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LOK SABHA

Thur$day, April 12, 1979/Chaitra 22, 
1901 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
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^?r# * t ^srt5? fĝ rr itpt r̂ar fa> w
\mTv\ vt Mirorr Trrc«r  ̂ 7 ^  fT

km I 1 4 ftsrr n̂qmcrr  ̂ fa ftrf?(TiT 
m̂ sr vr Jrf?m «»:r *r. »w?tt i
^  "J?T Tt *T W *  t I rft »f
m?rw Tt 5r̂  srr? fw^n r̂̂ TT |f, %ftr fin 
w . ?r?fr t ,  f a  ^  #  s n ?  srsiiT  ^  

qnm j):t wqr*TT q-̂ ?rr rtzv fz  f«rrr «rr,
in v <rz srrf̂ -f vt *1 n* ’TrtTrfrzrT 
km «ri 1 7̂. T̂̂ tfV?TJT vnr irre t, ?ft 
tRTTTtr *m *ti Ht fT?5?r fw  fa*rpr p;ht ^  

-srgi «TT *> ^  *TT?rT «TTt I
ij.Tr ^rf favrnr n̂ rrrr̂  w. trns^m fa'trm Kt| ?

% wrt k ^  ir̂ r 7t srqff it ifar^ir 
t  fl'tr W ’T ?ft ^ir^H »fr fWT t  sftr rr̂ T 
n t t i i  % mt H »n#r ^1 Tqrrf
?. fa »rrT3 T̂f T 5f? sfry 5̂% t  T T̂5T
it*  ift r̂t ^  !rr?5T ^ lf %nf %, v.*p iff
fa s te r  ^  wxh ^  % 1 ^  fTfjfT f«n
ŝrT̂ T |, | 1 wNr ’

:r?f t. ?»r stf# r?-r̂  ?mrq- ?rr 1
%** % ??. f  f *  iff ferr §,
m  *T *rt TT?m ?Tgf I I ?RT WT'TTT T̂?€t- 
fw r ^ fsr̂ rsr  ̂ 'Rnr̂ ??r arr 3r*rr *
^  ^ r t  ISH5T flT̂ V fr «f\r HT«T #  TTH 'fflT- 
# f i r  ^  t ,  ?fr f a t  5f> «rpr %

forr i, ?̂t*t vn %, *̂r wrr s r w  
*T5ff *njteiT 5 1



Oral Answers APRIL 12, 1979 Oral Answers

jfto no TOW : TfT# ffr 4 *rmt»T 
art n? anrprr f. fit ttstttcj

?fp7 *re**r tt tijrtw, Tt n̂fr k i
n wznrc?T frWfr t -*fr <t srram i  fo *rer- 
tpsj *p sftn TT'+fT vrr r̂rpriFr V wtr 
xm tft *?ft iv r i *™pt,: wa *fr -Tfft
jpr TH «* apt ?*T «R ̂ fî TT I
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SHRI R. K. MHALGI: May 1
know from the hon. Minister when 
the various new constructions taken 
in hand will be completed?

PROF. MADHU DANDAVATE: As 
fax as construction of new railway 
lines is concerned, we fix up the time 
target for every line. And so far, for
tunately for u® and unfortunately for 
our critics, we have been able to 
complete all the projects in time. For 
instance, there is one particular 
route i.e. Apta—Roha line. By com
ing March, we will be able to com
plete it upto pen. As far as Basai 
and other areas are concerned which 
fall in the constituency of the hon. 
Member, the work is going on ex
peditiously. In fact, it is going on at 
a higher speed than has been pres
cribed and I can assure him that 
within the time taiMe that we have 
fixed, we will be able to complete 
that.

197 9V ?tqt mwtnfcmi

*704. mm n m  w w w w ;
«ft 3*rf : 

tot vro
SfHVhrfl «TRT in*

form 
ft  :

(sp) 1 V fa , 1978 $  28
1979 ?PP HTVTft STO %
fiR  3 ffrft *  ^Trar rrr?TKf^f
«rfr *r? ;

(«r) W  1978-79 #  «rf*PP H3fsff
v tot witq fer *r̂  ?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)

Complete information on strikes and 
lockouts for the entire period. of 
1st April, 1978 to 28th February, 1979 
is not available. On the basis of pro
visional information received so far 
the total number of strikes occuring 
from April, 1978 to February, 1979 is 
2009 strikes and 263 lockouts. A state
ment showing the names of those 
public and private sector establish
ments, where strikes and lockouts ac
counted for a time loss of 50,000 
mandays or more, is laid on the Table 
of the House.

(b) The situation is under the 
constant watch of the Government. 
The Industrial Relations Machinery 
both at the Centre and in the Slates, 
continues to make efforts, to minimise 
work stoppages, through informal 
mediation, conciliation, adjudication 
or arbitration, as necessary, under the 
existing statutory provisions and 
voluntary arrangements.

Statement
Names of establishments where major strikes/lockouts (continuing or terminated during J st April, 197P to 
28th February, 1979) invoking a time loss of 50,000 or more mandays since the beginning of the dUpute.

S. Name of State/Union Territory/Sphere/Establishment Sector
No.

i (A) 1st April, 1978 to December, 1978 (P)

Andhra Pradesh (Central Sphere)
Chief Executive, Nuclear Fuel Complex, Moulali, Hyderabad . . Pubi c

Z ih a r (C en tra l S p h ere)

Amlabad Colliery of M/s. B.C.C.L., P.O. Hhowra (Dhanbad) . . . Public
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Bihar (Stott Sphtre)
3 Bata India Ltd., Mokama, P a t n a ......................................................................Private

4 Rohtas Industries Ltd., and Ashok Cement Ltd., Dalmianagar Private

5 Abrak Establishment, G i r i d i h ...........................................................   Private

Karnataka (Slate Sphere)
6 The Dcvangere Cotton Milk Ltd.. Post Box No. 15, Pala Badam Road,

G a d o g ..................................................................................................................... Private

Kerala (Stale Sphere)
7 Muppilkundai Estate, T r ic h u r ...............................................................................Private

Maharashtra, (Central Sphere)
8' The Chairman, Dock Labour Board, Bombay and Chairman, Bombay Port

Trust . . . . . . . . . . . . .  Public

Maharashtra (State Sphere)
9 Cable Corporation of India Ltd., B o m b a y ........................................................... Private

10 Carbide chemical Co., Bom bay...............................................................................Private

11 The Premier Automobiles Ltd., Thana ........................................................... Private

12 Tlie Central India Spg. & Wvg. Mfg. Co. Ltd., and the Empress Mills,
N a g p u r ....................................... .........  Private

13 Bajaj Auto Ltd., Akurdim, Poona. . . . . . . . .  Private

14 Parle Products Pvt. Ltd., Tajpal Road, Near North Crossing, Vile Parle
(East), Bombay .................................................................................................. Private

»5 The Premier Automobile Ltd., (Kurala and Wadlashed), Bombay . . . Private

Rajasthan (Central Sphere)
16 Khetri, Dariha, Chandamari & Kolihan Mines of H.C.. Ltd., Khetrinagar . Public 

Tamil Nadu (State Sphere)
17 Madras Coats, Ambasamudram .............. ...............................................................Private

18 Tiruppur Cotton Spg. & Wvg. Mills, T iru p p u r................................................. Private

19 Ten Textile Mills in Coimbatore.......................................   Public

90 Southern Switchgear Ltd., Madras Private

•I All Bleaching and Dyeing Factories in Farur Taluk Private

as Son Paper Mills Ltd., Cheranmahadevi..........................................................Private

Uttar Pradesh (State Sphere) 
aj All Hosiery Units at K a n p u r .............................................................................. Private

94 M/s. Hind Lamps Ltd., Shikohbad Private

95 M/s. Jain & Super Tube Co. Ltd., G h a z ia h a d ...................................... .........  Private

a6 45 units of Bangle Industries in Ferozat a d ...........................................................Private

97 M/s. Swadeshi Cotton Mills. K an p u r.....................................................................Private

West Bengal (Central Sphere)
98 145 Collieries under M/s. E.C. Ltd. ............................................................ Public

W ljf (Stab Sphtrr)
99 Graphite India Ltd., Durgapun—3, B u r d w a n ................................................Private
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30 Hind Refractories Ltd., D u r g a p u r - i ........................................................................... Private

31 Bata India Ltd., Bata Nagar, 24 Pgs..................................................................................Private

32 Marwari Relief Society, Ravindrasharam, Ca!cv;*ia- ;  . . . . .  Private

33 The Shalimar Rope Works Ltd., 39, Shalimar R«>a I Howrah . . . Private

34 Hindustan Motors. Uttarpara, Hoophly . . . . . . .  Private

35 Reddar Rubber Mfg. Co., f)8, Main Road, C a l c u t t a - . . , . . . .  Private

36 Aukland Ju te  Co.. Jagadal, 24 Pgs.................................................................................... Privatr

37 M/s. Usha Sewing Machine Works, 183, Prince Anwarsha Road, Calcutta-68 Private

38 Prcm Chand Jute Mills, Changail. Howrah . . . . . . .  Private

39 Nakarapara Jute Mills, Ghusury, Howrah . . . . . . .  Private

40 National Iron & Steel Co. Ltd., Belur, Howrah . . . . . .  Private

41 Howrah Jute Mills, 493, G .T. Road, Howrah . . . . .  . Private

4a Ly ox Machinery Ltd. 104, Vitanagar Main Road, Calcutta—67 , . Private

43 Kolay Iron & Steel Co. Ltd., Kankinara, 24 P g s . .......................................... Private

44 Meghria Mills Ltd.. Jagadal, 34 Pgs. ................................................................ Private

45 Naiihatijuu* Mills, Co., Naihati, 2^-Pgs. . . . . . . .  Private

4^ \ Mia Automobile Engg. Ltd.. 2, Ram Gopal Chose Road, Calcutta.—a . . Private

47 Ivistern Spinning Mills, Pirgacha, Kadambagachi, — Pgs.......................................... Private

48 M/s. Kannoria Jute Mills. Howrah .................................................................Private

49 Stone Plant Electrical (P) Ltd. 16, Taratolla Roa<V Calcutta-53 . . . Private

30 G.E.C. & A.E.I. W o rk s- I ,  Taratolla Road, Calc i t t a ..........................................Private

51 National Co. Ltd., Sainkrail, Howrah . . . . . . .  Private

5a North-Brook Jute Mill, Baidyalwti. Hooghly . . . . . . .  Privatr

53 Weavcrlv Jute Mill (K..B.L.) Sec. Sharnnagar, 2 4 —Pgs. . . . .  Private

54 Kinson Jute Mills, Titagarh . . . . . . . . .  Private

55 M/s. Usha Fan Industries, Bansdrani, 24— Pgs. . . . . . .  Private

56 Wool Comliers of India Ltd., Jagadal, 24.—Pgs. .... ...............................................Private

57 Kessoram Refractories, Kulti, Burdwan ......................................................Private

58 Small Tools Co. of India Ltd., A.D.C. Bangalore Road, Calcutta— 54 . . Private

59 Orient Steel and Industries Ltd., 6, G .T. Road, Lilloah, Howrah . . Private

60 Baranagar Jute Factory, Baranagar, 24—-Pgs. . . . . . .  Private

6,1 National Pipes & Tube Co. Ltd., Sharnnagar. 24— Pgs. . . . . .  Private
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Delhi (Stale Sphere)

6a Metal Forging (P) Ltd., Ph. I, B-i7, Mayapuri Indl. Area, New Delhi Private

(B) January &  February, 1979 (P)

Keraia (Stale Sphere)

1 Coir Spinning Establishment in Trivandrum District . . . . .  Private

West Bengal (Central Sphere)

2 Eastern Coalfields Ltd., Dighergarh, Burdwan. (All ti e e.stablH.n.i re
numbering about 124) • Public

(P)—Provisional and based on the returns/information received in the Labour Bureau 
upto 16-2-79 for 1978 and upto 31-3-79 for 1979,

IFPHTfiT WHWra : WIH'ht tfT'TT

qqwRw i 'stt wk a fa* a irerr
1 so sRt« ft Trrn.m i far ^  *$\%% g£ 

sftr qr̂ TFr ”t«<i-s |5?t i Ot,
fsr3rcft v srer $ m  gf f  i w*ft m i
ff?RT farn I fa vnc ?fr srnr 
?*fte ^  prct ?mcT | fa 
5rrsr̂ 7 spttstjtt aft vRtft^vR *pt t

nrrtJTT?r%?tV tsw t sftsw r 

W* *FFTT *TS TOT i?ftT  mx «TPET fw

$fnswr £R<r fft *rf $
fa  fa ^ n t srtst *p;h % fatr ^  fasr 

Tft [ t  I !T *rW*T ^  w  »rt t  «fk  
^ ^ r » r t T | t ? r r ^ s r f r 7 | t »  ?rrft
ff«TfcT ^  |TT TOT WTH VTT”ff 

^  ^  tfr ft f^T «T3f? % T̂T*FT 9?t
srŶ ef HTrft f ? « F 5 ( T ^ ^ * r « r t f a ^ T ^  ?T 

(TV *ffTT«T tft | fa *9>T tphtvPT f̂ TT %,
srTt* tjtfrifeftstrtt| cr:

v m  ?̂?f ?>TT | sftr tTrft^ 5|ft JpTT%
^ fatt, ̂  TT ^ fair Tf3f̂ t
* t  fa r  *£T?^ s^flft «Tfcfr % I Tti HRTT? qf t*JTT 
$*> g*TT $ I

tr?F jft ^ffft % *F*T 5H^r foiTT *t
TRT^?fT

f , Aimfe sftr qTsrRflr $  trmw^er, tfisn?

apfaS q f̂t^T *FT ̂ fT?TT%*ftr TTTCRT
M*T»r 55ft If R̂Wt ^  f̂fPT ftcft I TOT
w> »fr ?rft f ft i^qrfy^nT^twTwsft t 
^rsfe^ri *rsrrft ^t| $
m  spTT«r | I §TT *r̂ RT ^  t  fa TOT WR#
spr ̂  apt t̂sr *pt | wt ?  w
« rr r^  CTFT ^  ?TT»T I ' f jp r  ^  ^  % ??n p F  ^ f t
^  xrf%r * m  tot * frrtrr f  >^t |  W

aFTToff Vt SPT«¥ ^ fr"< ?

MR. SPEAKER; Broad policy 
questions should be reserved for 
other debates, not in the Question 
Hour.

SHRI RAVINDRA VARMA: Sir,
the hon. Member referred to some 
strikes and stoppages of work which 
have taken place in the recent past. 
In answer to his main question I 
did refer to the total loss in terms of 
mandays. His Supplementary ques
tions -primarily referred to the causes 
of such stoppages of work and 
strikes. I can assure him, Sir, that 
the Government is constantly study
ing the causes of industrial unrest. 
As the hon. Member said, the causes 
mainly relate to demands for in
crease in wages or dearness allowance 
and complaints regarding conditions 
of work. There are also occasions 
where delay in the implementation 
of awards leads to unrest. The hon. 
Member also referred to the disparity 
of wages and ostentatious living 
being one of the causes for unrest. 
Sir, as far as the last point he men
tioned is concerned I have already 
stated in the House that the Tripar
tite Committee which was appointed 
to study the question of workers’ 
participation in management has 
completed its work and on the basifi 
of the recommendations of this Com.
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mittee, the Government proposes to 
introduce the necessary legislation to 
ensure effective participation of 
workers in management.

TW WWHWfl* : *JT f%
3rnff n  v *  fr  

xm zn  ftcrr | w k  Aw m z arWf *r fa-sraT 
;sprcn 11 srtT p -ft  rrr<u

^  infta- s t f p t r  t ,  
Trqr?T̂ a;*r #  sr<frc w t v h  stt «rt P. i srsrs
^ snrt grz srPnr^mr 1 1 37m  w> far* tot
T tf ^TTTrf' sfr -STfTTTfr ?

wttpt ? 5r srrc ?r 1 t t  
^mr ^ r f  ^ fr ?:•?, *rf § 1 *r<rt $  irjrfTT 
% S=R 3  H? S R  H  WZ & f r  q-?TSTR ^ 5T ^7 f t  
3 ^  ^T^TT IT HSITT ffr *nPTT I  I tTSTfT 'TTRTT 

srera *r smr fornr *r*rat t: i w»tt t  qfcrr
vfr 5TT3T TT 5TUJ ?J77 ?rr SfTtf f  ?ft WJ
s th t  *m?-wV;r *  %  - f̂. i  sftr
5ht vrrk rnn w t t  |  i n  tp th t jj far
*nrjTT ^  f  ® ’tft qr rnp <tt srrr tot srrq- 
^ptr- ^rfr ?nfr % *i?t «p> sr-TfT -<ps ttt ?rnt 
sfftr Tpfo %w 5?rr ^ it^tt *ft
fRT ?

SHRI RAVINDRA VARMA: Sir, I 
have already answered his question 
about disparities in wages and in
comes. This is a matter which is en
gaging the attention of the Govern
ment as is known to the hon. Mem
bers and efforts are being made to 
ensure that the disparities are re
duced and the proportion between 
the minimum and the maximum is 
euch as does not lead to further un
rest.

On he second point that the hon. 
Member raised about the situation in 
Japan, it is well-known that strikes 
are very uncommon in Japan and 
there is a feeling among the workers 
there that work is necessary to in
crease productivity and wealth, and 
to have their legitimate share in the 
profits that accrue from increase in 
productivity. I am not, however, sure 
whether a very big country like 
India with such a large number of 
workers can solely depend on send
ing a number of workers from here 
to Japan so that they may come 
back imbued with the same ideas

and inspired by the same ideals.
SHRI A. K. ROY: Mr. Speaker, 

Sir, for every question hour hon. Mi
nister has answers, but no action 
and perhaps no remedy. For ex
ample, he has never realised that the 
effectiveness of constitutional ma. 
chinery in resolving the labour dis* 
putps reached so low. For example, 
in Dhanbad we have got the Central 
Labour Ministry as the biggest es
tablishment and you will be surpris
ed to know that out of three tri
bunals—tribunals are meant, for re
solving strikes and lock.outs—one is 
a national tribunal and only one 
has ,r;ot no judge. I have referred the 
matter several times...

MR. SPEAKER: Kindy come to 
the question.

SHRI A. K. ROY: They have got 
the Mines Safety Department. No 
officer is there. The Regional Labour 
Commissioner’s Department is there, 
but two of the Assistant Labour 
Commissioners are absent. So, in view 
of all these things, may I know from 
the hon. Minister what action e is 
going to take so that all his consti
tutional machineries for resolving la
bour disputes operate well? He 
should not give only answers, but 
he should take action and find some 
remedy.

MR. SPEAKER: This will be a
suggestion for you.

SHRI RAVINDRA VARMA: If you 
rule so, Sir, I wil not answer.

MR. SPEAKER: If you don’t ans
wer, I won’t come in your way.

SHRI RAVINDRA VARMA: No,
Sir. The hon. Member started by 
saying that I only answer. I do not 
know how to answer without ans
wering. Sir, there is no doubt that 
the Government must take steps to 
ensure that the facilities provided by 
the constitutional machinery are 
fully available to the workers to 
settle their disputes. However, Sir, 
the hon. Member was not right in
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saying that in the Directorate Gene
ral of JMines Safety there are no peo
ple and in the Industrial courts there 
are no judges. This is a total exagge
ration . There may be some occa
sions when vacancies arise and they 
are not filled up immediately because 
there are due processes which have 
to be gone through. There may be 
delay.

SHRI A. K. ROY: Out of three 
tribunals, one has got no judge.

MR. SPEAKER: He cannot either 
way admit or deny.

SHRI A. K. ROY: He knows it. 
I talked to him and he gave the 
answer. He expressed his inability 
and regret and helplessness. What 
more do you want? And now he is 
side-tracking it. For two years, cut 
of three tribunals one has no judge. 
Is there any explanation for that?

SHRI RAVINDRA VARMA: The
hon. Member said that I gave ex
pression to my regret and helpless
ness, and the hon. Member has given 
expression to his anger and indigna
tion. Burt, Sir, the matter is...

SHRI A- K. ROY: I want to know 
whether it is a fact or not.

(Interruptions)
SHRI RAVINDRA VARMA: The

fact can only be stated if an answer 
is given. Sir, this question about 
tribunals has been raised in this 
House before and answered in this 
House before and it has 'been admitt
ed that there have been occasions 
when there has been delay, but at 
the moment it is wrong to say that 
the .tribunals are not manned.

SHRI M. R. LAKSHMINARA- 
YANAN; Sir, the hon. Minister has 
given the reply to question 704. As 
far a9 Tamil Nadu is concerned, there 
is a factory in my constituency, the 
South India Sugars Ltd., which was 
closed for more than one month due 
to labour dispuite. I don’t find that 
name in this list. I would like to 
knbw r\ y  it has been deleted.
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SHRI RAVINDRA VARMA: I said 
in answer to the question that there 
have been more than 2,000 cases of 
strikes. It was not obviously the 
expectation of hon. Members that
2.000 names would be givm. There* 
fore, I used my discretion and gave 
the list of cases where more than
50.000 mandays have been lost. Per. 
haps the strike that the hon. Mem
ber refers to does not qualify to 
come under this category.

MR. SPEAKER: Question No. 705— 
Mr. Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH: 
The Senior Minister is not her*, Sir. 
I hope the Junior Minister will do 
well enough.

MR. SPEAKER; He is not well. 
He has sent me a letter.

SHRI HARI VISHNU KAMATH:
I hope he will get well soon.

Namibian Independence

*705. SHRI HARI VISHNU KA
MATH: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Government’s atten
tion has been drawn to the Reuter 
report, datelined New York that the 
U.N. Plan for Namibia’s indepen
dence, negotiated by USA, UK, Ca
nada, France and West Germany is 
on the verge of collapse, and that 
talks to overcome hurdles in the way 
of implementation of the Plan would 
be held shortly in New York;

(b) the detailed contents and pro
visions of the aforesaid Plan;

(c) whether India has been invit
ed to the talks;

(d) if so, who will represent our 
country at the talks;

(e) whether a cease fire has been 
declared in Namibia as a prelude to 
pre-independeriee elections; and

(f) if not, the reasons therefor?
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THE MINISTER OF- STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) to (f). A Statement Is 
laid on the Table of the House.

Statement
Government’s atention has been 

drawn to press reports suggesting , a 
possible collapse of the Namibia's 
Settlement Flan authored by the five 
Western Powers, namely, the USA, 
and U.K., Canada, France and West 
Germany. Details of the Plan are set 
out in U.N. Security Council docu
ment No. S112636 dated 10th April
1978, a copy of which is available in 
the Lok Sabha Library and a gist of 
which was widely published in the 
press.

The U.N. Secretary-General has 
been making energetic efforts with a 
view to implementing the Plan on 
the basis of the relevant U.N. Re
solutions. However, progress in re
gard to implementation of the Plan 
has been obstructed by the intransi
gent and unreasonable attitude of the 
Pretoria regime. The main hurdles 
in the way of implementation of the 
Plan are believed to be differences 
among the parties concerned on the 
question of composition of the United 
Nations Transition Assistance Group 
(UNTAG) and the question of moni
toring Of SWAPO bases outside Na
mibia. With a view to resolving the 
differences on these and other pend
ing issues the Western five proposed 
the so-called “Proximity Talks” in 
New York to which- they invited the 
Foreign Minister of South Africa, the 
President of SWAPO and the Fore
ign Ministers of the Frontline States 
of Southern Africa and Nigeria. One 
round of talks took place on the 
19th and 20th March, 1979 and further 
talkg are expected. The question of 
India being invited to these talks 
does not arise .

Pending the resolution of the out
standing issues in regard to the im
plementation of the U.N. Plan for 
Namibia, ho cease-fire has yet been 
declared in Namibia.

SHRI HARJ VISHNU KAMATH: 
The South African regime, on this
issue of Namibian independence, nas 
pefcistently been recalcitrant, re
fractory and, as the statement says
‘intransigent’ also. Is it not a fact
that over a year ago the United Na- 
tiative of India, adopted a Resolu- 
ber aright) at the instance and ini
tiative of India, adopted a Resoui- 
tiop calling for oil and arms sanc
tions against this regime...

MR. SPEAKER: Embargo.

SHRI HARI VISHNU KAMATH: 
Yes, embargo. Buit it proved ineffec
tive because certain western powers, 
in covert collusion with South Africa, 
sabotaged and scuttled those sanctions, 
and even the Soviet Union, the 
styled leader of the so-caled socialist 
camp or bloc of the world, has been 
carrying on, in Crypto Communist, 
rather pseudo-communist fashion, a 
flourishing diamond business wjth 
South Africa? If go, what action "do 
the Government propose to t»k«» in 
the United Nations to get that Re
solution implemented?

SHRI SAMARENDRA KUNDU:
I may assure the distinguished Mem
ber of this House Mr. H. V. Kamath 
from Hoshangabad that, to the best 
of n*y ability, I will try to satisfy 
him, but I do not know how far.

MR. SPEAKER: Preliminaries are 
meant only for questions, not for 
answers)

SHRI SAMARENDRA KUNDU: 
The Hon. Member from Hoshanga- 
bad woujd kindly remember that at 
that important meeting of the Secu 
rity Council, when the Resolution 
was passed, calling for arms embargo 
I was also present there, within the 
periphery of the United Nations. It 
was a great day of joy and satis
faction, particularly for the Govern
ment of India, though the Resolution 
was not caimplete, according to our 
wishes as eftijbjargo on trade was »ot 
accepted. We wanted that it should 
be much more stronger and wider.



The Hon. Member also knows that 
the Resolution which was passed by 
'.he Security Council suffers from a 
lot of infirmities and one of the in
firmity is, as he says, the absence of 
an implementing machinery. But this 
is a fact: this is the situation. So, 
aii along, the Government of India 
and also able Members like him, of 
the delegation to the United Nations— 
the team of the Government of 
India—have been constantly cham
pioning the cause of the liberation 
movement and freedom of the Sou- 
tir.'rn African countries, and a iso try
ing to - introduce drastic measures so 
toat embargoes on sale of arms, oil, 
scientific and nuclear cooperation, 
-rade and economic cooperation are 
imposed and implemented ruthlessly. 
But, as the Hon. Member knows— 
and I agree with him—this has not 
been the case so far. But, at the 
same time, we should not lose hope. 
We will continue or renew our efforts 
with doubled vigour. ‘

SHRI HARI VISHNU KAMATH: 
The* first, question itself has not been 
answered as to which are the west
ern powers which have sabotaged 
these sanctions and also about the 
Soviet Union carrying on a diamond 
business with South Africa.

MR. SPEAKER: He either does 
not know or does not want to say.

SHRI HARI VISHNU KAMATH: 
Is it not a fact that today Scufth 
Africa is economically and militarily 
the strongest power on the African 
continent, is also on the verge of 
nuclear capability and, as such, it is 
intoxicated with power and is carry
ing on, and indulging in severe re
pression, brutal repression of the 
freedom-flghters in Namibia? \nd 
that being so, has the Government 
got the facts with regard to the re
pression carried out by the coloni
alist, fascist, racist regime of South 
Africa in Namibia with regard to the 
persecution of freedom fighters? What 
steps Government proposes to take 
in concert with the other like-mind- 
ed nations to arrest the process and

19 Oral Answers

then accelerate the pace of holding 
the United Nations supervised pre- 
independence elections in Namibia 
scheduled for this year?

SHRI SAMARENDRA KUNDU: 
The hon. Member knows that the 
elections were actually scheduled for 
la.̂ t year, not this year. And that 
was on the basis of the agreement 
arrived at between the 5 Western 
Powers, the Secretary-General and 
also the representative of South Af. 
rica and SWAPO. But unfortuna
tely the racist regime in South Africa 
is opposing the agreement on points 
and interpretation on one pretext or 
the other. On 19th and 20th March,
1979, the UN Secretary-General had 
availed again a meeting and th<* meet
ing was initiated by some of the 
Western Powers—of those powers 
who were party ■ this agreement. 
Thr» meeting was held between those
5 Powers, the President of SWAPO, 
The Foreign Minister of South \frica 
and Foreign Minister of Frontline 
State of South Africa and Nigeria.

SHRI HARI VISHNU KAMATH. 
India was not there.

SHRI SAMARENDRA KUNDU: 
India cannot be there because India 
was not a Frontline State. The talks 
took place on 19th and 20th March 
1979 and further talks are expected. 
The outcome of this talk is not 
known. We have got the latest infor
mation which says that nothing very 
positive has emerged from this dis
cussion . But at th^ same time we are 
informed that the South African 
Foreign Minister has gone back to 
South Africa and later he will in
form the Secretary-General about 
his country’s views on the meeting 
which took place.

UR. BALDEV PRAKASH: The
hon. Minister has just now said that 
the agreement to hold the election 
was between SWAPO and the Wes
tern Powers and the U.N. Secre
tary-General, SWAPO was all the 
time pressing for holding the elec
tions but he Pretoria regime was

Oral Answers 2CAPRIL 12, 1979
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again** that and the Government of 
Pretoria had said that no election 
should be held unilaterally. But in 
spite of the resolutions passed by the 
United Nations in regard to arms 
embargo and for economic sanction, 
they have not been implemented but 
they have flouted the resolutions with 
the help of Wesu?rn Nations. In 
view of the stalemate which is going 
on for the last one year, whether the 
Government of India proposes to take 
any initiative under the provisions of 
the U. N. Charter to precipitate this 
matter <?o that an early decision is 
taken?

SHRI SAMARENDRA KUNDU: As 
the hon. member is aware, the Gov
ernment of India is not losing any 
initiative on this matter. Though we 
are not a member of the Security 
Councl, we have taken part in the 
debate of the Security Council. We 
have, a number of times, said that 
some drastic measures need to be 
taken, because we feel, as the trend 
goes, that the recist regime in South 
Africa is not inclined to come to any 
reasonable settlement in that area. 
Therefore, we are taking the initia
tive and will continue to take it. We 
have also created world opinions. 
The multinationals who are invest
ing tonnes of money they should be 
stopped from doing that also.

SHRI SAUGATA ROYv It is quhe 
clear that in spite of all these talks 
about mediation by the western na
tions on Namibia, there is going to be 
no ordinary political solution to the 
problems of Namibia. It is quite 
clear that the talks are on the verge 
of the point of collapse and the 
SWAPO has said that it will step 
up its liberation struggle in the 
guerilla fashion. I would like to 
know whether the Government of 
India is going to give both moral and 
material support to the SWApO gue
rillas fighting for the independence 
of Namibia from the racist regime 
of Mr. Vorster.

SHRI SAMARENDRA KUNDU: 
These questions have been replied,

and answered in this house, a num. 
ber of times. Once again, I would 
like to inform the hon. member that 
India is committed to give fuil sup
port: moral, political, material and
financial for the liberation movement 
of Southern Africa and the liberation 
forces who are in the Front Line 
States.

*fhcV w a x  rrcr :
3TFRT ^TfcTT gT fa  m fa T
$  s ffrff ^  w ra ryV  $  f a f f  sr*m r f a t f  ?rr 

TTT -H <*t>i < qpfy qrfTft*rf?T *f aRpfi'
% fTTT 5TqT*T fft W  f̂TWT

V tf JTff gt ffT-T fwftr

*  3TrT *?t *nprr$ n?r
5HTST apT f*P?hT STfsT̂ TPT 3JSTTOT STH* ?

5T̂r 3ft *PT*T fasrffT?T «TT W  *TT*m

^■*nrrccT t̂»r7Tt t yrr t o r  w  wA  % row  
*rr*r# *r #sr*r t t  fw r

*rfsrt?r?r ^  *fh: ^  wffar faqglftiV

Ml I 3T?> 3TRT yjSTTV V frfl "i.
«TC fr | lTT?RVir 1F&V! Vt JTT̂ T f  f% *mr efT 

^  I wsr w  ^  «TT% i f  WT*f 
wr. ^srr 3rr«T*rr Pr >m pm: i

Displaced Employees of Central Road 
Transport Corporation

*707. SHRIMATI MRINAL GORE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) had Government issued any
directive to all the Government and 
Semi-Government departments and
organisations to absorb displaced em
ployees of Central Road Transport 
Corporation; and

(b) is Government aware that 
most of the employees of Central 
Road Transport Corporation are still 
unemployed?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) and (b). Alt 
State Governments, Public Sector 
Undertakings under the Ministry of 
Shipping and Transport and State

PAR LI A M EN T  LIBR AR Y



Road Transport Undertakings were 
requested to absorb the former em
ployees of CRTC. As a result of 
Government efforts 588 employees 
out of a total of 1108 employees have 
already been rehabilitated.

«ft*mt *prm nft : «fro*i ^  ^
ft i w  im  tit ffar ft Tte 

f r o t ^ r *  wr* *rVrt *fto *rm 
«ift qf«*“m> nmrdfira # innft t*t*t Tt eft1 
faRT *T JTTWT *RT «IT fa> HifV*
«rk PwfriM fe  | i w  $  wft *  snwmT 
tit qst «it i 1969-70  *  qrf farts «mft tit \

r[f»re ^  «ft i
fpr yrcf frfr? *ft f  i 3^  sin̂ RT̂ r ^ zh  
^WTT ^  ( i t  3?  W fA ^ $> ! 1977
^ > p r § « f t r a r ^ > $ « W * i t ^ T t *  
vnrT^nr t it  it jtt? m*; *ftfir*r hrvrw
fc*n n*rr far wt?r frrft^r it *Tf qntrftsR vs 
?ttft i 26 flrctsr vt ir$ flTrr snrnft iftV, irnft 
“̂ tt ftr?r vr iff Htfw ferr w  i s?r v r tA ip t  
$ *rt «pt̂  ^ r̂r r̂rnr ^  m
tvrr *f vr ft1 «rwrt ̂  3t>t ntiti
wftw sn̂ f * i % 1*nrfT q?t£ ti n*f *rftr 
9?rt ¥r 29 rrfht vt ^^Nfsr <rrfr ?f i 
^tw r *ij£t ti wrqnsnr sr?r wrt if wr*fV 
ft I 4 an?RT *ngflt far aw iNlR *f feft 
itvtt ^  m frir «? *n'*vsl kk% it ^ r
T t̂ *rt, 50 *Mfr*r HT̂ t TtT # St*? fatf §TT
aft far ?r*^t vftinr ti titwz it, ?w ?*r 
mY jpr *? «n?t $ Tnrjrf 
^TfWr*narr ? ytfircrn^ i ^rirsr^rf
VT 3ft arVRT ft, T̂ TVT aft WTOT ZtT*f ”PT 'PIT 
*T$f f̂ r̂ rr | jit ^Tvt nvm  <tst ft srrt w 
wifr m *p5 w f  f e n  »nrr^ ’  %■ rtt vv^rr- 
jftir ’tnft f  fspT qft irrtasmsm: !Tff P>THT ft, 

v tv tt  «prr srt r£t | ?

tit Wltf TW : *TRr f*T 5THT 'rfsfT
h vz  fFrorfrer tit tit ^

^ ^ I *TT9ĵ T ft
ferr

srn? «rVr anjr ?wr wns vt
trfetT am r i fantf % £  i n o «  *i %
588 *BT,*T5# fft 5?T r̂ f>T foTT WT ft I STffefi
ti.q fc ti f*r % ftrsrT | %  *rr*PTlf «rr

rfhc fipaiT wn; i

^  fk#hK ̂  fo ftv  VT
| ftnr ^  *  T̂TfarsK fom  an t o i  «n
^ t i t  ftm  *i*ft t  fgnr ^  .fWT V  

W f j w w  ft i ^  tit 
,lwt t  &  m t *% xmrn ^ ^
# n ’an^ iff ?ft t yrrar

*bt, fwir vm  . ^ r -  titf
*$  iW 'J' Wwft‘''wnffinr m  ti
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ft 1 v̂ Tvm ?t$ titi $ wpjh ^  9ii wn for 
 ̂1 <rn5r«frf̂ ra’ sĵ tzpt *  # ««nf?r # 1

3ttt frfas ^H«ii farepg titr  ***rft % g y » f  <r# 
n t r f  1 W T ^ W R « M ^ « h i f t f f t r n ?  i ^ f f ^ a r m  

ft far *mr *ppjst qr % f?*rr4 ^ ,rtf 
®9K9t JT̂r |f ft 1

titotit m m  i ft t : gfm ^'f^Eft swrc
?P snftrsr ^  ^ I *TT 'T̂ TCT «nr^HT >J« 
vf^pr ti t  «rk r̂spift ^  vr# # few
«lV^ t  I ®Tft ^  an? 29
,wt>pr v t  w *t t N t  ^ c w N r o  #  f r r w v x  

ĝtgR f t f a q f ^ r t y r ^ t ^ * r r  
arnr 1 fet^fr ?ft v t f  arerrsr fMforcv qft ?rrqf> 

’Tiff i t r t t  1 < n f t  ? t  q ^ r  a r m  5rnrr 

ft 1 flw»T tifa titffrw *t tr̂ f *nr, ?w *rt 
wtf r f e n  ^nn ?

1 9 6 7  ?T 7?nirT ’tft^rr  ct? it  v t  ^ tjtt « m  

prr ft 1 titi w ?»nT *rrwr wr ?ft zif *pts h 
f% vnrrnr n̂rr 1 ^ n w  ^ *fr?T »wr ftp
qrerpnr ̂  vm m r ^ 1 fqrt: if»nF? ferr nrn flfw 
i r a r m w r f i r r ^ s f t  T n r f i  f w i i  f t  fl%?rw?T n f t  

f t  1 «nr # ? ? r  ®fnr ft 1 « p it in ?

TOTT vt feihVT̂ t ^  ft fa) *n3T̂ ff T̂ yrT
w^tti Pŝ ’f vsrir̂  1 *rr*r r̂r*r w. ?f\ aft

ft, t o  ar?nqT ft far t it  ?r r̂ 520 
* F * j r i  t i t  fTftf«rfwt<  wiyn zrtit ft, &hw i 
v r r t t f t *  f<|fafsrg¥ wrr $f\ 1 aft «nrPT^tf?- 
!r?*at *r*®t ctw?t ^ ^ T’rvt pfry eft?' t t  t1 
^ wt ti »mr ft tiU. ?mt ^mft qersrn 
arr̂  % m z wrr » # t  q?#  **rr vm  ft i»?wt 
w t faran *nrr ft ? «pth % c jiw  ^  ?ft 
srfcrt *Pt arm Pr̂ T arr *p*ktt «jt 1 ^*rnpnr^5wt 
«ppptt sPTVt ?r t̂ 4»ft ft ? far?r qft ĉrvfr ?rf» 
ftftNfjfS^ ^  f e n  w  ft, ?ft *tf? %t ttp f  

ant ^  im  *PTT 5FT5T an Tft f  ?

tit whr TT*f : ^ *n?pn $ f^ aftH ii
*J=TP?iTft « ft « f t r  ^ t  « n  fa? + i? H I

s f^  ar*if «fti % art t o  |s fern « n ^  «pT?e =̂nr 
#f̂ rar qr irtfn «n 1 wn# 4sroft 55jrr|pr i?t 
T̂ T m  I f e f t  ift VTCTttvnr j|ft ̂ S?r ItTH’T %isFt 
^  ft h fa; srm vt 1 anr stw ^=rt ^ftnf 
?ft q?n ? r t  far 19*66.?t w  #  sp w r
s t̂t w*rr  ̂1 vifvft îrtpt 5ft wra ti titi
38m«r*Pr,«ni 1966-67 1 1 6 m?ir?iWR 

fWTI 1967*67^ 16?n»sr 69 f f f t  g«T «ft*T
) E ? p r  f io f ir r rg ^ r  i f% F 2 i a w f * f r  t

WTfairS 1975-76  ^  38.^rw 16?WIT >ffr
v r iw  vt,f,*rt i w r ' 2 o 8 *^ lw

IRinr? % 2 0 7  N t  a r r ^ f t l  i i y n r r jm r 
SfHW# ^ ji jt  t  aft *&fanft f ,
& itit <fNR ?ft »rf Pp y r t| * t ^ tt 'anft jr 
qrt, w f t  ^ tw r q t f ir a r  < f lw ^ c t  s n r t ^ f t  i jS R ^ t  

? j f W r  v t  ftrw T  * w r  far ^ m q ^ f e ^  t o t  

w w e E f t  \ » w f l .  f n i t  j h O h h  t i & m f a  * m  

5*i 500 *q ^  ir^Rr »r^t iff srS A tftr ? m
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fv ?  % i  o T rt?  *r*r staff art «rr«npr % f t
I

tw# aft«T *Ft vrnsrT 3 T$t *ft, 
?t't ?rf?T *f ^rr sptfa-  ̂ i

Trr*ryfWr *r^rr *rt % f*rw ^  jg, i «  
an rfr  v t $zr. wtct *rr, *ntf *  f«i?r
# r̂rrar * ffcrr »ht ff fa ^  $  t o t  $ m

^  H I

*ĴTT?T ^  :
?TT*rfo: ̂  ft *t$ %, s*t* «rrt *  5Rrr?*, *t *tt?t 

<?t m  $  i

Permission for Musical Concerts in 
South African Towns

*T0S. SHRI P. K. KOD1YAN: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that some 
noted Indian play back singers had 
been given permission by Government 
to organise music concerts in South 
African towns; and

(b) if so, on what grounds the per
mission was given to Indian nationals 
to have cultural performance in a 
country with whom India has no dip
lomatic relations because of its hated 
apartheid policy?

THE MINISTER OiF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). Yes, Sir. 
Some Indian artistes visited South 
Africa privately at the invitation of 
cultural organizations of persons of 
Indian origin there. Endorsements 
for South Africa restricted for a 
period of three months were granted 
on the passports of the artistes on 
the basis of a written undertaking 
that the visit was non-commercial, 
intended to meet the cultural needs 
of the people of Indian origin in 
South Africa and that any cultural 
performances that might be given in 
South Africa would be open to Af
ricans.

Occasional private visits to South 
Africa by Indian citizens tor cultural

or religious purposes had been per
mitted since many years on a very 
restricted basis. The policy of the 
Government in this regard is how
ever, to continue to ensure that 
nothing is done to dilute or even give 
the impression of diluting the Gov
ernment’s unqualified opposition to 
the policy of apartheid practised by 
the minorty regime of South Africa.

SHRI P. K. KODIYAN: In the
statement it is said:

‘Endorsements for South Africa 
restricted for a period of three 
months were granted on the pass
ports of the artistes on the basis of
& written undertaking that the visit 
was non-commercial, intended to 
meet the cultural needs of the peo
ple of Indian origin in South Africa 
and that any cultural performances 
that might be given in South Africa 
would be open to Africans.”

our policy towards South Africa is 
not decided on the basis, of the people 
of Indian origin in South Africa and 
also by their cultural requirements. 
Our policy towards South Africa is 
determined by some fundamental 
principles and values for which this 
country has stood i.e. our total oppo
sition to the racial policy and policy 
of apartheid. This kind of occasional 
permission to our artistes for cultural 
purposes, to go and get visas from the 
South African Government, which is 
a racist Government, is the dilution 
of our basis foreign and fundamental 
policy. Therefore, how do the Gov
ernment justify this kind of dilution 
in the foreign policy?

SHRI SAMARENDRA KUNDU: 
The hon. Member has said that endo
rsement to some of the artistes to 
visit South Africa for cultural per
formances is dilution of policy. I 
strongly oppose it. It is not.

(Interruption)

SHRI C. K. CHANDRAPPAN: 
This is a surrender of our basic policy.
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SHRI SAMARENDRA KUNDU: 
It is nice to see hon. Shri Ravi spring 
up on such emotional issues but I 
think, the memory is not very short. 
He knows that there are about 7,50,000 
people of Indian origin in South Afri
ca and the policy was made by the 
former Government of which Hon. 
Ravi was a member.

SHRI C. N. VISVANATHAN: They 
are very fond of seeing dances?.. .

(Interruptions)

SHRI SAMARENDRA KUNDU: 
Sir, they have their relations here, lhf-y 
have their old parents left here. They 
want to visit them. They with to 
have cultural contact with India. Sir, 
about the endorsement, it is not that 
for the first time that the Janata Gov
ernment is giving endorsement to the 
people of Indian origin in South 
Africa»who wish to visit India and 
vice-versa.

(Interruptions)

MR. SPEAKER: He said it has
"been done right from the past. Why 
don’t you allow him to say that? He 
has a right to say that. It may be 
justified or not justified. I am not 
concerned about this.

SHRI SAMARENDRA KUNDU: 
Sir. this matter has been sosidered 
for a long time and for many years 
these endorsements are given to cul
tural artiste® and other religious teams 
or their relatives or their parents who 
wish to visit them in South Africa. 
And this is not a new thing. I can tell 
this House here that after the new 
Government has come, it has enforc
ed strict vigilance on it. We have 
been examining them carefully and in 
very rare cases we are allowing.

SHRI P. K. KODIYAN: Mr. Spea
ker, Sir, we are agitated over this 
issue because some disturbing reports 
had appeared recently in the foreign 
papers and also in our countries news
papers that Centurion tanks which

India sold to some other countries 
in Europe had found their way to 
South Africa, particularly Namibia, 
about which hon. Member Shri 
Kamath had already put a question. 
Now, in the face of these reports, he 
has given this kind of explanation that 
it is to meet the cultural requirements 
of the people of Indian origin in 
South Africa that we are allowing. I 
want to ask the hon. Minister what 
are the reactions among the indepen
dent African countries and African 
people who are fighting against the 
racist regime in South Africa fn 
Namibia as well as in Zimbabwe. Has 
the Government taken into considera
tion their reaction and feelings? Why 
the Government is allowing itself to 
be misunderstood by the whole range 
of freedom fighters in South Africa 
and other parts of Africa?

SHRI SAMARENDRA KUNDU: 
I can assure the hon. Member, howso
ever much he tries to see that our 
Government is misunderstood by the 
freedom fighters, the Government 
will never be misunderstood. Our 
role in the liberation movement in 
Southern Africa is very well appreci
ated by the liberation forces there and 
after the new Government had come, 
in a much better way they have 
understood our role in this regard. 
India is one of their greatest friends 
and they can expect all sorts of help 
from India in their freedom move
ment and regarding graft ting endodse- 
ment to visit South Africa, as I said 
it is not a new policy. Here we are 
actuated by nothing else except our 
noble intentions. In rare cases we 
allow the people from here to visit 
South Africa, as I said earlier, for 
cultural purposes or to meet some of 
their relatives, old parents, see reli
gious places and all that. About 
tanks, it is not related to the main 
question. However, I would like to 
strongly refute any such suggestion 
that we have sold any tanks to 
Namibia or other countries.
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SHRI VAYALAR RAVI: Mr.
Speaker, Sir, I am prepared to accept 
the assertion of the Minister that 
there is no dilution in the policy to
wards South Africa. But at the same 
time, he can create an apprehension 
in the minds of the Indian people as 
well as the people in other countries 
that even exchange of cultural troupes 
itself can be counted as the beginning 
of a kind of dilution which you have 
now taken up as a kind of adjustment 
with racist regime or with people 
who support the regime. Will you 
make it categorically clear that in 
future also there is no question of 
any kind of exchange of cultural 
troupes between South Africa and 
India and that anybody going there 
will not make any kind of impression 
in any way that we are friendly 
with any of these countries?

SHI* I SAMARENDRA KUNDU: 
As I said in the beginning in reply 
to the question.. .

MR. SPEAKER; His Question, is in 
future will you sent cultural troupes.

SHRI SAMARENDRA KUNDU: 
What I am trying to submit is that 
the present, policy of giving parmis- 
sion to the people of India going to 
South Africa was decided by the 
Congress Government long back. I 
have said that after the Janata Gov
ernment has come, we are screening 
all the cases and only in very rare 
cases we are allowing. We are con- 
cious of the feelings of the Hon’ble 
Members and the Members can be rest 
assured that we will not do anything 
which will tarnish the image of India 
in any way. .

PROP. R. K. AMIN: May I know,
how many people of Indian origin, 
living away from India, in South 
Africa hanker after culture and reli
gion more than the people of India? 
Why should we deprive these people 
of their cultural association when 
they are not themselves at fault. 
(Interruptions) How is it that goods 

Communist countries and 
African countries are being sold in 
South Africa despite the boycott de
clared by the Communist countries?

SHRI SAMARENDRA KUNDU:
This question is not related to this.

MR. SPEAKER: Yes.

SHRI SAMARENDRA KUNDU:
How the goods of some Communist 
countries are being sold in South 
Africa—how can I reply to that?

PROF. R. K. AMIN: What about
the first question?

MR. SPEAKER: That is only a
suggestion.

SHRI R. VENKATARAMAN:
Three classes of people get visas:

(i) relatives of people of Indian 
origin in South Africa,

(ii) Cultural troupes which go 
from India for entertainment or 
for religious propaganda,

(iii) Others coming under the 
category of public men. They have 
also been allowed. So far as the 
first category is concerned, there is 
no obj'ection. As far as the second 
category is concerned i.e., as far as 
the people who are going there for 
religious propaganda are concerned.
MR. SPEAKER: Time is about to

be over.
SHRI R. VENKATARAMAN: 

The point is, cultural relationship and 
exchange is done only between two 
friendly countries. Do you regard 
South African Government as a 
friendly Government and that is why 
you allow cultural relationship with 
them.

SHRI SAMARENDRA KUNDU: 
Before the time is over, 1 would like 
to say that we strongly refute any 
suggesion that South Africa is a 
friendly country and shall say that 
Africa is not a friendly country to 
India.

SHRI R. VENKATARAMAN: 
My question has not been answered.

MR. SPEAKER: He has said that 
Souflfi Africa is not a frendly country;
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but people of Indian origin living 
there are our frtends.

(Interruptions)
SOME HON. MEMBERS: rose—
J&. SPEAKER: Order, order. So

far 4$ Jamshedpur is concerned, it is 
a very important and very serious 
matter.

Three questions have come before 
me. One is an adjournment motion, 
where I have called for the facts from 
the Government. Secondly, the Lea
der of the Opposition has asked tor 
permission to request the Govern
ment to make a statement. I have 
perxnitted it. The third is a state
ment under rule 337. it is a very 
small matter and I have allowed it, 
but that does not come in the way 
of further steps being taken.

SHRI SAUGATA ROY (Barrack- 
pore): Immediately, to stop the
riots, a parliamentary team snuuld 
go, because people are dying on the 
spot. Six people are reported to have 
died. (Interruptions)

MR. SPEAKER: I am not allowing 
any debate at this stage. Merely the 
Leader of the Opposition asked for 
permission to request the Government 
to make a statement on the subject. 
Thereafter we can have a discussion. 
What manner of discussion we should 
have, we shall consider. y

SHRI C. M. STEPHEN (Idukki): 
There is a very serious situation in 
Jamshedpur and you are aware. - .

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Let me rise on a point
of order. The Short Notice Question 
should be taken up.

Sale at a Plot of Land by Auction 
Rajendra place, New Delhi

S.N.Q No 3. SHRI. JYOTIRMOY 
BOSU:

SHRI CHANDRA 
SHEKHAR SINGH:

WUJ J »e  Minister of WORKS AND 
HQUOTCJ AND SUPPLY AND Rfc- 
HAStOTATION be pleaded to state:

(a) whether a plot of land at 
Raj«ndra Place, Pusa Road, New fN hi, 
measuring about 867 square metres 
has been or is being sold by auction;

(b) if so, particulars of the owner 
or owners of the land;

(c) whether the price of this land 
is about Rs. 1,32,37,000; and

(d) whether one bidder offered 
Rs. 1,31,00,000 for this plot and if sc, 
the name, address and particulars of 
this bidder?

THE MINISTER OP WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (d). A statement is 
laid on the Table of the Sabha.

Statement
(a) A plot of land, measuring 

677.24 square metres in Rajendra 
Place, Pusa District Centre was auc
tioned by the Delhi Development 
Authority on 17th January 1979 for a 
sum of Rs. 1,32,37,000/-.

(b) Land is owned by the Delhi 
Development Authority and has been 
disposed of through auction on lease 
hold basis.

(c) Yes, Sir.
t(d) Delhi Development Authority 
has informed that details of only the 
successful bidder are recorded after 
completion of the auction. A copy of 
the relevant entires recorded in the 
Bid Register is annexed.

It has been brought to notice .by the 
DDA that a note was prepared seek
ing the sanction of the Chairman of 
the DDA for the disposal of 4 plots in 
a similar fashion, instead of carrying 
on construction in accordance with 
approved .proposal. In this note, 
which ig not a part of the auction re
cord of the plot . Jn question, it has 
been mentioned that about 500 per
sons were present in the auction pan- 
dal, from- out of wham, the DDA oflEU 
cials cou ^  ldeoti^rS prominent buil
ders of Delhi. It has also been men*
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tioned in this note that a few  new  Rs. 1.81 crores. Detailŝ including the
builders also participated in the auc-  address, of this bidder were not coi
tion, from out of whom one young  leted/recorded, as his was not x the
snail  gave An intermediate  bid  of  highest bid.

Extracts  from nwtion bid Register of  DD.A.

Auction of Commercial Plot in Rajendra Place (Pusa) Distt. Centre on 17-1-7Q at 11.00 A.M.

$1.  Plot  No. of  Dimcn-  Area in  Reserve  Bid Amount  Name and 
No.  No.  storeyes  sions  Sq. Mtrs.  price Address of the

allowed Highest Bidder

18-516 x.  677 24 
36-576 M (7290 Sq. 
(Go’—9”  ft.)

■ 3°’)

S d/
(H. Chakrabarty)

Rs. 

77 > 15*000

>7-■79

SHRI  JYOTIRMOY  BOSU: 
Sir, this is not an ordinary  Short 
Chief Minister of a Stateingn-ii,  an 
ous charge of impropriety has a sitting 
Notice Question because a very seri
ous charge of impropriety has  been 
levelled through this Short  Notice 
Question against a sitting Chief Min
ister of a State.  Therefore, we have 
to be extremely  cautious  and go 
through the facts as seen in the docu
ments.

From 9th April, I have been strug
gling hard through your  Reference 
Section to get all relfevant public do
cuments governing the rides of auc
tion in DDA. They have tried their 
best to evade giving the replies and 
the Minister, unfortunately—I  have 
nothing personal against him—-is des
perately trying to  create  “make- 
belief documents”. I am in possession 
of those documents.

The Hindustan Times story  given 
fry DDA this morning is a planted 
story. This is to make people believe 
that now, henceforth, they shall be

480 iaua ;

Rs. i»3»,37»°oo/' 
(Rupees One 
Crore thirty two 
lakhs and thirty 
sewn thousand 
on:y.

Sd/- 
(R.S. Agarwal) 

i7*i*7f>

M/s Bhatia 
Sahgal Cons
truction Corpo
ration, 48-A, 
Jorbagli, 
New Deii.

maintaining the list of bidders, those 
who bid, first five or ten or twenty, 
whatever it is.  The Minister is try
ing to escape desperately a privilege 
issue which may come in the  other 
House and shield a questionable ope
ration of a RSS Chief Minister’s son 
and who has committed serious im
proprieties as far as the U.P. Finan- 
cil Corporation is concerned, the sup
ply of electrical goods to  Madhya 
Pradesh Government.

This is what the 
newspaper says:

Nepal  Khabar

“Madhya Pradesh Chief Minister 
of India came to Kathmandu) in a 
mysterious manner by a special 
aircraft----”

(Interruptions)

SHRI KANWAR LAL GUPTA: Is it 
relevant what he is saying?

SHRI  JYOTIRMOY  BOSU: 
It is a very serious  charge.  This 
newspaper, Nepal Khabar,  in  the
issue of August, 1978, has published 
that a Chief Minister has deposited,
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if I have read properly, the money in 
a Special Account in the Bank of 
Nepal. I require the Government to 
inquire into the whole matter care
fully and properly.

My question has several parts and 
would like to have specific answer 
truthfully for every part of the ques
tion for the proper understanding of 
the House. After the Minister has 
answered my first supplementary, 
then I will put my second supple
mentary.

SHRI. SIKANDAR BAKHT: The
question may be asked one by one.

SHBI JYOTIRMOY BOSU: 
Whether it is a fact that in case of 
sale of lands and plots of DDA, the 
minimum deposit of the security is 
necessary before a person becomes 
eligible to participate in the auction. 
Is it not nesessary to ensure the soL 
vency and genuineness of the bidder?

SHRI SIKANDAR BAKHT: No.

SHRI JYOTIRMOY BOSU:
I will be guided by you, Sir.

MR. SPEAKER: How many (a),
(b), (c) parts you have got? I will 

not allow many. Only two or three 
parts I will allow, not more than that. 
Otherwise, he will get confused.

SHRI JYOTIRMOY BOSU:
This is a very serious matter.

MR. SPEAKER: That is true. But 
that is a different matter. Even 
serious matters must go through the 
procedure.

SHRI JYOTIRMQY BOSU: Who
were the participants in the auction 
for the land/plot in question? I also 
want to know the names and address
es of minimum and maximum bidders 
as recorded by the DDA and the auc
tioneer. I also want the names and 
designations of DDA officers and auc
tioneers, if any, who conducted the 
auction. ,

MR. SPEAKER: One question is 
enough.

SHRI JYOTIRMOY BOSU: I ,  am 
concluding, Sir. Also I want the 
names and addresses of the next 
below of the highest bidder and the 
amount of the bid made by him. the 
highest bidder. If the higher bidder 
fails to deposit the requisite 25 per 
cent of the bid money and/or backs 
out, ho wdo the auctioneers ascertain 
if there is no record of the bidders 
as to who was the next highest bidder 
on whom the auctioneer can fall back 
upon?

It is also said. . .
MR. SPEAKER: No, no. Let him

reply.
SHRI SIKANDAR BAKHT: I am

absolutely prepared to answer all the 
questions that the hon. Member has 
in mind. There is absolutely no in
tention to keep back any information 
from anybody. He began his long 
speech with the expression that there 
was a ‘serious charge’. That was 
what I had been looking for all along 
as to what was the 'charge’. But is has 
not yet been put forward. I will ans
wer the questions, whatever I have 
been able to take down.

Regarding the deposit before the 
final bid is accepted, there is no such 
condition for participation in these 
things. No solvency certificate..
(Interruptions) I will read out the 
conditions which have been conveyed 
to me by the DDA—what are the con
ditions. (Interruptions) I think, the 
hon. Members will definitely like to 
hear the ta/nswers to the questions 
put by the Hon. Member.

SHRI JYOTIRMOY BOSU: 
(Interruptions).

The names of all the bidders were 
not recorded till a new office order 
was issued on 8th/9th February 1979, 
I have been given to understand that 
there has been no auction since this 
new order was isued by the Vice. 
Chairman, DDA.

The DP A has furnished the foUow- 
ing further information in connection 
with the question: the auction was 
conducted on the 17th January, 1979
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at 1 1  a.m. under the supervision of 
the Director (Land Management), 
DDA. The hon. Member wanted to 
know the names of the Members, The 
Finance Member, the Executive Offi
cer (Commercial), the Accounts Offi
cer (F&E) and the Accounts Officer 
(C&D) were also present. A  record 
of the highest bid of all the auctions 
is kept in a register which is main
tained by the Programme Assistant. 
Only the name and address of the 
highest bidder and the amount of the 
highest bid are mentioned in the re
gister. No list of bidders is main
tained. Therefore, the list of bidders 
of this particular auction was not 
maintained. (Interruptions) .

MR. SPEABLER: Second supple
mentary.

An HON. MEMBER: He has not
answered all the questions.

MR. SPEAKER: He has answered 
all the questions. I have noted down 
here. The first was the minium de
posit, The second was about names 
and addresses of the bidders. The 
third was the names of DDA officers. 
The fourth was the next highest 
bidder.

SHRI VAYALAR RAVI: Whether
there was compulsion to produce the 
solvency certificate is the point (In
terruptions) .

MR. SPEAKER: He has not fini
shed. One more Supplementary. There 
are two questions asked.

SHRI JYOTIRMOY BOSU: 
Which is the part of the question 
answered?

MR. SPEAKER: Only the Solvency 
Certificate part of your question has 
to be replied to by him.

SHRI SIKANDAR BAKHT: Sol
vency certificate is not required.

MR. SPEAKER: You put your
second supplementary.

SHRI JYOTIRMOY BOSU: 
Sir, I shill rea<t out what the hon.

Minister said in the other House. He 
said:

am not evading the answer. I 
have been asked to produce.. .

MR. SPEAKER: Is that your ..se
cond supplementary?

SHRI JYOTIRMOY BOSU: 
He said:

“I had been asked to produce 
that. And I am producing the facts. 
The D.D.A. does not keep any re
cord of any particular person, of 
the highest bidder”.

Here, to-day, he has come down. The 
Delhi Development Authority has in
formed him of the details of only such 
bidders. Here he says this whereas 
he said there that the D.D.A. does not 
keep any record of the bidder. (Inter, 
ruptions) Now,, Sir, I am very sorry 
that in spite of the fact that your 
Reference Section has asked for a cer
tificate on my behalf, to certify that 
all the relevant pulblic documents 
governing the rules of auctions oi the 
D.D.A. were to be provided, they had 
deliberately withheld one document, 
which is the Delhi Development 
Authority’s regulations. What does it 
say I will come to that, Sir, you were 
the judge and you will understand it 
if I give you thedocument, Mr. 
Speaker, to you.

MR. SPEAKER: It is difficult to
understand you.

SHRI JYOTIRMOY BOSU: I was
at the point of saying ‘My Lord’ Sir, 
Section 8 reads as under:—

•
“When a property is disposed of 

by sale, every applicant—mark the 
word ‘every applicant’—shall depo
sit a sum equal to 20 per centum of 
the disposal prize of the property 
etc. etc.” . .

(Interruptions) Sir, it is by auction. 
What does it say? I have got the 
other document also. Why worry? 
That is why they are withholding this
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document. Then, Sir, sub-para (4) of 
Section 8 says:

“In the case of such applicants 
as having not been allotted any 
property, the deposi it specified in 
Sub-Regulation (1) shall be re
funded” .
Now, I will come to the document 

that has been provided. I have a 
serious suspicion that this is a make- 
belief document. I will certify later 
and la y  it on the table of the House. 
This is No. PA|VCi79|66-W dated 
9th February 1978. It says:

“fn a recent auction, it has been 
noticed that proper bid lists are 
not maintained. In future, the bid 
list in the form to be prescribed by 
the Finance Department must be 
maintained for all auctions. The 
signatures of the three highest bid
ders must also invariably be ob„ 
tained on the bid list. The bid list 
will form a part of the official re
cord of the case.”

After this, the Minister coxnes and 
tells us this cock and bull story that 
there is no list. I have had a near 
glimpse of the file. The file says— 
this is a two-sheeted file. On the 
first page it says 667.24 sq. metres. 
Then the names given are: Ansal
Industries Pvt. Ltd., United Towers 
Pvt. Ltd.; Skipper Towers Pvt. 
Ltd.; Om Apartments Pvt. Ltd and 
Bhatia-Sehgal Construction Corpora, 
tion and date of auction 17th Janu
ary, 1979. On page 2 name of Om 
Saklecha age 20 years has been shown. 
I am told—subject to correction—a 
letter has gone from DDA to a 
Rajya Sabha member that Om Sak- 
lecha’s bid was for Rs. 1.30 crores 
and he brought cash \o the tune of 
Rs. 25 lakhs.

Sir, I am asking the hon’ble Mi
nister to tell the House once again 
whether these facts that I have started 
are correct or not and whether all 
the namen that have been indicate! 
as obligatory in the rules have been 
maintained or they have been "3estroy_ 
ed.

SHRI SIKANDAR BAKHT: Sir,
yesterday I came to know of the 
fact that he wanted certain papers.. .

SHRI JYOT1RMOY BOSU: I had 
a talk on the telephone with you and 
you said that I am sending in the af
ternoon.

SHRI SIKANDAR BAKHT: I
think the hon’ble Member must have 
the patience to listen. Sir, yesterday 
when I cams to know, that he wants 
some information, I ordered that 
whatever information he wants should 
be provided.

SHRI JYOTIRMOY BQSU: Why
did you not give this?
( In terru p tion s )

SHRI SIKANDAR BAKHT: The
hon’ble Member has 'fust now read 
out a recent order of the Vice Chair
man of the DDA.

SHRI JYOTIRMOY BOSU: It is
not recent. It is one year and two 
months old. It is February, 1973.

SHRI SIKANDAR BAKHT: Sir,
it is very unfair. The hon'ble Mem
ber has put the question and now I 
must be allowed to answer. (Inter
ruptions) .

Sir, this order was issued after the 
auction had taken place. I may as
sure the House that even this was 
brought to my notice only last even
ing. There is, a factual error. It is 
February 1979. (Interruptions)

MR. SPEAKER: There seems to be 
some mistake somewhere. The order 
number i*  PA/VC/79/66-N but the 
date typed .as fee says is 1978. The 
order number makes it clear that it 
is 1979.

SHRI SIKARDAR BAKHT: Sir, on 
the typed sheet in my file it is als* 
wrongly put as 1978 feut the fact is 
that it is 1870 and I have Just now 
been ibiforaqted lay the officials from
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the Gallery that it is dated 8/9th 
February, llflft.

Sir, as regards the note I will read 
out the relevant part of this note 
which, in fact, is not connected with 
the auction record. Unfortunately, 
the five names that have been men
tioned were also mentioned by an
other hon*ble Member under Rule 
377 but that particular statement 
made was inaccurate in its most vi
tal part. The note says:

“As per schedule the auction of 
tower pilot 22 in  Rajindra Place was 
held today the 17th January, 
1979....

There was a very enthusiastic res
ponse and a great competition. There 
were about 500 persons present in 
the Pandal. The main competition 
was among the five prominent buil
ders of Delhi, namely,—

(i) M/s Ansal Industries Private 
Limited;

(ii) M/s United Towers Private 
Limited;

(iii) M/s Skipper Towers Private 
Limited;

(vi) M/s Om Apartments Private 
Limited;

(v) M/s Bhatia Sahgal Construc
tion Corporation.”

Here, under Rule 377, 5 names 
were mentioned by fcim. 4 were all 
right. In regard to the Fifth name, 
in place of Bhatia Sahgal Construc
tion company, the name o* Om Pra- 
kash Saklecha was introduced. It is 
not right A few new builders were 
also very eager to have the plot. The 
note says:

“One young boy of 20 years who 
was being called by the name of 
Mr. Om Saklecha gave bid up to 
the extent of Rs. 1,31,00,000 where
as the highest bid fetched in auc- 
tibn was Rs. 1,32,37,000.

This note relates to four plots which 
are in the same area and about which 
the proposal of the DDA was to 
undertake construction on its own. 
But because this other plot fetched 
a high amount by auction, so, a case 
was put up for auctioning these 
four plots also. (Interruptions) I have 
to say about facts only. I am stating 
the facts. I have them before me. 
The details of these five bidders were 
also not recorded. (Interruptions)

MR. SPEAKER: He asked jtou
about Regulation 8(3) and 8(4) of the 
regulations of the DDA, Would you 
like to say anything?

SHRI SIKARDAR BAKHT: I don't 
know whether the hon. Member has 
read it. I have not read it. I will read 
it and then I can offer my opinion.

vft toNpc fa* : wrarer
# 'aft ir? spt ot  fen & *pt cit  $ 

ftr fprc: qsr sprw f *
fw?rr f, *rk **r«r <rrar

!®rr̂ r f  1 *rnsr TnrfMw sflr w ttt
«ft ^ rr  •usaitM w  & sfiT *rw #
TrsfiV W f STO
Twiwfa «irrn: ŝrr rfr
t  I *T?T A ' ^  j£, SPTTfT 1978  «TT
q̂rr?r sr«R f> :

"errraviw ^ fcr wfa srtrcr ttrt
srew f  n # faft? amj-
*rnr rm TOwrwr *rrs q̂ fr> jpt ŝ nr 
fri trjCT w  fvtnr *pt fwiHH *rr 
ST *?r ® 1 *nr$ ‘prrii

( sqwpCTT vrrtiR ) wr
&r I %TT5T Hj# «TTWT

sthtct tfrot snrr ***# vxr qf?r 
srera *rr *rrwr ® 1”

^  w$t *rr *t*tt sprr f w r
m. ^  ^  scm t  fa «ft *ra#srr
f  *fhc fire % *rfb $ sw* ^
artf f  1 fMta fatrR # ijtmr % fasft
Wf# ft??# % •PTSHT«# ^  I TfS ^

qj?r *r*T wm  1 1 ^T, wm s ro  »n^rr
^  1 . 3 1  ^  ^  aft afW t ^ s f n
ŝrr grA ̂ rrsr ̂  ilv ̂  vr I

flwt ^  armr wr̂ wr g t«rr
m w r  ŝnrSf r̂sr w t «rr 1 tfinwn  
wiftwnpr f̂ rnr, fm ? «finr vmfk,

? sfy gftirsnprir
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ftw *  wft S *  «rtfi*rw t  |
ftr ^ r  ^famwr *nr*fr «tt, frrar* l . s i v f t r  
*q* tft *t*ft wrft - ,  wm ton r % o t s t t  
t n ? ^ i n r  ift t o t  8^«r>fT*nrrfj% 
«ft fofreff s»rafir ftsft m iz f t  <ft 
fiffirwq ^  *nv m  wn 20 <rafe w
vxttt *tar, w  w^w< w t ^5f*r ’snrr 
f w  «rr ?

«ft *h$wt $  i t  *n*rfa vr w t
* n w  t  %f(X %xt, *% m w  w  £  *rr 
s*$T ? A tr*TT MWflT ^  «TR
WK VT ^TTRTfVff fVFfPT ^^wTHrT $ ?ft 
w ft  ar̂ t afrfwqt »rf «r$t
f«ra fa»rnr »pt ®r uroft
?>tt W ffa sn-far 1 3 1  ?rrar ^  sfftft 
jfwfr 'Srnr irto 25 «TT*fc 3*r«P T W
fwnr *m, vrz «rtf«m ftrrnr «rr
irrcift f ftq r  *  f t , . . .  («w b w )—  nfr 

farctft *ftf*wfr »ftfv  sw 
?r*m finer *f?fr ^rfN?r T f 1 tf «ft»r
#  farar *f?ft %TTsrofhT ^r»r far? sft ift 
^rfrud £ 1 «F??rr *ts&t $ fc r̂rrt 
*Wf farcrf 317 r$  f  1 p TT ?rnr *fm 
SPffTW ¥T*F#TT VT $ fjRTto 1 TTIV 31 
9msr tfcft i at 1 in t?  3 i
m9*ft vfrrt wNY «ftrsT«rcwr*r 
warhr 3's?n $ , vfrfern ftwftwnr vTvt 
WRT ^ I ^TT fnM^i J  W W  ^ . .
(mrom) . . .

*rt qr? r̂FRT *n^rT f  fr  wfinr 
ar«T Ttftr 'jprt <rt*t *pt ^ rtt
*pt sr*rn«nw ft»rr ®rr «Tf«r^ fwfir 
^  ^  <Ft enmn «ft cnr ?r̂ lf,

8 $  vrrfirv 20 T t^r arsrr f^rrr
m «n(f . . .
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•sft m  wncwT ; iftr 5sr̂  ^  h v f 5 *n
«nfr ?

*ft VEAw C : ^t, ^  '?5T,ft
?T¥  ̂ f  *n ? ,

^hrf  ̂̂ f«F Ĵ wr f ,  wnnr
^  w  irNff irnthpff ft

^ f ^ '̂yr^TT 5 ftr wntT̂  f i w #  
3ft w  wrsr A' imr i

SHRI SIKANDAR BAKHT: As
much aa I could hear from what the

hon. Member, Shri Jyotirmtty Bora 
wag reading from the regulations, 
those Regulations seem to relate to 
sale and not to auction. I have already 
said that 119 e**nest money la taken 
from the bidden. It is an open .... 
(Interruptions)

MR. SPEAKER: Not in the middle.
SHRI RAJ NARAIN: Should I sit 

in the House or go . . . (Interrup
tions). Sale includes auction also. 
You are a judge.**

MR. SPEAKER: You cann't say
that. I will expunge this. It is un
parliamentary___

SHRI JYOTIRMOY BOSU: On a
point of order. He is dragging my 
name and he thinks that we are all 
nitwits. I want to say something.

MR. SPEAKER: No; let the Minis
ter complete.

SHRI SIKARDAR BAKHT: It was 
an open auction. Anybody could par
ticipate in that auction. The only 
condition which governs the auction 
is that the highest bidder is requir
ed to deposit 25 per cent of the bid 
amount.

The other question relates to the 
accountability of (Interruptions).

As regards the question of account
ability of the money, I am not con
cerned with that and the DJD.A. is 
also not concerned with that. It is 
the appropriate Department who 
should tafke ndte of it. The moat 
wonderful part of Jit is that unfortu
nately all of us want to cross the 
bridge before we get to it. The ques
tion would have arisen if he was re
quired to deposit the money. If he 
had deposited 25 per cent of the bid 
amount, the question of accountabi
lity would have arisen. We cannot go 
on presumption. Then the appropri
ate department, viz the revenue de- 
artment will take notice of it. How
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is the DDA concerned? DBA is con
cerned with the fact that somebody 
'gives the bid. He is the highest bid
der, and 29 per cent of his bid amount 
should be deposited by him, like 
Messrs. Bhatia, Sehgat Construction 
Corp. deposited Rs. 34 lakhs, from 
out of which Rs. 27 lakhs were shown 
by way of loans obtained from the 
banks and Rs. 7 lakhs were provided 
from his own source.

MR. SPEAKER: Mr. Raj Narain.
(Interruptions)

SHRI JYOTIRMOY BOSU: I am
on a point of order. First of all. kind
ly enlighten us whether, as a Judge, 
you consider the sale by auction as 
a sale or not.

MR. SPEAKER: I don’t give any 
opinion. I don’t express any opinion. 
(Interruptions)

SHRI JYOTIRMOY BOSU: Is that 
the reason why they have withheld 
the document yesterday?

MR. SPEAKER: Mr. Bosu. these
are not points of order.

<sft Tfw m rnm  : , A arm
T O F  $  vSn*TTT <ffiRTT jj *RT «Ft

$  f a  E *rih?r, *rr 37 7  $  

arfgr w m r t  *H t «fY? iff *rcft »r^rr
*PT fa f  *FT?T TRT *Pt
SiTTH 5?ft— Jfg *TOT ^ ? jfTTtnp ĉ !5ri

I 1
MR. SPEAKER: Not about the file; 

but he said about the circular.
: $*r?t*T?rirs | fa * ?r  

'Tiff v tw r  # umnft «rwr
’RTr fa wrw *Rnpr

t  41̂ I'd £t 7$$  fa fgjgft #
«ftr tmr^r fvni-

5flfe’ # VWTVT 4IT41T *Pt fasiTfc fa
wt* sprm tpp
^  | 1 A' f f a
fvmNte # *t<nsr fw rr *t «nrr ’if ft 
w  »fft w f f  iftr W  w t  wtaJnmr 
WWiMr, vm

ftrfrorc, tot snror, aftrr ^ ’n- 
w ffa  ift «rst ft,

tfift ft fa tTT#CTfr «rr#*#f 1

•Not recorded.

tftarft *ra q^ft fa  377 n fa*T
ft, w*far f  gf ft fa

^ *4jL NniMfi *jt 9ft f*wft <n|
** ?ft »if 1 inrTOT^
<mr v?t $ «nf fa iw nrdw vt wt̂ ft
«rM »r i  ? 17  frrcfa vt «rtf *tt*t ft i
»t(rft0 <*0 ffTTT ^0 »W#T, ftwfrvt 20
^rwft fjt ipn *fte # 3fT *rtrr faw
;37|ff# VRRRT falj I *Tf <RT Vt# W R ! 
*P7 % ? *tf[ aft VIW

$ «rrar t  f*rr sft i
?rcf ^ imrcw afhw

f?T5TT VGW k)H$ 1RTT V?lf fWT
’nff i («*www) . .

MR. SPEAKER: The words 'lie*
and falsehood* are not allowed.

SHRI RAJ NARAIN: I am not go
ing to call it as 'lie*. I am telling that 
it is ‘untrue*.

srs *mra frzxt % «rtr wsrw % i
(wnrom) : uh tfsT Jwrf rfr t  ?

MR. SPEAKER: Mr. Raj Narain,
you have put the question all right. 
You cannot go on- This is not a 
speech. Let the Minister answer.

«ft TTSf HUW1 : WT ^  aft Tt ?*T 
arpr n w ft  t fa *^^>wf?tT?ft 
f  ? TFsfw # 3?tt JTf?

f . . .  ( kwstr ) . .

«ft v *  wwwrr *t
srvsr  ̂ . . .

MR SPEAKEIR: No further ques
tion you have put your question. 
Don’t record anything. (Interrup
tions) *

«ft (w st  « w  : ^  VRxfin=r #nrr 
«ft xnr trnnm vt wrTrrft i  fa

«ft aRTTJT 4^ ^
wwror «p?t i faawwv «ft
•m ?mcnrir t o  # 
trwnr g*mt Tfwr j  «ft ^

jr^hr T?m % » TfffMU, faq:fipr «ftTnr
?nrm w*r ^  faf
wq̂  Tnror ^  w»N i
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H r igNmmr ^  { ,  A fane 
*n r̂r Pf ft» swranrcr ftniwfrtfK'n: 
w t I

«ft tw wroim : *rr i

«ft f t t w i  vn r : *nji «n: fw n f  v
htstt <rr w i  =̂rr n̂̂ rr f  i «frc 
v  imramr «n: t  a w  *rk
*  * 5  Srr «Pm | i xxsfw  vm  qftgft
arm «F?t t ,  $  farer f̂r^sRr w f

«FtrJT <rc *PTFT *FT, $' 33WT,
mcxn § w r i t  g *r^t«n: •ngt i E‘ vt^TFrr 
TT̂ m i  fa aft sfiz sn *
^ t | *i*rfc *rr «rsrTwr
*5 T$??r | i A fnr ^  «?Rr-
£ * r ' 'f t r *  s  ig r m  *m£?TTs i

«ft t r a  «m wn : grT sf?£i i

sftfiras»*T *rw : »rfm fjsrrr
#  W BRT *t t

What he wants me to read is not 
connected with the auction record; it 
is connected with the four other 
plots. I am prepared to read it all 
over again.

MR.. SPEAKER: If you have read 
it once, I will not allow it.

SHRI SIKANDAR BAKHT: I have 
read it; I would like to read it: “ . . .  
one young boy of about 20 years who 
was being called by the name of 
Om Saklecha...” Father’s name is 
not given. He can be the son of the 
Chief Minister of Madhya Ffradesh.
I can give a reply on the floor of the 
House only on the basis of the record 
that I have... (Interruptions)

MR. SPEAKER: Shri Gopal.
SHRI K. GOPAL: Mr. Speaker, I 

am really sorry for the Minister. He 
ir obviously struggling and gives the 
impression that there is some skele
ton in the cupboard. During his re
ply he has stated that there are cer
tain matters in which he is not con
cerned, for Instance revenue intelli
gence. Fortunately the Deputy 
Prime l&inister and the Finance Mi
nister to present here. Will the hon. 
Deputy Prime Minister tell us whe
ther he frill order a CBI enquiry in

to the whole episode so that truth 
can come out; otherwise this will re
main a matter like at present. Accord-! 
ing to them there is nothing wrong. 
They can clear themselves. Will the 
Deputy Prime Minister tell the House

MR. SPEAKER; The question re
lates to some other Minister.

SHRI K. GOPAL: He says that
there are certain matters involving 
revenue intelligence.

MR. SPEAKER: I have no objec
tion if the Prime Minister or the 
Deputy Prime Minister is making a 
statement. But under the rules the 
question can be addressed to the 
Minister concerned.

SHRI K. GOPAL: The Prime Mi
nister can always do it; he can. ans
wer any question.. . (Interruptions)

MR. SPEAKER: If the proceedings 
do not go on in an orderly manner,
I cannot go on with the question. The 
hon. Minister.

SHRI SIKANDAR BAKHT: I
have already submitted answers to 
the question that related to my Mi
nistry and the DIDA. How can I ans
wer about other things?

MR*, SPEAKER : Shri S ĥyam-
nandan Mishra.

(Interruptions)

SHRI K. GOPAL:**

MR. SPEAKER:*Mr. Gopal, don,t 
use such a word in Parliament. You 
completely lose yourself. Such ex
pressions are not used in Parliament 
Don,t record it.

SHRI SHYAMNANDAN MISHRA:
It does appear to me, as it would ap
pear to the entire House that there 
is something very fishy, something 
very shady, about this whole busi
ness. I  must say that the hon. Minis
ter has not minded his task very



49 Oral Answer$ CHAITRA 22, 1901 (SAKA) Orai Answers SO

well. (Interruptions) . Shri Jyotirmoy 
Bosu referred to a particular com
munication or the order on the file. 
That is before you. What does it say? 
I am leaving aside, Mr. Speaker, all 
political aspects of the matter. I am 
also leaving aside the question of 
controversy about the date. But I 
ask your indulgence about the second 
line in that order which say*:

“ . . . . i t  has been noted that pro
per bid lists are not maintained.”

I lay stress on the word ‘proper’. It 
means that while it is proper to 
maintain the list, it has been impro
per not to do so. Otherwise, there is 
no sense. Anybody with the least 
knowledge of these affairs or about 
the law in this matter would readily 
concede that while it was proper to 
maintain the list, that was not done 
in the recent case. (Interruptions). 
It has to be read along with Regula
tion 8, as has been printed out by 
the hon. Member, Shri Jyotirmoy 
Bosu. Every applicant has to make a 
deposit and in the case of such appli
cants as have not been allotted any 
property, the deposit specified in the 
said regulation shall be refunded. 
So, it becomes meaningful. Other
wise, if the lan i has not been allot- 
ed to a particular person and if he is 
not the bidder___

MR. SPEAKER: Kindly come to
the question.

SHRI SHYAMNANDAN MISHRA: 
So, both of them read* together. I 
would inevitably lead us to the con
clusion that the list ought to be 
maintained; probably it has been 
maintained in the past, but in this 
case the list has been withheld from 
the hon. Minister. This is the point 
which seems to me to be quite clear 
from the record that is available 
with tis.

The second point is that it has 
coxae to our knowledge that the infor

mation was indeed made available 
to the central inteHigence—revenu© 
intelligence in this matter—and we 
had also requested you through a 
letter—one of the hon. members re
quested you—that the hon. Minister 
of Finance and Deputy Prime Minis
ter should also be asked to be pre
sent. Why I am saying go is because 
in this very House a question was 
answered by the Minister of State 
for Finance and the question was 
like this: Whether income-tax autho
rities keep a watch on the bidders 
at the auction of plots by DDA in 
Delhi. The word is not ‘bidder’, but 
'bidders'. The answer of the Minis
ter of State was, “Yes, Sir.” If that is 
so they keep a watch on all the bid
ders and that is expected of the in-, 
com e.tax department. Otherwise,,
even if the second bid is lower by 
only Rs. 5, how does it matter from 
the point of view of income-tax.

So, the House is quite in order to 
demand an answer from the hon. 
Minister of Finance so that we need 
not waste any further time of the 
House on a future occasion to raise 
this question. The answer given by 
the Finance Department is to this 
effect and we are also informed that 
the Finance Ministry was informed 
about the bidders. So, the hon. Depu
ty Prime Minister and the Minister 
of Finance should inform the House 
whatever intelligence had been con
veyed to him or to his department in 
this matter. These are the two ques
tions which I wanted to put.

fwwr tot • ffwJwr

Some parts of the question raised by 
the hon. Member are directed towards 
me. The word “fishy'* and “shady” 
were referred to.

SHRI SHYAMNANDAN MISHRA:
I have gone on record that the infor
mation given by the DDA was stu
pid and dishonest.
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SHRI SIKANDAR BAKHT: The
'tragedy of the hon. Member seems to 
tie that he wants to look at every 
thing with his own sense of judge, 
ment. The .fact is that . . .  (Interrup
tion)

SHRI SHYAMNANDAN MISHKA: 
If your own judgement agrees with 
the judgement of the DDA my infe
rence is . . .  (Interruptions)

SHRI SIKANDAR BAKHT; It is a 
question of providing information. 

Now, if the word ‘‘proper”  has been 
•used in that order by the Vice-Chair
man, and it is definitely of 1979 be
cause if it were of 9th of February 
1978. Therefore, he could not have 
signed by Shri M. N. Buch, who is 
the present Vice-Chairman, and he 
joined only on the 14th February 
1978 .. .  (Interruptions). This order is 
signed an order on the 9th February 
1978. It appears to be a typographi
cal error.

The hon. Member has referred to 
the wording “not proper” in this 
particular order. As to whether the
practice of the DDA ig wrong----
(Interruptions). What I am concerned 
with i8 only giving information to 
the House according to what was the 
practice of the DDA. Whether it is 
wrong, or bad according to the hon. 
Member, is not the question. The 
question is what was the practice of 
the DDA at the time when the auc
tion took fflace. Whether it was 
proper or not, whether it was bad or 
not. thig is the practice that was 
followed by the DDA.

MR. SPEAKER: tfOwrShri Kanwar 
Lai Gupta.

SHRI SHYAMNANDAN MISHRA: 
Sir, I have directed a question against 
the Deputy Prime Minister,

MR. SPEAKER: I have already 
told the House that during the Ques
tion Hour you address it to the 
Minister; it is not addressed to the

Government. So, I cannot ask any 
Minister to www&r'llut I would not 
come in  the way of their answering 
it either. So, I cannot request a 
Minister to answer because the ques
tion is addressed to another Minister.

SHRI SHYAMNANDAN MISHRA: 
Of his own, he should enlighten the 
House.

VST : aft *r?ft TT <J®T
q’tffrfeytftqtfefrfe? fs 

vt vr# in vtftm | i
A f??# 5HTCT *n?prr f —

SHRI K. GOPAL: What about the 
CBI inquiry?

tfwr n«* : arcm «n€f tft aft
wfirffiw |r OTRfft innsft *T*r#tr *n[ =€1̂  
firsrnft *n(V TO*ftT firarrcft i

*tr »ft fpRT fv «ft
vt *t?vt ftnrt m, A ithvt *rt 

*t»k A wn f̂hr # vert
g fv  w t ^  vt^st 5Rf, ^  $ w zx
vtf qTitf | *rr v tf w r  *nr $ fa v tf 
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$r vrm ffwr # <wnrr 1 1  fatft iftwr 3 fvtft
V ffRTT i f f  XR V tf 'TTVft fc, *Tf *?tf S[*r

S I

MR. SPEAKER: The Question is 
over.

SHRI C. M. STEPHEN: rose—

MR. SPEAKER; You did not rise 
in time.

SHRI C. M. STEPHEN: I want to 
put a question.
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ME. SPEAKER: Certainly I would 
have preferred "you If you had risen 
earlier.

SHRI C. M r; STEPHEN; By tne 
time I rose, you said “no no”. It is 
very important You must permit 
me.

MR. SPEAKER: No. If I permit
you, I will have to permit others.

WRITTEN ANSWERS TO 
QUEffWC&S

wnro wfar*frfiromTwim

* 703. jWW v t  «wrm : wt
TPieft *FT fTT «PT»T fa  :
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Posting of SC/ST Employees

*710. SHRI SOMJIBHAI DAMOR: 
WiU the Minister of ROTWAYS be 
pleased to state:

(a) whether Railway Board has 
issued certain instructions for the 
posting of Scheduled Caste and Sche
duled Tribe employees at the initial 
stage of their posting or on promotion 
to the station nearer to their native 
place;

(b) if so, the details of such in
structions issued by the Board;

(c) whether these instructions ere 
being followed by the Railways; and

(d) if not, the reasons therefor?
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THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). Yes, Sir. As per extent 
instructions, the transfer of Sche
duled Caste and Scheduled Tribe 
employees is to be confined to their 
native districts or adjoining districts 
or places where the Administration 
can provide quarters. Instructions 
also exist that subject to the exigen
cies of work these instructions should 
be followed to the maximum extent 
possible. These instructions are ap
plicable at the initial stage of their 
posting as well as on their promotion, 
tion.

(c) and (d). These instructions are 
being followed subject t0 the exigen
cies °* service, provided posts are 
available.

Raising expenditure on Medical Care

*711. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of PAR
LIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) whether Government propose to 
raise the expenditure on Medical Care 
of the Workers covered by Employees’ 
State Insurance Scheme in the country;

(b) the financial implications there- 
o;"; and

(c) how far a worker will be bene
fited by this additional expenditure?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a> 
The Employees' State Insurance 
Corporation has already raised the 
earlier ceiling on expenditure on 
medical care and also on drugs and 
mcdicines from 1-4-1979.

(b) The additionaj^financial liabi
lity on account of increase in ceilinf 
on expenditure on nodical care i? 
estimated at Rs. 412.69 lakhs, whilo 
that oft drugs may come to about 
Rs. 280 lakhs per annum.

(c) The quality of medical care is 
expected to improve.

International Commission for Border 
Disputes

*712. SHRI CHITTA BASU:
SHRI A. R. BADRI-

NARAYAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to 8tate:

(a) whether the attention of Gov
ernment has since been drawn to 
the proposal mooted by Sri-Lanka 
for setting Up an international Com
mission to mediate in the settlement 
of border disputes; and

(b) if so, reaction of Government 
thereto?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHAM 
VAJPAYEE): (a) Government have 
seen newspaper reports that the 
Foreign Minister of Sri Lanka had 
proposed the establishment of a 5- 
member Parliament Member Commis
sion, drawn from the non-aligned 
Movement for the settlement of bor
der disputes between non-aligned 
nations. However, no proposal has 
as yet been formally mooted by Sri 
Lanka.

(b) Does not arise.

Development of Birth Control Vaccine

*713. SHRI SARAT KAR:
SHRI ISHWAR CHAUDHRY:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether it is a fact that a 
birth control vaccine for men has 
recently been developed by the All 
India Institute of Medical Sciences;

(b) if so, whether any progress has 
also been made in the development o f 
vaccine for women also; and

(c) if so, the details thereof?
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THE MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) The birth control vaccine 
for men is in the process of being 
developed by the All India Institute 
of Medical Sciences.

(b) Yes, Sir.

(c) A statement is laid on the 
Table of the Sabha.

Statement

Progress made so far in the research
Project:—

The following information in regard 
to th* progress of the research pro
ject has been obtained from Prof. 
G. P. Talwar, Department of Bio
chemistry, ATP India Institute of 
Medical Sciences, New Delhi;

A major breakthrough js the dis
covery of a way by winch anti-body 
response can be generated to a ‘self’ 
protein or hormone. A vaccine has 
bfcen developed which produces anti
bodies against a pregnancy hormone. 
This hormone is produced a8 and 
when a woman gets pregnant. The 
hormone serves as a 'signal t»f the 
pregnancy and is responsible for her 
missing the cycle. Anti-bodies against 
this hormone, if present in blood, 
intercept this signal and thereby pre
vent the settlement of pregnancy 
with the result that the woman gets 
her menstrual cycle in the expected 
manner even in a month when she 
was pregnant.

The vaccine has been demonstrated 
to produce anti-bodieta, not only 
agsinst hCG but also against tetanus, 
imparting thus an additional immuno- 
prophytaictic benefit to th© receipient 
against tetanus. Tetany is still a 
■widespread problem and Is the cause 
of many deaths of the mother and 
the new-born.

Th* efficacy of the vaccine has 
been tested in baboons. It has fur
ther beejv confirmed by direct experi

ments where an injection of anti- 
hCG anti-bodies to baboons in early 
pregnancy caused a loss of pregnancy. 
Fairly extensive toxicology and 
safety studies have also been carried 
out with thi8 vacclKe in a number of 
animal species.

Phase-I clinical trials with this 
vaccine have been conducted in 63 
women in six centres, namely Delhi, 
Bombay, Helsinki, Upsala (Sweden), 
Santiago (Chile) and Bahia (Brazil). 
In each case, these were conducted 
under world-renowned clinicians and 
scientists on a protocol developed by 
the International Committee on Con
traception Research of the Population 
Council, New York (USA). Immuni
sation with the vaccine has been ob
served to be devoid of any side- 
effectg in all the subjects investigated 
upon in different centres. Besides 
clinical examination, laboratory in
vestigations on 56 different parame
ters were carried out to check the 
normally of body-functions.

The present problem with this 
vaccine ig the variability in the 
amount of anjj-bodies produced from 
individual to individual. Several give 
good anti-body response, others give 
moderate response and still others 
give poor response. ^Researches are 
currently going on'at the AIIMS to 
develop immuno-potentiating agents 
fit for human usage as well as to 
develop new novel strategies to 
bypass the constitutional differences.

Meanwhile, researches have also 
progressed on three other vaccines. 
One of them is designed for male 
usage. It stops spermatogenesis with
out affecting libido and hormone 
levels. Testing with this vaccine is 
being carried out in a. number of 

animal species, including the mon
keys. "The second vaccine is design-? 
ed for the female use. Its principle 
is to prevent the fertilisation of the 
female egg without disturbing ovula
tion and normal cycles. The third 
vaccine is usable for both males and 
females and is meant primarily for 
application in animals.
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Reservation of seats/berths at Big 
Stations

*714, SHRI G- NARASIMHA 
REDDY:

DR. RAMJI SINGH:
Will the Minister of RAILWAYS 

be pleased to state:

(a) whether the Railway Ministry 
is aware that there is one invisible 
Counter Big racket) at all big sta
tions other than the Railway Counter 
for reservation of seats and berths of 
all classes;

(b) whether the Ministry is also 
aware that whenever a person goes to 
the Railway Counter for reservation 
in most cases he is disappointed and 
thereby he approaches the persons in
charge of invisible counter and gets 
his reservation for any class for any 
train and for any date he requires on 
payment of extra money which is 
demanded by the person; and

(c) if so, what steps the Govern
ment have taken to overcome this 
racket?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Some reports 
of unauthorised persons, touts and 
other anti-social elements purchasing 
tickets and securing reserved accom
modation in big cities like Bombay, 
Delhi, Calcutta and Madras and then 
selling the same clandestinely at 
premium to the willing and needy 
passengers have oome to the notice 
of the Railway administration, spe
cially during the periods of holiday 
rush.

(b) Reservation of accommodation 
in trains is made on ‘First come, first 
served’ basis on purchase of journey 
and reservation tickets upto the 
limit of reserved accommodation 
available in trains. After the avail
able accommodation on a train is 
fully booked, persons are kept on 
the waiting list, if so desired by them, 
so that they couH, in accordance

with their turn in the waiting list, 
get accommodation subsequently 
against cancellations etc. Analysis 
made of the availability of accom
modation at important reservation 
points has revealed that barring rush 
periods, accommodation is available 
in almost all the trains 4-5 days in 
advance. However, persons who are 
not able to secure reserved accom
modation across the counter in a 
normal way, do approach the anti
social elements and are exploited by 
them. Whenever any specific com
plaint is received atbout the func
tioning of any unauthorised agency or 
other anti-social elements with or 
without the connivance of railway 
staff, detailed investigations are 
made and appropriate action is taken, 
in conjunction with OBI, to contain 
the activities of such elements.

(c) The question toeing basically 
one of demand and supply, endea
vours have been made and are being 
made to reduce the gap between the 
demand and supply by introducing 
new trains, augmenting the loads of 
existing trains, extending their runs, 
increasing the frequency of weekly 
biweekly trains, and running holiday 
specials on important routes to clear 
the rush of traffic. During IJ77-78, 
307 additional trains were introduced 
and the run of 177 trains were ex
tended. 1211122 New Delhi-Madras 
Tamil Nadu Express trains have 
been double-headed recently with 
21 bogie load. The increased clear
ance capacity provided on these trains 
has eased the position significantly 
on North South route.

A special squad has been set up 
in the Ministry of Railways primarily, 
to deal with malpractices in reser
vations. This squad has intensified 
the checks and worked effectively in 
curbing the activities of anti-social 
elements and containing the various 
irregularities prevalent in the Book- 
ingjReservation of tickets. These 
checks have created *h linofcct on 
staff and on antLsociai elements



Written Answers CHAITRA 22, 1901 (SAKA) Written Answers 6y

thereby discouraging their activities 
to a large extent.

It is also proposed to amend the 
Indian Railways Act suitably to maka 
procurement and transfer of reserved 
accommodation by unauthorised 
agents a cognizable offence.

By-product of Durgapur Coke Plant

*715. SHRI S. R. DAMANI. Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that a 
monthly quota of 100 wagons of By- 
Product Hard Coke from Loyabad and 
75 wagons from Durgapur Coke Plant 
was fixed by Director, Rail Movement 
for the year 1978 for the State of 
Maharashtra but the actual despatches 
were less than 50 per cent of the quota 
fixed;

(b) if so, the reasons thereof;

(c) whether it is a fact that the Chief 
Minister of Maharashtra had brought 
thig matter to his notice; and

(d) the measures proposed by Gov
ernment to be taken with regard to the 
improved despatches so as to meet the 
requirements of the foundries in Maha
rashtra State?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) During the year 1978, a quota 
of 100 wagons per month was fixed 
for movement of by-product hard 
coke besides permitting jpovement of 
50 wagons of coke per month from 
Durgapur Coke Oven Plant. The 
actual allotment during t&e rear
1978 was 94 wagons per month, in
cluding 19 wagons from D.C.O.P.

(b) Wagons were allotted as per 
availability of hard coke.

(c) Yes, Sir.

(d) The Railways are maintaining 
close liaison with Ministry of Energy 
(Dept, of Coal) in order to maximise 
avalability and movement of hard 
coke by rail.

Acquisition of Land for National 
Highways in Kerala

*716. SHRI C. K. CHANDRAP- 
,PAN; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to- 
state:

(a) whether Government are aware 
that in several places in Kerala includ
ing the Municipal towns of AUeppey, 
land has been frozen for the purposes 
of construction of National Highways 
but still not acquired and it causes 
hardship to the people;

(b) if so, the details thereof; and

(c) whether Government will soon 
take steps to acquire these lands and 
help its owners to move out to new 
places to settle and work?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) to (c). 
The following statement gives the 
various reaches where the Govern
ment of Kerala have issued orders 
for freezing the land value in con
nection with the construction of Na
tional Highways in Kerala and the 
steps taken or proposed to be taken*
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National
^Highway

No.

Reach Date of orders Steps taken or proposed to be taken
freezing the by Government for acquisition of land 

land value

47 (i) Chalakudy byepass 
(Km. 398 4 to 303-6)

April, 1976

(ii) Alleppey byepass July, 1975
(Km ,. 4XVV4 to 416 2)

17 (i) K .M . 15 1 to 1^ /8 0 0

(ii) K M . 160/0 to 171/0

October, 
1976 

November, 
1076.

The land acquistjon estimate for 
Chalakudy byepass amounting to 
Rs. 37,36,500/- was sanctioned in 

Feburarv, 1974. The acquisition 
proceedings are in progress. The 
Land Acquisition estimate of 
Alleppey byepass received recently 
from the Government of Kerala is 
being processed, in consultation with 
the financial authorities. The land 
owners whose land may be ulti
mately acquired for the Byepases 
will, no doubt, be paid tine com
pensation as decided by the State 
Revenue Authorities before the land 
is actually acquired.

There is no proposal for the acquisi
tion of land in these reaches in the 
near future.

Bridges over Brahamaputra

*717. SHRI FURNANARAYAN 
SINHA; Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether the Government of 
Assam has requested to sanction and 
construct one bridge at Gogighopa- 
Puncharatna in Goalpara district and 
one other at BAGIBIL near Dibrugarh 
across the river Brahmaputra;

(b) whether North Eastern Council 
also has made a similar request to the 
Government of India for sanction of 
these two bridges over the Brahama
putra in order to lessen the transport 
bottleneck of the whole region;

(c) leaving aside these demands,
whether Government propose to pro
vide these two bridges to the people of 
the North East as part of development 
work necessary for the sensitive area; 
and : ■

<(4) H not, what -are the constraints?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) Yes, Sir. 

(to) No, Sir.

(c) and (d). (i) The proposed
bridge at Gogighopa-Pancharatna in 
Assam would connect N.H. 31B with 
N.H. 37. In view of the gigantic 
nature of the project which will in
volve huge investment, it would be 
necessary to carry out pre-invest
ment detailed surveys and investiga
tions to ‘settle’ all technical issues 
like siting of the bridge provision of 
guide bunds etc. As such, it is pro
posed to provide for survey and in
vestigation for this bridge during the 
Sixth Plan.

(ii) The proposed bridge at BAGI
BIL near Diibrugarh would fall on a 
State Road. A$ such the State Gov. 
ernment are primarily responsible for 
its construction from their own re
sources.
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Con verting Sleeper into M ter
Sleeper Coaches

*7lB. SHRI C. K. JAFFER SHA- 
REBF: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government realise the 
inconvenience that the passengers of 
three-tier sleeper coaches are put to as 
a result of shortage of space for move
ment or sitting particularly for long 
journey; and

(b) whether Government would con
sider converting the existing three 
tier sleeper coaches into two-tier 
sleeper coaches in order to ensure more 
hygienic and comfortable travel in the 
sleeper coaches?

THE MINSTER OF STATE 1 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). 3. tier second class sleeper coa
ches provide sitting accommodation for 
75 passengers during the day and 
equal number of berths for sleeping 
during night. During the day time 
the middle berth is folded downward 
to enable the passengers to sit in 
comfort on the lower seats and thus 
there is no difference between two- 
tier and three-tier secor 1 class 
sleeper coaches as far as sittlrj ac
commodation is concerned. There is 
no proposal at present, to convert 
these 3-tier coaches into 2_tier coa
ches.

Strike by Doctors o f  Safdarjung 
Hospital

*7:19. SHRI JANARDHANA 
POOJARY:

SHRI P. M. SAYEED:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a> whether the SafJarjung Hospi
tal doctors have again gone, on strike;

(b) if so, whether the two day* st
rike by them the 8th and 9th March
1979 had greatly affected the working 
of the hospital;

(c) what is the reason for not accept
ing their demand; and

(d) when the demand is likely to be 
met?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Hie resident doctors of 
Safdarjang Hospital went on a 48 
hour .strike starting from 9 A.M. on 
9th March, 1979.

Ob) It has been ascertained from 
the Medical Superintendent of the 
Hospital that the services were 
maintained by the senior doctors; 
however, the OPD attendence, as well 
as operations performed were affect
ed adversely by the strike.

(c) and (d). The doctors of the 
Safdarjang Hospital had themselves 
no demand to make on the Govern
ment. They only went on a sym
pathetic strike for an early solution 
of the problems of the medical stu
dents of the University College of 
Medical Sciences.

2. The students/interm of the Uni
versity College of Medical sciences 
who went on an indefinite strike from 
19th February, 1979 and launched a 
hunger strike from 30th March, 1979 
have withdrawn their agitation from 
the night of 5th April, 1979 and have 
resumed their work/studies from 6th 
April, 1979.

3. Government have given the fol
lowing assurances to the students/ 
interns of the college:—

(i) as clearly stated in the state
ment of the Union Health Minister 
made in the Lok Sabha on tfie 5th 
March, 1979, the Union Health 
Ministry have decided to take over 
the University College of Medical 
Sciences, and the necessary action
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in pursuance thereof shall be taken 
after finally ascertaining the deci
sion of the University of Delhi to 
transfer the College to Government;

(ii) The Dharamshala now under 
construction in the Safdarjung 
Hospital will be made available for 
temporary use as hostel accommo
dation by 13 th June, 1970 at the 
latest;

(iii) some of the barracks of the 
Ministry of Defence which have 
been vacated will be repaired and 
made ready for occupation as hostel 
accommodation by 1st week of Dec
ember, 1979. As regards the re
maining barracks, the matter will 
be vigorously pursued so that their 
vacant possession is obtained and 
necessary work carried out as early 
as pocsible;

(iv) the play ground will be 
ready by the end of June, 1979.

(v) Government will take urgent 
measure to provide adequate and 
qualified staff for the clinical teach
ing and ensure satisfactory teach
ing arrangements; and

(vi) the Government will not 
victimise the students and the in
term. The Government will re
quest the Delhi University that 
there should be no victimisation of 
the students/interns of the Univer
sity College of Medical Sciences.
The matter in para (vi) above was 

also discussed with the Vice-Chan
cellor of the Delhi University who 
has kindly agreed to sympathetically 
consider the request of the students/ 
interns regarding full condonement 
of the strike period and no cut in the 
interns’ stipend.

Indian Workers for Saudi Arabia
*720. SHRt R. KOLANTHAIVELU: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether there is any request for 
permission to recruit 4000 Indian wor

kers through an Indian agency for 
deployment on a Saudi Arabian defence 
project;

(b) if so, the particulars thereof and 
action taken thereon; and

(c) whether Government are seized 
of the complaints of low wages and 
bad living conditions in the project 
area while considering such requests?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) and (b). In August
1978, such a request was received by 
the Ministry of Labour and process
ed by them, since they were then 
dealing with the subject. However, 
with the decision of the Supreme 
Court in March 1979, making this 
matter a responsibility of the Pro
tector of Emigrants, it is necessary 
that an application be made to this 
authority. Whenever the application 
is received by the Protector of Emi
grants, requisite action will be taken 
thereon.

(c) Before granting emigration 
clearance to intending emigrants, the 
Protector of Emigrants scrutinises the 
terms and conditons of the contract 
of employment offered, to ensure that 
workers are not employed on low 
wages under sub-standard living con
ditions which violate norms of human 
dignity.

National Seminar on Breast Cancer

*721. SHRIMATl MOHSINA KID- 
WAI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether his attention has been 
drawn to the observations made at the 
two-day national seminar held at 
Varanasi regarding spread of breast 
cancer among women folk of the 
country;

(b) if so, what are his reactions to 
the alarming revelations; and
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(c) the measures proposed to be 
adopted as an adequate, counter 
checks?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes, Sir.

(b) and (c). The details of the 
Seminar are being obtained from the 
Government of Uttar Pradesh.

Ship Afire at Hindustan Shipyard, 
Visakhapatnam

*722. SHRI NATHU SINGH:
SHRI BAGUN SUMBRUI:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that fire 
broke out on the 16th March this year 
on the ship in the final stages of cons
truction at the Hindustan Shipyard, 
Visakhapatnam;

(b) whether any enquiry has been 
conducted into the cause of fire and 
damage occurred; and

(c) the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) and (c). Yes, Sir. The Enquiry 
Committee has not come to any defi
nite conclusion about the cause of 
the fire.

Indo-Bandadesh Joint River 
Commission

6801; SHRI JANARDHANA POO- 
JARY: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether Bangladesh has asked 
India for an immediate meeting of 
the Joint River Commission; and

(b) if so, Government's reaction on 
it?

THE MINISTER OF STATE IN 
"THE; MINISTRY OF EK^jjfNAL

o>

AFFAIRS (SHRI SAMARENDRA 
KUNDU) : (a) and (b). The Indo- 
Bangladesh Joint Rivers Commission 
generally meets lour times a year. Its 
last meeting was held in November/ 
December, 1978 in Dacca and its next 
meeting is likely to be held in April,
1979, in Delhi.

Appointment of doctors on ad hoc basis 
under CGHS

6802. SHRI MOHAN LAL PIPIL: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that a num
ber of medical doctors have been ap
pointed on ad hoc basis under CGHS, 
if so, their number category-wise, 
number of those who have put In 
more than 5 years of service and 
number of those who have post-gra
duate qualifications;

(b) what was the criteria for the 
selection of these persons as medical 
doctors on ad hoc basis and whether 
all of them hold minimum qualifica
tions for appointment to these posts; 
and

(c) whether it is a fact that there 
is a proposal under the consideration 
of Government to revert these per
sons from their present posts, if so, 
the reasons thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RA3I 
RAY): (a) As on 1st March, 1079 the 
number of medical officers working 
on ad hoc basis against the posts of 
Junior Medical Officers is 411. The 
other category of posts to which 
direct recruitment is made is Specia
list Grade II in CHS 41 officers were 
appointed on ad hoc basis in these 
posts. Of these 123 officers have put 
in more than 5 years of service. In
formation regarding possession of 
post-graduate .qualifications is not 
readily available. AIL Specialist
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Grade doctors hold post-graduate 
degrees.

(b) and (c). Ad hoc appointments 
are made against temporary or casual 
vacancies, making it clear to the ad 
hoc appointees that their services are 
purely temporary and such appoint
ments will not confer upon them any 
right for regular appointment in the 
Central Health Service. No set uni
form procedure for making these ap
pointments was followed but it -was 
ensured that all such ad hoc appoin
tees possessed the minimum qualifi
cations prescribed for appointment to 
the post.

Such of the ad-hoc appointees who 
have not been able to qualify in the 
written examination or interviews 
held by the UPSC for regular ap
pointments have to be ultimately re
placed by regular officers.

Indians in Pakistani Jails

6803. SHRI AMARSINH V. RATH- 
AWA: Will the Minister of EXTER
NAL AFFAIRS be pleased to refer 
to the reply given to Part (d) of 
Unstarred Question No. 3575 on the 
14th December, 1978 and state:

(a) the names of the persons held 
in Pakistan and since when and un
der what charges;

(b) whether Government is aware 
that certain persons are locked up in 
Pakistani Jails particularly in Mul
tan Jail for the last 5-6 years without 
putting any charge on them; and

(c) whether the Hon’ble Minister 
will look into the matter personally 
and get those persons transferred to 
India?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNALAF. 
FAIRS (SHRI SAMARENDRA KUN- 
DU): (a) and (b). While replying
to the Unstarred Question No. 3575 
dated 14th December, 1978, I had 
atated that about 250 Indians were

still in Pakistani jails according t* 
information received from Govern
ment of Pakistan and other sources. 
Meanwhile, we have received infor
mation regarding some more persons 
reportedly detained in Pakistan. Ac
cording to our present information, 
280 Indian nationals are stated to be 
in Pakistani jails. This number in
cludes 138 names conveyed to us by 
the Pakistan Government. The natio
nality of some of these persons is in 
the process of being verified through 
the State authorities. The remaining 
names are based on information re
ceived from relatives etc. of the de
tainees and conveyed to the Pakistan 
Government. While we do not have 
precise informatioa in regard to the 
dates since when they are under 
detention and also the charges under 
which they have been detained, their 
names and parentage as well as the 
names of the jails in which some o f 
them are reportedly held are given 
in the attached list of 280 persons. 
[Placed in Library. See No. LT- 
4293/79].

(c) We are in constant touch with 
the Government of Pakistan through 
their Embassy in New Delhi and our 
Embassy in Islamabad for the release 
and repatriation of the Indian detai
nees.

DevetopotyBnt of (Indigenous System
6804. SHRI AHMED HUSSAIN: 

SHRI P. K. KODIYAN:
Wiii the Minister of HEALTH AND 

FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that Gov
ernment have deddeg to give 
priority to the development of indi
genous systems of medicine and 
Homoeopathy to provide extensive 
health care; and

(b) if «o, the details ttefeof 
alongwith its modernisation end 
fixture research schemes «o far pie-
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pared and the amount proposed to be 
spentT

THE MINISTER OP HEALTH 
AND FAMILY WELFARE (SHRX 
RABI RAY); (a) Yes.

(b) Four separate research Coun
cils have been set up as autono
mous Organisations registered undei 
the Societies Registration Act lor 
giving impetus to research in Ayur
veda and Siddha/'fjnani, Homoeo
pathic Systems of Medicines and 
yoga and naturopathy. These 
Councils have drawn up Plans for 
considerably expanding and augment
ing their research schemes/units in 
various parts of the country. 
National Institutes have been set up 
in Ayurveda and Homeopathy ana 
another National Institute in Unani 
is propose:! to be established. All 
these institutes are meant to provide 
facilities for post-graduate education 
and research of the highest order in 
these system of medicine. Schemes 
for financial assistance to (i) Ayur
vedic, Unani & Homoeiopathic 
Colleges for improving the standards 
of under-graduate and Post-graduate 
teaching in these sjtetems and (ii) 
for setting up Pharmacies of Indi
genous Systems of Medioine includ
ing Herbal farms & Drug Testing 
laboratories in varioug States are in 
progress. A provision of about Rs. 60 
crores has been tentatively earmarked 
in the Five Year Plan period 1978-79 
tp 1982-83 for the development of 
indigenous systems of medicine and 
Homoeopathy in both the Central and 
State sectors.

BerMon of Minimum Wages

6805. SHRI MANORANJAN
BHAKTA: Will the Minister of
PARLIAMENTARY AFFAIRS AND 
LABOUR be pleased to state:

(a) what are the minimum daily 
wages of the workers in West 
Bengal, Kerala and̂  Union Territories 
of Delhi and Andaman and Nicobar 
Islands and since when last revised;

(b) in view of the increase of 
price level throughout the country 
anqt further increase of D.A., whether 
the Government of India feels neces
sary to increase these wages; and

(c) if so, what action Government 
propose to take?

THE MINISTER -OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); (a) 
The State Governments as well as 
the Central Govevrnment have fixed 
minimum wages in a number of sche
duled employments covered under 
the Minimum Wages Act, 1948 in 
their respective spheres. A state
ment giving the rates of minimum 
wages in respect of employments for 
which Central Government is the 
appropriate Government is attached. 
These rates are applicable In all 
Stataes/Union Territories. The rates 
of wages fixed by the States/Union 
Territories in their respective 
spheres are notified in their Gazettes 
from time to time.

(b) and (c). Under Section 3 of the 
Minimum Wages Act the appropriate 
Government is required to review at 
such intervals as it may think fit, 
such intervals not exceeding five 
years, the minimum rates of wages 
so fixed and revise the minimum 
rates, if necessary. While revising 
the minimum wages, rise in the cost 
of living in generally kept in view. (
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Statement

S.
No. Name of the employment (Part I)

Date of 
fixation/ 

revision

Rates of wages per day

Unskilled
lowest
paid
workers

(Rs.)

Semi
skilled
(R».)

Skilled
(Rs.)

1 2 3 4 5 6

1 Employment in the construction or mainte
nance of roads or building operations.

16-12-78 4 45 5 56 
to to 

6-50 8-12 
(according to areas)

712
to

10-40

a Employment in stone breaking or stone 
crushing.

16-12-78 Do. Do. Do.

3 Employment in the maintenance of buildings. 16-13-78 Do. Do. Do.

4 Employment in the construction and main* 
tenance of runways . . . . . 16-13-78 Do. ; DO. Do. 70

5 Employment in Gypsum mines . ia-6-76 580 7*95 8-

6 Employment in Barytes mines 13-6-76 5 ‘8o 7-25 8 ’ to

7 Employment in bauxite mines 19-6-76 5*80 7-35 8 70

8 Employment in Manganese mines 12-6-76 5*80
above

ground

6-96
under

ground

above
ground

8*70
under
ground

8 70
a bow 
ground

io-44>
under
ground

9 Employment in china day mines. 12-6-76 5-80 7*25 8-70

10 Employment in Kyanite mines 9-10-76 7 25 8*70

11 Employment in Copper mines
/

12-6-76 5 80 7**5 8 70

13 Employment in day mines . 12-6-76 580 7-25 8-7°

n Employment in stone mines 9-10-76 5 8 0 7*25 870

*4 Employment in white day mines . . 12-6-76 5 80 7 * 5 8 70

*5 Employment in Fire day mines . 9-10-76 5 Bo 7 * 5 8-70

t6 Employment in Ochre mines 9-10-76 5 *8o 7**5 8*70

Employment in Steatite (induding soapstone 
Mid tale) minet . . 9-10-76 5 8 0 7**5 8 «7©

18 Imptoyn^t in Asbestos mines 9-*0-76 580 7**5 8 -70;
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i  a ' 3 4 5 &

19 Employment in Chromite mines . 1 9 - 6 - 7 6 5 Bo 7  2 5 6  7 0

no Employment in Quartizite mines . 19.3-77 5  8 0 7 - 2 5 8  7 0

ai Employment in Qartz mines 1 9 - 2 - 7 7 580 7 - 2 5 8-70

as Employment in Silica mines i.9 - a - 7 7 5-8o 7-25 8 70

23 Employment in Mica mines 1 9 - 6 - 7 6 6  9 6

under
ground

8-7u
under
ground

1 0 4 4

under
ground

5  8 0  

above 
ground

7 « 5
above

ground

8 7*> 
above 
ground

24 Employment in Magnesite mines 34-2-79 580 7-25 8 70

25 Employment in Graphite mines . 4-11-78 5*80 7 ’25 8 70

a6 Agriculture (Part II) . 18-9-76 4 45 
to
6 50

5 ‘56 
to 
8 12

7-12 
t o
10-40

(According to areas)

Smoking in D.T.C.

6806. SHRI PIUS TIRXEY: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether most of the conductors 
and drivers of D.T.C. as well as 
private buses smoke in the buses 
frequently without any restriction;

(b) if so, is it meaningful to write
the instruction ‘NO SMOKING* in 
the buses; *

(c) whether Government propose 
to implement the instruction strictly; 
and

(d) if so, how and if not, will 
Government delete this instruction 
from the buses?

THU MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI QjXAND RAM) : (a) to (d). 
According to the inrilnictioBS issued 
by the Corporation, as also under 
£ule 4.38 of the XMM Motor Vehicle 
Hules, 1M0, the drivers and con

ductors are not permitted to smoke 
in the buses. If any breach of the 
instructions i& brought to the notice 
of the DTC Management, disciplinary 
action is taken against the defaulter.

Since smoking in the buses is an 
offence punishable under Section 112r 
of the Motor Vehicle Act, 1939, the 
display of the notice such as “Smok
ing is prohibited" on the buses of the 
Corporation has been written for the 
information of passengers.

Drivers and Conductors of the DTC 
have standing instructions not to 
smoke in buses. These instructions 
are periodically repeated. On receipt 
of some complaints recently which 
were of general nature about smok
ing in the buses, fresh instructions* 
have been issued by the Corporation 
cm 80-1-7& The inspectoral Steif 
has been directed to ensure strict 
compliance.
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Benefit of P.F. to Employees of 
M/s. Auto Continent, Calcutta

6807. SHRI DHIRENDRA NATH 
BASU: Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
be pleased to statae:

(a) whether M/s Auto Continent 
of 106, B.T. Road, Calc\*t*a-35 does 
not give the benefits under Provident 
Fund Act to their employees;

(b) whether Government propose 
to take action against the firm by 
enquiring into entire facts and if so, 
by what^time; and

(c) whether the firm is employing 
child labour in violation to law and 
if so, whether Government propose 
to take action against the firm?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
The Employees Provident Fund 
Authorities have reported that the 
establishment is not coverable under 
the Employees’ Provident Funds and 
Miscellaneous Provisions Act, 1952 as 
it is not employing the requisite 
number of employees.

.0 Does not arise.

(c) The matter falls in the State 
Sphere and the Central Government 
has no informataion to furnish.

Job of level crossings entrusted to 
State Governments

6808. SHRI KISHORE LAL: Will
the Minister of RAILWAYS be 
pleased to state-:

(a) is it a fact that Railways give 
the job of Level Crossings to the 
State Governments;

(to) is it also a fact that State 
<3ovvemmenta disburse the money 
spent by them off construction of 
such level Crossings: and

(c) if*©, why’ cannot the Hallways 
<do this type of jobs without waiting

for the State Goverriftientg and will 
that no expedite?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) The 
work of provision of new local cross
ings is carried out jointly by the 
Railways and the State Governments 
concerned. The Railways carry out 
all works within the Railway limits. 
The State Govemments do the works 
outside the railway limits.

(b) When a level crossing is re
quired to be provided as an addi
tional facility as a result of changes 
brought about after opening of a 
railway line, ffie* Charges (both initial 
and recurring) are required to be 
borne entirely by the State Gov
ernment.

(c) Does not arise in view of 
position explained.

Selection Grade AssMant Scheme in 
Railway Board

6809. SHRI L. L. KAPOOR: Will
the Minister of RAILWAYS be 
pleased to state:

(a) whether the Selection Grade 
Assistant Scheme has been imple
mented in the Railway Board Office;

(b) if so, the date in which the 
office order had been issued and the 
number of resultant vacancies occur- 
ing on that date;

(c) the reasons for the delay in fil
ling up the resultant vacancies when 
a clear decision has already been ta
ken in an Inter-Ministerial meeting 
determining the b«tH& lo£  promotion 
to this grade: and

(d) what further time is likely to 
be takeh ihr filling *© j$ t  rtisUftsint

. ■ :■ l  ..V.
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); (a) Yes.

(b )  09 posts of Assistants were al
lotted the Selection Grade of Rs. 650- 
960 w.e.f. 1-8-1D76. Appointments 
to these postg of the eligible Assis
tants were notified on 2-2-1979. Ap
pointments of another 28 eligible Asis- 
tants against the vacancies of those 
who were either on deputation or 
working in higher grades posts on 
1-8-76 were" also notified on 19-3-1979. 
Still about 26 vacancies in the Selec
tion Grade remain to be filled.

(c) No delay has, so far, taken 
place in notifying the appointnenta to 
the selection grade posts. But recent
ly a suggestion wa8 made by the Rail
way Board Ministerial Staff Associa
tion that the appointments to the sel
ection grade against the maintenance 
vacancies may he made from amongst 
those who were eligible lo r  such ap* 
pointments on 1-8-1976 alone and not 
those who became eligible subsequ
ently and senior inter-se should be 
considered. In view of the importance 
of the point raised which might con
cern the Assistants working in tne 
other Ministries also, the advice of 
the Department of Personnel & Ad
ministrative Reforms has been sought. 
However, pending receipt of the ad
vice, ad hoc appointments are being 
made against the aforesaid 26 vacan
cies strictly on the basis of seniority- 
cum-fitness from amongst the eligible 
Assistants, the eligibility of an indi
vidual to be determined on the date, 
on which a particular vacancy 
became available.

(d) Ad oc appointments referred at
(c) above will be notified soon otter 
the suitability of the eligible staff is 
adjudged by a Departmental Promo
tion Committee.

Promotion to CImb Q Posts

8810. SHRI MADAN LAL SHU- 
KLA: W*1U the Minister of RAIL
WAYS be pleased to state: ,

(a) is it a fact that on the 31st 
August, 1978 the Railway Board have 
issued clarifications regarding promo
tions to the Class II posts to be made 
on the basis of integrated seniority 
of different categories of class III 
staff;

(b) if so, is it also correct that the 
Electrical Department of South Cen
tral Railway is still continuing the old 
practice in contravention of the said 
clarifications; and

(c) what is the number of such 
promotions, ad hoc1 or otherwise 
ordered without drawing integrated 
seniority after 11-7-1977?

.. HE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) No.
(c) Instruction3 regarding" integrat

ed seniority of Class III staff or pro
motion to Class i r  service were issued 
on 11.7.77. These instructions wero 
modified on 31.8.78 following consi
deration of a number of representa
tions. The instructions issued on
31.8.78 have been further clarified on
26.2.79

Four promotions were made to 
Class II service on ad hoc basis in the 
Electrical Department in June,1978. 
The integrated seniority list prepared 
for these ad hoc promotions conforms 
to the instructions as clarified sub
sequently. Four more promotions to 
Class II service were ordered on ad 
hoe basis in February, 1979. These 
promotions also were made based on 
integrated seniority drawn as per the 
latest instructions /dartflcations.

Out-Agency In Jhalawar City

6811. SHRI CHATXJRBHUJ: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether there was a proposal 
for setting up a out agency in Jhala- 
war City served by Jhalawar Road 
Station on the Kota Division of the 
Western Railway.



(b) if so, the reasons lor giving up 
the proposal;

(c) whether it is also a fact that 
the project was abandoned even after 
the tenders were invited for the pur
pose if so, the reasons thereof; and

(d) whether in view of t'he*setting 
up of a district industries Centre and 
the picking up of industrial activities 
in the areas Government propose to 
consider the opening up of a railway 
out-ageticy in Jhalawar city as a step 
towards the removal of backwardness 
and incentive for entrepreneurship in 
this long overlooked area with the 
detailg thereof?

THE MINISTER OP STATE IN THE 
MINISTRY OP RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes. There was 
a proposal to shift the Out-Agency 
working at Jhalarapatan to Jhalpwar 
City.

ft) and (c). It was dropped after 
tenders were invited because of 
representations from the Chairman of 
Jhalarapatan Nagar Palika.

Id) Proposal to open a Railway 
Out-Agency at Jhalawar City can 
be considered on public demand pro
vided there is traffic justification for 
two Out Agencies.
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* * * * *
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WffWT wk qfwn « WWI «faft («ft Tftr :
(«f) itffwer *nft 21 r m if
wwrl%«T ^ f  «^f*r=fVt * o.v f^rnt fas* 
sto  w i t  wt ’ssi'kr forr *rei $. 'sprt *n: 
TWT 1 I [W IW  $  WT »WT/f fin? r̂«*TT 
L T / 4 294/7 9]

(v )  fsrwT «p w  fl'K **r feft *  «nt 
*  <rftwT wrfc wrnr«  *<a* $>< w . fato f w  
w  f r  «FTfhr irfnrs. wfaf?R*r 1970 
«p trot ^  ?rrfm *> *p*rm *  ft vrt 1
ttf, frPT 8*rff?Wf  ̂ KIT trffffaiPRr t  5TT».
$3  % qpt ^  q-ftwif qro «r ?fV 4t, 
H 3 *? srt$ jrfasrrt *r g> f ’H wfw nr 4 1 967 
to- i i  «r^ft 'rOvisff *rr*̂ cTf k ft *t# i

(*r) siY5̂  • fcrr fafuwrti? $  tmr 1 967 
«HF fj^T WTf^r V»4fcre SRPT j m  ST5T5T »lf
« M  farvmc? *rtr OTffcns* «fi
sfcrsr ft <r®ft̂ 7T0r *ft «T5*rfar f t  1

Agricultural Workers killed while 
spraying Pesticides

0814. SHRI HHAGAT RAM:

6814. SHRI BHAGAT RAM: Will
the Minister 0$ RAR0LIAMBNTARY 
AFFAIRS AND LABOUR be pleased 
.to state:

(a) how many Agricultural workers 
were killed and handicapped by acci
dents and spraying pesticides etc., 
during agricultural process in diffe
rent States for the last three years;

(b) whether any compensation was 
paid to the concerned* by any agency; 
and

(c) whether Government intend to 
introduce a Bill for this purpose?

THE MINISTER OS' STATE IN THE 
MINISTRY OF LABOUR AND p a r 
l ia m e n t a r y  AFFAIRS (SHRI 
LARANG SAI): (a) and (b). Informa
tion ig being collected and will be laid 
on the Table of the House.

(c) The workers employed In farm
ing by tractors or other contrivances

. driven by steam or other mechanical 
power or electricity already covered 
by the Workmen’s Compensation Act, 
1923. The State Governments have 
also been advised to extend the provi
sions of the Act to persons employed in. 
spraying and dusting of insecticides or 
pesticides in agricultural operations.

Unauthorised Journey in 2nd Class 
Reserved Compartments

6815. SHRI VASANT SATHE: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether on fast/super fast 
trains from Delhi towards Bombay/ 
Madras, passengers board into 2nd 
class reserved compartment and create 
congestion for the reserved passengers 
and all this happens with the conniv
ance of the conductors and other rail
way employees;

t
(b) if so, whether Government 

would conduct a surprise check to 
ascertain extent of unauthorised travel 
by short distance passengers and take 
effective measure to stop such practice;

(c) whether on these trains some 
trader8 dump their unbooked luggage 
in connivance with rail staff and block 
the passage of reserved compartments 
causing lot of inconvenience to the
II class passengers and that this has 
become a regular feature; and

(d) will Government take necessary 
steps to check such raketeering on the 
railways and details of action taken 
recently and the results achieved?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): a) to (d). Cases of 
commuters entering second class reser
ved coaches around metropolitan cities 
and at important stations have come 
to the notice of the Railway Adminis
tration.

Staff manning reserved coaches have 
instructions to ensure that unautho-
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rised passengers do not enter these
coaches. At times, however, it
becomes difficult to control such
passengers. Surprise check* are con
ducted and cases of unbooked luggage 
and unauthorised passengers travelling 
in these coaches are dealt with as per 
rules. Cases of deliberate negligence 
on the part of staff manning reserved 
coaches are viewed seriously and 
appropriate action is taken against

'em.

6817. FIT TTO OTTO : <f®TT sfanpr Wit
*frfV *T$ fTCT fv :

(y j t fw  jnftwf 5fft a? «ftr arm
f^rwf <ffxar r̂ f;nr*r vt srcff % *zF*rf *rc faff 

*f wnr ^  f  ;

(*sr) PfidH to sF2Trf'R sjrt 
*fft *rt ̂  sftr fsprr tot arT# stptt *retrr fotint 
t ;  fa

(*r) zvz  wrt cR '^rwn: *  1977 sfh:
1978 *f t o f t  Trf?r ?

*nsrrarti *? swrcfr rrw 
*rafr («ft wta: r r a ) : (*jr) 1977 #  fswft
sm Pm  faro # sta
nnr *rarsft?rr f*rr «rr *pt*tr **r*. 
fjfim *Ft ATT# ^  Si"? 44H $  1 •rf 
«t*pc rnfwr v tp?rr̂  -if, 
qlrsipT f̂ nnr $ <tt pr ?ni[ ^ jn?f vlr 
amwr fneft  ̂1

(ar) fapsff tf«r ttjs srer ^ 3500 srn 
ft 644 anr Ruff <rc spf §t* f  1

(»r) <rf 1977-78 tftr 1978-79  #  sft 
^sff fnrftr ^  far? t S  »rfr $sr 9 . 86  srrcr 
r̂aff # 4 Jsrwr iptit TOftrvw ft «r* f«wr m 

if f a  \* «re wnjft rm  nt w* $  xfr % 
frprl®i ^mhft *T?ft wt 

im  y raw  f«prr arr t$t 1 1

Nan-mechanisea country crafts
6818. SHRI BAPUSAHEOB PARtJLE- 

KAR: Win the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) number of non-mechanised 
country crafts operating on West Coast

between Bombay and Mangalore and 
approximate number of sailors work
ing on them;

(b) accident  ̂ and mishaps occurred 
and number of persons who died in 
such accidents in the last three years, 
year-wise; and

(c) whether it is a fact that compul.
sory insurance scheme is not made 
applicable to such sailors and if yes, 
whether Government propose to make 
this scheme compulsory and if not, the 
reasons therefor? *

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHANd RAM): (a) According to the 
information available, roughly over 500 
sailing vessels have been operating in 
1978 with 10 to 15 members of sailors 
working on each of them.

(b) According to Casualty Reports 
received so far in respect of sailing 
vessels, th© total number of casualties 
which occurred to sailing vessels and 
t:.e loss of lives involved in such 
casualties during the last three years 
is as follows: —

Total Loss, of
Year nutabcr lives

of
casualties

i97<> . . .  36 19
1977 • • • . 4 2  37

1978 30 «7

(c) Yes, Sir. Efforts made to per
suade sailing vessels* owners for 
taking crew insurance invariably have 
not been successful These efforts will 
be continued.
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' ' *a*h*ilr

6810. SHRB*A*n MOHSINA 
XTOWAI:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether hi* attention has been 
drawn to the recent news reports 
where the Pakistan President has 
again raised the bogey of Kashmir by 
saying that this question is the only 
hinderance in the normalisation of the 
relations between the two countries;

(b) if so, his reaction in the matter; 
and

(c) whether in the changed political 
set up in the country some quick steps 
are contemplated to be taken to solve 
the long outstanding problem?

THE MINISTER OF STATE IN THE 
MINISTRY OS* EXTERNAL AFFAIRS 
'SHRI SAMARENDRA KUNDU): (a) 
Yeo, Sir.

(b) This is not the first time that the 
Pakistani leaders have made state
ments relating to Kashmir. Govern
ment's position on th© subject is well- 
known. The whole of Jammu & Kash
mir is constitutionally and legally an 
integral part of India.

(c) Government feel that the ques
tion of Jammu & Kashmir should be 
discussed bilaterally, in, accordance 
with the Simla Agreement.

ell Malaria by Dr. Sidlqui at 
Univentty of Hawai

6620. s a f e  PABITRA MOHAN 
J^ADHAN; , Will the Minister of 
HKALTH AND ,?AMILY WELFARE 
be pleased to state:

(?) whe^eir^verninen|, are aware 
™at one lw. Sldiqtti, a research bio
chemist at th* University of Hawai, an 
whateitant of Allahabad, UP. (India)

has bwn awsurtied a million dollars 'by' 
the. World Health Organisation for his 
successful experiments in immunising 
laboratory monkeys against Malaria; 
and

(b) if so, whether Government will 
make use Dr. Sidiqui’s experiment 
in our country (as and whisn he makes 
his further and fullest researches in 
the matter)?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Government have seen a 
press report to this effect.

(b) Director, National Institute of 
Communicable Diseases, Delhi has 
written to Dr. Wassixn A. Siddiqui for 
a copy of his published work. He has 
also been requested to demonstrate his 
work. <before the National Institute of 
Communicable Diseases faculty. 
According to information received 
earlier from the Vice-Chancellor, 
Aligarh Muslim University Dr. Sidlqui 
plans to collaborate in Malaria 
research programme with that univer
sity.

Arbitrary charging of Bus Fares

6821. SHRI SHYAMLAL DHURVE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) wheter it is a fact that DTC has 
recently increased the bus fares o» the 
basis of kilometres;

(b) whether it is also a fact that 
there are colonies like Mayapuri MIG/ 
LIG Flats and Hari Nagar Clock Tower 
where the Bus fares are being charged 
not according to the distance involved;

(c) if go, the reasons thereof and 
whether these reafcon* were made 
public through newspapers etc.; and

, ■ ■: v * i-i".(d) ft not, whether DTC proposed 
to charge these fares according to the 
distance involved?
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THE MINISTER OF STATE IN- 
CHABGE OIF THE WnNISfflRY OF 
SHIPPING AND TRANSPORT 
CSHRI CHAND RAM): (a) Yes, Sir. 
For the purpose of charging bus fare, 
the distance is, however, calculated 
from a fare stage to a fare stage and 
not between actual bus stops, travel
led iby a passenger. To this extent 
marginal adjustments are made.

(b) No, Sir.

1 (c) and (d). Does not arise.

Timms Up
6822. SHRI BIRENDRA PRASAD:

SHRI RAMJI LAL SUMAN:
SHRI SURENDRA JHA 

SUMAN:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) what objection his Ministry has 
to the advertisement of ‘Thums Up’ 
as a “Refreshing Cola” ; and

(b) what rules and regulations of 
the Ministry concerned with the 
advertisement of Thums Up’?

THE MINISTER OF HEALTH AND 
FAMILY* WELFARE (SHRI RABI 
RAY): (a) and (b). The definition of 
cola drinks has not been laid down 
under the provisions of the Preven
tion of Food Adulteration Act. The 
matter regarding definition of such 
drinks is tinder consideration of the 
concerned technical committee and 
until and unless Cola is defined under 
the said Act, the Ministry of Health 
and Family Welfare have no strong 
views on the use of the word “Refre
shing Cola” to describe 'Thums Up* 
in the advertisements.

Classification of Employees under SFE 
Aefc

6823. SHRI DINEN BHATTA- 
CHARYA: Will the Minister of

PARLIAMENTARY AFFAIRS AND 
LABOUR be pleased t? state:

(a) is it in the knowledge of .Gov
ernment that the classification of 
Employees based <jn remuneration has 
a great discrepancy asprevailing by 
SPE Act (Wage Ceiling of Rs. 750/-) 
and Employees State Insurance Sche
me (Wage Ceiling of Rs; 1000/-); and

(b) what remedial measures are 
intended for corredion of this 
anomaly?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVTNTDRA VARMA): (a)
and (b). Different remuneration 
criteria have been laid down in diffe
rent laBour laws to serve the purposes 
thereunder. However, the Industrial 
Relations Bill, 1978, now before Par
liament, inter alia, proposes to 
remove the wage limit for sales pro
motion employees.

Causing Lacuna to SPE Act by 
Manufacturers

6824. SHRI SAMAR MtJKHSRJEE: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) is it in the knowledge of Gov
ernment that the various manufac
turers have taken shelter by causing 
lacuna to Sales Promotion Employees 
Act by causing a bi-cameral system 
as manufacturers and distributors; 
and *

(b) if so reaction of Government
thereto? s

THE MINISTER 0(F PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
and (b). No, Sir. The Sales Promo
tion Employees (Conditions Q& 
Service) Act, 1976 does make any; 
distinction between ‘manufacturer*’ 
and ‘distributor? as implied in the 
Question. The Act regulates certain



conditions of service of sales promo- Organisation in the Ministry of
tion employees in esta/blishments rv"~ v Railways. The conversion of the
engaged in the Pharmaceutical Indus-' ; temporary posts, held by them, into
try or in any notify industry. permanent once is, however, under

consideration in consultation with
Lion to Officers of Runily Planning Ministry <* Heaith & Fwnily

Set Up Welfare.
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6825. SHRI MOHD. SHAMSUL 
HASAN KHAN: Will the Minister of 
RAILWAYS be pleased to state:

(a) Why no paper lien has been 
given to the officers and staff working 
in Family Planning set up of the 
Board Office of Railway Ministry;

(b) why the effect of paper lien 
has been given to the staff of Zonal 
Railways from 1976 (Hate of issue of 
the letter of paper lien and not 
from the date of their joining in 
service;

(c) what is the effective value of 
paper lien from the_ confirmation 
point of view of the staff working on 
Zonal Railways;

(d) that is the fault of these staff 
for being deprived of their past ten 
to twelve years of service;

(e) will he look into the above 
matters and do justice to these staff 
and officers engaged in the most im
portant programme of the nation;

(f) if so, by what time: and

(g) if not, why?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) It has 
not been possible to provide paper- 

to tile officerg. recruited directly 
*°r specific posts In the Family Wel
fare Wing of the Railway Ministry as 
the Posts Held by them are isolated 
ex-cadre and are being continued on 
year to year basis with the con
currence of Ministry of Health & 
Family WeJfare^_who bear the entire 
expenditure am Family Welfare

(b) to (g). The cost of the Family 
Welfare Organisation on the Rail
ways is also bome by the Ministry 
of Health & Family Welfare. The 
posts are extended from year to year 
with their concurrence. Staff drafted 
to this organisation from other de
partments of the Railways, have their 
liens in their parent cacfres.' In the 
case of staff directly recruited 
following the prescribed procedure, 
Railways have been asked to give 
them paper lien in equivalent or near 
equivalent gradeB from the date of 
issue of order* Normally, staff 
who are rendered surplus get bene
fit of seniority and confirmation only 
from the date' of absorption. In the 
case of direct recruits of the Family 
Welfare Organisation a special dis
pensation has, however, been given 
to provide paper lien from the date 
of issue of instructions and they 
would be eligible for confirmation 
against those posts as and whfen they 
are due for the same.

foihr nrfwrt

6826. *n f WT* : TOT
fcr *f«fr *nr fm  ^  tfr:

( v )  t o  1978- 7 9 *  f a t *  *TTf?*rt
wr# *r «rrt if *rf»r smsr *;£ wk % fWfr

mfel fcfsTFfr p? farsrfr 
tfmnff ¥r; 

(v ) It fto# at Ufa <rc w ft  
*r£ wk ftanft wwr srwrncfr *?r <rc;

{*) w  star, ftssH, wrft
% ark 3 *?rf stnrer 

t  ifa: wt w  $ *sr an*
fiarnKft

fipwfff ^  ww # twS |ft( srwftriiTanr ^  
$  f*r# m  m  t #  fc ;
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(*) *n *gt «ff *wfii v t iWw $  frt*  
«trnpft *  9<nNr tfrt* ffcnft *  fur *f # m  
v t  ftw  *mr t  <s*f  < i> W t  m#  30 
flW wftWi WW w  ’nff fBPft

(¥} arftr uft 3*rc?t snfrtr
« r t  | wr*. w r  3»rdf?r f*ww $  ^  i t *
ift  fW N  nrfart * t  f f c t  ( f t f t )  30 fa r  Ir 
wfip* tfnwr % fttf «ra f  ?

^  «htwn> 3  tw i «foft («ft finw m rnm ):
(* ) tr (#). ^  m ^  t  ^
wm-*rm i t  w  ^  *nw i 

Supply of Wagons to Fruit Industry

8327. SHRI MADHAVRAO SCIN
DIA: Will the Minister ol RAIL
WAYS be pleased to state:

(a) whether it ig a fact that fruit 
industry particularly of Banana and 
Orange has suffered a heavy loss 
during the recent months due to in
adequate availability of railway 
wagons in Western Zone;

(b) if so, total number of wagons 
made available to Western Zone 
against its actual demands; and

(c) steps taken or proposed to be 
taken to make sufficient wagons 
available to the industry in the 
region?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN) : (a) to <c). 
Plantain traffic in marginal quantity 
are offered from station  ̂ on the 
Western Railway. During the period 
from September* tq^November 1978, 
a total otf 235 wagons were loaded 
with plantain from the Western Rail
way stations meeting the require
ments adequately.

The bulk of the plantain traffic is 
offered from Stations on Bhusaval— 
Khandwa section of ‘the Central 
Railway. The season starts in July 
with a peak during October to De
cember and then tapers off and closes 
in March. In the 1978-79 season a 
quota had to be imposed from Oc

tober 1098 in order to eliminate heavy 
fluctuating in the diy-to-day loading, 
and also in facilitate operational
fludity. However, despite the im
position of this qudta, a total of 
25162 wagons was loaded from 
July, 1978 to March 1979 meeting the 
demands registered with the railway 
in full—as compared to '20938 wagons 
during the corresponding period of 
the previou8 year marking an in
crease of about 21 per eent. 346 
specials were run to New Delhi 
during 1976-79 as compared to 302 
specials during 1977-78.

A# regards movement of orange 
traffic, it is reported that during 
1978-79, there was a failure of the 
crop due to untimely heavy rains* 
and hailstorm in January and Febru
ary, 1979 and as such, demands were 
also less. A total of 1268 wagons 
were loaded during February and 
Atarch, 1979. There were no out
standing demands at the end of 
March, 1979.

Nature Cure Cenfees/Hoepiteto
6828. SHRI MAHI LAL- Will the 

Minister of HEALTH AttD FAMILY 
WELFARE be pleased to refer to the 
reply given to Unstarred Question 
No.’3320 on the 15th March, 1979 re
garding Nature Cure Centres/ 
Hospitals and state:

(a) whether any decisions on the 
recognition of some off the Nature 
Cure Hospitals for purposes of 
CGHS has since been taken;

(b) whether . Governiftent will 
meanwhile allow such chronic Pa
tients, who being the CGHS 
beneficiaries want to take imme
diately the last chance of treatment 
by way of Naturopa&ic treatment;

(©) if not, the realms therefor in 
view of the fact that the life of such 
Patients is at stake; and

(d) whin is the fttttis of Vi«va- 
yatan Yogashratn (s Yogic exercises 
and treatment centre), Gol Dak* 
khana. New Delhi, in this context?
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RARI 
RAY) : (a) and (b). Yes, Sir. It has 

1 been decided to recognise Nature 
I Cure Ashram at Hyderabad and 
Prakritik Chikitsalya at Jaipur under 
the C.G.H. Scheme.

(c) Does not arise
(d) The Vishwayatan Yogashram 

is a registered tocfy under the So
ciety Registration Act, 1860. The 
management of the Vishwayatan 
Yogashram was taken over by the 
Government of India under an Act 
of Parliament with effect from 24th 
May. 1977. The broad object of the 
Society are: —

(i) to promote and provide for 
the study and teaching of the 
Science, of Yoga in its manifold 
aspects:

(ii) to undertake and facilitate 
practical courses and training of 
instructors as well as fundamental 
research in the field of Yoga and 
its application to the well being 
and upliftment of humanity;

(iii) to organise conferences, 
lectues and seminars and set up 
study groups and training prog
rammes in the field of Yoga.

This Yogashram is not recognised 
under the CGHS.

•far Iwftm fWfara

^  6829. I iw w iw r  *****
'Kf’nwr JtsrV ^  sot fa :

v (*0 *^otnro*fto srsr #, farar# 1976
* v jr f̂ nsrjr trfciftmi ^

*T#ar, fofcjnr m tftr farcrr 
% ** ffosrftff f ;  tfr

- ( * )  w t m  vt* 1977
**  1976 f  x s *  i r o  ftrw f *
" P * M r  *nrr *i?

***** # e  m m  tfcr

Shifting* of Dispensary to Mayapuri
6830. m m i T. S. NEGI:

SHRI PIUS TIRKEY;
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to 
refer to the reply given to Unstarred 
Question No. 404 on the 22nd Feb
ruary, 1979 regarding shifting of 
dispensary in Mayapuri and state:

(a) whether the dispensary pro
posed to be shifted from Hari Nagar 
to Mayapuri has since been shiffed;

(b) if so, when; and

(c) if not, the reasons thereof?
THE MINISTER OF HEALTH 

AND FAMILY WELFARE (SHRI 
RABI RAY) ; (a) and (b). No
Sir.

. (c) Some alterations and modifica
tions were to be carried out on the 
flats to make the place suitable for 
CGHS dispensary. The dispensary 
will be shifted shortly.

Internal Audit Department of Ship
ping Corporation of India

/
6831. DR. VASANT KUMAR

PANDIT: Will the ‘Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Internal Audit De
partment of Shipping Corporation of 
India works directly under the orders 
of Financial Adviser;

(b) if so, whether it is according 
to the norms followed in public 
sector and Government CoifJONHbns; 
and

(c) whether Government propose
to take awav the Shipping Corpora
tion of Inafa’fr J% f»n4F ) Audit
Department

account ins* by
Publfcr&ectSr Vg?|T<&f«i&MM$*po- 
rations?
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THE MINISTER OF STATE IN
CHARGE OP BSE 'MTflJSTRV OF 
SHIPPING A&D TRANSPORT 
(SHRI CHAND RAM): (a) Yes, Sir.

(b) Thig is according to the norms 
generafty followed in public Rector 
and Government Corporations and 
is in accordance with the recommen
dations of tfe Committee on Public 
Undertakings.

(c) Does not arise.
Liberalisation of Driving iJmmiriny 

Policy

6832.1SHRI K. KCffiDHANl: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether Government have 
liberalised driving licenstng policy re
garding the persons either suffering 
from polio, paralysis or having lost 
all limbs except one arm with the 
help of a device developed by a re
tired army doctor: ancT'"’

(b) if so, the detailg thereof?
THE MINISTER OF STATE IN 

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SflRI CHAND RAM): (a) No, Sir. 
This Ministry is not awar of any 
such device developed by a retired 
army doctor. However, driving 
licence to drive an invalid carriage, 
specially designed and constructed 
for such a person, is permissible.

(b) Does not arise.

VHHK 9T f t  Wf
vt m<WI(

6833. i nrww  r«wnfl : «rt 
ftr :

(v) m  of  m  | fc frr %mt iw 
vhrar vwtt itpirit stpt nft

% i

ntSTt
v m  f t nf I, qr

ffc*T f  fa H| Ifrwfk fcr $*WT
i f t l w w w  p  tw  ; ft*

( * )  ft , s t  <«et 5*rrwrsnr *
m  vro»r I ?

fentaropt («ft fkm wmm):
(v) %tt* (w). *ft ft i
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(*r) trfmr ctftftr-
vt ArruKiT tit |  fifffa wmr 

3rr?rT $  ft* *rfit ^  gxsfrr vsr ^  erftnsr *nr?fV«r 
?P13«T *Pt *nWRIT T̂P#V $ ?ft W RPr ITCT
fWf^r war srfara irmfhr *rcs*ff tfhrr 
*JT5TT vrtftRT jfalT 'RTfif tF*
wftrsr yrofk  srsff arm afef w  foft i 
si'wRsf̂ , ?RT wprnETT, srfoi 
stp? fsnt ft>*rr *1*1 1  f*F
vr f  xrfmjfvff tftx m
^  jp̂ rror ?r*rr ?t*t ^  *r?ft *  trm t <re firerc 
far*n# ^  fir? v*NrCt ^  wfsr?r *nx?fhT 
<RTT +M ?T 'isH fiPTf ^  ?nftl î 'Tl
«ft tftfiw w  Himrnr farrar snr s*  1 

wt*t—’it*  i r p i t  unpi

6834. «ft 5fto ft* *Wf : TST
iftft «rerr# y n  f v :

( v )  WT 1 9 3 4 -3 5  #  O T T h r-
!5Tf5RT 5TH5* ^  "TT. ftf^ ^  TTpf
antryrd  t .  ?t, ?rt t e r r  vn f fan w r  «ftr
^Sr <R f%!RT f o r ;

(*r) ’Pt farern ^
<F sn^ ^  vftrj f*rr f  ;

(»r) w t  Trrr5*i?T »nrar ^  vt
w i* ^ tifVw
?r> w  fwrr #  w r  m h n ^  ft ^  t ;

(* ) «RT HXVTC VT fk*TT WTPT TT
<ftff VT % iftt Ufa tf,
wte jrf? ?ft f*rr vttot f 1 ?

^  TT3«r*rat (ft ftw  w r o w ) :  
(*P) «W»lf^ - T̂gPTT 5TTVT $  foflfa ^  

H W  *CT J 1® fTPT 1900 WTvT
tnpr TOW ^  5<PT ^  WPW **IT «TT I w

1 9 3 1  % ftsr % ?*drfrflr *R?*5
tRTTfor ft i  «TTT<JI J$t fiw i 1RT m »

( m)  W
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(*r) trfk (w). wrinrtv «fVt «fhr 
wnpr Ttow ftr* *t»r *nft $ i 

f  *• fPrant vtm t f  fftr
♦ fsnrW ^  ftn? sFnrfar «pt P n m  tftfcra 

mwr #  1w  »m % v#nr ^  $ f6r*rf«r
< fat? ftwn: v w  tin* n$ $ i
Memorandum from Employee^ of 
Drugs and Pharmaceutical industry

6835. SHRI K. A. RAJAN; Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether Government have re
ceived a memorandum on various is
sues confronting the workers and 
employees in the Drugs and Pharma
ceuticals Industry through ' their 
federation;

(b) if so, what steps have been 
taken to meet their grievances; and

(c) whether any National level 
tripartite meeting was held and if so, 
the details thereof?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes, Sir. A number of memoranda 
regarding the service conditions of 
medical and sales representatives 
employed in the pharmaceutical 
industry in India have been received 
from the Federation of Medical Rep
resentatives’ Association of India.

(b) Cases of alleged ** victimisation 
of medical and sales representatives, 
pointed out by the ^Federation, have 
been referred to the State Govern
ments concerned for appropriate 
action.

(c) A national tripartite meeting 
to discuss the problems faced by the 
Medical and sales representatives is 
proposed to be convened shortly.

4  ifhtiNr wi? ^ nwww
WiWi

«83«. irw «mr *. w  iftt
qfaft i f  ww* #  f«?T vftt fo 

( * )  w  tfWTT «pt ftrorc x m

$  wmti ^ ,4w«fml titx wpft
* w w  m 51m  &  m t ;

( * )  if*  ?rt w  av ; tfk 

(»r) *rRr w tf «wr vrro f  ?

wrfFwnjkqftwTT mum
wr) : (*)  *  (IT), tit*
W w w  r 'uftaff $  ihrwnff ̂  wirtf

*  jm  ix Pwftrftra
wftfq&RPft *T ftwir ftaT w :—

( 1)  *  w w  *ftx w n w
vhmvj rtinpr# 2 8 2»aprrl, 1977 

ffrnrr *r®rr «tt ;

( * ) _ * * *  titx
«rf«K w r  $  ’jW tfjjw in̂ rsnr $
aft fifFsft if 18- 1-1978 % 21- 1-78 
tra* {ptfT «TT ;

*3P* !T( 3) wrrofhi
fafcm H *  ifvftii froft $  21 22
Rrhvc, 1978 f  «ft if?r ts v  ^r finnffcrf 
tx  w iw  yqfte Tfwc ygamtf

v  Thr^ »¥ f w r  fair inn
ait $r( flRfifr ^  6 IT 8 nvgpix, 1978 
VT I

*̂r ftrf%WT qgfiwif ^  ^rftfwnr trflr- 
wf^ff «i* #amrpff wwd <tfr w>*r/yt vr# 

yyf »  finarN f jr  *r|  ̂vt 
ftrwfbfft vt tiwt w nrf % •trt vrtirf 
wr  ̂# fm  faTT WT «tt 1

Aawntoeiit ot mle$, of Central Engi
neering Service (Rpads) and Central 

Engineering Pool

6837. SHRI SIDRAMESHWAfiA 
SWAMI: Will the Minister of SHIP
PING AND TRANSPORT be please^ 
to state:

(a) whether the jRoadg Wing of the 
Ministry is amending the rules °f 
Central Engineering Service (Roads) 
and Central Engineering Pool to count 
dd Hoc sewi.ee for promotion to 
er posts; ' *
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(b) if 50, is this amendment intend
ed to promote officers of Central 
Engineering Service (Group-A) who 
were recruited as ABEs in 1965-66 to 
Superintending Engineers leaving 
aside the claim of officers recruited 
as Executive Engineers during 1904- 
65; and

(c) why are the vacant posts not 
isolated whereby, promotion could be 
effected observing seniority on the 
basis of date of recruitment and length 
of service?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) A proposal is
under consideration to amend the 
Rules with a view to making promo
tions to the grades of Superintending 
Engineer and Chief Engineer (Level 
H), for a specified period, on the basis 
of combined length of service in the 
lower and the next lower grades.

(b) and (c). The posts in the vari
ous grades have been allocated to the 
two Services and promotions within 
each Service are made according to 
the qualifying length of service as 
provided in the Recruitment Rules 
of these Services excepting in the 
case of posts operated as ‘isolated 
posts’ in which case appointments are 
made from an integrated list of offi
cers working in the lower grade in 
the two Services drawn up on the 
basis of the length of their regular 
continuous service in that grad?. The 
rules provide for operating certain 
posts as 'isolated posts’ in consultation 
with U.P.S.C. and do not permit 
treating all vacant posts as 'isolated 
posts’;

Rail link upto super thermal power 
station at Singraali

6888. SHBI R. P. DAS: Will the
* Minister of RAILWAYS be pleased

(a) how do the lack of communi
cation Hnks stand in the way of

commissioning of the country's first 
super thermal project at Singrauli in 
time; and

(b) why the distance of 40 Km. 
between the Project-site and the 
nearest rail head remains uncovered 
by new construction of railways?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and 
(b). A new Railway Line of 33 Kms. 
length is under construction to con
nect Singrauli super thermal power 
station with existing Obra-Singrauli 
Railway line. Completion of the line 
has been targetted to suit the pro
gramme, for commissioning of the 
thermal plant in 1980. There has been 
no set back to the progress of super 
thermal plant on account of the 
Railway project.

Propaganda against consumption of 
R.B.D. palm Oil by Vanaspati Produ

cers Association

6839. SHRI JYOTIRMOY BOSU: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether he has seen a widely 
publicised advertisement issued by 
Indian Vanaspati Producers Associa
tion making adverse propaganda 
against consumption of R.B.D. Palm 
Oil in order to expand their market;

(b) whether there is any real truth 
in what has been published;

(c) what are the adverse effects 
that Vanaspati creates in the human 
system;

(d) what it is the fact that certain 
Vanaspati manufacturers including 
Hindustan Levers ; are not adding 
Vitamins as per specification; and

(e) whether there are numerous 
cases where Vanaspati manufacturers 
have been caught using ha^h^  imd 
unapproved cheap oils for manufac
turing Vanafipati as adulterates?
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Yes.

(b) The statement that RBD palm 
oil has melting point around 44*c 
does not appear to be correct. The 
melting point of various fractigns of 
palm oil varies from 31 to 44°c. The 
Prevention of Food Adulteration 
Rules do not allow the use of such 
fractions of palm oil as have a melt
ing point above 37 °c for human con
sumption. Therefore, that portion of 
palm oil, which has melting point 
within 37°c, is permissible to be used 
as edible oil.

(c) No adverse effects of vanaspati 
in human system have been reported.

(d) No such complaint has come to 
our notice.

(e) The Directorate of Vanaspati, 
Vegetable Oils and Fats, who are 
concerned in the matter, have receiv
ed no report about the use of harmful 
and unapproved cheap oils in the 
manufacture of fanaspati during 
1973-79.

rromotion of $.C, and S.T. Railway 
employees

6840. SHRI RAM DENI RAM: WiU 
the Minister of RAILWAYS be pleas
ed to state:

(a) how many Scheduled Caste 
and Scheduled Tribe Railway emplo
yees have been promoted to the rank 
of Section Officer, thgpector of Stores 
Accounts, Inspector of Traffic Acco
unt and Accounts Officer, in all Zonal 
Railways including Diesel Locomotive 
Works, Chittaranjan Locomotive 
Works and Integral Coach Factory 
during the last three years; and

(b) what action has been taken by 
Railway Administration 'to fill up re
served posts of Scheduled Caste and 
Scheduled Tribe for Section Officer, 
Inspector of Stores Accounts, Inspec
tors 6£ ^raffic AcCount and Accounts 
Officer?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHBO NARAIN):

(a) Section Officer . 1 S.C.
I S.T.

Inspector of 
Stores Accounts Nil

Inspector of Sta
tion Accounts Nil

Accounts Officer 18 S.C.
3 S T.

(b) Promotion to these posts is 
subject to qualifying in Appendix 3 
(1REM) examination held by Ministry 
of Railways. In order to improve the 
percentage of S.C./S.T. candidates 
passing the examination the perfor
mance of unsuccessful S.C./S.T. can-, 
didates in Appendix 3(IREM) exami
nation is reviewed so as to give a 
few grace marks to such of them who 
may be failing marginally before the 
results are announced. No qualified 
hands in S.C./S.T. categories for pro
motion as Section Officer (Accounts), 
Inspector of Stores Accounts and Ins
pector of Station Accounts are avail
able. Successful candidates in these 
categories, will be promoted against 
the vacancies reserved for them after 
the results of the Appendix 3(IREM) 
examination held in November 1978 
are declared.

No candidate in the zone of consi
deration for promotion as Accounts 
Officer is also available.

Malaria in Trans-Yamuna colonies

6841. SHRI RAM VILAS PASWAN. 
WiU the Minister of HEALTH AND 
FAMILY WELFARE bp pleased to 
state:

(a) whether the Ministry will suc
ceed in its efforts to check the spread 
of malaria mosquitoes in trans- 
yamuna colonies without making ar
rangements lor cleanliness and drain
ing out standing water there; *

(b> ff not, the reasons for not p ^ ,, 
ing attention to this so far; and
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(c) whether Health Department lias 
made any, consultation/co-operated 
with Delhi Municipal Corporation/ 
Delhi Development Authority lor 
making a success of malaria eradica
tion programme in these colonies and 
if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Anti-malaria work in the 
trans-yamuna colonies is the respon
sibility the Municipal Corporation 
Of Delhi. They are making all efforts 
to control malaria and mosquito- 
genic conditions in such colonies by 
the following methods:—

(i) Adequate arrangements for 
cleaning of drains and Nallas 
have been made by the Con
servancy, Sanitation and En
gineering Department of the 
M.C.D.

(ii) Deweeding, deailting and 
channelisation so as to faci
litate the flow of stagnant 
water by Anti-Larvel staff of 
M.C.D.

(iii) Weekly spray of larvicides 
like M.L.O. Baytex etc. as 
anti-larvel measure.

<iv) Arrangements have been 
made to control Malaria by 
collection of blood slides from 
all fever cases and radical 
treatment to positive cases by 
establishing 45 Fever Treat
ment Depots and 17 Malaria 
Clinics.

(b) Does not arise.

(c) The Chief Secretary, Delhi Ad
ministration holds weekly meetings 
with a view to co-ordinating anti- 
malaria measures amongst various 
agencies in Delhi including the MCD 
and D.D.A.

Stagnation la Ministry of External 
. AKak*

0M& SHRI KUMARI ANANTHAN: 
W ill the Minister of EXTERNAL 
AFFAIRS be pleased to jrtate:

(a) whether the Assistants recruit
ed t>y the UFSC as early as 1SS7 aiid 
employed in the Ministry since 1953 
haive been stagnating without any 
promotion in the normal course for 
more than 10 years whereas in the 
Central Secretariat Services such pro
motions have been quicker;

(b) if so, the number of such offi
cials; and

(c) the steps being taken to reverse
the imbalance and to remove the 
frustration and discontent among
them?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Out of 20
Assistants recruited through UPSC in 
1958, 10 have been promoted to higher 
Grades, one has resigned, one died 
and the remaining 8 Assistants are 
yet to be promoted. In the Central 
Secretariat Service the promotions 
have been relatively quicker because 
of proportionately* larger cadre.

(c) The Cadre Review of the IFS 
(B) has been initiated among the 
objectives of which is to ensure that 
stagnation is minimised and greater 
opportunities for advancement are 
provided for the meritorious at all 
levels. . t

W  i  fRftn #  SnnA

6843. « l| : WT fcf
f*rr fa :

(v ) nm f  m
## fowrr;
ffiff ̂  f  
inflr «f«r toft *

(«r) $t, tft w  fa t  # vs .wwt.;
?  w i flrRp*® vnni f WTxT fw  w t wr 

"wt |

(«r) m  fa* tor *ftr-
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inform* 3  (sftftmmrnr*?) :
(^) Vfr (W). mWRIT JTRT W*ff HPT $ 
far* wnhrmrif firahr 39 ft, <mr 
mft gfwnt ft *rrcft f, qrw * gfam* 

«& «rw 3  *rr*r *rrfr **<TrfOTr *t wfar? 
^  ft $ ftfrfr spc* «pt tsff 
irt irnw srr'cr w f *r mfW $ i

it TOrrft % werw srfir*
jftf*RfT ^  t  *

Primary Health Centres in West 
Bengal

6844. SHRI SACH1NDRA LAL 
SINGHA:

SHRI M. A. HANNAN 
ALHAJ:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to
state:

(a) the details of the location of
Primary Health Centre in We3t Ben
gal and North Eastern Region States, 
State-wise; / ?

(b) the details of the required and 
actual staff position of each of the 
Centres, Centre-wise, State-wise;

(c) the number of Primary Health 
Centres increased in these States, 
State-wise during the last three 
years, year-wise, with the location of 
Centres;

(d) no. of persons benefited by the 
Primary Health Centres, Centre-wise 
during the last three years, year-wise 
in these States, State-wise; and

(e) the details of the proposed Pri
mary Health Centres in thdse States 
during the year 1979t-80, State-wise 
with the location?

THE MINISTER OS* HEALTH AND 
FAMILY WELFARE (SHRI RABI 
J W ): (a) to (a). Th6 Information ia 
oeing collected from the State Gov
ernments/Union Territories and wWl 

.**>lai« fch llw. « * * * '
*fcen rwsafcwl*

|IWWl Wt 1 m  IHR m Wl f w  W WW{ 
t*

6845. «ffr ftqf : WT 
tfr of TOT# FTT fr :

(y) wt gPwwi tit* iw t jftv 
<nr«# wrflra w w

«PI FTR, fVETVT ftpHWHT TOTPT JWW
*reft * ftn?T m, n f  Sr w *  $ ftitr *wt m 

(w) *rft |t, ?fr f l s M t  wfter w  | ;

(»r) ** 5?r *  forW *  wr smfa gf
^ »

(*) v t sffcrar <n: ftnpfr wrcrftr «w 
vTf^c|<iVt*r5 «w?rv^^WV;

(* )  *fr3RT w t | %hx wrt
*? ^BT sfhcr *RT $ ?

•fti** ifta w w w  i? sranft w *  
*«ft («ft t w ) : («p) «ftr (% ).«ft nfr i

(n) «fk (w). nf yr xm  w *  'tx
qfBT t> »rrfsf % fWftw

^  V«r FT If ffWlT ITOFR It 1 1 
|fwr»n y w <  % ®̂r*TT f  flit 2*r jtrt 

£ sM%V ?nr fwn ̂ rr iftt m i
wnpn i vi ^

m m  «tt mvt *9 ̂ fipr fsr 
2.86 wot f’nrH
vnr # ^ «iw m m  «r«r «nr i

{w) iwftfer ithFir ^ ittsix of 
1816.25 t o  tmri vmMrtWf it 
irntRTtr.1̂  fti't Wf hIt wfWf #  ftftf 
«rt*f >̂hr ttp9 *(Et «w,wt i *fft 
w?t w #  *T?ft twt «bt fwvt | H a t *mnr 

«^ ,.ftffm r^ 'w in p r f t  i 978

V i *Hs T # c  ir w% ^ w k * i
#1 «rr «# :i
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Number of vehicles departing in tine 
country

6846. SHRI GOVINDA MUTNDA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state the 
number of vehicles operating in the 
various parts of the country, category 
and State wise?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): The term ‘vehicles’ 
include all type of vehicles such as 
bicycle, tricycle, bullock-carts, cars, 
trucks, etc. These statistics are not 
maintained by this Ministry. A state
ment showing the number of regis
tered motor vehicles in various States 
in India in 1975-76 is, however, laid 
on the Table of the House. [Placed 
in Library. See No. LT-4295/79],

Diversion of trains via Mathura and 
Agra

6847. SHRI SHAMBHUNATH 
CHATURVEDI: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government are aware 
that the number of East bound trains 
from Delhi and New Delhi via 
Mathura, Agra route have remained 
at 4 Since independence, while the 
number has gone up to 13 on the 
Aligarh and Tundla route;

(b) will Government urgently con
sider the advisability of diverting two 
fast Express trains via Mathura and 
Agra to relieve congestion on the 
Aligarh Tundla route and provide 
additional and much, needed facility 
to the travelling public on the Mathure 
Agra Section?

THE MINISTER OF STATE IN 
THE MimSTJtY OF RAILWAYS 
{SHRf 'SJPQNARAIN): (a> and (b) . 
Of the trains originating from Delhi/ 
New- Delhi/Hazrat Nizamuddm, 7/3 
Toofan Express, 6&/64 Avadh Express, 
149/150 Qutab Narmada Express, 
143/144 Kallnga Express (weekly),

77/78 Utkal Express <four days a 
week) and 137/138 ChhatisgSrh Ex
press run over the Mathura-Agra 
route and cater to the needs of pas
sengers going towards east. Iri addi
tion, two Metre Gauge Express trains 
viz. 13/14 Agra-Fort Lucknow Ex
press and 17/18 Vaishali Express also 
provide transport to passengers going 
east from Agra. No further east- 
bound trains from Delhi/New Delhi/ 
Hazrat Nizamuddin can be routed 
via the Mathura-Agra route because 
this is the only route available for 
trains towards Rajasthan and Gujarat 
on the Western Railway and Madhya 
Pradesh, Maharashtra and other states 
in the south over the Central Railway. 
Already there are 20 pairs of Mail/ 
Express trains running over the New 
Delhi-Mathura-Agra route. There are 
also 9 short distance passenger trains 
running on the New Delhi-Mathura- 
Agra section, some upto destinations 
short of Mathura and some over the 
entire section. The available section
al capacity on the New Delhi- 
Mathura-Agra route, therefore, does 
not make it operationally feasible at 
present to divert any fast train which 
is now running over the Aligarh- 
TUndla route via the Mathura-Agra 
route. Moreover the section between 
A.gra and Tundla is single line section. 
The Mathura-Agra route is also not 
electrified. Diversion of any fast train 
from the Aligarh-Tundla electrified 
route to the Mathura-Agra route will, 
therefore, result in deceleration of the 
train which is not desirable.

Vaeant land In possession of Railways 
in OlavaJcode Division/Salem District

0848. SHRI R. KOLANTHAIVELU: 
WU1 the Minister of RAILWAYS be 
pleased to state:

(a) the extent of vacant land in 
the possession of Railways in Olava- 
kode Division and Salem District in 
Tamil Nadu;

(b) the proposals for use of the 
land; and
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(c) whether the land can fee profit
ably utilised "for social utilities like 
housing, schools, hospitals etc.?

THE MINISTER OP STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) (i) Olavakkot
Division—767 acres.

(ii) Salem District in Tamil Nadu 
447 acres.

(b) and (c). The above railway land 
may be required for Railway's own 
developmental works, repairs and 
maintenance and stacking of Railway 
materials, etc., and hence it is not 
surplus to the railways requirements 
for the present.

It cannot be spared for provision of 
social utilities such as housing, 
schools, hospitals for general public. 
These ataienities are, however, pro
vided by railway administration for 
their own staff wherever considered 
necessary.

Reservation if Muslims In Railway 
Service

6849. SHRI HALIMUDDIN AHA- 
MED: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government are consi
dering to give reservation specially 
for Muslim® for Railway service; and

(b) If not, the seeps Government 
propose to give employment to poor 
Muslims?

THE MINISTER Op STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No.

(b) No suecial steps are proposed to 
be taken in this connection.

Conductors ^  Drivers of D-T.C.
6850. SHRI S. R. REDflDY: Will the 

Minister ofSHIPPING ANp TRANS
PORT be pleased to state:

(a) whether it is a fact that gene
rally the conductors of the DTC buses 
in the capital issue tickets to the 
passengers from their seats causing 
inconvenience to passengers;

(b) whether it is also a fact that 
buses starting from the terminal 
generally are packed to capacity and 
do not stop at intermediary stops to 
carry passengers;

(c) whether it is also a fact that on 
some routes it is the habit of the 
drivers to stop the buses after passing 
the stoppage and only on the request 
the drivers allow the passengers to 
get down on the road or on the next 
stoppage; and

(d) if so, the steps Government 
propose to take in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Sfince 1973 the 
conductors issue tickets to the passen
gers, seated on such buses where 
provision has been made, with a view 
to check the chances of cheating  ̂the 
Corporation from its legitimate 
revenue by both the passengers and 
conductors. This system some times 
does cause inconvenience to the
passengers during peak hours.

(b) No, Sir. During peak periods  ̂
the buses skip some stops due to runn- 
ing with full load. During rest of the 
day, the passengers face no such 
problem.

(c) Occasionally complaints are 
received for non-stoppage of the 
buses at the proper stops. Sometimes 
drivers of DTC buses are not in a 
position to stop the bus at the proper 
stop due to unauthorised parking by 
other vehicles like scooters, tongas, 
rickshaws etc. at the 0 TC stops.

(d) During peak periods when there 
is rush of passengers at terminal 
points a large number of special trips 
are operated from important inter
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mediate points. In order to augment 
the services in the city there was a 
provision for acquisition of 237 new 
buses during 1978-79 and another 236 
during 1979-80. The addition would 
improve the transportation problem 
substantially in the city. To check 
the practice of non-stoppage of the 
buses at the proper stops, supervi
sory staff are deputed at important 
stops during peak periods. If any 
specific instances are, however, 
brought to the notice of DTC/Govern- 
ment, these are being looked into.

frwiffqT $ vtftrat
6851. «ft «fm :

•ft ihnc ^  :
«wt »TBf1r sprr *p̂ r f a :

(*) *rrfinf¥n v^nrf
^  f^r srfafcr w xt an ^  £ w k  ^

(w ) |t( at '3nfR &r m fwft v
w  f ’ *rrf i 978 % 3i *rnf, 1979

«fhr iffint ?wt wr mfiprf #
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Espionage activities by Russian 
Diplomats

6853. SHRI C. K. CHANDRAFPAN:
i

*•*SHRI P. VENKATA- 
SUBHIAH:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the attention of 
Government have been drawn to the 
scandalous news appeared in the 
‘Indian Express’ group of news
papers on the 9th March, 1979, the 
day when the Soviet Prime Minister 
arrived in India, alleging that some 
of the Soviet diplomats involved in 
activities of espionage and were 
declared persona non-grata, by the 
Government of India;

(b) whether it is also a fact that 
this news has been denied by the 
Foreign Ministry;

(c) in view of the fact that this 
monopoly press has misused the press 
freedom with a malicious political 
purpose, whether Government will 
take up this serious case with the 
Press Council of India; and

(d) whether any other action can 
be taken by Government against these 
press barons who are utilising the 
press owned by them to sell th«!r 
views and influence the public opinion 
by totally misusing freedom of

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
to (d). Yes, Sir.

The Government of India have 
seen the news reports. This matter 
is already under consideration of a 
Count of Law. it is, however, toot in 
public interest to divulge any further
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details of this matter on the floor of 
the House.

Progress of Delhi Ring Railway
6854. SHRI KANWAR LAL 

GUPTA: Will the Minister of RAIL- 
WAYS be pleased to state:

(a) what is the progress made so 
far for constructing a Ring Railway 
in Delhi;

(b) is it a fact that the work has 
■not even started though the proposal 
has been going on for the last 2 years;

(c) when the construction of the 
Ring Railway will be started and 
which are the areas which will be 
covered by the Ring Railway;

(d) have Government consulted the 
Members of Parliament in this con
nection;

(e) is it a fact that the residents 
of West Delhi colonies and KingsWay 
Camp have demanded that these areas 
should be linked with the Ring Rail
way; and

(f) if so, what is the reaction of 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (c). A pro
ject for providing electrified rail 
commuter services along the Ring 
Railway, together with spurs to 
Tughiakabad and Shakurbasti, has 
been included in 1979-80. Works Pro
gramme with the proviso that it is 
to be taken up only after clearance 
has been given by the Planning Com
mission. The services have been pro
posed for operation along the exist
ing railway alignments viz*, New 
Delhi-Tilak Bridge—Nizamuddin— 
Lajpat Nagar-Lodi Colony-Safdar- 
jung-Sardar Patel Marg-Brar 
SquareJPatel Nagar-Deyabasti-
Kishaii Ganj-Sadar Bazar-New

Dalhi, with some trains extended to 
Shakurbasti in the west and to Okhla 
and Tughiakabad in the south.

(d) No.

(e) and (f). Populated areas along 
the routes mentioned above will be 
served directly by the rail service, 
while those which are far off from 
the railway alignment are proposed to 
be served by improving bus transport 
and providing feeder service* by bus 
to railway stations where necessary.

The provision of direct rail connec
tions to areas outside the existing 
railway alignments will substantially 
increase the cost of the project, which 
is being kept as low as possible due 
to the paucity of funds.

Cases pending in Labour Courts
6855. SHRI SUSHIL KUMAR 

DHARA:

SHRI AMARSINH V. 
RATHAWA:

Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) how many Central Government 
Industrial Tribunals/Labour Courts 
are functioning in different parts of 
India under the ID. Act;

(b) how many industrial disputes 
are pending each' of the aforesaid 
Industrial Tribunal/Labour Courts at 
present;

(c) what was the average monthly 
disposal of each of them in the pre
ceding six months; and

(d) what steps Government propose 
to expedite hearing and disposal of 
all pending cases?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Eight. .v>.
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(b) and (c). As an 1-8-1979, the 
number of s disputjes (cases under 
Section 10 of the ID. Act, 1947) 
pending and the monthly average of 
disposal of each of the Industrial 
Tribunal/Labour Court is as under: —

Name of the Central No. of Monthly
Govcrnra nt Industrial disputes average
Tribunal cum Labour pending ofdis-

Court pnsal
from 

Sept. 
1978 to 

Feb.
>979

No. j , Dhanhad 97 2*8
N<». a, Dhanbad ro

No. 3, Dhanbad 103 . . *

No./, Bombay 62 I ’ a

No. a, Bombay 46 r *7
New Delhi 201 5*5
Jabalpur . 37 3*3

Calcutta *37 >‘ 7

@ No Prising officer was in posi
tion till 18-1-1979.

•N0 Presiding Officer is in position.
(d) Monthly progress reports are 

obtained from each Tribunal where 
necessary .instruction are issued for 
expeditious disposal of the disputttk 
Suitable provisions, to ensure speedy 
disposal of disputes, have been made 
in the Industrial Relations Bill, 1978.

Stocft of Tickets at Stations
6856. DR. LAXMINARAYAN PAN- 

DBYA: Yill the Minister of RAIL* 
WAYS be pleased to state:

(a) wheter it is a fact that huge 
stock of tickets is kept at stations and 
the amount Is realised by sale of 
tickets, etc;

■(b); if so, details of ticket stock and 
cash received at Ratlam, Ujjain, !n- 

'' CMdind.- Nimach and, 
Shilwara stations onRatlam  division

of Western Railway for the year 1978 
month-wise;

(c) Staff provided at present for 
above purpose and staff required; and

(d) deficiency if any, with reason 
therefor and steps taken to fill up 
the vacancies?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) to (d). 
The information is being collected 
and will be laid on the table of the 
House.

Speed restrictions in Assam

6857. SHRI BEDABRATA BARUA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway movement 
in Assam4 is hampered in its service 
due to the existence of numerous per
manent speed restriction all over the 
track;

(b) whether these restrictions are 
special for Assam, and are not found 
in other parts of India to the same ex
tent or to any extent;

(c) the reasons for these restric
tions;

(d) whether any action has been 
taken to remove these restrictions in 
a phased way; and

(e) whether the converted B.G. line 
from New Bongaigaon to Gauhati will 
also suffer from these restrictions?

TliE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
Speed restrictions are imposed keep
ing in view safety of train operation. 
Such speed restrictions are not spe
cial to the railway lines serving the 
'Assam region but speed restrictions 
are imposed on all the Railways from 
time to time as required.

(c) Speed restrictiohs are imposed 
due to:

(i) special features of track align
ment, such as sharp curves, steep 
gradients, turnouts in yards and 
standards of signalling and inter
locking adopted where full sanction
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ed speed cannot be permitted on 
safety considerations,

(ii) temporary arrangements 
made for construction of bridges 
and in connection with execution of 
various track works including track 
renewals,

(iii) weak bridges and worn out 
track till such time as the bridges 
are rebuilt/strengthened and track 
is replaced.
(d) Action is always taken to re. 

build/strengthen weak bridges and 
replace the track etc. to remove the 
speed restrictions on programme basis 
depending upon the availability of 
funds.

<e) Proposed B.G. line from New 
Bongaigaon to Gauhati will not have 
any speed restriction.

f m  *  w r  «nfiwf

6858. n*pn snra wraft :
"ft ftn? aft wrdwr :

^  «rerr% s*it *3$ f t :

(v ) *rtt frrc- t  Sfav
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ft^ tw  sftfir «tt ‘UrsfefV 1 *rwfor 

t  ft  ’j f  ftT^w vNNst^  ftn r^  vrrfww 
i  Jnisr jtt *rs ftr?w «r # w * w  »jfr

Veneral diseases in Bombay

6859. SHRI NATVERLAL B. PAR- 
MAR: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that the city 
of Bombay is the largest distributor 
of veneral diseases in the country:

(b) whether it is also a fact that 
this city has the largest number of 
women suffering from sexually trans
mitted diseases and youngmen catch, 
ing V.D.; and

(c) what effort Government propose 
to check the spread of these diseases 
asrl olhs:* preventive and curative 
steps are proposed?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). No. Veneral 
Disease (sexually transmitted disease) 
is not a notifiable disease and as such 
adequate data on the incidence of the 
disease in big cities like Bombay is 
not available.

(c) A statement indicating the steps 
to control the sexually transmitted 
diseases is attached.

Statement

The following steps have beten taken 
for control of S.T.D. menace:—

1. Under the Centrally Sponsor
ed Scheme of S.T.D, control drugs 
are supplied free of cost to the 
States/Union Territories for the 
treatment of patients suffering from 
S.T.D,

2. For providing better diagnositic 
and therapautic services, in-service 
medical personnel from the States/ 
Union Territories ate imparted 
training at thelnstitute of S.T.D., 
Madras and the Sjr.I». $rftfoiAg» 
cum-Demonstration Centre, Safdar- 
jang Hospital, New Delhi. Ifce GOT*
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ernment of India pays stipend at 
fixed rates to the Medical Officers 
and the para medical staff.

3. In order to understand the epi
demiological aspects like biological, 
sexual, sociological, ecological, an
S.T.D. Survey-cum-Detection' team 
has been established at the National 
Institute of Communicable Diseases, 
Delhi.

Bate of dividend in Railways for 6th 
Plan period

6860. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the rates of dividend in 
Railways have been formulated for 6th 
Plan period; and

(b) if so, how much?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
{SHRI SHEO NARAIN); (a) Pending 
formulation of the detailed proposals, 
Railway Convention Committee has 
recommended continuance of the 
existing rate of dividend for the first 
two years of the 6th Plan.

(b) Does not arise.

Representation from temporary 
Employees

6861. SHRI G. MALLIKARJUNA 
RAO: WiU the Minister of RAIL
WAYS be pleased to state:

(a) whether Government received 
any representation from the tempo
rary employees from Engineering De
partment, construction and mainte
nance from Khojipet Depot request
ing to absorb them into permanent 
cadre; and

<b) if so, the action taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) No.

(b) Doe» not arise.

Lower Marks to S.C. and S.T.
6862. SHRI MAHENDRA NARAYAN 

SARDAR. Will the Minister of 
RAILWAYS be pleased to state:

(a) whether it is a fact that Sche* 
duled Caste and Scheduled Tribe em
ployees are knowingly failed by award
ing them lower marks;

(b) if not, how many grace marks 
or relaxations are given to them, 
whether grace marks are given either, 
in one paper or all papers;

(c) whether any action has been 
taken by Railway Administration to 
declare maximum candidates of Sche
duled Caste and Scheduled Tribe 
successful in Appendix III-A Examina
tion held in November, 1978; and

(d) is it a fact that S.C. and S.T. in
formations are asked by Railway 
Board to fill up paper formality only?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No.

(b) Before the results of the App.
3 (IREM) Examination are announced, 
performance of unsuccessful Schedul
ed Castes/Scheduled Tribes candidates 
is reviewed so to give grace marks 
to such of them who may be failing 
marginally in one or more subjects.

(c) No action other than that as 
stated against part (b) above has 
been taken. The result of App. 3 
(IREM) Examination held in Novem
ber ’78 is, however, under compila
tion.

(d)‘ No. This is to facilitate award
ing of grace marks in deserving cases.

New Nursing College at A U M .8.
6863. SHRI SHYAM SUNDER

GUPTA: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is proposed to set up 
a new Nursing College at A.I.I.M.S., 
New Delhi; and



'Written Answers APRIL 12, 1979 Written Answers 128

(b) if so, broad details of the scheme?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) The All India Institute of 
Medical Sciences has intimated that a 
proposal to set up a new Nursing 
College at the Institute is under con
sideration at present.

(b) The details of the scheme are 
being worked out.

Gangmen on domestic work of Officers

6864. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether his attention has been 
drawn to the system of “Begari” in the 
Danapur Division of the Eastern Rail
way where the gangmen are to do 
domestic work of their officers while 
showing their booking lo somewhere 
else;

Cb) whether the casual gangmen are 
to work there as a “bonded labour” as 
a personal servant fearing retrench
ment; and

(c) if so, steps taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) No. 
specific complaint in this regard from 
any gangman/casual labour has been 
received. However, the Hon’ble Mem
ber has recently forwarded a repre
sentation from the President, Eastern 
Railway Engineering KamgVr Union, 
Garhara Branch complaining about 
utilisation of gangmen/casual labour, 
ers by their officers for their domestic 
work in Danapur Division of Eastern 
Railway.

(b) Gangmen are not required to 
dp domestic work of their officers and 
and are required to perform their 
scheduled work only for which they 
Ore appointed on proper justification.

(c) The representation from the 
President, Eastern Railway Engineer
ing Kamgar Union, Garhara Branch 
forwarded by the Hon. Member is 
under investigation and suitable action 
will be taken after the investigation 
is over.

Milk Tankers from Miraj to Bombay
6865. SHRI ANNASAHEB GOT- 

KHINDE: Will the Minister of RAIL- 
WAYS be pleased to state:

(a) whether there is a railway siding 
from Miraj Station S.C. Railway to the 
nearly Government milk dairy;

(b) whether the railways carry the 
milk from the said dairy by tankers 
to Bombay;

(c) whether the time required for 
carrying those tankers from Miraj to 
Bombay, at a distance of less than 
300 miles, is about 5 to 6 days;

(d) the full facts regarding the 
same; and

(e) the steps proposed to be taken 
to carry the said milk with utmost 
speed to Bombay?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and
(b). Yes.

(c) No. The time taken for move
ment of the tankers from Miraj to 
Byculla is about 24 hrs.

(d) and(e). The milk tankers after 
having been loaded by Dairy authori
ties at Miraj are hauled by passenger 
trains nos. 316 & 324 from Miraj to 
Byculla station. The possibility of 
hauling these tankers by express 
trains was not found feasible as there 
was no room available on the express 
trains. There is no detention to the 
milk tankers during transit.
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DottbUngof Dum-Diim-Bang*on 
Section

6866. SHRI MUKUNDA MANDAL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government axe aware 
of the difficulties faced by the com
muters due to the absence of double 
line in the Dum-Dum-Bongacm section. 
Eastern Railway;

Ob) if so, the fact thereof;

(c) whal measures have so far been 
adopted by Government to remove the 
difficulties of the commuters and for 
the doubling of thje Dum-Dum-Bongaon
Section; and

(d) what is the tentative time of 
star ing the project if at all accepted 
by Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) to (d). Doubling of Dum Dum- 
Barasat section has been included in 
the 1975-80 Budget along with con
version of three flag stations to cross
ing stations and other signalling im
provements on Habra-Bongaon sec
tion. The work on this Ra. 7.77 crore 
project will start soon.

National Highways in Assam

6867. SHRI NIHAR LASKAR- WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether there is any proposal to 
declare some roads in Assam and Aru
nachal as National Highways; and

(b) if so, details about the same?

; THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND,; RAM): (a) No, Sir.

Projects under International Techni
cal and Economic Co-operation

6668. SHRI PURNA NARAYAN 
SINHA: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) is it a fact that certain project* 
under the International Technical and 
Economic Co-operation have been 
undertaken by the Government of 
India;

(b) if so, what are those projects 
and where they are located in India; 
what are the major items; and

(c) how much money has been 
spent in last 3 years;

(d) whether more projects of the 
ITEC are being launched in the coun
try in the near future; and

(e) if so, what are they and bow 
soon?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) The Government of 
India have no programme being im
plemented known as International 
Technical and Economic Cooperation. 
However, they have a scheme for 
offering technical assistance including 
setting-up of projects under the 
Indian Technical and Economic Co
operation Programme.

(b) and (c). The Projects etc. under 
the Indian Technical and Economic 
Cooperation Programme are not locat* 
ed in India. The assistance is extend
ed to developing countries of Asia, 
Africa and Latin America in economic 
and technical fields.

(d) Does not arise.

(e) Does not arise.
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6869. SHRI SHANKERSINHJI 
VAGHELA: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) whether his attention has been 
drawn to the reported statement of 
Sheikh Abdullah for opening Rawal
pindi Road;

(t>) wliether Government have since 
Studied the implications of such a 
move; and

(c) -if so, the details thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(S»RI SAMARENDRA KUNDU): 
<a) Yes, Sir.

(b) For the time being no such pro
posal is under consideration of the 
Government.

(c) Does not arise.

Consumption of Calories
6870. SHRI DHARMA VIR VAS- 

ISHT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state;

(a) whether it is a fact that the 
Nutrition Society of India conducted 
survey of Calories consumed per head 
In various States;

(b) if so, the details of the same;

(c) whether the rice eating areas 
lagged behind in the Calories consum
ed; and

..'..(d) il so, action if any proposed to 
improve the position?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
JLAYV; (a) and (b). The National 
Nutrition Monitoring Bureau attached 
to th/i National Institute of Nutrition, 
H ^etibad, of the 1 CMR has been

conducting surveys of caloriescon- 
sumed per head in 9 States, viz. 
Andhra Pradesh, Gujarat, Karnataka, 
Maharashtra, Madhya Pradesh, Kerala, 
Tamil Nadu, Uttar Pradesh and West 
Bengal since 1972.. Based upon this 
survey average calorie intake per 
person (adult) per day in these 9 
States is as under:—

Average 
intake of 

caloric
State pc*r

consump
tion unit 
per day

1. Andlira Pradesh 2665

2. Gujarat . a >77

3, Karnataka 2583

4. Kerala 1722

5. Maharashtra 2407

6. M ad'iya Pradesh 2045

7. Tamil Nadu 2477

8. Ul:tar Pradesh . 2292

9. Wrst Bengal 2381

(c) No. The available data does 
not indicate that the rice eating areas 
consume less calories as compared to 
other areas in the country.

(d) Does not arise.

Bias against Indian Immigrant* in 
Britain

8871. SHRI EDUARDO FALJBlBO: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased tp state:

(a) whether Government is awaw 
, that the British and other fofreign TV 

net works ha* been consistently dis
seminating r acist ideas and itspro-
- gramme often show a definite bias 
against immigrants from the Indian 

'.■ su b ^ n t itt^
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<b> if so, what steps have Govern
ment taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) and (b). No such TV network has 
come to notice. There was a report 
in the British newspaper, Th« Obser
ver, on 18th March, f979, relating to 
a new illegal or “pirate” radio station 
in Britain called “Enoch” . This sta
tion is said to have broadcast political 
and racist propaganda about once a 
month. The British authorities are 
understood to be investigating the 
matter with a view to taking neces
sary legal action.

Orientation to AHMS Services
6872. SHRI G. M. BANATWALLA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government have in
troduced new orientation in AIIMS 
services; and

(b) if so, broad details of the changes 
so effected?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
HAY): (a) In so far as A.I.I.M.S. is 
concerned, it is understood that the 
hospital charges have been ration
alised w.e.i 1-4-1979.

(b) The broad details of the chang
es so effected are as under:—

(i) Status-quo will continue in 
case of patients admitted in the pri
vate wards;

(ii) the system of levying charges 
on the basis of income of the 
patients has been dispensed with 
from 1-4-79 in respect of the 
patients treated in O.P.D. and 
General Wards;

Oil) no charges will be levied in 
the caseof patients admitted in the 

patient is tram*- 
' Rs. 5/-

»e f d ^  # il l  be charged irom 'the.

date the patient is transferred to 
the General Ward;

(iv) foreign patients will be 
treated at par with the Indian 
nationals for the purpose of treat
ment in O.P.D. and General Ward; 
and

(v) A sum of Rs. 50/- ig to be 
deposited in advance for admission 
in General Wards and Rs. 30/- after 
a week’s stay in the Hospital.

Death due to Cholera in Karnataka
6873. SHRI G. Y. KRISHNAN; Will 

the Minister of HEALTH AND FAMI
LY WELFARE be pleased to state:

(a) whether Government is aware 
that 35 people had died in the State 
of Karnataka due to cholera during 
the last few days;

(b) whether it is a fact that several 
thickly-populated localities in the city 
of Bangalore had been affected; and

(c) if so, the details regarding the 
measures Government have taken in 
this regard?.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No. Informatioi#available 
for the year 1979 upto week ending 
10-3-79 shows that there has been 
only one death in Mysore out of 38 
cases reported from Karnataka as 
under:

District Week Gases Deaths
_______ ending___________

Hasnan . . 6-»-7 9 3
Bangalore . . 30-1-79 2 ..
Bangalore . . 27-1-79 9
Bangalore. 3*3*79 3
Mysore . . 3*3*79 5
Bangalore . . 10-3-79 .7
Mysore. . *0-3.79 7 . ■».
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(b) Yes. The incidence of cholera 
cases in Bangalore is more as com. 
pared to other districts in Karnataka.

(c) Health is a State subject. How
ever, under National Cholera Control 
Programme the Central Government 
provides material and equipment such 
as vehicles, laboratory equipments, 
vaccines, bleaching powder and other 
rehydration fluid and chemical rea
gents. Four cholera combat teams 
have been established by the State of 
Karnataka during Fifth Five Year 
Plan,

w *1 wihh wrfatfi

6874 . n k

:
(sp) *PTT STWl' ^ ?iT«r ^TJf-

irnr^r $  sptf
^ptNvt ffcrr | ;

( ;sr) *rfe ^r, srt *ptt ^ ;

( * r )  w r  w c v r  *rr k t pt

$  »rf^r s to  tr*™ tfto *nf $  
sr«RTwr «frc «nt t  finr^

*fr̂ r*TT irsnrtjr̂  wta: iprcfar 
«rann % ;

( * )  ft , at vr f w ?
jffcRT *ft ,®t? n w  gar*

«PT f; ; sflR
(» ) ffinr # irhrrr *Pt 

T « t  w  ftnnr | ?rt szftrr tot
t  ^ fMr *ifaRT *r wr otstst
fW  *PTT | ?

w w  wH iftiR  isrom »WI
Tfir vm): (y j 1 w*fr*RT

*FT HWtW f*T®# ’W ftf*|T *TCT I 5[flTT
«fir fwr <mr $ nflnrmit

f v i t i  fiw*wr, 79 ?Tf> f*T?T
3ITGr»ftr I

(w )  t[v farrcii, ffcnj *f wftrr fa n  tot
t» 1 <rc | 1

<«r) 3 vrofltr f*hm
# v? w w  $ wr* % ^6 3sr#rar 
f w n f  «ft «rcw qratt m m *i^sm *ro- 
«fta at t^ n fta ra r  *

*r*ft snar i , '

(«r) (*). n? tfaprr t
1978^ w >ftw  $ <r$#

W  af^srrr 3  t i t  <g8TT ^

E -2 «pc t  1 arfir v m w  |m?ft 
^ r t ^ r  tit f i m #  m *n ?r  v a r

# §srrc ^ «ft
fawn: fam am̂irr 1 w  xfhrmfgftr 
1978-83^ ^*rtwr v  ftitr wwn$.wr 
^ 200 ’5cw w wrsR̂ r f%*rc
»i*rr 1 t# , rnscfcr fsww q f ^  v

• % fjrWit vr §*r?r ^
jtptstr w ^>snr M  srr# wirwn 
t  t

ftfarw — 1

TTG^tar HT4r«M w t r  ®R?flrTnT # W I H ,

frf wftrsr vnrcfhr w iw  faramr
«fhc WIW WflH , «F?I*f.yiT,
*fic<sY*r , e r ^ w « r n r ,  ,snr-

WHH 5PT 'RTCftST fl'Wl'f , «(Hrf
«tr#t ow F to ?r̂ ?rErnT qftcp?, ?rC'
f<??ft sftr v4 Tfterrr «Pr?nnr
r̂ityl’STTfl #?«rPT , TrrsfiTnrr ?rfiT?r̂ Ts ^ 

qRWftPlf ^>T  t  3R VTF'W \sT5P
*rt3RT spt femm T 1
v  JtpenTrr J ftw  #  q^-
^ff fwrr WOT : —

(*f) ;
(«r) w  jft̂ TT $ r̂|5m cT«fT 5PT- 

CTUFWr, TSTVf ^ JTt̂ RPT ’wV. r̂fsRsft
ŵst̂tt ;

(n) "apw jrPwrr ;
( « r )  s r f t re m  ;

{*) sromJT ; «fk
(^r) vr4- (¥ q m  i

2. w  ^t ŝ*r*̂ w ^  v t
?W!T I’ :—

___ ' ^
( 1 )  5 n r»n r  ? N t  « n ff ^  t f t i f i  #  b p t  w w  

t s t t  zfr^nrr ^ t ^ ? r  ar?r w w fc t  

mw «rr T̂ r | iw tm  
n̂ft̂ fî T fŴft̂ nTT1 ■(ft

^ w  i j f i l k 'g w w r i i i w  
ftr nf *Nrt *rr «»fn: «nr
■wwffwif "grw :̂ w  «rr spqwrwr
*PTraT f  f(Tt IfflPfT V PW ffT
w f t n w r ,  i t i  ;

( 2) &rH «
tit* -mt wn * > r

tit a r f %  tit ttm f  f s
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I? ^  JTiJKR ir ^

f̂ vlfiT 'Tlf irf ;

(3) srfs j^  ?fTg?Tfir̂  #aTsff ^
#  =?iFT Tt sffdrq' 

fejT I gsrn- f^qr
w
^  fsRSRT ^ ^  ?TT̂,
fOT sftr ^  sT^*mr TO
Mq-crrat ¥t ^ f w

( 4 ) TOtpr qx ^
afŵ TT ^  gferr?Tf 

TrPT Jfirr ;
( 5) TO ?8TFff TX ^Tcftq'

'TsRrqt w ? rt^  srra stftr^r^
M̂Vî ET # ;

(6) srftrOT JT^si if t^ 5 f f  ?ftT
f e l  ĵq̂ Tsg- ^rcr# Vt 3r^x?r 
'K ^  ferr JRT I  ;

(7) srpET̂ tw 3i?rF̂ 5®!T srf5rF?7
^  #  ftrtr 2 -3  w'-i ^r

^tnr 5PIT f  ; ?fk

( 8) >Tf: 3T;t  ¥9T¥ST ^  f^RT
^ # %XT ^  g ÎT ^
#  jr f̂sr |  ?fk ^

^  ?rtPT jjeiTFR’
TO# TO itfeqr grr r̂ ĉtr" |  1

3. ?̂ r !i>r^r JTfq-̂ q- i-JT>̂ rrĤ
Ĥ'jtc'iiFt' 'J'-s wVt ?rrf%̂  ft^Rr 
!iwi, gi <,1 ^  fê rr
•TO I t t ,  ^r T̂ffl-̂ rr r̂q-

TO it ’3W srrsrftT̂  R̂Tfsar
^ ^  ^  wrtw Tf7, sraftr TT>^
■•̂ s!f ?fk q f r ^  ^^rq- #
?m SETKPPT H ?5T ^  H 142
•srt#T̂  ^  fen  sir 1

fsrarir II

5T̂ ??reKJT irtsr̂ r ^ r̂̂ iTr̂ rfr
ft f^Vf '̂f̂ Tiscffcff cnc 3ft ^t?T | #
•ff, f  I  ;—

{i ) tswK i  ’̂ trn ift fBr& ffsrff irt 
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srfllTm I t  1^ Tf̂  q̂fsfTrsft 

30 w 5str *Tr̂  ^
|tsrr ?fh: ^  vsm!

r̂ 5fit| HTSĴ  t̂̂ rr

( 2 ) sTTsrfi!̂  ^
?rwii ^  ’if I  f^irfsr 

iR 3R Tm: fjrafft^rim-
f ?TiT?[K ?TIT T̂T

5T> ^  srfwsT®: ^  F̂r
f^twT ^ =^rf^ ?tY?,
?rrir "̂t ?t r̂rtr ft?
t sftr SJTftvT ¥t 5ft
pTSrffta- ITT'T?'!̂  5t T ̂ T5TI
?t ;

( 3 ) WT̂ rrft 3T̂  f^T?sir
^  "̂t FTKj ^  F^r

im  I  I JTT̂rfirsrT ^r
F̂ F̂ c?rr ^rFtJ^^ sr^
TST̂ Ii ^̂ TTR- # ^  ?1WT

^  Fŵ fT'p F̂ mt Fimzmi 
^  ?r̂ fTT I  I t# ,

^  F ^5  ~̂t< ?PT-
sTRff̂ T̂  +<‘ir, f+"-̂

fiT^^ % T̂T H î STÎ tJT
g w  îrr ftr̂ T #

5R TT T̂PTTftr̂
F?- ^  W'TTT -̂TJT

F̂TBTfFT̂r F̂ ifwf ̂  ^  ;

( 4 ) ^  ^-iFii-id ^  ^  F̂ rir sTJTRr F ^
’R  f  F  ̂ ^t

^  srFwsT'ir ^  ^kiff F^’ ?fh:
#̂ ?T5r feq snrtT';

( 5 ) 5Ttrff ^'tqfsrmwd F̂ rtr «ft
jrqT?ft ^t #¥ FsfTiTT’RT I  F^
3H- ^^sar t^flw'f

?ftT WT ẐTT #̂ TTt ^  ST̂STT
f  ;

(e) 5PT TST̂ f "̂tsftrSTW ?#
^F̂ nj; ?rr^?

5fT  ̂ I

Train Services w ith  Bangladesh

6875. d r . b u o y  MONDAL! Will 
the M lniatcr of EXTERNAL AFFAIRS 
be oieasQd ts  state;

(a) whethsjr GoYcrnment proposQs to
Btart thorough train g?rvi«e to Bongla. 
dQSh Irom India like that of Pakistan 
for improving relations;

(b) if so, by which time the proposed
services are likely to be started; and



1̂9 Written .Answers  APRIL

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 

(SHRI  SAMARENDRA  KUNDU):

(a) to (c) At present, a proposal to 

introduce passenger train service is 

under examination of the concerned 

Ministries.

jut v wn? twp*nTT«nr 

6876. *ft tiwft :  «RT  «Ar

*f*tgw *r?ft *5 amft

(v) jvt $ ftrcf ttŝ v  h  'Si i (X

wr t;
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arrft   ̂ fffirvfl vTht
mfiiT ?r%rf̂ra ’sm̂rrfiT ̂ frrTrf̂w'

wr WTTf 1

(er) iH#qfmhr vr̂'Rlwr fjfnrr
T̂T Tj|T |  I

(Tt) «r̂ftra  "FntfV  wnrf"
wU f̂tr̂ wrsrwwf # qrftnr  an f̂

jtw  'tt  ̂<nrr *rw,tc TvfiPTT
vrtrirr 1

12,1979 Written Antwer* 140

Cvoartnc of m  0N- nd 23 UP Ttariat 
at Narendrapora fltadon

6877. SHRI SC. KALYANASTDWDA- 
RAM: Will the Minister of RAIL
WAYS be pleased- to1 state:

(a) whether the 946 DN Bhatixida* 
Jind Express .an«::̂ / 't̂  ̂JaAata* 
Express' cross  at Narendrapura RafK 
way Station;

(b) B̂tZuer Naxendrapura RailwaCT 
Station Is situated in an isolated and 
deserted  place and there i*  evenr 
iikikiijhffiirf .' at  madiesirable  eksnentit
lifywîjhftg '.flMi' p»Miiin«tt»i'..

. Co> »̂ :--
ceived any menwrandum tiDm ®&S? ■ 
rsfmwigê' - Asn>ciatioQj 1
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Bhfttinda suggesting that the crossing 
should take place at Bud Wad a Rail
way Station; and

(d) if so, steps being taken to meet 
this demand?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) 346Dn Firoz- 
pur-Jind Passenger and 23Up Janata 
Express are scheduled to cross at 
Mansa around 19.15 hours. However, 
in case of late running of 23Up, the 
crossing of these trains take place at 
Narindrapura.

(b) Narindrapura station is a small 
roadside station provided with electri
city on Bhantinda-Jakhal section. No 
caSe* of harassment or threatening to 
passengers has been reported.

(c) and (d) The question of shift
ing the crossing of 346Dri and 23lTp to 
Budhlada has been examined but not 
found feasible with the present sche
dules as this will result in decelera
tion of 23Up Express and consequent 
later arrival at Firozpur by about 45 
minutes which is not desirable.

Ppor beget more Children in Rural

6878. SHRI K. S. VEERABHA- 
DRAPPA: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to' state:

(a) whether Government have stu
died the circumstances why do the 
poor, particularly in nmtl axeaa, 
beget more children;

<b) whether it is a fact that middle 
' in iDadk luid

■ the n #  0utfk>w 
hct-'io- parents is

a;. *ittd;''V\'

=.: that ascom-
. .''WPffM' w  AlPfBSVVm. 'HOm, 1CQBOQ8C t W r

nf the poor in Bombay, however is 
Wght

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI
----- ,■ (a) No particular study has
been carried out at National level by 
the Government of India to study the 
circumstances responsible for the poor 
begetting more children,

(b) Adequate data are not available 
to establish this fact.

(c) No information is available on 
the contribution of children to the 
family income of the poor in rural 
areas. As such it is not possible io  
otter comments.

Rules for making L.O.C. Quasi- 
Permanent/Permanent

6879. SHRI K, LAKKAPPA: Will 
the Minister of HEALTH ANDFAliCL- 
LY WELFARE be pleased- ta state;

(a) whether there are rules to the 
effect that Clerks in the Ceoftrar Gov
ernment service have to be declared
quasi-permanent/permanent after 
completing 2 years satisfactory ser
vice;

(b) whether there are staff member* 
working under the Ministry of Health 
and Family Welfare who have not been 
declared quasi-permanent/permanent 
despite the fact that they haveputii* 
more than 5 years service;

(c) if so, the number of such persons* 
and reasons for not dec&rto* then* 
quasi-permanent/permanent;

(d) by what time they are likely to 
be confirmed; and

(e) if not, the reasons theeefor?

m u m -* - w x m m x y  cshw  m w  
RAi5  r u ) . m m m  m m  c m m
c m  «ew ieei (T*iapfcaary^ Servic**

. RifitaK,
. BflMftt <
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r»fter he has been in continuous tem
porary service for more than 3 years 
and has satisfactory record of service, 
conduct and character. They can be 
declared permanent subject to the 
availability of permanent posts and 
subject to their suitability for confir
mation.

(b) to (d) 64 clerks of the Ministry 
of Health and Family Welfare who 
had put in more than 5 years service 
as on 1st January, 1979 could not be 
considered for confirmation, since 
they had not passed the typewriting 
test within the stipulated period. 
Since confirmation also depends on 
the availability of substantive vacan
cies, 34 of these clerks who are eligi
ble are being confirmed as clerks.

'(e) Does not arise.

Refugee influx from Bangladesh
0880. PROF. SAMAR GUHA: Will 

the Minister of EXTERNAL AFFAIRS 
be pleased to state;

(?) whether the minorities of Bang- 
lutifcSh have crossed into neighbouring 
areas of India in large number during 
the last several months;

(b) if so, facts thereabout;

(c) wlr her Government have taken 
up the rt ter with the Government oi 
Bangladesh;

‘(d) if so, the nature of the talks held 
or communications exchanged on the 
issue between the two Governments; 
and

(e) the reaction of Bangladesh re
garding the basic causes resulting in 
exodus of the minorities of Bangla
desh into India?

THE MINISTER OF STATEINTHE 
MSNISTHX OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KtfNDU): 
;(*) snd (b) ̂ Illegal immigration ine ■■ 
clyding thut o f rtht minorities, 
Bangladesh into India has been* con
tinuing phenomenon for tile P«st

several years and has continued in 
recent months as well. A large group 
of chakma tribals from Bangladesh 
side entered Mizoram illegally during 
the first two months of 1979.

(c) and (d) The question of the 
condition of the minorities in Bangla
desh as well as the allied problem of 
illegal immigration has been taken up 
with the Bangladesh Government on 
a number of occasions and at different 
levels. The question of influx of 
Chakmas was taken up with the 
Bangladesh authorities both in Delhi 
and Dacca with a view to working out 
arrangements for their return to 
Bangladesh. The Bangladesh Gov
ernment has agreed to take back all 
the Chakma tribals.

(e) Our concern regarding the con
tinuation of this problem is conveyed 
on all appropriate occasions to Bangla
desh authorities. It is hoped that 
remedial action would be taken by 
Bangladesh authorities and exodus of 
minorities will progressively diminish.

Punctuality of Arunachal Express

6881. SHRI R. K. KHRIME: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Government are aware 
of unusual delay of Arunachal Express 
causing much inconvenience to the 
long distance passengers; and

(b) the steps being taken by Govern- 
ment to improve this service?

THE MINISTER OF STATEINTHE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) The punctuali
ty performance of 9Up/10Dn Arunar 
cbal Fast Passenger has nf>t b< ^  Ba1is- 
factory since introduction of the riew 
taxings from l-Uf-78 wBt^i hadt to h« 
introduced in' order to provide con- 
nefctioft with ^insukia; Mail at New 

. Bongaigaonin con*equeoce 
revision in the time schedule of the 
BG Tlnsukia Mail.
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(b) With the revision of the time 
schedule oi BG Tinsukia Mail from 
1-4-79 the timings of 9Up/10Dn 
Arunachal Fast Passenger trains have 
also been revised which is expected 
to improve the punctuality perfor
mance of this train substantially.

Presence of Chinese Forces in occupied 
Kashmir

0882. SHRI K. MALL ANN A: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether any presence about the 
Chinese forces have been noticed by 
the Government of India in the occu* 
pied Kashmir;

(b) whether this matter was taken 
up with the Chinese Government to 
find out the reasons for their presence 
in such a sensitive area; and

(c) it so, the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU):
(a) Government have not come across 
any information to suggest the pre
sence of Chinese military forces in 
Pakistan-occupied Kashmir. Govern
ment are, however, aware that Chinese 
personnel had entered certain areas 
of Kashmir illegally occupied by Pak
istan for the construction of the Kara
koram Highway.

(b) and (c) Govemment-have con
veyed to the Chinese Government that 
we cannot acquiesce in the illegal 
construction of the Karakoram High
way in a territory which is an integral 
part of India., This was conveyed to 
the Chinese Government at the highest 
leypl,(faring Foreign Minister’s recent
visittotCJhina.

' i s m a il h u s s a in
k h a n  Will the Minister of BAIL- 
W AYSbe pleased to state:

(a) whether country is seli-sufficient 
in Loco Diesel Engines uplil now; and

(b> it not, whether Government are 
going to export more Diesel Engines?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Does not arise.

Seminar on A«ti-<aparthteid Policy

6884. PROFESSOR P. G. MAVA- 
LANKAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) v.’hr>tĥ r he recently inaugurated 
at New Delhi a two-day Seminar on 
A'nti-apartheid Policy;

(b) if so, broad outline of his speech 
at the said seminar;

(c) who sponsored the said seminar 
and who organised and financed it;

(d) who attended the said seminar;

(e) whether any resolutions, etc. 
were passed at the said seminar and 
if so, whether they were forwarded to 
Government; and

(f) whether Government gave any 
financial and other assistance to the 
said seminar and if so, full facts there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) to (f) The Minister 
of External Affairs inaugurated a 
seminar on the "International Struggle 
Against Apartheid* which was held 
in New Delhi from the 16th to 18th 
March, 1979. In his inaugural speech 
he reaffirmed India’s well-known 
policy of giving all possible political, 
moral and material support to the, 
liberation struggle in Southern .Africa, 
namely, Zimbabwe, Namibia and
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South Africa. The Seminar was
organise.j under the auspices of the
Indian National Committee for the
Observance of tbe United. Nations
International Anti-Apartheid Year
2~st ~v.lai'd;, 1973 to 21st March, 1979.
The Indian National Committee of
which, Shri Asoka Mehta is the Chair;
man, was appointed by the Govern-
ment in pursuance of the United
Nations General Assembly proclaima-
tio:1 of the International Anti-
Apartheid Year which, inte1·-r,tlia,
called upon all governments to esta-
blish National Committees for the
observance Of the Anti-Apartheid
Year. The Indian Committee has
drawn up a op.rogramme of activities
aimed to mobilise public opinion
against apartheid. The Indian Coun-
cil for Cultural Relations has been
designated as the implementing
agency of the programme and the
Government has placed a special
grant at the disposal of the I.C.C.R.
for the purpose. The seminar was
funded from this grant. Among the
participants in the Seminar were about
60 professors and scholars on Africa
from the various Indian universities,
Members of Parliament and represen;
tatives of the liberation movement of
South Africa. At the conclusion of
the Seminar, a resolution was passed,
inter-alia, acknowledge India's con-
sistent and resolute support and com,
mitment to the liberation struggle in
South Africa.

Salt pile up in Kutch District

6885. SHRI ANANT DAVE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that huge
dock of salt has piled up in the salt-
producing area of Kutch District, (Gu-
1arat) due to non availability of rail-
'Way wagons, thus affecting the pro-
~ucers there;

(b) whether it is a fact that middle
men have come in the way of salt pro-
ducers who are getting the railway

Written Answers

wagons through underhand dealings.
meant for salt transportation; and

(c) if SO, what steps Government pro-
POSe to take for the availability of
railw ay wagons and stopping mal-·
practice by the middle men?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL WAYS
(SHRI SHEO NARAIN): (a) to (c).
The supply of wagons is made accord-
ing to the seniority and priority of
indents. During the period trorn Jan-
uary to l'.'!arch, 1979, 2720 Broad Gauge
and 1665 Metre Gauge wagons were
loaded with salt from Gandhidham
area as compared to 2666 -112 Broad
Gauge and 1410 Metre Gauge wagons
during the corresponding period of
last year. Thus, the loading during
the current year is more and every
effort is also being made to step it up
further.

Jobless Technicians

6886. SHRI VIJ AY KUMAR N.
PATIL: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether attention of Government
has been drawn to the News report
appearing in the 'Statesman' dated the-
14th March, 1979 under the caption
"Z50,000 technicians jobless";

(b) if so. what is the reaction of
Government to the various observa-
tions made therein;

(c) facts of the matter and details
of steps taken / proposed for utilisation
of this technical manpower lying waste
for want of any opportunity and re-
sults achieved so far; and

(d) details of break-up. State-wise,
of technical YOU'I1gmenunemployed by
their broad categories as on the 31st
March 1979 and what action is taken
to provide immediate relief and suit.
able jobs opportunities to these young
technicians?
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THE MINISTER OF PARLIAMEN
TARY  AFFAIRS  AND  LABOUR 
(SHRI RAVINDRA VARiMA:)  (a).

Yes, Sir.

(to) Government are already siez- 
ed of the problem.  The News re
port referred to in (a) aibove is, in 
fact, based on the information pub
lished in Draft Five Year Plan 1978— 
83.

(c)  The Draft  Five  Year  Plan 
(1978—83) has been formulated with 
a high employment content.  The 
employment strategy of the Plan is 
to adopt an  employment  intensive 
sectoral planning; utilise and regulate 
technological change to enhance  em
ployment and to promote area plann- 
ing for full employment which covers

technically  qualified  persons  alio. 
The absorption of graduates, includ
ing technical personnel is generally 
related to the development of  the 
organised sector.  On the basis of 
the present trends the expected ad
ditional employment in the next five 
years is likely to be of the order of 
19,5 lakh.  If the rate of growth in 
the organised sector improves,  for 
which eflortg are being made,  this 
may increase to 21 lakh.

(d)  Available information is furni
shed in the statement attached.  De
tails of the programmes to  provide 
immediate relief and suitable job op
portunities to the educated  unem
ployed have already been published ' 
in the Draft Five Year Plan 1978— 
83.

Statement

Number of graduate (including post-graudate) job-seekers in Science, Engineering, Medicine and Agricultwt 

and Diploma holders in Engineering on the Live Register of Employment Exchanges at the end of June, 1978

Graduates and Post-graduates in Diploma
State/Union Territory

Science Engineer
ing

Medi
cine

Agri
culture

holders 
in Engi
neering

1 1 2 3 4 5 6

l. Andhra Pradesh 24.090 2,144 a.579 1,040 6,91 r

2. Assam . . . . 76 5* 1 470

3- Bihar 4.455 75* 1,196 >0,295

4- Gujarat  .  . 6,743 *38 165 580 3.505

5* Haryana  .  . 3,233 3*5 393 64 1,360

6. Himachal Pradesh 1,064 254 3 7i 1,001

7-Ja?xumi & Kashmir  . 2,4*3 s«9 3 6 ■aajT"

8. Karnataka 19.837 2,236 7«5 264 4,3*1

9*Kerala  .  . 84,9*7 *.507 558 49 4.6*7

JO. Madhya Pradesh I7»I58 1,062 7̂6 498 3,440

u, Maharashtra  .  . *5*945 85* 386 8>«48 a,073

t*. : V ■ '. ; ■ . f>°4 55 t » 3*0

*3-•11 Mfttfriilrf ■ '  .t'r • Vv'n™ ,*' .  ■ 207 9 '■ 4’» ■ ■  16-

. ..
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1 9 3 4 5 6

15- Orissa . . . . 7,736 27a 394 7 1,195

16. Punjab . . . . 3,472 *34 109 a»5 2.740

17- Rajasthan 7,128 418 220 282 1,166

iB. Sikkim *

»9*Tamilnadu 29,959 2,466 *,346 903 6,690

ao. Tripura  .  .  ■  • 543 24 3 9 *39

a r. Uttar Pradesh  . 29,17a 486 32a 2,947 13,049

aa. West Bengal 49,836 1,506 124 364 7,379

33- Andaman & Nicobar Islands a6 1 1 • • 44

24. Arunachal Pradesh*

25- Chandigarh 1,285 206 176 23 456

26. Dadra & Nagar Havcli*

37-Delhi 10,164 9,70 1,581 644 3.488

28. Goa . . . . 509 34 *45 •• 6a

a 9. Lakshadweep 20 4 6 • • ••

so. • • .. ..

31 ■Pondiehcrry 591 60 63 39 *54

All India Total 2,90,842 20,017 10,831 10,765 74>”«

Note:—1. * No Employment Exchange is functioning in these State/Union Territories.
a. Exclude figures in respect of University Employment Information and Guidance

Bureaux except for Delhi & Maharashtra.
3. All the job-scekers registered with the Employment Exchanges are not necessarily 
unemployed.

4. Registration being voluntary, all the unemployed persons may not register with Em- 
ployment Exchanges.

5. Information by educational levels is collected at half-yearly intervals as at the end
of June and December each year, the latest available being as on 30th June, ig78.

wppffafc  fft* fwft inawmf iftr

6888.  WF  : «RT WffWT

orfonr wwrrar  *rg

{%) <FfT WNjffRW,

. ‘Wws.’rfnc  srevtrPFff  tpfttrsrnwf vt 
wgfav Wrc  fsr«r «rftf

Qt)  1979-eo 

9̂  «prsTF?mr  |  ftR'fqrnfi
*TC UlYfrfŜ  «FT!TF8TT  $  ?

ww«r fswur trift (
tftr tw ):  (v) <w).  *wf<r....•».  %. x4 k -i_  -A , A --1 _ ._.■»* t
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*ncrf arraf, qngfNf vt
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*frt
(» l)  1 9 7 9 - 8 0  ^  W f f e ,  $ « f t -

WV ^  vmrw sfm# $ f*r$
*rror «w it jfwrr $ 1

Medical Colleges
6889. DR. P. V. FERISAAMY: Will 

the Minister of HEALTH AND FA
MILY WELFARE be pleased to state:

(a) the number of medical colleges 
and their location, whose recognition 
has been threatened to be withdrawn 
by the Indian Medical Council because 
of the States not fulfilling the require
ments prescribed by the Council;

(b) the number of cases and the 
States whose proposals for equipment 
have been turned down by the Indian 
Council on the above ground; and

(c) the number of seats in medical 
colleges and the names of States, that 
have not been approved by the I.M.C. 
because of the above reasons?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) Medical Council of India 
have not recommended the withdra
wal of recognition of any medical col
lege in India u|s 19 of the Indian 
Medical Council Act, 1956.

(b) The question of providing 
equipment etc. in the medical 
colleges is the concern of State Gov
ernments and, therefore, the Medical 
Council of India is in no way con
cerned with any proposal in this 
regard.

(c) Does not arise.

Haldia .Fort ,

6890. SHRI C. R. MAHATA: Will
■ t h e , ; /;; .^-,:StoPING. AND 
TRANSS-ORT !%£ pleased to state:

(a) whether it is a fact that ship de
tention and berthing delays plague 
Haldia Port; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHANd  RAM): (a) and (b). There 
are only two berths for handling gene
ral cargo at Haldia. There have been 
some berthing delays and detention of 
ships at Haldia in the recent past.

Main reasons, for delays were large 
imports of coking coal, cement, fer
tilizers, occasional labour trouble etc.

Open Heart Surgery

6891. SHRI KUSMA KRISHNA 
MURTHY: Will the Ministar of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether he is aware of the asser- 
.ion that India did not need to provide 
the facilities for open heart surgery;

(b) if so, what is the reaction of 
Government to this assertion of the 
Director of the All India Institute of 
Medical Sciences; and

(c) how many cases of open heart 
surgery have been taken up during,, 
the last 3 years in all the Centres 
exclusively meant for open heart sur
gery in India and out of them hovr 
many have been exclusiv̂ SSy Ufandled 
by the AIIMS during the period?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No.

(b) Does not arise.
(c) Government of India are not, 

aware of the total number of open 
heart operations done in India. How.
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«ver,the number of open heart opera- 
ttons done in the ARMS are as under:

1976
1977
1978

150
ISO
166

*wn (w  w w  itin
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w f t r o  *  

twtv wtr qfasftff # f̂ nrfrRT wrrwr
^   ̂ ^  RftrrwT | ?

tfh: <rfr**n *vm* if am** 
T *  ^  * *  ) : mn«M
«m^r *nr ftR^r vfcfcr # sntf 
<rw, ^  f^Trr^r # *rc»ff «r̂ nr 
*J?r*frT* spr qrt̂ fTTCT »Tff I I

Survey on Road Transport
6893. SHRI F. P. GAEKWAD: Will 

the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government’s attention 
has teen drawn to a Survey conducted 
by the National Council of Applied 
Economic Research about road trans
port in the country;

(b) whether the Survey has suggest
ed setting up of Road Transport 
Finance Corporation at the National 
and State levels for the benefit of trans> 
porters facing financial shortages;

■(c) whether it is a fact that dueto 
low piofltability and high default ten- 
dency among the transporters, the na
tional Banks have of late slowed down 
or even stopped advances for purchase 
of trucks; and

(d) if so, measures proposed to be 
taken to revitalise the growth of road 
transport industry in the country?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CJHANd  RAM): (a) and (b). A sur
vey conducted by the National Coun
cil of Applied Economic Research 
about road transport, while dealing 
with the subject matter of finances 
for the purchase of trucks, makes 
a mention as under: —

“Perhaps, creation of a Transport 
Finance Corporation for road trans
port at National and State level 
which will ensure credit facilities 
at reasonable rates for the purchase 
Of trucks has been suggested by the 
representatives of Industry will 
solve the problem of financing.”

(c> and (d). The following table 
summarises the position regarding 
borrowing by transport operators:—

No. of borrowal Account* (Units) 

Amount outstanding in R«. crores

(The above figures are inclusive of 
borrowings by Water Transport Ope
rators since separate figures for only 

:■ road transport are not available.)

June
1976

June
1977

June
1978

107,895 1,704,1*8 19a, tag

193-40 252-78 306-61
yflProv.) (Pr»v.)

As can be seen from t^* a'bove table, 
there is no slowing down of advances 
by • the. Bonks to . the. transport opera
tors. On tfce ebntrary, . 
substantial increas^ in■ ■■ the' w l w f / ';
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units ‘*jbd the amount ad
vanced.'' term lending : institu
tions and 'banks* who have since built 
up necessary expertise have been 
meeting the requirements of the In
dustry.

Attaching 2nd Class compartment to 
Kashmir Mail and Srinagar Express 

from Pathankot
6894. SHRI GANGA SINGH; Will 

the Minister of RAILWAYS be pleased 
to state:

(a) whether his Ministry has received 
any proposals for attachment of addi
tional Second Class compartments to 
Kashmir Mail and Srinagar Express 
from Pathankot; and

(b) if so, the reasons for not acced
ing to the request?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS): (SHRI 
SHEO NARAIN): (a) and <b). Yes. 
One 3-tier sleeper and one 2-tier 
sleeper by 177/178 Jhelum Express 
and one ordinary second class coach 
by 33134 Jammu Tawi Mail are, at 
present, provided for passengers from 
pathankot. Provision of additional
slip coaches from Pathankot by these
trains is not feasible for want of room 
on these trains.
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Trstr *rf«F w<hw % ^5? mftif
ti ^  STPTORf  ̂ ^  i

Ambassadors Conference in 
New Delhi

6896. SHRI YADVENDRA DUTT:
SHR RATANSINGH RAJDA:
SHRI PURNA NARAYAN 

SINHA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that a Con
ference of several Ambassadors address 
?ed the Press in New Delhi on the 5th 
March, 1979;

fb> Whether, these Ambassadors and 
Charges d’Affairs condemned Mid de
nounced the aggression of China on
.Vietnam;

(c) whether Government havê ^w 
' si«ercd't this 'Pw>ss;. ;:Confe?«n6e -- -to' ■.
- condemn the Chinese attack on Vietnatti
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a* act of breach of diplomatic norms; 
■and'

(d) if so, what action has been taken 
In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
and ■(*>)• Yes, Sir.

(c) and (d). It has been suitably 
conveyed to a representative of the 
group of countries that holding of 
such a Press conference was not in 
accordance with the accepted inter
national practices and diplomatic con
vention. We expect accredited mis
sions to refrain from open Press 
interviews against third countries 
who also have diplomatic relations 
with India.

Permits for Buses

6897. SHRI AGHAN SINGH THA- 
KUR: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that number 
of permits for buses will be increased 
in between Delhi and neighbouring 
cities of Haryana State only after a 
reciprocal agreement between these 
States,

(b) if so, since when this agreement 
is pending and the reasons thereof;

<c) whether Government is receiv
ing representations to introduce more 
buses in between Haryana and Delhi 
State# from public, M.Ps. etc; and

(*i) the action taken by Government 
in this regard?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
OHAJTORAM): (a) Yes, Sir.

<4) The draft agreement between 
Haryana and Delhi formulated in 
©ctdfoer,l975 was not ratified due

to objections received by the Delhi 
Administration from Delhi Operators, 
when it was published as. required 
under Section 63 of the Motor Vehi
cles Act, 1939. The matter is under 
consideration of Delhi Alministra- 
tion in consultation with Government 
of Haryana.

(c) and (d). The Delhi Administra
tion has stated that the representa
tions will be taken due note of while 
formulating the reciprocal agreement*

Derailment of Tinsukia Mail

6898. SHRI BIREN SINGH ENGTI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there was derailment of 
Tinsukia Mail oto the 22nd March,
1979 between Auguri and Jagiroad, 
N.F. Railway stations;

(b) if so, number of persons killed 
or injured; and

(c> to what extent the Railway pro> 
perly had been damaged?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Killed-Nil.
Injured-12 (simple injuries)

(c) Rs. 41,300/- approximately.

Electrification of Railway lines of U.P.
6899. SHRI ROOP NATH SINGH 

YADAV: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the electrification r o f 
railwq lines from Kanpur Unchahar 
to Allahabad and Lucknow and Allaha
bad via Pratapgarh which is a back
ward area of Uttar Pradesh, is Pro
posed to he made during the Cuttsenefe: 
financial year;

<b) if not, whether survey has :
been conducted; /
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thereon; and //

to) i f  not, the objection to Govero- 
• n i p /  fe^^Bayrod^ ■■

* m  MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHKO NARAIN): (a) and (b). No.

<£) Boes not arise.
(d) The density of trafifice on Kan- 

pur-Unchahar-Allahabad and Luk- 
now-Allahabad via Pratapgarh is not 
sufficiently high at present as com. 
pared to other sections included in the 
proposal® for electrification in the 
Corporate Plan (1974-89) of Indian 
Railways. Further, the direct route 
between Allahabad and Kanpur is al
ready electrified. As such there is at 
present no proposal to electrify Kan- 
pur-Unchahar.Allahabad and Luck- 
now-Allahabad via Pratapgarh
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6901. SHRI SURAJ BHAN: Will th« 
Minister of RAILWAYS be pleaded 
to state:

(a> whether it is a fact that few 
years back a Watering Committee for 
Carriage and Wagon Department was
constituted by the Railway Etoard;

(b) if so, what recommendations 
were made by the Committee;

(c) whether the recommendations 
made oy the Committee including 
those regarding provision of adequate 
staff and stoppage to trains, have been 
implemented;

(d) if not, the reasons thereof; and

(e) by what time Government pro
pose to implement the recommenda
tions of the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SJHRI 
SHEO NARAIN); (a) Yes.

(b) A statement is attached.

(c) Yes. Approved recommenda
tions of the committee on Carriage 
Watering Arrangements have been 
implemented by the Railways, Water
ing arrangements need to be and are 
reviewed periodically to ensure that 
chaise? in Time T^ble are adequately 
covered. I f any additional facilities 
are found necessary at sucfareviews, 
arrangements are ma4* t* carry out 
such work* under power* with

. the Railways. Where the '^^l^/. itt-’ '■. 
volve larger outlays tbe aam* are 
processed through the' Annual Worka 

., Programme.;
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(d) and (e) .Do not arise.

SUMMARY OF RECOMMENDA
TIONS

1. The existing capacity of water 
tanks in current builds of BG and MG 
coaches is considered adequate.

2. The location watering station* 
should permit refilling of water in 
coaches after an approximate inter
val of 4 hours.

9. To permit slow trains being 
watered at reasonable internals, the 
distance between two watering sta
tions should be in the region of 200 
KMs on BG and 150 KMs on MG.

4. The minimum quantity of water 
to be catered for trains at watering 
halts, should be as follows:

18000 litres for a BG main line 
train.

12000 litres for a BG branch line 
train.

12000 litres for an MG main line 
train.

7000 litres for an MG branch line 
train.

5. The minimum halt for a pas
senger train at a water filling station 
should be 10 minutes.

6. The rate of flow at the delivery 
end of a hydrant should not be less 
than 100 litres/minutes. This may 
be ensured by changing pipe layouts, 
or increasing pipe diameters or pro
vision of booster pumps as necessary.

7. The maximum distance between 
hydrants for overhead watering shoull 
be 10 metres..

8. The maximum distance between 
ground hydrants for side filling should 
he 3 metres.

0. Water filling hose pipe® afcould he 
permanently connected to hydrants.

10. The length of the water filling 
hose pipes should be $ metres lor

overhead watering and 2,7 peftrei 
ground hydrants.

1 1 . The requirements of waterijig 
staff should be based on ft man-mi-N 
nutes per coach for the scheduled 
train halts.

12. Watering arrangements on plat
form should cater for the maximum 
langth of trains running on the sec
tion.

13. The water supply arrangements 
for trains should be isolated from 
general water supply.

14. Adequate static water storage 
capacity should be provided at water
ing stations.

*5 iww nw

6902.
Vt fTCT ^  fa  :

(* ) | for T m
sthft, TOft-tvtrarc 

lro « r *nrfa ^
^ »t5rt hiw trift

# fcn* anr f ;
(w) rnifi *»ft n $ wm vrm

I ?
iramwr $ tm  («ft ftwr

i w n ) :  (* )  3ft, I
(tf) str zzm i

srfxm fjwtinT imhw v* yrtafgq wnrr

___ 6903. ^  winm fag m# : <rar
wiwr ita

prr fiff ;

^  *****$ vpN f̂f wft <pftvfirv <nw
*wrr *m[ zrhrnvf ^  %% # v
ftp? ’W R  *m wt s w fa *  #  f ;

(* ) wt ws toft* m m  wm *
mffrmO 3m f  n f m toft 

m * *  foy § «  fMhr m t m  i  -;
t
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iFhuk
m  ) : (» )  ĥ p f*wpr *rte *fcrwr | i

(* ) wfarafr #jff spgfar i*ftr wwr 
cttw  %wwf #ifr €ftraT <ftft Wtff 
1 1  iff «n: i *rw  *  fan wiforaft «Wf 
n w  «ptt̂  shr fwiN
w h  fan wr r$  t  *frc *r4-<hw $ vr 
jm t wflr. fast *rrar $ «w>rt*r rr y»gf n?t 
n»v1*t % Ht*T f  I TTWf VTVRf Vt
VTTFTTT Wn$ *ft *lf % I

mrfvmft $» f vr tffaftwf*. -. . _ ̂  .̂ ». .. -̂ « +* *>
3PTPT *f> r a n  V r t  1W ST IPJ51H  *fl|T t W  w

f ,  *lt, *ntftvt **r 3  <spn* w t qfwrr
vwiw wk ar^T-ar«n fttcwi $  *m «t% 3 
1 BR «Pt iftarctf <nr -Rrniff wnor jwt
«ftt st f  aftfroi*tr«*frc ffrwprmr 
<rfw* vw m  *?t gwgrq vrot *r#f {  i fp& 
srnHrro Tnwrt (frc tnfvrret staff *¥ apwn- 
rwrr ^t *rftrfrfsr*fir vt flar ^  ftrq 
frnrnr ^ qgrcai *n | i

1978-79 «p aft̂ ar *rsr t o r  vt
ffrffgmmwikqimiTtftyqffqit *p*mpqrt

*pt *i(, '3Tt%>I *JW VET J f R  | l—

?TT®

(i) 1978-79 m  WWCT 633.95
( i i )  1978-79 *  ^usrftmrf 684.83 

n *T̂ T fa*TT *HTT SPTfam
*prm?r

(iii)  frmnr $  w*t w st »rf 
srsarTOff tt itw

(v )  »P$ fttftaPtf 1385,192
(w ) w ii artf *rreft «ftftT*rt 29,000 
(»r) *ST«PHTt-200 42,780
(<r) 9m(rT-^rT w i w  22,59,087 
{ * )  irprt' ^ fts^r 99,480
(^r) wnpr 7,03,654

nHww t o * «  «ift pNw m » 
fm  ** # «VcPT Jjftifw fttfa*
«w r wr 5  ̂ f  tffc r? faflr^ # intwuT# 
w tfv ^smff, jw  *ftr ^ton vtwt 
«»tt i r w , H i  ^  ?r«n n4
(Ww If ?r€NPf  ̂i«Ntw # ^
?ft arOlft ^ I ftnSTT Sw i ^»i4vnR"l
^ fin; w?Mlt f  ffii *  nt 
| 1 Tiwff wt «jwr «(ftwf «flit w w
# rm  $ fjraR ?r»rmt' % m&fi <& «rftn*Rr 
irtr »rc «rar ftri f  fwerw fpt vrf-
’w  s? w*ii wpit*r ^  it  ftan 1 1 
t̂ irfW 'fcsto *imm  $ % «ft <#If

f  1 *n?[ fvnij ^sftft sf^pmff vt *(fT*iT 
^t fftr Pil^ wtpt fr*n Tfi | 1

?Nr ftwT »wt 1 1 «rT̂
$■ ^rnr irRrftVfr flnvff vt wi?t vn}fw?TT 
yt ^  ^ ftrq srftrftniT fW^rr Tp |mfv 
wr*fr*r ^ JT5(fiT #■ ??rc ^
5®nrr ort b1!  1 vr sftrfwff **iWl >Pt ot- 
ffr»r «ft «rr ^  f  iftr vnfrjr #vti f
*n?j ^  fw j •urf #  irfsnFT-
far«p hHt ®rr TfT  ̂ 1 frra engRv *1$ 
Pmn«sf vt wr*ft«r ^ t«rw farcr
* m  I , ftn? srftiwr ^  f^O Tt w  ^
vi f  1
«*rwflf v w iw  frt ^  ifnrr fc* ^ f̂ rq 
q*u tts^t jrm t jrWrr nft wrwr wtk «fr 
»i< | 1979 % *rr4 , 1979 ^
ftrar̂ t ?VrPT mM tt f^fr^r «fV? ^wrr- 
p i t  RTP®r... vriNnTT'fi v  iRf*hr 

«PT# v fm  f«wl̂  JW K fa#
*r̂  f  1

Land near Hubli Railway Station <m 
lease

45, 19,193

4. SHRI F. H. MOHSIN: Will
the Minister of RAILWAYS be pleas- 
ed to state:

(a) whether it is a fact that a large 
area of railway land near Hubli Rail
way Station on the Station Road have 
been given on lease to various persons;

(b) if so, the names of the lessees 
and the terriSts of agreement;

fiwpw

; ■■ ■ ,:;<rfkfl!l- ..HRWW ^

W(!WV H*IWT ^  VT fiwr t  'Wfa wr

<c) since how long they are in pos
sesion of the land;

.(d) whetiier tenders were called be
fore giving the land on lease and if 
not, the reapons therefor;
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(ft) whether  some o£ the tenants 

contrary'lio'',:a g ^

(t) whether the land is not required 
for the purpose of railway use for 
extending the Tonga and Scooter Stand 
a&d lor other amenities to the railway 
wisrtt; and '

U) what action has 
them? ';■%

THE MINISTER OF  STATE W  
THE MINISTRY  OF  RAILWAYS 
(SHRI SHEO NARAIN):  (a) to (c).
9 plots as  per details below, mea
suring a total area of 2595 sq.m. have 
been licensed opposite Hubli Railway 
Station.

SI.
Jfr'

Name of thelicencee Area 
licensed in 
Sq. m.

Date of 
initial 
licence

I Commissioner, Hubli-Dharwar Municipal Corporation
(for Octroi post)............................................................ 35’ 68 10<13<194<

3 M/s. Mudugal Bhimasnappa & Bros, (for storage and supply of 
of Godrej & other products)........................................... 492-09 19-10-1963

3 M/s. Indian Oil Corporation Ltd. (for a petrol pump) 743* ao 86-2-1968

■■■ 4 Smt. Mohinibai Vedhumal (for a cloth shop) . . . . 73-60 29*9-1968

■ 5 Pr. Suresh M. Kini for a dental clinic.................................. 168-75 24-18-1973

« Shri B. V. Tatuskar for a ready-made clothing shop 65-00 87-12-1973

■■' 7 Manager, Haryana Handloom Camp (for selling handloom 
articles)  .  ■............................................................ 81-03 a-6-1973

* Shri T. R.Jituri (for an Ice Cream shop) . . . . 64-89 19-8-1978

9 Shri Venkatesh V. Kamat (for preparation of sweets) 87196 11-10-1978

The above railway plots are licens
ed under standard terms and condi
tions, viz., the licences are reneŵle 
every year, no permanent structures 
ihould ;tee erected, the Railway Ad- 
xotnistration have the right to  take 
back the land whenever required for 
their own works and  payment  of 
licence fee at 6 per cent of the market 
v*lue of land £* assessed by the local 
revenue authorities, subject to revi- 
:4<>n: after every flv« years.

4 (d) No. The practice of calling ten- 
: iptey.'te not in yojflxe. .■.".,'

<*) Only temporary strudto% have 
, ■ Seen'■ ■■'put up by tfie  licences, In ac
cordant* with the agreement* entered 
Into with them. $omp llcencees have
■ 'liOWf̂r ■ fliven architectural finishing 
. ,§to those tempqrar? structures.

(f) This area ig not  immediately 
required.

(g) Does not arise.

Nagaland Territory under occupation 
of ftarma

6905. DR. VASANT KUMAR PAN
DIT;

SHRI MUKUNDA MANDAL: 
SHRI CHlTTA BASU:

SHRI SARAT KAR:

Will the Minister of  EXTERNAL 
AFFAIRS be pleased to state;

(a)  whether it is a fact that 19000 
sq. kilometre of Border territory of 
Tuensaag District now under Bur- 
mese occupation belongs to tfftgaland
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India have urged to Government to 
claJni that areafrom Biirrtia;

(c) whether his Ministry has ever 
taken up this matter with the Gov
ernment of Burma, if so, with what 
results; end

(d) if not, the reasons thereof?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF EXTERNAL AF
FAIRS  (SHRI  SAMARENDRA 
KUNDU): (a) No, Sir

(b)  to )d).  The  demarcation  of 
boundary between  India and Burma, 
which was carried out in accordance 
with the  India-r-Burma  Boundary 
Agreement of 1967, only  confirmed 
the well-known traditional boundary 
existing between the two  countries. 
A representative of  the  Nagaland 
Government was  associated with the 
border demarcation work  in  the 
Nagaland sector and their views were 
given due consideration.  Since  no 
part of Indian territory  ha9  been 
transferred to Burma, the question of 
taking up this matter with the Gov
ernment of Burma does not arise.

Railway Quarters at Katihar

6906. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of RAIL
WAYS be pleased to state:

(a)  whether the North Eastern Rail
way has handed over the railway quar
ters at katihar to North East Frontier 
Railway for housing the optees as per 
the understanding at the time of the 
division of the Railways;

, (h) is it a fact that the optees are 
being given quarters at the expense of
■ the original staff; .and.

(SHRf - Sitfcb *ARAtN): ta)  Before 
bifurcation of Niztli Ifostern Railway? 
Katihar of Pttndu re
gion. Âtê divljrioh of North Ea«tftfh 
Railway itoto North Eastern Railway 
attd Northeast Frontier Railway  on 
IB-1-58, Katihar District a* a wfcofe 
formed a part of North$a<3t IbroMfijr 
Railway. Tliiere was, however, a Dis
trict office at Katihar of Nprth Eas
tern Railway which was  accbmmo~ 
dated in the same building in which 
Northeast Frontier Railway  District 
offlces were located with juid̂JictjtQn 
upto Katihar (excluding). With the 
divisionalisation of  North  Eastêi 
Railway on 1-5-69, the District office 
at Katihar has been shifted to Sarna- 
stipur. The  quarters  that were in 
occupation of the staff of North Eas
tern Railway District office at Katihar 
belonged to the Northeast  Frontier 
Railway even prior to 1-5-69. There
fore the question of transfer of quar
ters at Katihar does not arise.

(b) and (e). Does not arise.

Trains cancelled in Trlchy Divirikn

6907. SHRI  G.  BHUVARAHAN: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) how many trains were can

celled and how many ran late during 

the year 1978 in Trichy Division; and

(b) if so, the reasons therefor?

THE MINISTER OF  STATE  IN 

THE MINISTRY  OF  RAILWAY 

(SHRI SHEO NARAIN):  (a)  an#

(b). During  1978,  in  Tiruettk*- 

palli Division, 98 trains Were CteuSel* 

led fully/partially due to  coal shor

tage and 26 trains dug to breaches* 

Oat of 43021 trips of passenger carry

ing trains run during 1078 in Tirtt- 

chirappalli Division, 6893 trips  ran 

late due to heavy rains,  accident*,

(?) if jso, fyhai,11   ̂difficulty in
c<tetructin̂;n«w <iuart̂r$ at ■ Katihar 
for the purpose of-' housing the optees?

ias Railways .. agitauoM *tc.
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frwrffrl
6908. eft ir t iw  w w  t w  J w r

1m Itit ^  pn ft f :

.  _ (* ) *  1978 ^ firwlV <fm
#  *hr «rfo tariff* ! t* f t  #  *r<
!5 ^  <ifwrwwrwr |*R?rr wft vfewnpfi 
wt fflwi wtt <rjr «rr;

(•) «tfir tf, fr> awmrsft sftrr wr $ 
tfo Z & W ttit  f%*pfr gf ?

fcr Mmrn # xm  *aft (tit ftw m w n):
(V ) Xftt (m).  *r| % flP im , 1978 tit
irtlrtnft mrfinff $ fwq faptft tfK rm
# jfW vvpt *r*ft 343/ 344, 331/ 332,
383/354, 337/338, I ^to tffro /2 ifro *fto 
369/370 W<V *ITf^f 45/46 3TWT
yWlfr w ry w: iTTfftf *t *«T St
wrr ihv^ tit wft $ vrvr Tf vsprr *wr *rr 1 
t t  t o  tnrw  vt sw rr  2 0 0 .3 «  w w  

iryrrPwr frfr $f $ 1

Boons to P & T Employees

6909. SHRI AMAR ROY PRA- 
DHAN: Will the Minister 0f PAR
LIAMENTARY AFFAIRS AND LA
BOUR be pleased to state:

(8) whether Government have de
cided to grant bonus tor the Posts and 
Telegraphs employees; and

lb) if so, what are the details in this 
fcgard and it not, the reasons therefor?
1 THE MINISTER OF PARLIAMEN

TARY AFFAIRS AND LABOUR 
{SHRI RAVINDRA VARMA): (a)
and (b). Several suggestions have 
been made for amending the Bonus 
Act. One of these suggestions relate 
to the extension of bonus to P & T, 
Railways etc. All these suggestions 
are being examined.

8910. eft « m n r  '#*' : | w  
t *  n n *  tit r n  ft? 1

W  * 1* % fcftw **&tf *
worn *c f*w W  tik Urn mtit& f  fosrar 
jpv mm *mr | .;■

( « )  fncfrwiifim*
Unr wr $  wfswmst tit \  <rar #, ftnr 
iftw ** fir xx f ;

(ir) atnro f W  q* irfwl Amw
wpp wst flnrr ̂ rr̂ n t  ta t wfr fanfr
«rnr >tft | ?

tw  * « i«m  *  t r w  «faft f a r  Kramer): 
(v) tfta (*r). qv fcrrw tf*r«r | «

(*r) fjprr tit xi x$t | vh  wm 
*T2?r it  w  i

fearw

srfa *t°ct *nwr ftnsfr *tpt sr% 
tftzfvs <r»r «r*rerr iM tv z* wr

fil^m V̂H> tit ®TT I

(v) 9T5ft ?nwr 5W9f TT 
24 voX $ 25 <Hr̂  vnr ?Nr e*A
n̂ra1 24 *t£<p ferr 304% | *rrsr ffrwfi

# fWJ 40^%J vr
»mr ^

ftit? i

<j%$ 25  tr«af ^  f%n? eoAtr")
<pi$ 24^  ^ h  *rar | ?mr finaff 

ereftr ^ f?n? 2 v fi J $  ftn?

*rw * vm ti ftn? m?r firwff 
frftw vtf^^tir^lhrvTAwr^inTtf^ I t  ' ’

(v) jnrrtlf tit *pm*r m t̂
v ^ v R rfw  wrf « fifimPorlr 
vwnftfver «rfswref tit #fin »fV% ftvit »rf
5

1 . *rfwap«rv 5[«f irftwrr

. . . . ' ■

2. *[w wrfw irrfrtnf iao«o
3. whenif 7,500
4. # w  vdhfrv 8, 000

tv ^ 4,000
tnvniH ieifawQt 1,000

■ 7. V  y
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OlTtt Suit ln Bwm»y High Court 
- S ' Grade Clerk# o f : G m raaeat Me

dical Store Depot Botalwy

6911. SHRI A, MURUGESAN: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) it is a fact that former ‘B’ Grade 
Clerks of Government Medical Store 
Depot, Bombay, had filed a civil suit 
in Bombay High Court for the re- 
fixation of their pay and payment of 
arrears;

(b) is it also a fact that Bombay 
High Court had delivered their judg
ment in favour of the Employees, if 
so, what is the detail thereof and how 
many employees in all the Medical 
Store Organisation in India have been 
paid their arrears as per the Court 
Judgment; and

(c) if paid, the depot-wise details 
and if not, why this discrimination 
was made in respect of the ‘B’ Grade 
Clerks of Medical Store Depot of 
Madras?

THE MINISTER OP HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) to (c). A former ‘B’

Grade Clerk to the Government 
Medical Store Depot, Bombay had

filed a suit in the City'Civil Court 
for the grant of s*—le of Upper Divi
sion Clerk as per the recommenda
tions of the First Pay Commission. 
The judgement was given . in ; his 
faypw.;.■ The' appeal preferred. fcy the

Government in the Bombay High 
Court of Judicature wa* dismissed. As 
the benefit of the Court's judgement 
wa« given to this employee only, the 
remaining 35 *B’ Grade employees of 
the Government Medical Store Depot, 
Bombay, filed a special civil applica
tion in the Bombay High Court of 
Judicature praying for the extension 
of the benefit of the judgement given 
by the Civil Court in favour of their 
colleague. The Bombay High Court 
delivered the judgement in favour oi 
the petitioned on 21-3-1978.

As the judgement w«s applicable 
only to those employees w®> had filed 
the suit, the question of payment of 
arrears to the employees in other 
Government Medical Store Depots did 
not arise.

The total number of beneficiaries of 
the Court's judgement in the Govern
ment Medical Store Depot, Bombay is 
36 and the amount of arrears to be 
paid to them comes to Rs. 4,55,535.80 
paise. A sum of Rs. 4,22,869.55 paise 
has akeady been paid to 33 employees

and the balance of Rs. 37,866.25' paise 
has to be disbursed to the legal heirs

of the three employees, who have 
since expired, after completion of 
certain formalities.

The question of extending the 
benefit of the Bombay High Court’s 
judgent to other similar employees 
in other Depots is under considera
tion. •
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ift www iftft ^  r n
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(sQ w t HTfT* # fiipft ynrfa 
qiftn ffi f  *rftv amrf $ fan fajta 
w t w  f̂oror **rrf $  » 

( • )  *rf%r ift ?ft awwpift wftrr W  $ 
VTtfrfW f<^ w r^fw  «rr̂ nT;

(n ) trftr *jfr, ?fr sraf **n *ptt̂ t f  ?

www < I H  « r ftw T T  i w m  » r s f t  ( « f t  T f t i  

fW ) : (vj *t I

(«r) Prwrt *m  ftr»m 3 *TT*raUT<iT 
*rw*ift ftraj?T vnN*r ^  tRrcrcr 

. wfarcfi * srift forfipfi/ apwfr j^t £t«rr 
tfttr* foita irrsRT faTttfrt i *f*r **rcwr 
ifpRT $ **gwf i«* snft r« n  vt

fafasffa r̂hr »rt3 ^  t̂ fr favta 
iftarffT anrrt irf | i aft tt# 3rrt$

spinftv vi «rFT?TRT *? sfa f?r*rr n̂rj*TT i

(»r) ^  srvr ?n£ i

yiff ^  fprc i  ftwj wwi) irt 
wj*nw

6913. t f t jp w  #w n m u v  aw  : w t

• r t W H  W h : S R l P I  * f3f t  *fi? S R fT #  f ^ r

:
(«P) tSPTrTT ¥TTFTT JR* $  tPR(T̂  fa^T

r m  * oft w f  *<t It t^ tt |
Wfift *rw?f ^ fan #  »rf s*nifar v ^ s tt  
H Hftfl $  f i R i  f^T ft^rrr mrysrTST 
fan w  ( ; «fcc

(* ) smt
m  i f r f r i f r t . t f v i T  $ * p r r  #  f * $ r c  %  tfirr 

«rc TOta ^jirm Ir aron* nn / srotf
•IT t| tfWT | ?WT W  «FTtf
^ ftrst M  «ftr ftr̂  an T$*tator 

g ^ ro w  TrftraRRrr w t | ?

i f N p i  i f t t  ^ f w | * i  * i i i w w  ^  J i w n f t  t i w  

«nA («A«rti t w ) : (v) ifanfotiwi$i
fWlT XTHjN1 THRnft ̂  fVVRT %ftt
:^ «p r  % ftwr Whm: t  ifa
# r<fttft5ijr<prr wtr «N^r «nwr «ttt 

fifwr wm \ ^  w  ^  ^  trwr
TfVvtt writ i Utm

.„ftr *nwiNft
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TTftr tfr TT5RT WTTR ft  M  4}  ^  %  
TT®*T f̂ TT«^ TTSPTnff OTTSFT WR ’fffTC
*  ftnt «ft m  1v  t*  «wftr f  v fr w l
^ ^ 7 5  «FTtf ift TTftr tsft *|< <ft I,

Tnŝ ttr Trsmrof ^ rt
nft fjr^rtTft Hw figtT t m  r̂rspTft | * 

TT5q ?tt5br1 «Ft ^fr^rr ^  ftrcr *f#W  
flT«f>TT TTST HWRl »̂t fWhr r̂tfST %?fV ^
«ft qpr ^  ^ ft!ft | rs**
HTfnrK apt f® vft f f  *r «IVc wfftw 
*r^r sift n bft #  ftn? «ft fv  s f v  f«rfg 
^ f^rftf^fr fw? 3rr# *it  ̂«pw1 ^  ftn? w w r  
*ffnrrrr »ft ?̂ft i  i s m W t v  * m i  «m«rwr 
*rfr?r wr«Pf ^  f?r»r fa^rc ^ r n :  v> 41
rrriar «̂rt f*F*nr w n  w f t r
1976-77 % 1978-79  ̂  «rt
H 15.43  JPftf V rf ŝ t TlfST T«ft f
? #  ar*nr fir?R vt i . 78 «?rrte *£t 
TTforff?rsptnf«ftar?rft>qT  ̂ «rrra ^  1976-  
77 1978-79 ^ ^ftiT ^  fafa jpTtff #

*F ffTtT f?r 28 . 53 «pftf ^  XTfw T &  *rf 
«ft I

(w) 1 *rsfa 1976% 31 1979
?np *̂ t  ̂Whr ftrcfor «fpnn %'tfirr
"TT 5?r *Pt ¥?rtff?T swt»t nf $ »

Rate of interest on P<F. of Teachem 
of Aided Schools, Delhi

6914. SHRI SHIV NARAIN SAB- 
SONIA: WU1 the Minister of PAR
LIAMENTARY AFFAIRS AND LA
BOUR be pleased tp state:

(a) whether the Ministry of labour 
has announced 8.50 per cent as rite of 
interest on the Proyidiettt Fund of 
various categories of employees ia> 
India;

(b) whether the rate 0f interert al? 
lowed on the provident fund pt 
teachers of Aided Schools of Delhi »  
only 4.50 per cent;

*b*
(c) whether Governfinent 

ceived any representation Oft 
above subject; and

■ <d) if. so, . w hat'- «cticW':: 
taken in tbe xn^ttej? ■'



w r ^ 4 « * t ^ s  I7*

.. ,*C M K i M M W * '  -W  ;i * i P W  '. 
' W ' ^ i t t M i ^  ■

: ^ ' ' i M M ' ' ' (a)
■ *Ate ofinteresl

of 8.25 per cent was declared for sub
scribers' covered by the Provident 
Fund Scheme tinder ©ftployees Pro
vident Stands and Miscellaneous Pro
vision  ̂ Act, 1^51 1ft addition alSonUs 
of 0.5 p«r cent was pafa&le to sub
scribers not making withdrawals for 
two years.

(b) to (d>. Representations have 
beevi received that the aided schools 
in Delhi are paying a lowejr rate ot 
interest. However, they are not en
titled to the rate of interest payable 
under the Employees Provident Fund 
and Miscellaneous Provisions Act, 
1952, as they are not covered by it.

News item captioned “Coal Units 
Lethargy may hit Supply*

6915. SHRI M. V. CHANDRA-
SHEKHARA MURTHY: 

SHRI P. m . SAYEED;
SHRI A- R. BADRI 

NARAYAN:

Will the Minister of RAILWAYS 
be pleased ttP'state:

(a) whether attention of Govern
ment has been drawn *p the press 
report in Hindustan Times dated 
15-2-79 under the heading "coal units 
lethargy may hit supply” ;

(b) if so, whether allotment of 
wagons for soft coke has been stopped 
from I ’6t)rtiary 7, 19W;

(c) if so, whether Railways have 
said this decision ghows the inability 
of the nationalised coal companies to 
load rakeg m time; s*id

(d) ^  to fa c t u a l  position?
. . 0 *  / m teta -: IN'

<a>tes.

■ <d),,Xfce pvaral! level of #yailal#lity 
of soft coke is less than the demand 
that has been received "from the vari
ous States. However, in close co
ordination with the Ministry of 
Energy (Department of Coal), arran
gement has been made .to move spee- 
diiy the available coke to various 
States.

xmntirn tit «  w c* ' *tw

6916 , <ttW R w m  : 
iff tit fW fa I:

v tsrtY Tr*raftra: ti w
* *  wi* #  tit »rf wi«r $  w r  

trfternr fro# «rk is  # fasrfr wrfaflff 
■* fa ro  tit «r$ $ ?

M ir  titit )  :
vftfteit smta %rm ^  ^  turnifmi 

1 ^  1979>^ ***** * «TWK srfw- 
faftr $ vmf̂ tv ti tpp 3 ija ^  
w r * n r *  rttart,fcf£>$.qir ^rrfa

t  frmTSflrrafT fjw arrcr spf̂  
f  1 “ W ro* w m t a  xjrfar tit Wta? tit 
vttitm «Pt in *#■ % i

VT STV5T *1#  to?rr I

Reversion of Doctors

6917. SHRI MOHAN LAL PIPIL: 
Will the Minister of HElALTH AND 
FAMILY WELFARE be pleased to 
state: '

(a) whether it is a fact that thou
sands of qualified medical doctors are 
under threat of reversion from their 
present posts;

(b) whether it is Also a fact that the 
criterion adopted by Government for 
their initial appointment to the posts 
isnolongera^ptafcl^toGtovernmentj

(«> whether it i8 aiso a fact that the 
appointmente of these doctors , • &»v*
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not been regularised purely due to ad
ministrative reasons; and

(d) whether it is also a fact that 
these doctors have rendered service 
for a number of years to the entire 
satisfaction of Government as well 
as the public?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) No; bufag per the nomi
nations received from the UPSC for 
appointment of 473 regular G.D.M.O. 
Gr. II on the basis of a combined 
examination held by them in the 
year 1978 and also 250 electors select
ed by them by the method of inter
view alone, some of the doctors ap
pointed purely on an ad-hoc and tem
porary basis, may have to be replaced 
by these regular officers nominated 
by the UPSC. The total number of 
such replacements at present is not 
likely to exceed 150.

(b) and (c). Such of the ad-hoc 
appointees who have not been able to 
qualify in the written examination or 
interviews held by The U.P33.C. for 
regular appointments have to be ulti
mately replaced by regular officers. 
(Several chances were available to the 
ad-hoc appointees' to appear for re
gular ^elections of the tT.P.S.C. and 
qualify for regular appointments.

(d) Regular recruitment to the 
civil posts and services is done only 
through the U.P.S.C. in accordance 
with the constitutional provisions and 
the same cannot be circumvented, and

such the rendition of satisfactory 
aeryice cannot be the criteria for re
gularising ad-hoc appointments.

Rehabilitation of Bangladesh Railway 
. . system

I m S . SHRI AHMED HUSSAIN: 
T O  tiie Minister of RAILWAYS be 
pleased to state the number of Rail- 
wayExperts, Engineers and other 

' workerg who are likely to be deploy

ed by the Government of India In 
rehabilitation of railway system In 
Bangladesh and the pnbieedure that 
may be followed in selecting such 
workers, etc?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); There is 
no direct request from Bangladesh 
Railways for the rehabilitation of 
their railway system and a« such the 
Ministry of Railways are not consider, 
ing secondment of railway experts* 
engineers and other workers direct 
to the Bangladesh Railway %  such.

Apprenticeship Trades

©919. SHRI AHMED HUSSAIN: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether Government give due 
consideration to the weaker section on 
various apprenticeship trades; and

(b) what is the number of persons 
trained in each trade, State-wise in 
North, Eastern Region and the figures 
of Scheduled CasteslTribes, Minorities, 
Physically handicapped and women 
etc. separately in 1976, 1977 arid 1978?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
Yes. Under the Apprentices Act 1961 
reservation of tiaining places for the 
Scheduled Castes/Scheduled Tribes in 
the designated trade9 have been made 
having regard to the population erf the 
Scheduled Castes and Scheduled; 
Tribes in the State concerned. How
ever, in case of other categories viz. 
Minorities, Women, Physically Handi
capped persons, administrative ins
tructions have been issued to all con
cerned to give proper opportunities to 
them for apprenticeship training.

(b) The information i$ not readily 
available and is being collected, it 
will be placed on tEj table of tilt 
House.
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Inform*#** to Employment Exchange
■ ;'■■■•.■ x » Vacaacle,

eWO.SHRt AHMED HUSSAIN: 
Will the Minister Of PARLIAMEN
TARY AFFAIRS AMD LABOUR be 
pleased to state:

(a) whether the employers of va
rious sectors who are required to sup* 
ply certain information to the em
ployment exchanges in accordance 
with the Employment Exchange (Com
pulsory Notification of Vacancies) Act, 
1959 are not furnishing the same regu
larly;

(b) if so, the actual number of em
ploying organisations/ offices, State
and U.T.-wise required to furnish the 
information in pursuance to the above 
in the country and the actual number 
in seriatim who have not supplied 
such information timely and regularly 
or totally during the last 3 years end
ing 31st December 1978; and

(c) what are the names of such ins
titutions/offices who are required to 
furnish this information in the North/ 
Eastern Region (State-wise)?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) to
(c). The implementation of the Em
ployment Exchanges (Compulsory 
Notification of Vacancies) Act, 1959, 
lalls under the jurisdiction of the 
State Governments through their Em- 
poyment Exchanges. According to 
the Employers* register maintained by 
the State Governments, 1.31 lakhs 
establishments in the country are re
quired to furnish the information in 
pursuance of the Act, out of which 
87 per cent to 90 per cent have sup
plied thig information during the last 
three year*. The actual number of 
employing organisations/offices which 
have not supplied such information 
during the last three years as also 
the names of fuch organisations in the 

' who are •'■.re
quired to furnish such information is

available only with the State Govern
ments.

Harassment o f DTC Passengers

692L SHRI HUS TIRKEY: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government are aware 
of the fact that late in the night when 
there is no conductor for advance 
booking of tickets for DTC buses and 
passengers take their seats in the 
buses, the conductor of the bus comes 
at the time of departure and sits in 
his chair and asks the passengers to 
come to him for purchase of the 
tickets, thus causing great difficulty 
to passegers who have taken their 
seats;

(b) whether Government propose 
to issue instructions to the authori. 
ties not to harass the passengers in 
this way and ensure that passengers 
get their tickets at their seats in such 
cases;

(c) whether it is a fact that conduc
tors start the buses before taking all 
the passengers even at the starting 
points because of the fact that all 
passengers cannot accommodate in the 
space between his seat (from where 
he issues tickets) and the gate of the 
bus; and

(d) if so, steps to be taken to check 
the same?

THE MINISTER OF STATE IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). Conduc
tors have standing instructions that 
they must issue tickets to all the 
passengers on board before the bus 
leaves the starting point. However, 
with the advent of advance booking 
system and provision of a seat for 
conductors on buses, the bus conduc
tor hag got the impression that the 
condition of pre-booking of passen
gers by issuing ticket^ by moving in 
the bus stands relaxed. Instructions
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to the conductors are being issued that 
where there is no advance booking it
wo**$ be their responsibility to issue
tickets to all the passengers on their 
. seats before the bus takes its trip 
from the starting poirit. This 'will 
also remove the possibility of buses 
starting from the terminal points, 
without accommodating all the pass
engers, due to crowd around the con
ductor's seat.

( * ) .jn fr ifc d r  m  f r f f  «r p f #  
uhnrr wr *rfw

■■ ^  m  ** mm t f

' ffiiNt.uftt wNifr 
(*) «ft| <

{* ) H W . TOW. ifaFtt $
ssmVsT vfim n  ntTMwi* f  tffasw 
sfan? v  far* ^  wr ‘

$  v r  ^ tf^ r
f*rer *q£ "rr l̂ * *  fiwt tfrcprr 1

* Rupsa-Bangriposi Narrow Gauge Line
0922. SHRI L. L. KAPOOR:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the engineering survey 
of Rupsa-Bangriposi narrow gauge 
line has been ordered;

(b) if so, the details thereof;

(c) whether the proposed line is 
likely to be broad gauge and extend
ed; and

(d) if not, why not?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
A Reconnaissance Engineering-cum- 
Traffic Survey for conversion 0f Rupsa- 
Talband narrow gauge line into Broad 
gauge and itg extension to a suitable 
point cfa Tatanagar-Kharagpur sec
tion is being carried out by the South 
Eastern Railway. The purvey is ex
pected to be completed "shortly.

ttoti

6923. g*w *nr www : «wr

tPTT fa :

{* ) w « i  fc fa # vrfm- 

v-Jl snwrcww ?Nrt
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tf'M  »rff <fewwS<ff
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vĥrwfvts
ST̂T̂HS f%£t 

**t'

11

5
2

18
13
3
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6927. <ft ̂rŷf t ftrt mm jhx 'tftm* 
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(V) *PTT  1ft CPTT ̂ f*l» Vf<9W[ Wt̂JT 
VT̂fanRH  HWT*T  iJWR  ̂f?T̂ fiwft %
nfT % *n# it#   ̂frwJuTl *b)t 
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# wfwi I fiw v€tf*f5r vfswnprf *t wthtt 
fTWT «Tfm I *flr 3*1 inpc  ̂ # ®$vrr 
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#Mrtw ̂ «np#'4f pi;# ftnj ;Hm «r»r



More Steamers between Lakshadweep 
and mainland

6928. SHRI C. K. CHANDRAPPAN: 
Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state;

(a) whether it is a fact that the 
two steamers,, now plying between 
Lakshadweep and mainland are not 
enough to meet adequately to the 
requirement of transport between Is
land to Island in Lakshadweep;

(b) whether Government intend to 
put more all weather ships t° meet 
this requirement; and

(c) if so, the steps taken in that 
direction and the results so far?

THE MINISTER OP STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) No. Sir.

(b) and (c). A suggestion lor acqui
sition of an all weather Amindivi type 
ship in replacement of the smaller 
vessel M.V. ‘Laccadives’ has beeft 
made. Investment decision will de
pend on financial constraints and 
other priorities.
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Nurses TMIhId i  in Cr. B. Pant Hos
pital

6931. SHRI MANORANJAN BHAK- 
TA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to s^te:

(a) whether it is fact that there 
was a proposal to start nurses train
ing in G, B. Pant Hospital, Port Blair 
(Andaman & Nicobar Islands) by 
January, 1979;

(b) if so, what are the detailed 
reasons for not starting the said 
course; and

(c) whether Government is willing 
to open the Nurses Training Courses 
at G. B. Pant Hospital by next year 
if not* why not?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) There js a proposal for
establishment of a Health Institute at 
Port Blair which envisage  ̂ esablish- 
ment of a training centre for imparting 
training to Basic Health Workers, 
Laboratory Technicians and Nurses, 
both fresh recruits and in-service per
sonnel.

(b) and (c). Full adjustification in 
regard to the scheme which was not 
initially furnished by the A. & N. ad
ministration has since been received 
and is under consideration.

wit <fhn*w W l ♦*!*»
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Tjp t  I

Urine Therapy

0933. SHRI DURGA CHAND: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether there is any proposal 
under Government consideration to 
conduct research on urine therapy for 
diseases such as blood cancer; and

(b) if so, what are the details 
thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). While no specific 
research is being done on urine 
therapy for diseases like blood, can
cer, general research on urine the
rapy is being conducted by the Cen
tral Council for Research in Ayur
veda & sidha.

Arrangements for Summer Rush

6931 SHRI VASANT SATHE: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Railway have made 
adequate arrangements to meet sum
mer rush and special leave travel con
cessions available to the Central Gov
ernment employees up to June, 79;

(b) if so, furnish details of the 
arrangements made zone-wise, num
ber of additional specials arranged 
from important stations, additional 
traffic proposed to be met and other 
important new arrangements, facili
ties provided/proposed during the 
summer months and how do they 
compare with the arrangements made 
during the last summer;

(c) whether Government have 
received various suggestions regard
ing proviston of additional facilities to

travellers during summer months 
important details thereof and the Sug
gestions accepted for implementation 
by the various zones especially sug
gestions from the Zonal Consultative 
Committees; and

(d) details of the facilities provid
ed from important Railway Stations 
in Maharashtra?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) A statement indicating the 
particulars of special trains ' planned 
to run during the ensuing summer 
months is attached. 1173 special trains 
were run during the summer of 1978, 
and as against this, about 1700 special 
trains have been planned for the 
ensuing summer season. Special ar
rangements like additional booking 
windows and facilities for drinking 
water etc. have been made this year 
like previous years.

(c) No specific suggestion for pro
viding additional amenities to pas
sengers at stations during the sum
mer months have been received 
through Zonal Consultative Com
mittees. Howevtet, any suggestion 
received in this regard by the rail
ways from various sources will be 
duly considered and suitable action 
taken.

(d) A total of 159 special traing arc 
proposed to be run from Bombay VT 
to different destinations during the 
period April to June 1979. In addi
tion, special trains have also been 
planned between Madras-New .Delhi, 
Secunderabad-New Delhi, Bombay 
Central-Nizamuddin/ Jammu TawV 
Bombay Central-Gandhidham/Ahme- 
dabad which will also serve Maha
rashtra area. Adequate quotas have 
also been allotted on the special 
trains for important int«Rnedi*t* 
stations in Maharashtra.
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Statement

List of spscid trains plowed during different periods from April to Ju ly for cUaramt 0} St mmtt Rvsh 1979

Rrtte Frequency

New D e lh i-M a d r a ..................................................................... Biweekly

Secunderabad-New D e l h i ........................................................... Weekly

Madras-Secunderabad .  ........................................Weekly/Biweekly

Bombay-Trivandrum..................................................................... Weekly

Bombay Gentral-Jammu Tawi ........................................Weekly

Bombay Central-Haxrat Nizamuddin . . . . .  Triweekly/ 5 days in the week. 

Bombay VT-Madras . . . . . . .  Weekly

Bombay VT-Vaseodagama*........................................................... Biweekly

Bombay V T - P u n e ..................................................................... Daily

Bombay V T -H yd era b ad ............................................................Weekly

Howrah-Dclhi . « * • • • • • •  Triweekly

Sealdah-Nrw J a lp a ig u r i ........................................................... Triweekly

Scaldah-Barauni...............................................................................Biweekly

D hanbad-M ughalsarai........................................................... On alternate dates.

Bombay Ontral-Gandhidham................................................. Biweekly

Bombay Gentral-Ahmedabad..................................................Daily

Ahmcdabad-Marwar* Daily

Vienmgam-Jamnagar.................................................  Biweekly

Bombay VT-Varanasi.....................................................................Triweekly

New Delhi-Jammu T a w i ........................................................... 6 (lays in the week.

IIowrah-Mughalsarai (via F a t n a ) ........................................Weekly

Howrah-Madras..............................................................................*  Weekly

Howrah-Bombay V T . ........................................................... Weekly

Madr as-Tri vandr u m .....................................................................Biweekly

Madras-Bangalore.....................................................................Weekly

Madras-Tirunelveli.................................................................... Weekly

M adras-R am csw aram ...........................................................Weekly

Bomba)’ VT-Lucknow . . . . . . . 9 day* from April to June.

Howrah-Puri . . . . . . . . . Biweekly

Ahmedabad-Delhi . . . . . . . . Weekly

Howrah-Jammu T a w i ......................................... , . Biweekly

4M) LS—7 | ~
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Closure of Factories due to Strike

6935. SHRI SURENDRA BIKRAM: 
Will the Minister of PARLIAMENT
ARY AFFAIRS AND LABOUR be 
pleased to state:

(a) in the year 1978 how many 
factories remained closed due to 
-workmen strike and f°r how many 
days;

(b) how many factories have re
started production after strike in 1978 
and on what terms the strikes was set
tled; and

(c) what were the reasons of strike 
in individual factory?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (ft) 

During 1978, the number erf strike - 
due to which factories remained 
■closed was 1,379. The provisional 
number of mandays lost in these 
strikes was 7.82 millions.

(b) In 1,321 cases it is presumed 
that the workers have resumed work 
tjn the termination of strikes. Infor
mation regarding the terms of set
tlement in each such strike is not 
available. In the remaining 58 cases 
the strikes were reported to be conti
nuing at the end of the year.

(c) The main causes of these 
strikes were  ̂‘Wages and Allowances’ 
and ‘Personnel’ and ‘Bonus’.

Railways siding of Synthetics and 
Chemicals Ltd., Bareilly

6936. SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) how the Railway ensure that 
the private Railway- siding of Synthe
tics and Chemicals Ltd., Bareilly is 
fit for taking load of heavy railway 
engines and wagons;

(b) is it not a fact that although 
the track of private siding of the 
above company Is very weak, still 
factory is manipulating with Railway

Authority for taking heavy engine 
and loaded wagons on this track; and

(c) will Railways immediately 
depute a senior Safety and Technical 
Officer on the private siding of this 
factory to find out whether Railway 
should send its engines and wagons 
or not?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) By conducting 
periodical inspections of the siding 
by the maintenance staff, the Railway 
Administration ensures that the track 
of the siding conforms to the requi
site standards to take the locomotives 
and wagons.

(b) The present condition of the 
siding is suitable for moving loaded 
wagons and shunting engines which 
go on this siding.

(c) Does not arise.

Strike of Merchant Navy Officers
6937. SHRI JANAHDHANA POOJ- 

ARY; Will the Minister of SHIP
PING AND TRANSPORT be pleased 
to state:

(a) whether Merchant Navy Officers 
went on indefinite strike w.e.f. 9th 
March, 1979; and

(b) if so, what are the demands and 
Government’s reaction on it?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The Merchant 
Navy Officers went' on indefinite 
strike from 9-3-^9 without giving any 
regular notice. The strike Was, how
ever, called off on 16-3-79.

(b) The demand? of striking Mer
chant Navy Officers was that Mer
chant Shipping (Amendment) Bill 
though passed by both the Houses of 
Parliament, should not be brought 
into force and should be withdrawn.

It js not possible to accept these 
with detriment to interests of Ship
ping.
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National Shipping Board

198

6938.  SHRI BAPUSAHEB  PARTJ- 
LEKAR: Will the Minister o£ SHIP
PING AND TRANSPORT be pleased 
to state:

(a)  names of the persons on Nation
al Shipping Board who are not Mem
bers of Parliament and the State from 
which they hail;

t(b) whether any  qualifications or 
experience is necessary for the per
sons to serve on this Board who are 
not Members of Parliament; and

(c)  the qualifications and/or experi
ence of those who are taken on the 
Board and reasons if they do not pos
sess requisite qualification?

THE MINISTER OF  STATE IN
CHARGE OF THE  MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM):  (a) to (c). The Na
tional Shipping Board was establish
ed under the Merchant Shiping Act,
1.  Secretary,

Ministry fit' Shipping and Transport <>r 
not IjHovv the level  <»f Joint. Seen lary.

1958.  The strength of this Board is 
governed by Section 4(2) of this Act, 
which stipulates that in addition to 
the Members  Parliament, the Cen
tral Government may  appoint such 
number of other  Members jiot ex
ceeding sixteen, as they think fit to 
appoint to the Board to represent:—

(i) the Central Government,

(ii) Shipowners,

(iii) Seamen, and

(iv) Such other  interests as, in 
the opinion of the Central Govern
ment, ought to be  represented on 
the Board.

Provided that the Board shall in
clude an equal  number of persons 
representing the shipowners and sea
men. Keeping in view this provision 
of the Act, the  following  persons, 
other than Members of  Parliament 
have been appointed to the National 
Shipping Board.

*1
j is nominee

2.  Secretary.
\l: lis'r v1 ')(' C inun■•re- or his nominee not below  the 
level of juinl Secretary.

3.  Deputy Chief of Naval  StalT,  Naval  Headquarters, 
Ministry of Defence.

1. Financial  Adviser.
Ministry nf Shipping and Transport.

5.  Director  Oneral  of Shipping,  Bombay.

■6.  Shri Raghunath Singh,

(ih urman.
Shipping Corporation of India Ltd.

7.  Shri N.  H.  Dhanjibhov,
Managing Director,
South East Asia  and President,  Indian  National 
Shipowners’ Association.

4J.  Oaiit.J. G. Anand,
Chief Executive,
India Steamships Company.

<).  Shri K. P. Kolah,
OrmraJ Sere lary,
Maritime Union of India.

*  o.  Shri ljco Barnes,
Central Secretary,
National Union of Seafarers of India, Bombay.

a 1.  Shri Asit Mitra,
G ‘Acral Secretary,
National Union of Seafarers of India, Calcutta.

Central  Government 
scntatives.

repre-

Reprrscnlali ves of Shipowners.

Y  Repress tain < s < f fU an <•«.
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Shri V. D. Ghowgule,
Chairman,
Chowgule Steamships anti President, 
Shippers Councl.

All India
All-India Shippers Council.

13 . Shri P . M. Parckh,
President,

All-India Industries Association.
Sailing Vessels Industry

14. Shri K. K. Birla,
Chairman and Managing Director, India Steamships.

Federation of Indian Chambers o£“ 
Conimerc and Industry.

15 . Shri Madhavarao A. Wagh,
Advacoate of Bombay High Court and hails from 
Dftulia District in Maharashtra.

16. Shri Romcsh Kumar Jaidka,
Jaidka Exports, Ludhiana.

Public men.

Chartering' out of two V.L.C’s.

6939. SHRI R. K. MHALGI: Will 
the Minister of SHIPPING AMD 
TRANSPORT be pleased to state:

(a) is it a fact that the Shipping 
Corporation of India Ltd., had char
tered out its two V.L.C.C’s (very large 
crude carriers) to one M/s. Motor 
Oil Co. in 1978;

(b) what are the terms and other 
salient features of the said charter- 
party agreement;

(c) is It a fact that the said com
pany (Motor Oil) had defaulted in 
honouring its commitments a few 
years back;

(d) whether the SCI has received 
all the dues, old and as per the new 
contract, from the said company;

(e) whether Government’s atten
tion has “been drawn to the article 
about this matter published in Cur
rent (Weekly) Bombay, dated the 
11th November, 1978; and

<f) what is Government’s reaction 
about the same? .

THE MINISTER OP STATE IN- 
CHARGTC OF THE MINISTRY OF 
SHIPPTTG AND TRANSPORT (SHRI

CHAND RAM): (a) to (d). In 1973.
the Shipping Corporation of India 
Ltd. chartered its vessel “Moti Lai 
Nehru” to M/s. Motbr Oil Co., a 
Greek firm arid, subsequently, a dis
pute arose between the two Parties. 
As per the contract, the case was 
taken in arbitration in London. The 
SCI was advised by ttifelr solicitors 
that a commercial settlement will be 
preferable, as the enforcement, even, 
of a favourable award in Greece, 
will take several years. A commer
cial settlement was reached in July
1978 on the disputes in* respect of 
Charter Agreement of “Moti Lai 
Nehru” between Shipping Corpora
tion of India and M/s. Motor Oil’ 
Hellas Corinth Refineries for pay
ment of compensation of US $4.5 
million t0 Shipping Corporation of 
India in full settlement of claim8 and 
counter claims of both the Parties, 
provides for the following:

(i) Motor Oil would charter two- 
VLCCs of Shipping Corporation of 
India for four consecutive voyages 
with option of further four conse
cutive voyages at agreed charter 
rates based on the prevalent mar
ket rates at that time of agree
ment. Simultaneously! with pay
ment of freight for each voyage- 
under this charter* Motor Oil Com
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pany will pay to Shipping Corpo
ration of India TJS $189,000. This 
will provide a total payment of 
US $3,024 millon lor eight voyages 
for each VLCC to Shipping Corpo
ration of India.

(ii) Shipping Corporation of 
India would charter one medium 
range tanker from Motor Oil Com
pany for two years at a certain
agreed dharter rate* which will 
a1 so be the prevalent market rate. 

'Out of the charter hire payable to 
Motor Oil. Shipping Corporation of 
Tndia would retain US $ one per 
DWT per month. This will bring, 
in a nayment of US $0,836 million 
to Shipping Corporation of India.

(iii) The balance of US $0.64 mil
lion will be paid by Motor Oil to 
Shipping Corporation of India by 
continuing the payment of US 
$189,000 until the balance amount 
of US $0.64 million V  paid. As per 
the terms of settlement, SCI has 
received so far US $839,927.50.

(e)*" Yes, Sir.

(f) The present arrangement is a 
modification of the earlier contract. 
It is a compromise solution of the 
dispute which had arisen as a result 
•of the earlier contracF and the Ship
ping Corporation of India has pro
tected its interest to the maximum 
possible extent.

Ad hoc Employees of Shipping Cor
poration of India

6940. SHRI'H. K. MHALGI: Will 
the Minister of " SHIPPING AND 
TRANSPORT Se"pleased t0 state:

(a) whether it is a fact that the 
Shipping Corporation of India Ltd., 
has on its pay roll about 150 emplo
yees in Class in  & IV category, on 
ad hoc salary basis;

(b) how many of these employees 
are working in SCI for a period of (1) 
more than two years, (2) less than 
two years but more than 18 months,

(3) less than 18 month$ but more than 
ctte year; (4) less than one year but 
more than 6 months; and (5) less than 
6 months;

(c) what is the sum paid as “salary” 
per month to such ad hoc employees 
and what is the minimum amount 
they could have received had they 
been given their salary as P®r the 
scales prevalent in SCI Bombay;

(d) what are the specific reasons 
for keeping these many employees, 
for such a long period on ad hoc basis, 
denying them all the benefits and 
salary available to permanent emplo
yees; and

(e) how many, (and which) other 
“Government of India Enterprises” 
are having such ad hoc employees?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): -TafTes, Sir.

(b) to (e). The information is being 
collected and will be laid on the 
Table of the House.

Reservation of seat in a Train

6941. SHRI R. K. MHALGI; Will 
the Minister of RAILWAYS be 
pleased to state:

(a) is it a fact that a person who 
has reserved a seat in a particular 
train can not travel by another train 
of the same class, on that ticket; and

(b) if so, what are the difficulties 
in allowing him to travel by another 
train by forfeiting the reservation 
charges only?

THE MINISTER OF STATEINTHE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) and (b). If a 
person, having reserved berth or seat 
in a particular train, applies for re
servation in the same class in any 
other train on the same date or in 
any train on any other date, the 
change is already permitted without 

*
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levy of any cancellation charges, pro
vided the following cSncIitions arc 
fulfilled: —

(i) that room is available in the 
train in which the change of reser
vation is asked for; and

(ii) Application for the change 
of reservation is made to the Sta
tion Master not less than 24 hours 
before the scheduled departure of 
the train in which the reservation 
hajS already been made.
The- condition of 2? nours has been 

imposed to ensure that the accommo
dation already reserved does not go 
■waste thus causing not only hard
ship to the passengers on the waitin? 
list but also resulting in loss of rail
way revenues.

Synthetics and Chemicals Limited 
Bareilly

0})43. SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS bo 
pleased to state:

(a) is the Minister aware that 
Synthetics and Chemicals Limited, 
Bareilly, has been appointing senior 
railway officers retired from Morada- 
bad Division and these officers use 
their influence and pressure on 
Moradabad Division Authorities to get 
undue advantages for this company;

(b) is it 'not a fact that these reti
red officers enter into various railway 
cpxes at Bareilly, Moradabad, Izat- 
nagsr, Lucknow and Varanasi and get 
inside information of railways because 
of their being retired railway officers 
just t0 help the company; and

(c) will he take immediately neces
sary steps to disallow entry of such 
retired persons engaged by this com
pany. into .railway offices and their 
visits to these offices be closely 
watched?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN); fa) No. In fact 
only the Railway officers holding 
Group A posts immediately before

retirement are required to obtain 
permission before taking up employ
ment in any private firm" within two 
years of retirement No such Rail
way officer has been permitted to 
take up employment after retirement 
in this firm during the last two years.

(h) No such information is avail
able and in the absence of specific 
complaints the matter could not he 
enquired into.

(c) Does not arise.

Coal Rakes moved to Synthetics and 
Chemicals Ltd., Bareilly

6943. SHRI SURENDRA BIKRAM: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) is it a fact that the Coal rakes 
moved from coal mines to Synthetics 
and Chemicals Limited, Bhitaura, 
B:ir«-il]y through director of move
ments, Calcutta, are unloaded during 
the jay time which i? a’lowcd by the 
railways or thesa are ;:lso unloaded 
during night unpermitted hours*;

(b) if they are unloading the rakes 
in night --, why this has gon:> unnoticed 
during the last ten yeart and why 
serious action was not taken against 
all the defaulting officers of railways: 
and

(c) in the process, how much re
venue the railways have lost in giving 
them free night unloading of coal 
rakes which is against the railway 
rules?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) The. coal rakes 
are unloaded In the factory siding 
and not in the goods shed. The sys
tem of free time for calculation of 
demurrage for a large number of 
sidings on the Indian Railways is 
governed by the pilot to pilot system 
of working. As per this system, 
wagons are placed in the sidings by 
the pilot engine and free time lor 
loading or unloading is upto the ar
rival of the subsequent pilot, when
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the wagons must be made available 
for removal. In the case of M/s. 
Synthetics and Chemicals Ltd., Bhit- 
aura, the pilot arrives Bhitaura at 
12.00 hrs. and leaves at 16.15 hrs. 
every day. Thus demurrase charges 
will accrue on the wagons, placed in 
the siding by the pilot the previous 
day at 12.00 hrs., if they are not 
available for the subsequent pilot 
which leaves at 16.15 hrs. the next 
day.

(b) and (c). In view of the reply 
to para (a) above, the question does 
not arise.

Recommendations of small scale indus
tries Conference

6944. SHRI KUMARI ANANTHAN: 
Will thf? Minister of PARLIAMENT
ARY AFFAIRS AND LABOUR be 
pleased to state:

(a) the principal conclusions arr
ived at the two-day Sixth industrial 
Relations Conference held in Bombay 
on 16th and 17th February, 1979 
organisd by the Council of Employers; 
and

Ob) the action taken thereon in 
order to ensure better industrial 
relations between the employers and 
the employees?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) 
Government has SfiTyet received any 
report from the Council of Employers 
on the principal conclusions arrived 
at the conference.

(b) Does not arise.

Construction of missing Links in 
Various National Highways in the 

Country
6845. SHRI P. K. KODIYAN; Will 

the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether the missing links in 
| the various national highways in the 

country have been constructed by 
now:

lb) if so, what other types of work 
remain to be completed in the 
national highway system; and

(c) whether remaining works ar«* 
expected to be completed?

THE MINISTER OF STATE 1N- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (c). Missing
links are actually direct short-cut 
lengths in th'S^'National Highway 
system. Their construction is a part 
of our continuing programmes for 
improving the National Highway 
system. As we go in adding new 
National Highways to our system, 
the total length of missing links also 
goes on increasing and gets progres
sively reduced on their completion. 
It is thus a continuing feature of our 
improvement programmes in the 
Central Sector. It may, however, be 
added that through traffic on the- 
National Highways has never been* 
held up due to *non-completion of 
these missing links because tempo
rary detour routes are always avail
able to traffic.

In a total length of 24,000 Kms. of 
National Highways in the country at 
the beginning of Fourth Plan i.e. on 
1-4-1969, the total length of missing 
links in it, which was identified for 
construction, was 487 .Kms. Since 
then, new National Higftways total
ling 4,819 Kms. have been added to 
the system in which the total length 
of missing links has been identified 
to be 153 Kms.

The work on'Hrst set of missing 
links namely, 487 Kms. mentioned 
above, is in progress and efforts are 
being made to expedite their comp
letion in shortest possible time and 
the latest assessment is that these 
missing links are expected to he 
completed by June, 1081 after taking 
due consideration difficulties being 
faced by the Executive authorities in 
land acquisition, fixing of suitable 
contractors, financial constraints, etc.. 
Till December, W %  204 Kms. of mis
sing links have been completed and
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the programme lor completing the 
balance length of 283 Kms. is as 
under:—

Total length expected to be completed 
by December, 1979. 304 Kms.

I>o. by Dcrcmber, 1 980 424 Kins.

Do. by Juno, 1981 . 487 Kms.

As regards the second set of mis
sing links, namely, 153 Kms. men
tioned above, the work on them has 
not yet been sanctioned and these are 
expected to be taken up in the cur
rent and subsequent 5 Year Plan 
Periods.

Relaxation of Labour Laws 0n Small 
Scale Industries

6946. SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether the attention of Gov
ernment has since been drawn to 
the recent recommendation made by 
the Small Scale Industries Board, to 
the effect that burden of labour laws 
on Small Scale Industries should be 
relaxed and reduced;

(b) il so, the reaction of Govern
ment thereto;

(c) whether it does not encourage 
to develop 'islands of low wage and 
Sweated labour’ in our country; and

(d) if so, the attitute oi Govern
ment to this problem?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) 
The All India Small Scale Industries 
Board at its meetlnfc held on the 14th 
and 15th February, -1979 recommend
ed inter-alio that «  Study might be 
made of the existing labour legisla
tion in terms of procedures and re
turns to be submitted by the small- 
scale sector without adversely affect
ing the wages and teams of work.

(b) The question of simplification 
of forms and registers to be main
tained under the various Labour 
Laws by small business and indus
trial establishments is under review 
by Government.

(c) and (d). The question does not 
arise as Government have not relax
ed or reduced the application of 
labour laws to small scale industries.

Derecognition of British Degree

6947. SHRI DHIRENDRA NATH 
BASU: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that in sipite 
of the derecognition of British Degrees 
such as MRCP, FRCS. MRCOG, 
FFARCS by the Indian Medical Coun
cil last year, the UPSC in their fre
quent advertisements mention those 
degrees as required qualifications for 
various jobs; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) and (b). Educational quali
fications etc. indicated by the U.P.S.C. 
for posts advertised by them are 
invariably those „ mentioned in the 
notified Recruitment Rules for the 
respective posts.'As Such the qualifi
cation like MRCOG, FRCS etc. men
tioned by the UPS&J in their adver-, 
tisements are those indicated in the 
notified Rules. Whenever any change 
is required to be made in the educa
tional qualifications etc. “ for posts
advertised by the U.P.S.C., these 
changes are in the first instance to 
be duly notified 38 tKe ~ Recruitment 
Rules. Only after such changes are 
duly notified, the Commission indi
cate in their advertisements such re
vised qualifications etc.

In the case of the British degrees, 
such as MBCP, tfRCS etc. a notiica- 
tion was issued on 20-8-1073 that
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such medical qualifications are to be. 
treated as recognised qualifications 
wlien granted on "or before the 11th 
November, 1978. In ofber words, 
such qualifications acquired alter this 
crucial date are pot to be treated as 
recognised under the Indian Medical 
Council Act, 1950. Necessary action 
has been initiated to amend the
Central Health Service Rules, 1966
suitably. Pending formal amend
ment to the C.H.S. Rules the
TJ.P.S.C. is being "informed of this 
fact whenever a requisition for re
cruitment is sent to them. However, 
no candidate who acquired the said 
qualifications after the crucial date 
viz. 11th November, 1978 has been 
offered appointment in the Central 
Health Service.

TTtsjtar h Owfiw

G948. HHVFTt JTTFSft :^r 
WT ?WT «f*T w. am# vt WH 
fp :

(v) «RJT fRT Ifa  TPifk *PT WWTT
# »TrT TT̂ $ q* ^

(«r) *rfV ?ft T*r% WT SPTT«T % ?

«W WT Wfnflfl 15W *? TTW M#)
(«fi wrn fmr) : (y) (sr).

(iTTTFsnR) 19 
wwft, 1979 # ^ «far*w
starrer i ^ t
^ «T9 TT f'Hjfaa 10 fa*[«RT $7$ $ SHRF

srcvh: r t f t  ? ^ 1

fgyww ttyflfSwn finrn cm
f t  IfB! fWI 1 WT
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%  I1
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(«f) m  u rn  fffwrnr qq^Mtnn 
fa ro  ^>ror % aysry s ro  *n^, 1 9 7 4  
17 *Nt iFmrfcer % § 1

(**■) f̂v?r foajr tot  ̂ fV ' îvrt- 
t$m 3Frat wfore *ftr *t
vrnr ?pmr 1 7  ^  tamr
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fTOR ^ SRT?rr % I T̂OSST T̂fTT W> <, 
W f̂ PTT TT f«nw ^-Fwsr ^ %tr 
?-ft rrq-ok %o ?rqf, fqnrr̂ Rr,

'trnrrsnr *pt ^Nt *pti ’tt i 
^ n r  f^ rr w  ^ ffr ir f imT^rr % 
Frm# sff'T'fftr *tst | 1

Private Builder for Office premises
6950. SHRIMATI MRINAL GORE: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(&) is the Government aware that 
Scindia Steam Navigation Company 
ha$ allowed a private builder to build 
a multi-storeyed building in South 
Bombay for office premises;

(b) is it a fact that this particular 
Plot' was given to Scindia with the 
terms and conditions that this plot 
will be utilized for their 0wn office 
premises; and

(c) would Government explain why 
this plot was handed over to a pri
vate builder?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (e). Rslease
ably the Question refers t0 Bombay 
Port Trust plot at Elphistone Estate 
at p  D’Mello Road. This plot was 
originally leased out to Bombay 
Steam Navigation Company Limited 
a subsidiary of Scindia Steam Navi
gation Company. Later on Bombay 
Steam Navigation Company Limited 
was amalgamated with the Scindia 
Steam Navigation Company Limited 
and the l>ht was in the name of 
Scindia Steam Navigation Co. Ltd.
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Bombay Port Trust have instituted 
le&ai proceedings against the Scindia 
Steam Navigation Co. Ltd. The mat
ter is sub-judice.

Petition on behalf of Employees of
Central Road Transport Corporation

6951. SHRIMATI MRINAL GORE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a iacL that five 
Members of Parliament submitted a 
petition on behalf of tiOO Employees 
of the Genual Road Transport Cor
poration Ltd.;

(b) if so, what action Government 
propose to take on this petition;

iv) is Government prepared to 
settle the dues of the employees out 
of the court; and

((J) is Government considering re
opening of the Corporation or setting 
vp a similar undertaking?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM: (a) to (d). Yes, Sir. 
Tlie petition of the Bombay Labour 
Union of the erstwhile employees of 
Central Road Transport Corporation, 
was forwarded by the Hon’ble Mem
bers of Parliament. It asked for re
vival of the company, out-of-court 
settlement of the alleged duos of 
workers part of which could be utilis
ed for expansion programmes and 
suggesting not to sell the vehicles 
till final decision on revival of the 
company.

The Central Road Transport Cor
poration closed its business on 1-2-77 
due to incurring of losses year after 
year. The decision was taken in 
pursuance of the recommendations of 
the Parliamentary Committee on 
Public Undertakings ana after explor
ing all possibilities of continuance of 
operations. It is not possible to re
open it at this stage or "start a simi
lar undertaking. All the vechicles 
have already been disposed off. The 
winding up proceedings have also

been already filed in the Calcutta- 
High Court and are on its Cause 
list.

As regards alleged dues, the CRTC 
management had indicated that no 
dues are outstanding. As some ol the 
workers have gone to the court, the 
matter is now sub-judice.

Maintenance and repairs of National 
.Highways

6952. SHRI R. K. MHALGI: Will 
the Minister SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact tha; the 
Government of Maharashtra demand 
every year Rupees four crore,-, tor the 
maintenance and repairs to nine 
National Highways in Mahai ar:ntra 
anc1 the Central Government sanc
tions only two crores for the same;

whether it is not a fact that 
the National Highways, in the State 
of Maharashtra traverse through 
black cotton soil areas in 'Vidarbh\ 
Hiliy and heavy rainfall areas in 
KoJian Region carry very heavy 
traffic;

(i-) if so, what are the norm,; for 
sanctioning the amount on mainten
ance and repairs of National High
ways;

(d) whether it is a fact that the 
Committee to revise these norms ap
proved in 1969 was appointed by the 
Government 0f India and if so, when;
and

(e) what are the recommendations 
of the said Committee?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (e). Release 
of funds to State Governments for 
maintenance of National Highways 
depends on the abstract-estim&tes 
covering normal maintenance opera* 
tions and detailed estimates for itobd 
damage and special repairs as rece



213 Written Answers CHAITRA 22, 1901 (SAKA) Written Answers 214

ived from the State Government; on 
the ‘1968 Norms’ brought upto-date 
in respect of prices and wages; on the 
condition of the highways and pro
gress oi the ‘on going’ improvement 
works;, on the allocations available; 
and on the “All India” picture. The 
abstract-estimates and the Norms, 
which form their basis, take into ac
count the terrain, the soil-tpye, the 
the rainfall, the traffic and the prevail 
ing prices and wages. The amounts 
released to Maharashtra in the pnst 
two years and the actual expenditure 
have been as under:

Aiiinnnf A« ti':*.!
Year expm'lil'’? ••

(Rs. lakhs) Hi s. lakh*)

1977-7?; . . 237-06

• • 2v?r»*ti 1 fly 04

(11U10 [’ I-I-KI7P)

No Committee has been appointed 
for revision of the *1968 Norms’. The 
Norms, however, are up-dated prac
tically every year in respect of prices 
and wages for estimating the outlay 
required. The actual allocation, 
however, because of financial cons
traints never equals the full require
ments.

Biversion of U.S. aid to Pakistan 
earmarked for India

6953. SHRI MUKHTIAR SINGH 
MALIK:

SHRI SHANKERSINHJI 
VAGHELA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s atten
tion has been drawn to the news 
item published in the ‘Blitz’ . dated 
the 17th March, 1979 wherein it has 
been stated that the 135 million dol
lars earmarked as aid for India by 
the United States will now be diver
ted for use in Pakistan; and

<b) if so, whether Government is 
beeping itself abreast of the latest 
development?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) Government have seen 
the news item in the ‘Blitz’ of 17th 
March, 1979.

(b) The issue, whether $135 million 
earmarked as aid for India by the 
United States was to be diverted to 
Pakistan, was raised with the U.S. 
authorities. They have denied the 
report.

Visit of Mauritius Prime Minister

6954. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Mau
ritius Prime Minister visited India 
recently; and

(b), if so. the details of agreements 
signed?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 

KUNDU): (a) Yes, Sir. The Prime 
Minister of Mauritius visited India In 
January 1979 to exchange views on 
matters of mutual interest, in parti
cular ways and means of further 
strengthening all-round cooperation 
between the two countries. He again 
visited India for a day on 17th 
March, 1979 to receive the Honorary 
Fellowship of the All India Institute 
of Medical Sciences.

(b) No formal agreement was 
signed during the' above visits of the 
Prime Minister of Mauritius.

Economic Assistance to Vietnam

6955. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of EX
TERNAL AFFAIRS be pleaded to 
state:
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(a) whether India has ofiered 
assistance to Vietnam for economic 
reconstruction;

(b) if so, what sort of help she has 
sought after the Chinese attack on 
that country; and

(c) details of help India had given 
to that devastated country?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA 
KUNDU): (a) As a result of the ap
proaches made by the Vietnamese 
after the present Government took 
office and the discussions held during 
the visit of the Minister of State to 
Hanoi and of the Vietnamese Prime 
Minister to India in February, 1978, 
India started a programme of assis
tance to Vietnam for economic re
construction. This programme is 
still under implementation.

(b) The Vietnamese have not 
sought help from us after the Chinese 
attack on their country.

TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number and percentage of 
women workers employed in each trade 
nnd industry of organised sector during 
the last three years, year-wise; and

(hi the facts responsible for the in
crease/decrease in their number in or
ganised sector?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) : (a) 

The number of women employed and 
their percentage to total employment 
in different industries in the organis
ed sector of the economy for the last 
three yers is indicated in the attach
ed statement. Trade-wise details for 
the last three years are not available.

(b) Rise in their number is due to 
growth in the level of employment 
in general in various industries of 
the organised sector and increased 
participation of women in economic 
activity with the spread of education. 

Statement 

Employment o f Women in the organised sector*

(c) Does not arise.

Employment of Women

0956. SHRI ISHWAR CHAUDHRY: 
Will the Minister of PARLIAMEN-

tlurmg the yew * 1976— 78

Industry Employment (in thousands) at 
the end of March

1976 1 9 7 7  » 9 7 # ( P )

1. Agriculture, Hunting, Forestry and Fishing 

a. Mining ;md Quarrying . . . .

3. M a n u fa c tu r in g ..........................................

4. Electricity, Gas and Water .

(36-6)

8q-7
(io-5)
5 « 4 4

( 9 *8 )

10 .5
d-8)

483 •«
(sfi-fl)
9»';4 

(10 .*)

5*5‘9
(9«)
11
(!•<»)

( » 0 ‘ 4 )

<5*57’7 
Y * « '- i)

:■
(*•#
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I u 8 4

so fi 57-6 58-4

* (5-4) (5-3) , (5 4)

6. Wholesale & Retail Trade & Restaurants and Holds 15* i6-q lfl-2

(4-4) (4-0) (5 '*)

* 7. Transport,'S'orage and Communication  .  . 5<»-7 6o-i 63 ■ 7

(a -3) («-s) (a-5)

«. Financing, Insurance, Real Estate and Business Services 41 0 47-6 53 ‘9
(62) (6 6) (7-0

9. Community, Social and Personal Services 1159-8 1108-5 1251-1

(15-0 05-3) (15-6)

Total . . . . . . . .
*

2397 1 

(i**9)

2494-0
(12-0)

3653- 
(12 4)

Non:___  i. Figures in bracket* are percentages of womni i<> total employment in the industry con
cerned.

2.  "Organised Scctor covers  all  establishments  in the  Public Sector and those non-
agricultural  establishments in the Private Scctor employing 25 anti above persons 
under the provisions of Employment Exchanges (Compulsory Notification of Vacanc
ies) Act. 1959 & non-agricultural establishments tmploying 10 to 24 persons in the 
Private Sector on a voluntary basis.

3.  Figures for March, 1976 exclude  Manipur.

4. Figures for Nagaland have been included for the first time from March, 197??.

5.  These figures do not cover Sikkim, Arunachal Pradesh, Andaman Nicobar Islands, 
Îakshadwcep, Dadra & Nagar Haveti as the EMI data collection programme has not 
so far  been extended to these areas.

6.  (P) Provisional.

Officials serving In  Central Inland 
Water Transport Corporation

6957.  SHRI RAPUSAHEB  PARU- 

LEKAR: Will the Minister of SHIP

PING AND TRANSPORT be pleased

to state:

(a)  number of officials serving in 

Central Inland Water Transport Cor

poration at present; and

tion have been replaced since  26th. 

April, 1978 and if so, their names and 

reasons for replacement?

THE MINISTER  OF  STATE IN

CHARGE OF  THE MINISTRY. OF 

SHIPPING AND TRANSPORT (SHRI 

CHAND RAM):  (a) The number of 

the officers serving in the Corpora

tion is 143.

(b) whether any officials of Cen-  (b) Yes, Sir. The details are as

*tral Inland Water Transport Corpora-  follows:—
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Name of Officers

Shri K.N. Banerjec

Shri R.N. Mullick .

Shri M. Yusuf Khan * * •

Shri M.L. Roy 

Shri P.G. Biswas

Shri S. Sen .

Shri S. Das Gupta .

This does not include the details 
of officers who have vacated their 
posts during this period, hut have not 
yet been replaced because the vacan
cy has not yet been filled.

Institutions ImpaxtingDiplomaiDegree 
Course in Pharmacy

6958. SHRI S, R. DAMAN1: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) how many institutions are im
parting Diploma/Degree courses in 
Phwrmacy in the country, State-wise;

(b) which are the States needing 
more attention for the establishment 
of institutions for imparting Phar
macy courses; and

(c) whether Government proposes 
to increase the number by opening 
new institutions or by introducing of 
Pharmacy course in the existing ins
titutions, in view of great demand 
existing in the country and; if so, 
the detaih thereof?

Designation Reason for replace
ment

.  Senior Accounts Offi- Promoted as Deputy
ccr. Financial Adviser &

Chief Accounts Offi
cer.

. Deputy Financial Retired.
Adviser &  Chief 

Accounts Officer.

. Chairman-cum-Man- Retired,
aging Director.

. Deputy Chief Ac- Reverted to hi*
counts Officer. parent Department.

. Financial Adviser &  Under suspension.
Chief Accounts 
Officer.

. General Manager On his own request.
Raiabagau Dock, 
yard.

. Assistant Foreman ResigneJ.

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
RABI RAY): (a) The number of 
institutions imparting Diploma/De
gree courses in Pharmacy States- 
wise) in the country is given in the 
attached statement.

(b) and (c). No recent man-power 
survey has been conducted with re
gard to the requirements of Diploma 
and Degree holders in Pharmacy. The 
Pharmacy Council had made a study 
during the year 1971 and according 
to that study the State of Andhra 
Pradesh, Assam, Bihar, Gujarat, 
Himachal Pradesh, Nagaland, Megha
laya, Orissa, Uttar Pradesh, Madhya 
Pradesh, Rajasthan, Tamil Nadu, 
Tripura, West Bengal and the Union 
Territories of Delhi, Pondicherry, 
Lakshadweep, Arunachal Pradesh and 
Mizoram may have to pay morê  
attention, to establish institutions for 
imparting Diploma courses in 
Pharmacy. The expansion of facili
ties for Technical Education is con
sidered by the All India Council of 
Technical Education. The Council
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has stipulated that all new educa
tional programmes should be based 
on well-defined and well established 
manpower needs. The State Govern
ments have already been advised to 
approach Government for necessary 
•clearance for the introduction of new 
Courses, after they are convinced 
about the additional manpower neads. 
Bequest for expansion of existing 
facilities in Pharmacy as and when 
received will be given due consecra
tion by the All India Council for 
Technical Education and its regional 
committees.

Statement

Diploma Decree or 
or equivalent equivalent 

Courses Courses

Andhra Pradesh 7 1

Assarr 1

Bihar 2 I

Gujarat . 3 2

Haiyjm a 4 . .

K eiala . 5 1

Kaingitflo** 10 3
M aharashtra . 1 1 6

Madhya Pradesh I 2

Orissa 1

Punjab • 3
Kajasihjn 1 1

Tamil Nadu . 2 a

Tripura . 1 . .

Uttar Pradesh 6 r

West Bengal * 2 1

Chandigarh I 1

Delhi . . 3 2

Goa . I 1

Fare structure in ships In Lakshadweep 
Islands

6959. SHRI C. K. CHANDRAFPAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that there 
are two types of fare structure for the 
people belonging to Lakshadweep 
and those not belonging to the Island 
in the ships plying between tne Lak
shadweep and the main land;

(b) if so, what are the details 
thereof, and what is the rationale 
behind this dual fare system; and

(c) whether the Government would
consider to introduce a uniform fare 
structure for all?

THE MINISTER OF STATE *N- 
,CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) The details are given in the 
statement attached. Until March 
1975, there was only a uniform fare 
structure in the Mainland—Laksha
dweep Service. It was considered 
that tourists and visitors should be 
charged higher fares—more nearer 
break ev.en. The rationale being that 
those who as a class can afford to pay 
should be charged as near break even 
fare as possible.

€4 »5
(e) No. Sir.
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Statement

Cochin-Agathi (250 miles) Cochin-Kavaratti (aao miles) 

Accommodation -Regular ^Visitors’ Break-even 'Regular **Vi«tors’ Bm»k-evea

■------------- Rs. Rs. Rs. Rs. Rs. Rs.

Deluxe Cabin 117-20 505-00 1582*20 103*75 385*0© 1400-75-

*A’ Class Cabin 93 75 430*00 1265*75 82*50 330*00 1 1 1 3 - 5 °

**•’ Class Cabin . 70-30 365-00 949*30 62*50 275*00 843*50

Bunk Class , 46-90 230*00 632 *go 4» 2 5 1 7 5 0 0 557-25

Deck Class 35-05 180*oo 4»4 -P5 . 3 1-25 135-00 431*25.

♦Being chargcd fur :

(/) Islanders.

(ii) Govt. Employees working in the Islands and their dcpenden s (parents, brothers
and sisters).

(ii!) Central/State Govt, employees and non-officials given assignments by Lakshadweep
Administration or the Central Government,

**45% concession in visitors’ fare is given to 
(a) Members of educational tours.
(1b) Domestic servants of Government employees.

Cannanore Railway station

6960. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
of the fact that the platform of Can
nanore Railway Station, one of the 
most important stations in Kerala, is 
still not fully covered and causes in
numerable hardships to people dur
ing monsoon;

(b) whether Government are also 
aware of the fact that people in Can
nanore are to take a very round about 
and circuitous route to reach the 
civil station, stadium and various im
portant offices situated across the 
rails lrom the busy centres in the 
town, In the absence of a foot bridge 
scrosj the railway station; and

(c) if so, whether Government: 
would take immediate steps to re
move these hardships?

THE MINISTER OF STATE IN' 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Plat
form at Cannanore station is 557' 
metre long on which a platform shel
ter is already provided for a length 
of 259 metres. The shelter is further 
being extended by 160 metres.

(b) and (c). Cannanore Munici
pality has requested the Railway Ad
ministration for provision, at their 
cost, of a foot over bridge across the* 
railway track for the convenience of 
public to cross from one side to ano
ther. The £>lans and estimates are 
under preparation after completion 
of which this work will be taken in 
hand when requisite fundg are depo
sited with the Railway Administra
tion.
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Publicity expenditure «n FamHy 
Welfare

6961. SHRI SACHINDRA LAL 
SINGHAr 

SHRI M. A HANNAN 
ALHAJ;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: . ' ■ !

(a) the details of the publicity ex
penditure made for Family Welfare 
during the last three years, year-wise:

(b) the names of the news dailies 
utilised for advertisement language*
wise, State-wise during the last three 
years, year-wise;

(c) the details of the action taken
by the Publicity Department of the
Ministry to publicise the programme in 
the rural areas;

(d) whether the MinistriSH contem
plating to organise a seminar on
family welfare and the rural press;
and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI
RAY): (a) The details are as follows:

(Rs. in lakhs )

1976-77 . . . . .  206-21

1977-7 8 .........................................282 25

1978-79 • • • • 37° '  *8
(estimated)

(b) The statements giving informa
tion pertaining to the years 1977-78 
(Annexure I) and 1978-79 (Annex- 
ure II) is placed on the table of the 
House, [Placed in Library. See 
No. LT-4296/79.] Information re
lating to 1975-77 is not readily avail
able.

(c) All media having reach in rural 
areas are being utilised during the 
last two years, increasing use is being 
■nade of iitferfljerfeonal communica-
450

tion and group communication 
through the organisation of orienta
tion camps of opinion leaders in 
villages.

(d) No, Sir.

(e) The question does not arise.

Expenditure on Publicity by Central 
Inland Water Transport Corporation

6962. SHRI SACHINDRA LAL 
SINGHA:

SHRI M. A. HANNAN 
ALHAJ:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) the details of expenditure on 
publicity during the last three years, 
made by Central Inland Water Ser
vice Corporation;

(b) the names of the news dailies 
and periodicals utilised for advertise
ments during the last three years, 
(year-wise, language-wiss and State- 
wise);

(c) the details of the policy of pub
licity of this unit; and

(d) the attitude towards the langu
age dailies of the backward area of 
these units?

THE MINISTER OF STATE IN- 
PHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The details of 
the expenditure are as shown below:

(Rs in lakhs)

1975*76................................  »°3
*976*77 ................................ 1 32
1 9 7 7 .7 8 ........................................I - 22

(b) The information is being com
piled by the Corporation and will bo 
laid on the Table of the Houae as 

soon as it become* available.
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(c) Publicity is made by the Cor
poration generally through the Pub
lication Division of the Ministry of 
Information and Broadcasting and 
Orient Publicity Service who pub
lishes advertisements through States
man, Amrit Bazar Patrika, Jugantar. 
Dainik Viswamitra, Hindu, Times of 
India, Rooprekha, Asregadad, Dainik 
Sambad, Navyug, etc.

(d) Information is being collected 
end will be laid on the Table of the 
House as soon as it becomes avail
able.

Expenditure on Publicity by Calcutta 
and Haldia Fort Trusts

6063. SHRI SACHINDRA LAL 
SINGHA:

SHRI M. A. HANNAN 
ALH^J:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) the details of the expenditure on 
publicity by Calcutta Port Trust and 
Haldia Port Trust during the last 
three years, year-wise;

(b) the details of the Publicity De
partment official staff structure of 
these two organisations;

(c) the names of dailies and perio
dicals that are utilised for advertise
ments by these two organisations dur
ing the last three years, year-wise;

(d) whether it is a fact that no 
language news dailies of Bihar and 
North Eastern Region States has been 
utilised for advertisement though the 
constitution of these places for these 
ports are not less important; and

(e) if so, the detailed reason thereof?

THE MINISTER OP STATE* IN
CHARGE OF THE MINISTRY OF
'Sm PW G  an d  t r a n s p o r t  ( sh r i 

RAM): (a) The expenditure

incurred on publicity by Calcutta 
Port Trust/Haldia Dock Project dur
ing the last three *years was:—

Rs.

*975-76 . . . . .  35>77° 'S 6 .

1976-7 7 ........................................83,410 56

1977-7 8 ........................................38,240-49

(b) Calcutta Port Trust
Chief Public Relations Officer I 
Information Assistant 1
Lower Division Clerk 1
Stenographer 1
Peon 1

Haldia Dock Project
Public Relations Officer

(c) During last three years disoia/ 
advertisements were released to;

1. Marine Times (A fortnightly in
English).

2. Calcutta Port Annual (Annual
Publication in English).

3. Merchant Marine Directory
(Annual Publication by Dir
ectorate General of Shipping, 
Government of India).

4. Special issue of All-India Radio
Bulletin (In English).

5. Indian Shipping and Ship
building (Quarterly in Eng
lish).

6. Indian Sea Cadet (Yearly pub*
lication in English).

7 . Indian Ports (Quarterly in
English by Indian Ports A s 
sociation);.

8. Commerce (Monthly m Eng
lish).

9. Transport (Monthly in Eng
lish).

10. Amrit Bazar patrika~~Ha!dia
Uifran Complex Supjrttorrtfcrt

■ ■■ -MW* • .to
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In addition, classified advertise
ments lor inviting tenders lor 
Work/procurement of mate
rial/equipment are issued in 
leading daily newspapers such 
as the Business Standard, the 
Economic Times etc., the 
Jugantar. the Statesman etc. 
Whenever wider publicity is 
required advertisements are 
released in the Hindu and the 
Times in India.

(d) and (e). The advertisements 
have not been released to the lan
guage newspapers in the areas refer* 
red to( as coverage presently obtain
ed has been considered adequate by 
the Port Trust for its purpose.

Criteria for Selection of Personnel in 
Indian Foreign Service

6964. SHRI PURNANARAYAN 
SINHA: Will the Minister of EX
TERNAL AFFAIRS be pleased to
state:

(a) is it a fact that there are two 
A and B categories of posts in the 
Indian Foreign Service;

(b) what are the criteria for re
cruitment and selection for appoint
ments to these posts;

(c) how many offlcers of the I.F.S. 
(total) are members of the Scheduled 
Castes and Scheduled Tribes;

(d) how many (i) Scheduled Cas
tes and (ii) Scheduled Tribes have 
been recruited by Government after 
23rd March, 1977 to the Indian Foreign 
Service and all other categories for 
services outside India under the Min
istry <# External Affairs; and

(e) how many sectional officers of 
the Scheduled Caste/Tribe communi
ties have been promoted to become 
Under Secretaries in the External 
Affairs Ministry’s Secretariat after 
1-4-77 to date and, what is the total 
number of Sectional Officers who were 
promoted during this period?

OF STATE IN 
T H E ^ -M jM ^ '. ;:OF ' EXTERNAL

AFFAIRS (SHRI SAMARENDRA 
KUNDU): (a) The Indian Foreign
Service is divided into two branches: 
The Indian Foreign Service and In
dian Foreign Service, Branch *B’.

■(b) Recruitment for posts in the 
Indian Foreign Service i* based on 
the results of an open competitive 
examination held by the UPSC, and 
also by promotion of officer* of the 
Indian Foreign Service, Branch ‘B\ 
as provided in the recruitment rules.

Recruitment for posts in the In
dian Foreign Service, Branch ‘B’ is 
done by open competitive examina
tions through the XJPSC andthe£taff 
Selection Commission at the grades 
of Section Officer, Assistant, LDC and 
Grade II Personal Assistant. Part of 
the selection to these categories of 
posts, as also the selections to posts 
in other Grades of the IFS, Branch 
‘B’ is done by promotion from lower 
Grades, as provided in the recruit
ment rules.

(c) There are at present 287 offi
cers belonging to the Scheduled Cas
tes and Scheduled Tribes in the In
dian Foreign Service and Indian 
Foreign Service Branch ‘B\ together.

(d) After 23.3.1977, 44 and 9 offi
cers belonging to Scheduled Castes 
and Scheduled Tribes respectively 
have b?en recruited to the Indian 
Foreign Service and all other catego
ries of India based employees in India 
as well as outside India.

(e) Out of a total of 37 vacancies for 
promotion to Under Secretary (Grade 
I af the IFS-B) which arose, after 
1.4.1977, six have been set aside for 
Scheduled Caste/Scheduled Tribe 
candidates, which are proposed to be 
filled through a Limited Departmental 
Competetive Examination for promo
tion to under Secretaries from among 
the Scheduled Caste/Scheduled Tribe 
candidates: a proposal for amending 
the IFS ‘B* (RCStP) Rules, 19®4 to this 
regard is under finalisation.
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Tour of M.Ps. and State Legislators 

to East Asia to study Family 
Planning Programme

cotss. SHRI pu rn an arayan  
SINHA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) which Government or body 
sponsored the tour of a team of M.Ps. 
and State Legislators headed by a 
Union Stale Minister and a U.P. Stale 
Minister which toured South Thailand, 
East Asia to study family planning pro
gramme in some countries and what 
were the reference of the tour and who 
selected the Members of team/teams;

(b) what were the cumulative re
sult of the tour and what benefit India 
has derived from the visit of import 
ant people to several countries of 
South East Asia and its contribution 
to the explosion of population in this 
vast country; and

(c) whether Government propose to 
sponsor similar teams to tour other 
countries of the world on oth'*r 
studies and if so, when?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) The observation tour of 
Ministers, Parliamentarians and senior 
officials to some South last Asian 
countries was sponsored by the Unit
ed Nations Fund for Population Acti
vities (UNFPA) a United Nations 
body, The purpose of the tour was 
1o enable these persons to observe the 
manner in which some of the neigh
bouring countries were successfully 
running their family planning pro
grammes. The selection of members 
of the team was done by the Ministry 
of Health and Family Welfare. While 
making the selection, care was taken 
to see that the States where the per
formance in the field of family wel
fare was poor, were sufficiently repre
sented so- as to enable the public 
leaders and senior officials to observe 
the manner in which some of the 
developing countries bad overcome

the difficulties-in the successful im
plementation of the programme.

fb) The team found the visit quite 
useful and informative. The experi
ence gained from this observation 
tour has proved helpful in reviving 
the interests of the State Governments 
and Parliamentarians in furtherance 
of the family welfare programmes in 
India.

(c) The possibility of arranging a 
simitar tour during 1979 is being 
considered in consultation with the 
U.N.F.P.A.

Development of Baroda Railway 
Station

C.W6. SHRI AMARSINH V. RATHA- 
WA; Will the Minister of RAIL
WAYS be pleased to state:

(a) whether there is any proposal to 
develop Baroda Railway Station;

(b) if so, the details thereof;

(c) whether Government have re
ceived any representation for construc
ting enquiry cabin at Baroda Railway 
Station; and*

(d) if so, the action taken by Gov
ernment?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) and (b). 
An engineering-cum-traffic survey 
has been sanctioned during 1979-80 to 
assess the line capacity and terminal 
facilities on Bombay Central-Ahme- 
dabad Section. The survey of Baroda 
Stetion yard will also be carried out 
as a part of this scheme. Only after 
the surveys is completed, it wiU be 
possible to assess the requirement of 
additional facilities at Baroda Station.

(c) Yes.

(d) The work of Knquiry-cum~Re~ 
servation Office is in progress. ;
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Baroda-tadore Line

6967. SHRI AMARSINH V. RATHA- 
WA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether there is any proposal 
to construct a new railway line bet
ween Baroda-Chhota Udepur-Indcre 
via Alirajpur Dher;

(b) if so, whether the survey has 
been conducted; and

(c) if so, the time by which the 
construction will start?

THE MINISTER OF STATE IN 
THE MINISTRY O f ' RAILWAYS 
(SHRI SHEO NARAIN): (a) to (c). 
No survey has been conducted for a 
new railway line between Vadodara 
and Indore via Chhota Udepur. 
There already exists a Narrow Gauge 
line between Vadodara (Pratap 
Nagar) and Chhota Udepur which is 
adequate to handle the existing traffic 
level. In view of number of new 
line projects already in hand, there 
is no proposal to take up the cons
truction of new line between Vado
dara and Indore.
Cargo and passenger Vessels plying: la 

Mainland Andaman Service
6968. SHRI MANORANJAN BHAK-

TA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to
state: I

Name of vessels

Car*o-cmt*Paisenge* Vessels :

1. M.V, HARSHVARDHANA .
2 S.S. NANCOWRY .
3- M.V. ANDAMANS 
Cargo Vessels:

1 M.V. SHOMPBN . . .
a. M.V, DIGLTPUR . .

(ft) how many cargo and passenger 
vessels are plying in mainland Anda
man service by Shipping Corporation 
of India since last two years, state the 
names of vessels, date of built, when 
brought into operation, passenger and 
cargo capacity separately vessel-wise;

(b) how many trips made by the 
vessel as per Andaman and Mainland 
service since last one year and the 
number of passengers and cargo car
ried by each vessel, state separately;

(c) whether for want of life jacket 
“ M.V. HARSHAVARDHANA” saiiad 
under capacity and if so, what action
S.C.I. has taken, state details of such
voyages;

(d) what i3 the total amount of re
pairing charges/dry docking charges 
of the vessels as.per part (a) of the 
quest on, state vessel-wise separately 
for the last two years; and

(e) what are the Port charges paid 
by each of the vessels as per (a) of 
the “question state separately since last 
two years?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The following
cargo and passenger vessels are being 
operated in mainland Andaman ser
vice by Shipping Corporation of India 
Limited during the last two years:—

Date of When Capacity
built b ro u g h t-------------------- .-----

into Passenger Ca rpf> 
operation

(Tons)

*974 197G 7+9 1500

1948 *978 900 aooo

*957 *957 618 1150

»963 1967 . .

‘977 >977 . . 5000
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(b) to (e). The information is being 
collected ahd will be laid on the Table 
of the House.

Foot Bridge in Olavakkode Railway 
Station

6969. SHRI R. KOLANTHAIVELU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have re
ceived public representations regarding 
the foot bridge in Otavakkode Rail- 
way Station;

(b) the nature of the representa
tions and action taken thereon; and

(c) the date of completion of the 
foot bridge, the estimated cost and the 
income accrued expected?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN); (a) and
(b). No. Passenger platforms at 
Olavakkode Railway Station are al
ready connected by a foot-over-bridge.

(c) Does not arise.

Bridges on National Highways No. 47

t8970. SHRI R. KOLANTHAIVELU: 
Will the Minister of SHIPPING AND' 
TRANSPORT be pleased to state:

<a) the number of overbridges and 
underbridges sanctioned for construc
tion and further proposed on the 
National Highway No. 47;

(b) the names and number of such 
bridges taken up for construction in 
Tamil Nadu and the reasons for de
lay. if any; and

(c) the reasons for delay in com. 
mencement of construction of over
bridges between Salem and Erode and 
for delay in constructing approach road 
indicating probable dates of commen
cement of work?

THE MINISTER OF STATE IN
CH A.RGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAfVDRAM):

(a) No. of ovorbridgT's/undcrbridges
sanctioned . . .  3

No. of overbridges/underbridgcs
proposed . . .  1

in Tamil Nadu portion of N.H. 47

No. of overbridgcs/undfrbridges
sanctioned . . .  3

No. of overbridges/uncWbridfjes
proposed . . .  Nil

in Kerala portion of N.H. 47.

(b) and (c). Three overbridges have 
been taken up for construction as 
under: —

(i) Road overbridge at Xm. 29/4
of N.H. 47 (Salem-Cochin Section).

(ii) Cut and cover type structure at 
Km. 605/5 of N.H. 47 (Kerala border- 
Kanyakumari Section).

(iii) Road overbridge at Km. (530/6 
near Parvathipuram on N.H. 47 (Kera
la border-Kanyakumari Section).

The bridees have to be ocnstructed 
by the Railways and the approaches 
by the Road authorities. As regards 
the Road over bridge at SL No. (i) 
above, this work is likelv to he taken 
up by May, 1979. State authorities 
have been requested to expedite the 
commencement of the work.

As regards the road overbridges at 
SI. No. (ii) and (iii) above, the work 
is already taken up. During the re
cent inspection by the Officers of this 
Ministry, the State authorities have 
been requested to expedite the com* 
pletion of these works.MV..1

tmff ittt w i  VI <|WW

6971. : mn iNWta
1 S T *  tit f « ! t  W® f a

(*)  rnwff *  *mr wt f  ftrcPf* 
vxtsPTK writs ifi # fsrcr fNtor* #«*■
ftaT

(•) m  w  f  w
<n: M ttv t  ft t  m

■ *  « r
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(y) » <rpnx, ?ar2 ^ W rf6vr
i*rwr *flr qgiwf frtwrf  ̂ jKY'WT’ft tot

( « )  $**1 «r$ fc 1

rwww ^ IHifr wnft <5iftwn iwprft 
finwr f?t wrfm

6972. «ft *” 5  ^  w  ^
•rfr̂ TT w?w  *r5u *nr tfr f 'tt 
fa :

(*) m  *rwr $ p? %vff h rraygH 
if T̂5fi farOT V̂
gfirai ftr? snra *jt xpfim famf; vtvc **r 
*r**?g # frtfpr îgUMi * fon *ft w«pft 

£; sfVr

(9 ) *rf* ?r, ?fr after w t
t ?

fsriTO wft qfom «m n weft («fY 
mr) : <*) 3ft, *$i 1

( »sr) *r? spr̂ r »nff ttzr \

6973. SHRI NATHU SINGH: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the details Of the national 
Highways lying within and passing 
through the State of Rajasthan; and

(b) the estimated outlay for the 
development and maintenance of these 
roads?

THE jilNISfTEfc OP STATE IN
CHARGE OP THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) There are four 
National Highways passing through 
Rajasthan and their length is as 
under:—

N.H. No. Total length passing Status of the road 
through Rajasthan 

(Krns.)

3 ................................................

8 .  . . . . .

it . . . . .

*5 » . • ‘ '•

(h) T ^  efitiwafed .^outlay for the 
year 197?-8b i& as under:—!

(0 Development , Rs, 520 lakhs.

(»•) MaintenattW: '..
'"mStrflf.' iRnaf alio- 
MQb^T'l* -'•*&: to be

<28-29 Entire length is double
Jane.

696-42 75 kms- is single lan*~
and rest is double 
lane.

521 >50 150 kms. is single lane
& rest is double lane.

876*00 Entire length is single
lane.

Racial Wacrfminatton in Britain
6974. SHRI KANWAR LAL GUPTA:

SftRI EDUARDO FALETRO:
Will th# Minister of EXTERNAL 

AFFAIRS
be pleased to state:

(a j " ig it | :
nounced in Parliament that India had
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decided to move the United Nations 
Human Rightg Commission about the 
racial discrimination exercised by the 
British Immigrants authorities in res
pect of the virginity tests;

(b) if yes, has there been any 
progress in this connection;

(c) give its details;
(d) what specific steps Government 

propose to take in this direction; and

(e) hss Government written any 
letter to the U-K. Government to 
make necessary changes in the Bri
tish Immigration Laws?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir

(b) to (e): The Indian delegation 
took up the question at the recent 
meeting of the U.N. Human Rights 
Commission at Geneva in February/ 
March, 1979. On 5th March the Com
mission adopted a resolution, the text 
of which is placed on the Table of 
the Housti. The British representative 
apologised x>n behalf of his Govern
ment for the incident at the London 
Airport and to the lady herself.

The Government of India and the 
UK are in touch with each other on 
matters relating to immigration and 
race relations in Britain in so far as 
Indians are concerned. Government 
will continue to take up with the 
British authorities instances of unfair 
or discriminatory treatment of Indians 
in the operation of the Immigration 
Laws.

Copy of Swedish Resolution at the 
un-Human Rights Commission— 
Geneva 5 March 1979

Treatment of Non-White Immigrants

The Commission of Human Rights,

TAKING into account the state* 
ment of the representative of India 
relating to indignities and hardships

suffered by non-white immigrant*
because of treatment by the concerned 
immigration authorities,

ACKNOWLEDGING statements re
lating to this matter by other coun
tries;

TAKING note of the statement re
garding the problem by the Repre
sentative of the United Kingdom,

EXPRESSES its deep concern re
garding the problems reflected in the 
above statement?,

TAKES note of the willingness of 
the Governments of India and the 
United Kingdom to have a fortnight 
exchange of information and facts so 
that the situation can be clarified and 
resolved,

EXPRESSES the hope that a satis
factory outcome will be reported to 
the 36th session of the Commission.

Executive Directors appointed In 
Shipping Corporation of India

6975. DR. VASANT KUMAR PAN
DIT: Will the Minister of SHIPP
ING AND TRANSPORT be pleased to 
state;

(a) whether it is a fact that Five 
Executive Director® were appointed in 
the Shipping Corporation of India in. 
Bombay office;

(b) whether H is a fact that this 
was done on the recommendations tff 
a Selection Panel;

(c) if so, the names of the mem
bers of this Panel; and

(d) what criteria qualifications *sa& 
norms were followed while making 
the selection?

THE MINISTER OF STATE IN- 
CHARGS OP THE MINISTRY O f  
SHIPPING AND TRANSPORT (SHEt 
CHAND RAM): (a) Yes, Sir.
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<b) Yes, Sir.

(c) The Members of the Selection 
Committee were:

(i) Air Chief Marshal P. C. Lai 
representing the PESS)

Chairman, Air India and Indian 
Airlines,

(ii) Rear Admiral Krishan Dev, 
Vice Chairman and Managing 
Director, Shipping Corporation

of India Ltd.

(iiJ) Shri P. J. Ferandes, former 
Finance Secretary to the Gov
ernment of India— (attended
ed the meeting on 20-1-78).

(iv) Shri K. C. Mahindra, Chair
man, Mahindra and Mahindia 
Ltd., Bombay.

(v) Shri A. Chand Mai, Finance 
Director Tata Engineering & 
Locomotive Company Ltd. 
Bombay.

(d) The selections were made with 
reference to the responsibilities of the 
five Executive Directors which are lis
ted in the organisation chart attached 
to the report prepared by the Indian 
Institute of Management Ahmedabad 
on “Re-organisation of Shipping Cor
poration of India Limited".

Channel of pramottut for Commercial 
Clerks

8976. DR. LAXMINARAYAN PA- 
NDBYA: Will tiie Minister of RAIL
WAYS be pleased to state:

(a) whether he in one of hig reply 
has assured to improve the channel 
of promotions of Commercial Clerks 
a’ad do reduce the number of posts in 
initial grade by upgrading sufficient 
number of posts to higher grades;

(b) whether orders issued for re
structuring the cadre by his Ministry 
vide their letter dated 1st January*
1979 calls for an increase in number
of .posts in initial grade of Commer
cial Clerks;

(c) if so, details of Commercial 
Clerks viz. booking|luggage|goods 
clearks working on Ratlan Division 
of Western Railway grade-wise as 
at or on 31st December, 1978 and 
after implementation of orders vide
(b) above on 1st January, 1979 
with excess of shortfall in each 
grade; and

(d) action taken to fulfill the assu
rance given by him vide (a) above 
and details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAYAN): (a) and
(b). 3830 posts of Commercial Clerks 
in the various grades were upgraded 
on all the Zonal Railways by reduc
ing the correspondending number of 
posti in the base grade of Rs. 260—430 
prior to 1 .1 .*79. Prom 1 .1 . ‘79 the. 
posts in the various grades have beer 
distributed on percentage basis in 
pursuance of the decision taken by a 
Committee of the Departmental Coun
cil of Ministry of Railways under the 
Scheme of Joint Consultative Machi
nery. It happened that on the basis 
of the percentage distribution in cer
tain units the number of posts in the 
ba3e grade due was more than the 
posts existed prior to l - l - ’79, calling 
for a corresponding reduction of posts, 
in higher grades.
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(c) Details ol Commercial Clerks on Ratlam Division:

Scale

Booking Clerks Excess or 
shorf fall

Luggage Clerks Goods clerks

As on Position 
31-12-78 after full 

imple
menta
tion of
1-1-79
1 order

As on  Position Excess 
31-12-78 after full or short

imple* 
menta
tion of 

i-J-79
order

fall

As  on 
31-12-78

Position Excess 
or after  short 
full implK fall 
mentation 
of 1-1-79 
order

Rs.
700-900 1 - i ■ 1 1 1 1 2 ■f 1

55°‘75° 4 ■1-4 •• 2 + 2 a 7 f 5

455-700 8 7 — 1 4 4 •• 9 10 -f 1

425-640 >9 ‘3 —6 11 8 —3 3* ■21 — 10

330-560 t>4 66 ■1 2 40 40 •• 10H 105 — 3

260-430 75 75 44 44 118 118 16

Total 166 166 99 OT • • 263 263 ••

(d)  While issuing orders fixing per
centages of postg in different grades, 
instructions were also issued  that 
wherever higher number of post.:, are 
ajretedy obtaining in a  particular 
category and scale of pay than ad
missible in that catagory as per or
ders issued on 1-1-79, the existing 
number of higher grade posts should 
be retained. The  excess  number 
of posts so worked out have to  be 
worked off over a period of  time 
through normal wastage and  attri
tion. '

Restructuring Cadre of Commercial 
Clerks

6977. IiR. LAXMINARAYAN PAN- 
DEYA:  Will the Minister of RAIL
WAYS b>» pleased to state

(a)  whether it ?s a fact that his Mi
nistry has issued the orders for re
structuring the cadres of Commercial 
Clearks from the 1st January 1979;

(b) whether it is also a fact that 
these orders call for a reduction in the 
number  of  posts  in  ivitenmfediate 
grades which are to be made good in 
next annual review marring  future 
promotions of  Commercial  Clerks; 
and

(c) action taken by Government to 
remove this anomaly by  increasing 
the percentage in each grade and de
tails thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS  (SHRI 
SHEO NARAIN):  (a) Yes.

(b) The number of posts of Conjr 
mercial Clerks in various grades have 
been distributed on percentage basis. 
Witty the, ̂eduction in numberof posts 
m higher grades has increased corres
pondingly.  The promotional prospec
tus of the Commercial  Clerk* have 
thus improved and not marred,

(c) Does not arise.
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6878. SHRI BiEDABttXTA BARUA: 
Will the Minister of RAILWAYS be 
pleased to state:

U>‘ Whether it is a f&ct that iron 
sleepers in hu*e quantities tfere pur
chased for use in the N.E.F.R. tracks 
many years ago and are still lying un
used;

(b)  whether it is a fact that the 
above decision to replace the wooden 
sleepers, with Iron sleepers were taken 
after due consideration by the Rail
way authorities;

lc> whether this action of not using 
the iron sleepers  fully ha* led to a
lot of purchase of wooden  slippers 
since that time; and

(d)  whether any dead line has been 
fixed for the conversion of the Assam 
track to iron slippers and what is the 
date by which the work is to be com
pleted?

THE MINISTER OF STATE  IN 
THE MINISTRY  OF  RAILWAYS 
(SHRI SHEO NARAIN):  (a)  and
(b)  No.  Cast iron keepers were 
purchased on the basis oi the actual 
requirement  for programmed track 
renewal works. The sleepers were, as 
such purchased after due con~deration.

(c)  The sleepers are being inserted 
in th£ track as «xm as all matching 
materials such as rails and fittings 
become  available.  No  additional 
wooden sleepers have been purchased.

(d.) Complete replacement  of the 
existing sleepers in the railway track 
in Assam by cast iron sleepers is rot 
contemplated,  the castiron sleepers 
. being used , onOy «a■, length* of 

traek whlch are bein*  renewed on a
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Purchase of French Mirage planes 
by Pakistan

6983. SHRI CHATURBHUJ:
SHRI NATVERLAL B.

PARMAR:
SHRi JANARDHANA 

POOJARY:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government’s atten
tion has been drawn to the news ap
pearing in the press that Pakistan 
is negotiating the purchase of 32 
French Mirage fighter bombers in 
a contract worth $ 250 million; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF
FAIRS (SHRI SAMARENDRA KUN- 
IJU): (a) Ye.;, Sir.

(b) The Government of India have 
on several occasions indicated their 
concern at such arms sales to Pakis
tan as these could lead to the de- 
stabilisation of the situation in South 
Asia and upset the process of normal
isation of relations between India 
and Pakistan.

Wagon hold up in N.F. Railways

6984. SHRI AHMED HUSSAIN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of wagons that 
have been held up at various places/ 
yards of North Eastern Region Under 
NF Railway on each occasion during 
1978 and 1979 along *jth the reasons 
and how soon they were moved;

(b) whether some recognised Rail
way Unions, affiliated to the Hind 
Mazdoor Sabha, have recently stopped 
work and detained the movement of 
wagons in NF Railway and also de
tained] harassed the willing workers;

(c) whether the Union had not com
plied with the rules in giving the 
required period of notice;

(d ) if so, what action Government 
have, so far taken/propose to  take 
in this connection as also to provide 
security to  willing workers; and

(e) the details of measures taken 
during the wagon held-ups to trans
port essential and perishable goods 
and whether any compensation is 
being paid to the affected business 
community whose goods were held- 
up?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) On an 
average 845 Broad Gauge and 1240 
Metre Gauge wagon’, per day were 
held up during the year 1978-79. The 
hold-up of wagons was due to vari
ous factors such as agitations by the 
Yard, Loco Maintenance Shunting & 
Cabin Staff, Assam Bundh, high in
cidence of crew claiming rest, «w- 
route shortage of coal, floods and 
breaches on Eastern Railways etc.
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Clearance of stabled loads was done 
expeditiously but exact details of 
detention to each wagon is not avail
able.

(b) No.

(c) and (d) Do not arise.

(e) Special attention is always paid 
by the Railways to rush the essential 
commodities to different States. Dur
ing the period when wagons were neld 
up the situation of stabled loads was 
examined at the Division as well as 
Headquarter levels and priority was 
given to clear the trains carrying es
sential commodities like foodgiains, 
salt, cement, edible oil etc. preferen
tially. Compensation claims are dealt 
with as per the rules in force.

New Cancer Hospital

6985. SHRI SHYAM SUN DA R 
GUPTA: Will the Minister of HEA
LTH AND FAMILY WELFARE ba 
pleased to state:

(a) whether it is a fact that a new 
Cancer hospital is under construction 
in AUMSJ, New Delhi;

(b) whether some foreign experts 
will also be associated with this new 
hospital;

(c> whether modern equipments 
have since been procured; and

(d) if ao, full facts thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SEIRI RABI 
RAY): (a) Yes.

(b) No.

(c) Some equipment has been pro- 
cived and the remaining is 'in the 
process of being procured.

(d) A Teletherapy Simulator with 
SRD 725 Generating Unit has been 
purchased and orders for the supply 
of Theratron-780 Cobalt 60 Unit with 
frOOO Curie Source and Rr-250 X-ray 
Generator for Intermediate and Deep 
Therapy with accessories 1 ave beeft 
placed.

Cases pending at Central Labour 
Tribunal' Dhanbad

6985. SHRI A. K. RCY: Will
the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of days the Cent
ral Labour Tribunals in Dhanbad 
worked in 1978 and the number of 
cases pending till 1-8-1979, facts in 
details for each Court;

(b) whether out of three Tribunals 
two are without judge putting the 
concerned workmen to hardship due 
to indefinite delay;

(c) whether he is aware that some 
dismissed workmen whose eases are 
pending before the Tribunal have de
cided to sit on indefinite hunger strike 
before his residence in Delhi, if no 
judge comes by the 15th of April; and

(d) if 90, steps taken thereon?
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THE MNISTER OF I'AKLIAMEN- 
TABY AFF&mS AXD LAHOUR

(SHRI RAVINDRA VARMA) 
The details are as foltowi: —

«a)‘

No. of No. of
days the cases
Tribunal pending 
'worked at on
durinff »-3'1979
1976

Central Government Industrial Tribunal No. 1, Dhanbad 

Central Government Industrial Tribunal Nol a, Ohanbad 

Central Government Industrial Tribunal No. 3, Dhanbad

days

•5 97

Nil* 10

89 103

'•’There was no Presiding Officer 
during 1978. Hbweveir, pending cases 
wer« transferred to the other Tri
bunals to avoid delay in disposal of 
bases.

(b) The posts of Presiding Offi
cers of two of the threel Tribunals 
at Dhanbad are at present vacant. 
However, the work of these Tribu
nals! is bing looked after by the 
presiding Officer of the Other Tri
bunal at Dhanbad and the Presiding 
Officer of the Tribunal at Jaibalpur 
in addition to their charge.

(c) and (d). A representation dat
ed 24th November, 19Tb from the 
General, Secretary, ./Raarct Coking 
Ccai Staff Coordinatietn, Dhanbad, 
urging early appointmferit of Presiding 
Officers and forwarded by the Hon. 
Member was received by the Govern
ment on 15-12-78. The post of Pre
siding Officer of the Tribunal No. 2 
was filled up with effect from the 
19th January, 1979. Steps have been 
taken to All up the posts of the Pre- 
jsidiag Officers of Tribunals Nos. 1

21-Foiat demand of Buries* librilway 
Engfoeertng KaJngar ir io a

6987. SHHI A. K. RCTY: Wffl the 
Minister o f  RAILWAYS be? pleaaed 
to state: "

<a) whether the 21-point demand 
notice of the Eastern Railway Engi
neering Kamgar Union adopted in 
the Jhajha Conference of the Gang- 
men on the 9th February, 1979 has 
been received; and

(b) if so, details of the point, and 
the reaction thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS’

R (SHRI SHED NARAIN) r Ca) Yee.

(b) In accordance with Govern
ment’s policy, staff representations 
received from any. source ate given 
due consideration and such action 
as considered necessary Ts taken. The 
demands of all categories of staff, in
cluding Engineering staff, are consi
dered and solved through the Various 
tiens of the collective bargaining 
machinery—the Permanent Negotiat
ing Machinery and the Joint Consul
tative Machinery a!nd also in the in
formal diacussions vyith unrecognised 
bodies.

Restoration of Trains

SHRI BHAGAT RAM:
SHRI ANANT ftAM JAIS- 

WAL:
Will the Minister of RAILWAYS 

be pleased to state:



(a) whether h e js  aware that Mi
nister of Energy told Lok Sabha tost 
week that the coal production nas 
reached pre-flood level in the month 
o f January, 1979;

Cb) i'n view of thi8 fact why he has 
failed to honour his public commit
ments to reschedule the cancelled 
trains;

(c) how many trains are still can- 
teiled division-wise and what dates 
were announced to reschedule them; 
and

(d) whe*n will these trains be re
scheduled again?

THE MINISTER OF STATE IN 
THE MINISTRY* OF RAILWAYS 
(SHRI SHEO NARAIN): (a)‘ and 
(b>. Following improvement in the 

supply of steam coal, 70.5 pairs have 
been resorted by 8-4-1979 out of 211 
pairs of trains that stood cancelled on. 
1-2-1979. Restoration programme for 
'he remaining cancelled frafais on the 
xonal Railways, wliich receive their 
coal supplies fflbm Bengfel-Bihar 
coalfields, has been delayed since 
sufficient 'stocks could not be built 
uf>.

(c) and (d), A statement showing 
zonewise break-up 0f traftis which 
still stand cancelled, is attached. 
Since most of the trains run over 
more than one division in the zone, 
figures of cancelled trains are not 
maintained Division-wise. Cancelled 
trains are scheduled to be restored 
by the end of this month, subject 
to the coal stock position showing 
further improvement,
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Zone No. of Trains (in
pairs) which still («s 
on 8-4*79) w stand 

cancelled

Northern . . 79

Western . . 8

Southern . . 4 3 5

North Eastern . . 10

Total . . 140 5

Indians killed in Arab Countries

0989. SHRI BHAGAT RAM: Will
the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) how many Indian  ̂ are killed 
and missing in Lebanon, Iran and 
other Arab countries during internal 
disturbances in these countries in the 
last two years;

(b) their addresses in India and 
abroad and the causes of deaths;

(c) in how many cases their nearest 
relatives were informed within a
month; and

(d) in how many cases adequate 
compensations have been paid to 
their nearest relative and the amount 
in each case?

THE MINISTER OF STATE* XN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): The persons killed *«& 
missing are as follows:

(a) Lebanon 
Killed—1.

Missing—4.
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Iran 
Killed—1.
Missing—Nil.

Other Arab Countries 
Killed—Nil.
Missing—Nil.

(b) Addresses of personB killed in 
-Lebanon.
lndia: Sh. Sukhdev Singh, S/o Sh. 

Sujjan Singh, Village—Jiwanvala, 
Tehsil Moga, District— Faridkot.

Foreign—Sh. Sukhdev Singh was 
working with M/s. Sai Bois, Matoa- 
las (East Beirut).

Cause of death: Shri Sukhdev
Singh was killed is a bomb blast at 
a  factory of Mis Sai Bois, Makalas 
•on 30th September, 1978 alongwith 
two other foreign worker8 during 
the fighting between Christian 
Military and Syrian troops.

Addresses vf persons kitted in Iran—
India—-Shri Inderjit Singh S/o 
Shri Sewa Singh, Mohalla Niggaha, 
MohTi Gate, Tehsil Phagwara, Dis
trict Kapurthala. (

Foreign—Not knewn. Sh. Inder
jit Singh wag an illegal immigrant 
to Iran. He had hot registered 
himself in the Indian Embassy.

Cause of death—Sh. Inderjit 
Singh was shot by Military patrol 
oh 11-9-1978 for violating curfew 
orders (He was in the etreets after 
2200 hours) during martial law.
(c) Relatives of Sh. Sukhdev Singh

who wa« *n Lebanon wore in
formed on 11-10-1978 (within 11 
days). Relatives of Sh. Inderjit Singh 
who Was killed in Iren were informed 
on 14-9-1978 (within three days).

(d) No compensation was paid by 
the employer* of Sh. Sukhdev Singh 
«s the factory 'concerned suffered 
heavy damages during the fighting 
and has not re-ataried functioning. 
Since Sh. Inderjit Singh was an ille- 
8*1 immigrant in Iran and had *io -
480 i & 4 : - .

lated the Government Of Iran's cur
few orders the Government of Iran 
wag not approac&ed "lor^any compen
sation.

West Asia Peace Accord
#

6990. SHRI SHANKERSINHJI 
VAGHELA: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) what is the reaction of the 
Government of India to the West 
Asia peace accord;

(b) whether Government have de
cided to establish diplomatic relations 
with Israel after the said accord is 
signed by Egypt and Israel; and

(c) if not, the reasons thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OF "EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDTJ): (a) The Government of
India is concerned that the Peace 
Treaty signed in Washington, between 
Israel and Egypt, might heighten ten
sions in the region. Our own position 
on the West Asian problems is well- 
known. For peace to be durable there 
must "be totftl vacation of Arab lands; 
exercise of rights by Palestinians tor 
determination of their own future; 
and security in wel-established fron
tiers for afl States in the region.

The Treaty signed in Washington 
falls short of these conditions. The 
likelihood of comprehensive solution 
and durable peace remains doubtful. 
The international community must 
throw its weight behind a comprehen
sive solution. The Super-Powers and 
the community of nations must bring 
pressure on Israel for a more far- 
reaching solution which is in keeping 
with basic etementg mentioned above.

In this connection, the Foreign 
Minister has already made a state
ment i*t the Lok Sabha on 2nd April* 
during the debate on lKe Demands 
for Grants.



(b) No, Sir. (

(c) Ag at present. Government do 
not consider that any change in our 
policy towards Israel is warranted.
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Representation against Departmen
talisation of Catering System

6991. SHRI G. M. BANATWALLA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether representation  ̂ have 
recently been made to him against 
Government decision for immediate 
departmentalisation of existing cater
ing arrangements;

(b) if so, the main objections rais
ed to the departmentalisation;

(c) the number of people engaged 
in present catering arrangements 
liable to be affected;

(d) whether any priorities are con
templated to absorb the employees 
of the catering contractors in the 
proposed departmentalidaticfa; and

(e) Government reaction to repre
sentations received?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes.

(b) The main objections are that 
extension of departmental catering 
will deprive the existing cohtTSctors 
of their livelihood, hit hard a num
ber of their employees and depen
dents, entail heavy capital outlay for 
Railways which may prove infruc- 
tuous. Railways may suffer losses and 
departmentalisation is not the only 
way to irapsove the catering services 
ota the Railways.

(c) Out of 3000 stations where 
catering services are provided, comr

prehensive departmental catering 
exists only at stations and at 41 
stations departmental catering co
exists with contract-catering. At. 
these 41 stations fuU departmental 
catering will be introduced^ at the 
earliest to give better service. 74 
pairs of trains have been provided 
with mobile catering service and out 
of this only 45 pairs of trains have 
departmental^ managed service. On 
the remaining 29 trains whicH in
cludes 19 Mail, Express and Super
fast Express trains, the service is 
provided by contractors. These 19 
Mail, Express and Superfast trains are 
being brought under departmental 
management.

The information regarding the 
number of persons liable to be a®ect“ 
ed is being collected and will be 
placed on the Table of the House.

(d) This will be examined.
(e) The various points raised in 

the representation  ̂ were considered 
before announcing the policy in this 
respect in the Railway Budget for
1979-80. The proposal fofi depart
mentalisation of catering services on 
Mail, Express and Superfast trains 
and other important stations, which is 
only an extension of the departmen
tal catering introduced on the recom
mendations of a high-power Com
mittee headed by Shrj O. V. Alagesan, 
is being implemented, a$ announced.
Merchant Shipping (Amendment) MU

6992. SHRI G. Y. KRISHNAN: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) whether it is a fact that a strike 
was launched in protest against the 
passage of the Merchant Shipping 
(Amendment) Bill in Parliament 
which make it obligatory on prospec
tive Merchant Navy Officers to serve 
on Indian ships and shore establish
ments for seven years after obtaining 
certificates of competency;

(b) if so, the detail* regarding its 
affect in Bombay and Calcutta; and
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261 Written Answers CHAITEA 22, 1901 (SAKA) Written Answers 262

(c) what are details regarding 
the expenditure yearly toy Govern
ment on trailing a navigator?

THE MINISTER' OF ~ STATE* IN- 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): (a) It is a
fact that Merchant Navy Officers all 
of a sudden stopped the work from 
9-3-79 in protest against the passage 
of the Merchant Shipping (Amend
ment) Bill, without giving a regular 
notice. The strike was, however, 
called off on 16-3-79.

(b) Sitice the strike was launched 
all of a sudden, it affected the move
ment of Indian ships which in turn 
resulted in congestion at ports of 
Bombay and Calcutta. About 75 
ships—45 at Bombay and 30 at Cal
cutta, were affected due to strike.

(c) The per-capita expenditure in
curred o*» the training of a naviga
tor has been presently assessed at 
about Rs. 17,000|- on Training Ship 
‘Rajendra’. After this ship-board 
training cost range3 from Rs. 50,000J- 
to Rs. 60,000]- per cadet.
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Mass murder of Zambian Freedom 
Fighters

253 Written Answers AFi

6995. SHRI JYOTIRMOY BOSU: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether he is aware of the fact 
that the white racialist Rhodesian Gov
ernment is commiting mass murder of 
Zambian freedom fighters by using 
jet and modern weapons supplied by 
the white capitalist countries in the 
Wfest including Britain; and

(b) if so, what steps are being taken 
to stop the mass murder and rendering 
assistance to the heroic freedom 
fighters of Zambia.

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): (a) 
and (b). The Government is fully
aware of the persistent raids unleased
by the illegal racist regime of Sou- 
thern Rhodesia against neighbouring 
countries like Zambia, Anglo
and Mozambique who have
consistently supported the
liberation struggle of the people of 
Rhodesia. India has invariably con
demned such raids which involve a 
Clear infringement of the sovereignty 
Atid territorial integrity of the Front- 
fine States and constitute a threat to 
international peace and security. India 
fully supports U.N. Security Council 
Resolution of 8th March, 1979 on the 
question of Southern Rhodesia which, 
inter alia, strongly condemns the 
armed invasion perpetrated by the 
illegal regime of Rhodesia against 
Angola, Mozambique and Zambia.

In this context, India has declared 
its full support both for a review of 
the existing sanctions against Southern 
Rhodesia with a view to tightening 
and extending them under 
Article 41 of the Charter. 
India will continue to pro
vide all possible political, moral, mate
rial and financial assistance to the 
freedom fighters of Southern Africa.

Non-deposit of amount of p.F. and 
m s  by V /*  AmAaML JgttMfc f

Lid.

6996. SHRI JYOTIRMOY BOSU: 
Will the Minister of PARLIAMEN
TARY AFFAIRS AND LABOUR be 
pleased to state:

(a) whether it has been alleged that 
M/s. Associated Journals Ltd. (pub
lisher National Herald) have not 
deposited employees’ share of provi
dent fund and ESI fund to the autho
rities concerned;

(b) if so, what are the details there
of including amount of money not 
deposited; and

(c) what action, if any, has been 
taken against the company concerned?

THE MINISTER OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
RAVINXJRA VARMA): (a) to (c). 
Two statements showing the position 
of provident fund arrears (State- 
ment-I) and Employees’ State In
surance dues (Statement-H) against 
M/s. Associated Journals Limited 
and the action taken agairtit them 
are laid on the Tabel of .the House. 
[Placed in Library. See No. LT- 
4297/79.]

Provident Fund deposits of Railway 
Employees
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6997. SHRI K. A. RAJAIN: Will the 
Minister of RAILWAYS be pleased to
state:

(a) whether in view of the fact that 
the value of the rupee has fallen 
drastically during the last 28 years, any 
revaluation of the provident ftind 
deposits of the railway employees has 
been undertaken by the Government; 
and

Cb) if not, in what way Government 
propose to compensate the employe* 
for the loss of purchasing power «(# 
their money?
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THE MINISTER OIF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHBO NARAIN): (a) No.

> (b) By way of improving the rate of 
interest on Provident Fund balances 
from time to time.

Payment of PJF. to Retiring Employees 
by R.P.F.C., Kanpur

6998. SHRI K. A. RAJAN: Will the 
Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased to 
state:

(a) whether Regional Provident
Fund Commissioner, Kanpur has 
received complete documents/papers 
regarding payment cf P.F. to 56
employees of Varanasi Electric Supply 
Undertaking, Kanpur who were reliev
ed on 16th June, 1978;

(b) if so, the particulars thereof;

(c) whether they have not been paid 
the provident fund amount so far and 
have not been given any reply in the 
matter;

(d) whether some of the employees 
who died in 1976-77 have not been 
given the P.F. amounts; and

(e) if so, whether any enquiry will 
be made and action taken to see that 
amount are paid without further 
delay*

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) and
(b). The Employees Provident Fund 
Authorities have reported that only 38 
claims ware received by the Regional 
Provident Fund Commissioner, Kanpur 
in respect of the employees of Vara
nasi Electric Supply Undertaking 
Kanpur, who had left their services on 
16th June, 1978.

(c) Out of the 38 claims only 2 
c°uld be settted. Certain formalities

remain to be completed in respect of 
the other claims.

(d) Part payment has been autho
rised in respect of 6 claims received 
from the nominees/heirs of the 
employees who died during the year 
1976-77.

(e) The Provident Fund Authorities 
have instructions to take expeditious 
steps to settle the outstanding claims.

All India Retired Railwayman's 
Association

6999. SHRI K. A. RAJAN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether his Ministry has 
received any representation from the 
Members of the AH India Retired 
Railwaymen (P.F. Terms) Association, 
requesting grant of ad-hoc relief;

(b) whether it is a fact that the 
relief granted to the pensioners were 
denied to the workers who retired on 
P.F. terms;

(c) as the cost of living is common 
to all, what are the reasons for show
ing this discrimination; and

(d) will the Government take early
steps to end such discrimination and 
grant uniform relief to all retired 
persons? j

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Yes.

(c) and (d). The relief granted to 
pensioners is in accordance with the 
recommendations of the Third Pay 
Commission for pensioners only. As
there was no specific recommendation 
of the Third Pay Commission for 
granting relief to the employees 
retired under P.F. term*, no relief has 
been granted in their case. Moreover,
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the railway employees who have 
retired under the P.F. (Contributory) 
on or after 1-4-57 were given ample 
options to come over to the pension 
scheme and if they have retired under 
P.F. (Contributory) Rules, they have 
done so on their own volition.

267  Written Answers

Backward Areas of Maharashtra

7000. SHRI VASANT SATHE: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have
receiv'd a memorandum from the 
Maharashtra Chamber of Commerce 
regarding taking up for survey/execu
tion of various lines in backward but 
potentially viable areas of Maharash
tra; ;

(b) if  so, furnish details of the com
munication received by the Govern
ment during the current year;

(c) the reaction of Government to 
the same proposal-wise; and

(d) details of action taken/pro- 
posed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) Maharashtra Chamber of Com
merce in their memoranda dated 19th 
December, 1978 and also 21st February, 
1978 have requested for construction 
of 35 Km. long railway line between 
Dhule and Amalner.

(c) and (d). Dhule and Amalner 
are linked by a well-developed road. 
Traffic on Chalisgaon-Dhule branch 
line is limited and its extension to 
Amalner is not expected to improve 
traffic prospects. In view of the tight 
fund position and availability of road 
services, construction of the proposed 
line Is not contemplated at present.

12.56 bn.
ANNOUNCEMENT RE: NOTICE
RECEIVED FROM HIGH COURT OF 

KARNATAKA

MR. SPEAKER: I have to inform 
the House that on the 11th April, 1978, 
a notice has been received from the 
Assistant Registrar of the High Court 
of Karnataka in the matter of Writ 
Petition No. 2805 of 1979, requiring 
the Secretary, Lok Sabha, to appear 
in the High Court in person 0r through 
an Advocate duly instructed or thro
ugh some one authorised by law to 
act for him in the case on the 17th 
April, 1979. With the notice, a copy 
of the writ petition filed by Shri C. 
Nanjappa, a voter of Chikmagalur 
Parliamentary Constituency, challeng
ing the validity of the resolution 
passed by Lok Sabha on the 19th 
December, 1978, and the subsequent” 
notification of that date issued by the 
Lok Sabha Secretariat, regarding 
expulsion of Shrimati Indira Nehru 
Gandhi from Lok Sabha has also been 
enclosed.

As per past practice of the House, 
the Secretary, Lok Sabha, has been 
asked not to respond to the notice. The 
Minister of Law is being requested to 
apprise the High Court of Karnataka 
of the correct constitutional position in 
this regard.

SHRI RAJ NARAIN (Rae Bareli): 
On a point of personal explanation.

MR. SPEAKER: No, no. That ques
tion is over.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): On a point of clarification 
so far as your order in the matter o f 
the expulsion of Shrimati Indira 
Gandhi is concerned, I would like to 
get the position cleared from the 
Chair.

A particular notification has been 
issued by the Secretary of the Lok 
Sabha conveying the decision of the 
House. We have got our own objec
tions t0 the interpretation by the 
Secretariat in this matter. We hanre
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taken a particular decision, the Secre
tary of Lok Sabha has sought to inter
pret it in a particular way, and thereby 
the decision of the House has not been 
correctly conveyed.

MR. SPEAKER: That stage is past 
now. You have mentioned that earlier.

SHRI SHYAMNANDAN MlSHRA: 
Arising out of this, when we ourselves 
are so much confused about this, is 
not the entire country also bound to 
feel confused, more so the electorate?

MR. SPEAKER: That is not my sub
ject.

SHRI SHYAMNANDAN MISHRA: 
My point of order is: was it open to 
the Secretary of the Lok Safbha to 
interpret the decision?

MR. SPEAKER; We are not on that 
subject now.

SHRI SHYAMNANDAN MISHRA: 
It arises from the...

MR. SPEAKER: It does not arise at 
all.

SHRI SHYAMNANDAN MISHRA: 
Then I shall raise it later.

13.40 hr»>
RE: SITUATION IN JAMSHEDPUR

SHRI C. M. STEPHEN (Idukki): 
With your permission, I'would like 
to bring to the notice of the House 
a very serious situation at Jamshed
pur, The whole of yesterday, from 
morning onward, there were certain 
clashes.

MR. SPEAKER: You just ask for 
a statement. I have allowed a state
ment under Rule 377.

SHRI C. M. STEPHEN; In the 
evening, clashes took place, a -sort of 
communal riots have taken place. 
Papers have reported that deaths

have taken place. I would just like 
to bring to your notice certain rul
ings which have faken place earlier 
when there were serious occurrences 
which affected people, took place ana 
when the House is in session, under 
Rule 372, suo motu the Ministers 
concerned come and report to the 
House.

MR. SPEAKER: I have already
told . . .

SHRI C. M. STEPHEN: This has
not happened. They should have 
done it. It is a very serious matter. 
I talked to the Prime Minister, I talk
ed to the Home Minister yesterday 
and subsequently, the Home Secre
tary talked to me and told me that 
he would give me full information.

I had expected to them come for
ward with a statement, even without 
asking. I would beseech of you to 
direct the Government to come for
ward with a statement today itself, 
because they were asked only yes
terday as to what exactly the posi
tion is. It is a very serious matter. 
Clashes of communal nature are 
taking place. People are in a frantic 
condition. Reports are coming to me 
with a ring of despair. Military has 
come in. Curfew has been imposed. 
Many deaths have taken place. But 
still, the Government has not chosen 
to come and report it to the House. 
You must take serious note of it and 
you must ask the Government to 
make a statement today itself. (In
terruptions)

MR. SPEAKER: We are in the ini
tial stage. The Government has to 
make a statement

(Interruptions)

SHRI A. C. GEORGE (Mukanda- 
puram): I have only one point. The 
House is not sitting on Friday ( Satur
day and Sunday. Let me bring to the 
.notice of the House the point which 
was not mentioned by the Leader of 
the Opposition. Tomarrow is Friday. 
We have reliable information that
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tShri A. C. George] 
unless prompt action is taken, unless 
a sense of urgency prevails over the 
Government, there is likely to be 
more and more clashes. Tomorrow is 
Friday. I do not want to explain it 
further. Tomorrow is a very signi
ficant day.

MR. SPEAKER: By our making
noise in the House, will tomorrow 
cease to be a Friday? You have 
brought it to the notice . . .

(Interruptions)
SHRI A. C. GEORGE: I say this

with a full sense of responsibility. 
Unless we act with a sense of ur
gency, unless a Parliamentary Dele
gation is sent today . . . (Interrup
tions) You may regret it later. We 
are not sitting for the next three 
days.

MR, SPEAKER: It is well known 
that we are having holidays.

SHRI SAUGATA ROY (Barrack- 
pore): Why don’t you send some
people?

MR. SPEAKER: We cannot send.
There is no provision in the Rules. I 
am not an executive branch of the 
Government.

(Interruptions)

MR. SPEAKER: I suppose one has 
got to acquaint oneself with the 
constitutional provisions. I am not 
an executive branch of the Govern
ment.

(Interruptions)

MR. SPEAKER: I can only do it if 
there is any provision in the Rules. 
Otherwise, I cannot do jt at all.

(Interruptions)
MR. SPEAKER: The idea seems to 

be that you do not want to discuss 
the Demands for Grants. If your 
idea is to cut down the discussion on 
the Demands for Grants, then go on.

(Interruptions)

MR. SPEAKER: You want them to* 
stand up and make a statement im
mediately.

( Interruptions)

MR. SPEAKER: I am not compel
ling, our position is easier, you. 
can say. But they must collect the 
facts and mention it.

(Interruptions) *

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): After 
collecting information, the Govern
ment will make a statement as early 
as possible.

( Interruptions) *

MR. Speaker: Don't record.
( Interruptions)

13.05 hrs.

Shri A. C. George and some other 
hon. Members then left the House.

DR. KARAN SINGH (Udhampur): 
Are they going to make a statement?

MR. SPEAKER; They are aware 
of it and they are trying . . .

( Interruptions)

SHRI RAVINDRA VARMA; I will 
request them to collect the informa
tion and make a statement. (Inter-  
ruptians)

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The matter raised toy
the hon. Leader of the Opposition is 
of extreme importance. There can 
be no greater matter of concern than, 
the situation that is prevailing or 
that has prevailed . . .

MR, SPEAKER: Has he not said1
all that?

SHRI SHYAMNANDAN MISHRA: 
He has. But is not the House entitled 
to know whether the situation has-

•Not recorded.
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been brought under control and if it 
has not been done, what steps have 
been taken to bring the situation 
under control? We are feeling con
cerned and agitated over it.

MB. SPEAKER: I am quite sure
that the Government is quite con
cerned . . .

(Interruptions)

MR. SPEAKER: I have no doubt
that the Minister will make a state
ment today if possible. But he has 
to collcct the facts. He cannot 
come . . .

RHR! C. M, STEPHEN: There I
w a n t  to make a submission and tell 
the House one thing. It is not as if 
the Gjvernment was taken by sur
prise. I want to tell the House what 
happened. I spoke to the Prime 
Minister last evening. Then I spoke 
to the Home Minister  ̂ then I spoke 
to the Home Secretary. They had 
the whole time before them. Now it 
is one o'clock today.

MR. SPEAKER: You have men
tioned it already.
13.07 hrs.

SHRI C. M. STEPHEN- They 
should not take the House that way. 
They should not behave as if they 
have no ears and eyes. This House 
is entitled to know what has really 
happened there. The House must be 
told about it. Tomorrow is Friday. 
It must be told to this House, what 
hag happened today. They must not 
sit on it like that. I would ask 
you to give a definite direction to the 
Government to make a statement.

SHRI K. LAKKAPPA: There are 
conventions . . . (Interruptions)

MR. SPEAKER: There are con
ventions, but there cannot be con
vulsion*.

SHRI K, LAKKAPPA: Kindly ask 
the Government . . . (Interruptions)

RE: REPORTED DISCLOSURE'
MADE BY FORMER U. S. AMBAS
SADOR ABOUT SHRIMATI INDIRA 
GANDHI HAVING RECEIVED U.S. 
MONEY.

w r  mn «pr (fosft *nrr) : irrawr 
srijtair, <rn£far ^ 5fr*n  ̂trw *»t
fcretft ffcnsft t  fa * *  ife rr nt«ft # aft to r 
fcm v,o v QwtlrsT #

arm fawitarc fcm, ^  snp *nwT
$ fa vt *  w W  w w  f e w  

sm 1 t o i t  w  vi wtar «Pt*rr 1 
xrirfrvr # fwrt srer F̂rT̂ 'r fâ rr $ 
tfk «PT nTTRT | ........
MR. SPEAKER: That is not a

small matter.

SHRI C. M. STEPHEN: It has been 
raised yesterday.

SHRI KANWAR LAL GUPTA; It 
amounts to treason, a crime. (Inter- 
ruptions) The Government should 
accept a full-fledged discussion. Mrs. 
Indira Gandhi has denied it. But it 
is her habit. (Interruptions)

SHRI C. M. STEPHEN: I am on a 
point of order. He is making certain 
statements which are definitely defa
matory and incriminatory. If he has 
given notice, of course, he is entitled 
to do that.

MR. SPEAKER: He has given no
tice today.

SHRI KANWAR LAL GUPTA: 
Shrimati Indira Gandhi has denied it. 
There is no point in her denial. She 
has been denying so many things. 
This is a very serious matter.

MR. SPEAKER: There is a flood
of notices under rule 184, under rule 
193 and Calling Attention notices 
also. 1 will list the matter before the 
Business Advisory Committee this 
evening. I think, this matter cannot 
be dealt with under rule 197. It 
should be either under rule 193 or- 
rule 184.
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former U.S. Ambassador 
about Smt. Indira Gandhi
having received U.S. money 

SHRI KANWAR LAL GUPTA; We 
want a fulLfledged discussion.

«sfr w n m  (*r«frr) :
Jtrr hto vrcsx I 1 j®  imfWt
qft ?3n3r?r ^  ^  ^

f  I q* KVS ft 3Mt $ % WTotrtfo
ti^o i^Tt am £ fari wr r̂r Tfr t
^  -tto lr sfc-n srmr ssrft 1 1 »r? snf 
sfa f —art̂ ff «Pt to*  %HTjnf|rTr 1 ^
ft ?«rmr ?r srra 1 <Ht «n̂ f f  1 ?sr srsr 

|, imbm  vfsr 1  *tjv *w
x|—zrf ft m w  1 1 wi<t fr* *rff 1

MR SPEAKER: I have accepted
that it is a matter of great import
ance. This morning, 1 contacted the 
Prime Minister. I thought there was 
no point in discussing the matter 
without getting the book. I have 
requested 1he Prime Minister to get 
the book so that there could be a 
truthful discussion, not a wild dis
cussion, so that we may get all the 
material. Let all the sides have an 
opportunity of getting, collecting, all 
the material. I do not merely want 
the members to shout against one 
another . . . (Interruptions) 1 do 
not know who is a CIA agent and 
who is not. The matter is of very 
great importance. If it is true, it is 
one thing. If it is false, it is a slur on 
our country. II it is true, it is a sale 
of our country’s prestige. Therefore, 

"I am going to take a* very serious 
note of it. I will give the House full 
opportunity to discuss it. I have re
quested the Prime Minister to get 
the book and he has promised to get 
St.

TMT JIITHiq (TTTÔ V) : WBTCT
t  wrr̂ t ? fa srm *ra

qftftmr fa wrft Jimm faer srrti 1 
377 *f CnfT 3 ^  fclTT............

MH. SPliAKER; We are going to 
have a discussion on that.

tw wirmer ■■ ^  wnift srs 
tro# flwfor £5 , Tw
% *iwr *rr #fa*r vnmnft % ttt %vn w ,  
XIX «f€T i («nrerm)

«r> Hww f«rf (vrTfsr^) : w«*wr
^  3TR % *TR VT *STH JnW SIT

TfT % 3 *rr»wt t o t  wnprr g 1
4  arttar «Ft «n# w m  «tt qr̂ S- w r  
vm  1 (wrw*) tnp wrrft <t<s?t w  $, ^  

fô rr | far ‘sftfj1 ^ *r$r
fwr <qT, *̂f ^  % faq $5T «rr 1

(wrtu*)
MR. SPEAKER; You seem to think 

that the House can be taken like 
that. You give notice.

SHRI SHYAMNANDAN MISHRA: 
This is a very serious matier.

MR. SPEAKER: Let him give in
writing.

(Interruptions)

13.12 hrs.
PAPERS LAID ON THE TABLE 

S ta tem en t re : su pp ly  op C o a l t o  
T herm al P ow er  s ta tion s  

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): I beg 
to lay on the Table a statement 
(Hindi and English versions) regar
ding supply of coal to Thermal Power 
Stations. [Placed in Library. See 
No. LT-4267-79.]
N o t if ica t io n  under P assp orts A c t , 

1967.
THE MINISTER OF STATE IN 

THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the 
Table a copy of the Passport (Second 
Amendment) Rules, 1979 (Hindi and 
English versions) published in Noti
fication No. G.S.R. 82(E) in Gazette 
of India dated the 28th February, 
1979, under sub-section (3) of section 
24 of the Passports Act, 1967. [Placed 
in Library. See No. LT-4268/79.]
R eport op the Court op  Inquiry on
ACCIDENT AT CENTRAL SAUNDA COLLIERY

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); I beg 
to lay on the Table a copy of the Re.
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•port (Hindi and English versions) of 
the Court of Inquiry on the accident 
which occurred on the 16th Septem
ber, 1976 at the Central Saunda Col
liery. [Placed in Library. See No. 
LT-4269/79].

N o tif ica tio n s  under M a jo r  P o r t  
T ru sts  A ct, 1963, M erchant Shipping 
Act,, 1958, R eview s o n  and A n n u a l 
R ep orts o f  Indian Roajd C o n stru c 
t io n  C orp ora tion  Ltd., N ew  D e lh i 
f o r  1977-78 and Cochin Shipyard Ltd., 

C och in  f o r  1977-78

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): I beg to lay 

on the Table:—

( 1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 122 of the Major Port Trusts 
Act, 1963: —

(i) The Tuticorin Port Trust 
(Procedure at Board Meeting) 
Rules, 1979, published in Noti
fication No. G.S.R. 94 (E) in 
Gazette of India dated the 1st 
■March, 1979.

(ii) The Board of Trustees of 
the Port of Tuticorin (Payment 
•of Fees and Allowances to Trus
tees) Rules, 1979, published in 
Notification No. G.S.R. 95 (E) in 
Gazette of India dated the 1st 
March, 1979.

[Placed in Library. See No. LT- 
4270/79].

(2) A copy each of the follow
ing Notifications (Hindi and Eng
lish versions) under sub-section 
(3) of section 458 of the Merchant 

Shipping Act, 1958:—

of India dated the 10t.h March, 
1979.

(ii) The Merchant Shipping 
(Registration of sailing Vessels) 
Amendment Rules, 1979, publish
ed in Notification No. G.S.R. 386 
in Gazette of India dated the 10th 
March, 1979.
[Placed in Library. See No. LT- 
4271/79].

(3) A copy each of the following 
papers (Hindi and English versions) 
under sub-section ( 1 ) of section 
619A of the Companies Act, 1956: —

(a) (i) Review by the Govern
ment on the working of the In
dian Road Construction Corpora
tion Limited, New Delhi, for the 
year 1977-78.

(ii) Annual Report of the In
dian Road Construction Corpora
tion Limited, New Delhi, for the 
year 1977-78 along with the Audi
ted Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

IPlaced in Library. See No. LT- 
4272/79].

(b) (i) Review by the Gov
ernment on the working of the 
Cochin Shipyard Limited, Cochin, 
for the year 1977-78.

(ii) Annual Repost o f  the 
Cochin Shipyard Limited, Cochin, 
for the year 1977-78 along with 
the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.
[Placed in Library. See No. LT- 
4273/79].

R ev iew  on and A nn ual R ep ort  o r  
O rissa  R oad  T ra n sp ort C om pany 
Ltd., Berham pur (G axjam ) f o r  1975- 
76 and D ir e c to r ’s R ep ort  th ereon  
and a  S ta tem en t f o r  d e la y  in  la y in g  

th e  Papers

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS

(i) The Merchant Shipping
(Examination of Engineers in the 
Merchant Navy) Amendment
Rules, 1979, published in Noti
fication No. G.S.R. 385 in Gazette
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(SHRI SHEO NARAIN): I beg to lay
on the Table: —

(1) A copy each of the follow
ing papers (Hindi and Fnglish ver
sions) under sub-section ( 1 ) of 
section 619A of the Companies Act, 
1956 :—

(i) Review by tho Govern
ment on the working of the 
Orissa Road Transport Company 
Limited, Berhampur (Ganjam) 
for the year 3975*76.

(ii) Annual Report of the 
' Orissa Road Transport Company
Limited, Berhampur (Ganjam) 
for the year 1975-76.
[Placed in Library. See No. LT- 
4274/791.

(iii) Director’s Report and 
statement of accounts for 1he 
year 1975,76 of the Orissa Road 
Transport Company Limited, 
Berhampur (Ganjam) and the 
comments of the Comptroller 
and Auditor General thereon.
(2) A statement (Hindi and 

English versions) showing reasons 
lor delay in laying the papers 
mentioned at (1 ) above.
[Placed in Library. See No. LT- 
4275/791.

MR. SPEAKER: What is your point 
of order?

SHRI MOHD. SHAFI QURESHI 
(Anantnag): My point of order is, 
you allow Members to raise points 
under Rule 377, but the trouble is 
that when I speak, the mike is put 
off so that you don’t hear. It is being 
deliberately done by these people, 
because they want to hear the other 
side and not my side.

My point is this. The idea is not 
only to recite, like parrots, what is 
happening; you have to give a direc
tion to the Ministry and the Ministry 
•hould inform either the Minister or

you. My problem is, you were kind , 
enough to permit me to raise an Issue 
under Rule 377 about the happenings 
in Srinagar and Jammu St Kash
mir-----

MR. SPEAKER: Have you given
notice?

SHRI MOHD. SHAFI QURESHI: 
Five days have passed, but what has 
happened? Today we have got re
ports from the newspapers that more 
than 3000 houses belonging to the 
Jamait-LIslami . . .

MR. SPEAKER: Have you given
notice?

SHRI MOHD. SHAFI QURESHI: 
My point is, if the Minister concern
ed, that is the Home Minister, had 
taken the matter seriously—because 
it was raised in the House—he would 
have made some enquiries about 
what ha.s happened in Srinagar and 
what has happened in Jammu & 
Kashmir, but nothing of the kind is 
happening. So, I would like to know 
from you whether the submissions- 
made under 377 have any effect on 
the Government or it is just like 
water on the duck’s back and nothing 
happens, nothing comes out of it. So, 
how do I know? Where do I go? 
You will not allow me to move an 
adjournment motion on this; you will 
not. allow me to raise it , under 377 
without notice. But the valley is 
burnt. Three thousand houses, for 
the first time in Kashmir, have been 
burnt, two people have been burnt 
alive and more than 5000 cattle have 
been bumf alive. Is this not a seri
ous matter?

MR. SPEAKER: Yes, it is a serious 
matter.

SHRI MOHD. SHAFI QURESHlJ 
But the Government is sleeping.

MR. SPEAKER: Now we come to  
the Calling Attention.

(Interruptions)
MR. SPEAKER: Please give noticfr 

first.
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SHJRI SURENDRX BIKEAM (Shah, 
jahanpur): Today X have given notice 
to your Secretary.

MR. SPEAKER: Then it is all
Tight; I will look into the matter.

wfct finw: A' i?t *r̂ t w#
*ift *rr «nr fafww *ra®r $r® Sft ftaf

*?# ^ tt stptf i ( ww-
«ro ) <t?T W fT — ’wj’f f a  Tt* «rc jfsrcr
3  T& W ftjr «t*T TT5T * * *  <P?K ift  <T1i*
f^PTT tftr  *jp 'TRT ^  <?fr fosfTOfr f « M <
m  ^ f»T5TT t V W1W1 m> Vfft
fawr *n fi> * f  s w t  *rnrr <rr
4(5̂  i ^ o 'f t o  ift = m  % «ik*J w w t frr
*rfa?r <rnr #  i?$t arest f f a w  1 w  f w r  

<ft*rn f 1 9 7 8  q « if$?rcfim r«rT  
■tfta qinfofe frrarr vx in# ipp
*  *rrft v r  f t r *  j n ,  fry  « t̂ fjfrr
M t e ft  3 0  ffo  * k r  < jir  1 ^ 0  'fro irojwrftyi 
ift #arr «it 1 tftt *r*r ift «ratr % « fk  «rnr w  
*m n ? i?r t a f 1

MR. SPEAKER:-* Why don’t you 
;give notice to me? I could have sent 
it to the Home Ministry.

You are treating this as 1st April 
business. If it had happened on 1st 
-April . . .

AN HON. MEMBER: He says he
lias already submitted a notice to 
Tour Secretary.

&R. SPEAKER: No, no. No notice 
lias come to me: he has not given it. 
So, you please give notice.

18.20 h*».

I S hri D hirKndranath B asu in the 
Chair}

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
' Unprecedented Power Crisis in  

West Bkngal

DR. SARADISH ROY (Bolpur): I 
the attention o f the Minister of 

Energy to the following matter of 
Urgant public importance and request 
that he may mafce a statement there
on:

“The reported serious situation 
arising as a result of unprecedent
ed power crisis in West Bengal 
resulting in closure of many indus
trial units and practically hitting 
people in all walks of life in the 
State.”

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): Mr.

Chairman, Sir, 1 fully share the 
anxiety and concern expressed by 
Hon’ble Members through the Calling 
Attention notice about the serious 
situation that has developed in West 
Bengal as a result of the breakdown 
in the power supply to various consu
mers, particularly in such a heavy 
load’ centre like greater Calcutta. In 
a State where over 1300 MW of ins
talled capacity hag already been 
created, it is distressing to see that 
a« much as 575 MW should remain out 
of reach with a number of plants hav
ing simultaneously gone on ‘forced out
age’.

There are two major power stations 
under the West Bengal State Electri
city Board, namely Santaldih Ther
mal Power Station and Bandel Ther
mal Power Station, which together 
account for 880 MW of installed ca
pacity. Of this the availability is 
only 280 MWs. There i» another 
Power Station controlled by a sepa
rate organisation the Durgapur Pro
ject Limited under the State Govern
ment where the availability i8 re
duced by another 175 MW. With a 
total loss of 575 MWs, the available 
capacity is only of the order of 726 
MWs. Keeping in view that thermal 
station capacity utilisation can rarely 
be above 65 per cent it will be well 
nigh Impossible to meet a peak load 
of more thafti 900 MW which is the 
system requirement today. I can 
well imagine the inconvenience and 
hardships to the public, loss of indus
trial production and the damage to 
the economy. While the Centre cat* 
extend its help and co-operation in 
resolving any technical problems, It 
is only the State Government and the 
State Electricity Board, with their
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direct responsibility for power gene
ration and distribution, which can 
identify the major problems be they 
organisational, technical or opera
tional, affecting the power sector and 
take remedial action before further 
damage is done.

Sir, rtily the other day we discus
sed in this House the power situation 
in West Bengal through a similar 
Calling Attention notice and it will 
b?ar reiteration that unless better 
maintenance and operation of the 
power stations is achieved, industrial 
relation and organisational discipline 
improves and coordination among the 
different power supply organisations 
in the State is brought about, the 
power supply position cannot be im
proved. I have asked the Member 
(Operations) of the Central Electri
city Authority to go to Calcutta im
mediately and offer whatever expert 
and technical assistance that the 
State may need and sit with the engi
neers an(* management of the power 
supply organisations to identify spe
cific difficulties which can lend them
selves to immediate remedies. But 
as I have mentioned the basic prob
lem ig long term. It requires disci
plined and concerted activity to im
prove the operation and maintenance 
of existing planls and also to com
plete on-going project  ̂ which have 
long been started and »re being cons
tantly delayed. If there are cons
traints in the availability of spare 
parts, coal or oil, the Centre will do 
all it can to "help the State Govern
ment to see that such constraints are 
removed. ^Not long ago the Central 
^Electricity Authority had examined 
through an Expert Committee ways 
to mi'aimi-se time on maintenance and 
Suggestions to reduce down-time on 
repairs and rectification have also 
been made from time to time. There 
is need for an urgency and a 'sense 
of involvement of all decision mak
ing authorities to implement these

recommendations for better utilisation 
of capacity.

Sir, it is not my'intention to find 
fault with organisations. It is too 
serious a problem. Our effortg are 
to 6ee how we can provide relief to 
the State which is passing through a 
difficult situation. I would like to in
form the House that we are trying 
to get assistance, atleast to the ex
tent of 40 MW from Orissa and about 
60 MW of'off peak power from Nor
thern Regional Electricity System. 
The DVC on its part will do every
thing possible to keep up the presort 
supply of 60 MW if not improve up
on it. But whatever assistance we 
can get from all these sources, it 
should not be forgotten that the units 
on outages in West Bengal should be 
brought back within the quickest 
possible time. Any help and coope
ration that they require from the 
Centre, from our technical experts
and others will be forthcoming 
readily. Before I conclude I would 
like to take this opportunity to urge 
that thg area of power generation 
should be insulated from inter-unicta 
and intra-union rivalries as 1 am told 
that in certain power stations, power 
generation is affected by such prob
lems also.

I have spoken to the Chief Minister 
of West Bengal and assured hinj. that 
we on our part will give him all pos
sible help and cooperation to restore 
normal power supply in West Bengal.

DR. SARADISH ROY: Mr. Chair
man, Sir, last week we had discussed 
the issue of power shortage in West 
Bengal on a call-atte*ntion notice. So, 
I do not like to go into detail and 
repeat the aspects which were dealt 
with last week.

In the statement, the hon. Minister 
has mentioned about 'coordination 
amotag the different power supply 
organisations in the State’; In West 
Bengal power is supplied by . lour 
organisations. OneT£ the StfcteElec-
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tricity Board; its capacity 'is 704 MW; 
now it is generating only 215 to 250 
MWi "fEe second is the Calcutta 
Electric Supply Corporation; its 
generating capacity is 450 MW, but 
it is now producing only 250 MW a 
day; recently it has come down to 
150 to 180 MW* The third is the DVC 
which produces about 1400 MW; it 
used to supply 90 MW a day to the 
West Bengal system; now in the Mi
nister’s statement it ig stated that it 
is 60 MW; but actually DVC is sup
plying gomg 30 MW only. The fourth 
i® the Durgapur Projects Limited, a 
West Bengal Government undertak
ing; it has to produce 285 MW a day; 
now it is producing "70 to 80 MW. 
After the establishment of the Left 
Front Government, these four gene
rating units have developed a system 
of coordination among them; it has 
been there for the last two years. But 
these unfortunate things have hap
pened due to the simultaneous break
down of some of the units, specially 
in Santaldih and Bandel. The three 
unit, of Santaldi have been supplied 
by BHEL; the third unit, though it is 
installed and generation is there, 
even today has not been handed over 
bv PH EL to the State Electricity 
Poard, that is. there is some snag in 
the operation of this Unit. In this 
connection. I- may mention that the 
hon. Minister, a few days ago, in
augurated another unit at Chandra- 
pura, a D.V.C. Unit. But the next 
day that unit broke down. That has 
also been supplied from BHEL. So, 
it must be examine(T whether in the 
case of these generating sets sup
plied by the BHEL three at Santaldih 
and one at Chandrâ Sfita which broke 
down within 24 hours of its inaugu
ration by the hon. Minister of Energy, 
there is any snag, any manufacturing 
defect, and if there is any defect, it 
should be rectified immediately. That 
is my main point.

Out of these four units it is a fact 
that there has been a simultaneous 
breakdown of some of the Units. One 
of the reason  ̂ is inferior quality of 
coal supplied, the Calcutta Electric

.^Supply Corporation used to supply 
' 250 MW, but now it is supplying only 

150 MW. Only yesterday a report 
has come out in the West Bengal 
papers that they have got a very small 
quantity of coal in their stock. Due 
to shortage and inferior quality of 
coal supplied to thisjunit, their gene
rating capacity has come down. The 
Minister of Energy should look into 
it whether shortage and supply of in* 
ferior quality of coal are the reasons 
why the Calcutta Electric Supply 
Corporation, with its optimum capa
city of 450 MW, are now supplying 
only 150 to 180 MW. Due to th’is 
failure, the economy of West Bengal 
is completery shattered. All their in
dustries have been closed down. The- 
whole economy h% been paralysed. 
Not only have the export industries 
been affected, but the workers have 
to suffer'because of the cut in their 
weekly wage bill—because of enforc
ed lay-oU due to shortage of power 
in that region. Sir, the total supply 
was expected to be 1200 MW. Now it

only 850 MW.

In this connection,'I must say that 
the Hon’bU Minister has stated m his 
statement that on-going projects are 
not being implemented. In this con
nection I may alr;o mention how the 
on-going protects are being imple
mented. In Santaldih, 3rd Unit was 
to have been commissioned in Decem
ber, *.976—it was to be done by the 
last regime. It was delayed. The 
only thing? ir thr+ it wa? towards 
the end of' 1978 that this unit was 
commissioned. So, there is a gap of 
two years, for the third unit. Then, 
Sir, Santaldih, 4th Unit—this ig an 
on-going project—thi*. was *° Have 
started operation in June 1977. Now 
even by early 1978. we have not been 
able, to do it. These on-going pro
jects were not being implemented by 
the previous regime.

Bandel, 5th Unit as per schedule, 
should have been commissioned in 
March 1978. However, the time was 
extended upto June,‘ 1979. Now the 
date has further been extended. That:
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means the previous regime has not 
been doing anything for the project. 
For the Kolaghat, 1st Unit was to 
have commissioned by the 5th Plan 
period. It was only in December that 
it couki start working. It wag pro
vided in the Fifth Plan period that 
this first unit would be completed 
and would be in working condition. 
But, it has been deferred and defer
red. For the 2nd and 3rd units, the 
same is the position. The units 
should have been completed and com
missioned in the Sixth Plan period, that 
is during the first and second years of 
the Sixth Plan. Now It 
is only in one stage. So, the pre
vious regime has not implemented 
the on-going projects. Now position 
is that even if all the generating units 
function properly, even then, there 
wild be a shortage of power: In West 
Bengal zone, there i« a shortfall of 
power of 40 MW. This shortfall fs 
not new. Even from_J974 onwards, 
there was*'rationing of energy in West 
Bengal State. But, the previous re- 
gimê TWd frof taken any steps to aug
ment the generation of power ra
pidly. In this connection, I will gay 
that this* region is neglected lor a 
long time. If you come to western
e d  . .

MR. CHAIItMXffr You will please 
come to your question.

DR. SARADISH ROY: I am coming 
to the question. If you come to the 
Western-end, in Bombay, in 1956-57, 
the total generating capacity was 669 
thousand K.W. whereas in West 
Bengal, it was 838 thousand K.W. In 
1962, taking Maharashtra and Guja
rat, the total generating capacity was 
increase?* to 1482 thousand K.W. and 
in the West Bengal it was 753 thou
sand K.W. In 1967, in West Bengal, 
it went up to 1067 thousand K.W. 
But, in Bombay taking Maharashtra 
atod Gujarat together it went up to 
.1,952 thousand K.W. in 1967.

MR. CHAIRMAN: You will please 
put your question.

DR. SARADISH ROY: I am com
ing to my question. In 1975 in Guja
rat and Maharashtra, the total gene
rating capacity created was of the 
order of 2,836 K.W. whereas in West 
Bengal it is only 1,333 M.W.

So, Sir, my point is that the pre
vious regime in the last thirty years 
or so has not done anything in the 
Eastern regions compared to Western 
region towards the installed power 
generation, capacity in the Plan 
periods. The sa*ne thing persists now. 
Sir, the West Bengal government 
gave a plan estimate for development 
of power in West Bengal and there 
they proposeH 2175 MW extra capa
city to be created during t£e Sixth 
Five Year Plan. The Central Gov
ernment has rejected the idea on the 
plea that Farakka super-thermal 
power station, Tanughat hydel power 
station in Bihar and Chuka hydel 
power project in Bhutan' will be com
ing up. Sir, the Central Electricity 
Authority has recommended that 
generation of additional capacity is a 
must in West Bengal so a8 ta avoid 
shortage of power. The Central Gov
ernment has not given any indication 
of approval of those scKemes. I, 
therefore, would like to ask whether 
it is a fact or not that there wag a 
proposal from the Wait Bengal gov
ernment for generating additional 
new capacity of 2175 MW over artd 
above the on-going projects and, if 
so. whether Central government his 
given its consent to those things or 
not.

Secondly, the Minister has men
tioned about Orissa supply. It was 
arranged last year but now it is be
fog diverted through DVC and Bihar 
with the result that w? are not get
ting our proper supply. ((Interrup
tions)

Then, Sir, due to shortage of diesel 
many of the captive power stations 
cannot work to their full capacity. 
Will the hon’bie Minister look to this 
aspect and help in arranging reqirir" 
ed supply of diesel so that these 
captive power stations may achieve 
their full capacity.

12, 1979 power erttts 288
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Then. Six', not only electricity but 
also kerosene oil is notavailabl® In 
the villages.

SHRI P. RAMACHANDRAN: Do
you want me to answer to that also? 
( interruptions)

DK. SARADISH ROY: Many vil
lages still remain ir darkness be
cause o f  noh-avallaDlfuy of electricity 
and due to shortage o* supply of 
kerosene oiL I would like the Minis
ter to give an assurance on the ade
quate supply of kerosene also.

Then, Sir, it is welcome that the 
Central Government has given per
mission to the gas-turbine. It is in 
the process of installation. Even in 
respect of gasturbine the State Gov
ernment pressed the Central Govern
ment for more than one year to give 
sanction to purchase this by global 
tender but it was delayed by one 
year. Only recently it has arrived 
and it is being installed.

MR. CHAIRMAN: Please wind up 
now.

DR. SARADISH ROY: Sir, I have 
already mentioned regarding the 
functioning of the machinery and 
plants supplied by BHEL. The Mi
nister of Industry visited Calcutta 
the other day and it is heartening 
that he promised to send a team of 
experts from BHEL to inspect the 
units where there are frequent 
breakdowns.

Then, Sir, about supply of coal— 
not onfy coal but quality coal. So 
far as the quality of coal is concern
ed, because of the “ inferior quality, 
machinery gets affected very quickly. 
The machines come "unHer pressure 
and they get deteriorated due to . in
ferior quality of coal. With one more 
point, I have done. The Central 
Government has refused to sanction 
any nuclear" power plant for the
Eastern Region on the ground that 
there is aBundant supply of coal 
there in the Eastern region. But, 
this is not the situation. I have men
tioned already about Bombay and 
Gujarat In addition to their ther

mal and hydro power stations they 
have nuclear power plants. But you 
are not sanctioning any nuclear 
power plant for the astern region at 
all. I request the Government should 
take advance action to generate not 
only thermal and hydel power, but 
also nuclear power in Che eastern 
zone.

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
J ANESHWAR MISHRA): What
about solar power?

DR. SARADISH: ROY: I am grate
ful to the hon. Minister that he has 
been giving assurances to help the 
State Goernment. He has said about 
diversion of power from Orissa. He 
has not mentioned about Andhra 
Pradesh which* is mentioned in to
day’s newspapers. He has made men
tion only of the northern grid. He 
said that from Orissa power is di
verted to West Bengal, 1 wish to 
mention about DVC. It is a Central 
Government organisation. Its power 
generation capacity is reduced to less 
than 30 per cent. They should in
crease power production and they 
supply pass on power to West Ben
gal. From Orissp, U.P. and Andhra, 
power should be diverted to mitigate 
the immediate shortage in West 
Bengal. With these words I conclude.

SHRI P. RAMACHANDRAN: Sir,
what is it that I can reply? "He has 
made a long speech only trying to 
defend the West Behgal Government. 
He has iftatte long and tiring speech. 
He has mentioned about a number of 
things about which I may not be able 
to answer. About setting up of Ato
mic Station and gtepping up of kero
sene supply he has to put question to 
my colleague. The other thing is 
this. He was describing the per
formance of the generating units in 
the State. He said about 4 agencies 
supplying power. I want to 8ubmit 
one point. We do not want to escape 
from our responsibility at all. DVC 
is there only to help in times of 
emergency. Under the Act, it is not
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under any obligation to supply power. 
But at the same time they have al
ways tried to give frown 05 MW to 
100 MW of power. Whenever there 
is crisis in Calcutta they always try 
to come to their rescue and supply 
power.

DR. SARADISH ROY: You said
60 M.W. but they have supplied only 
30 M.W.

SHRI P. RAMACHANDRAN: They 
are trying to help whatever they can 
from DVC *0 Calcutta, and West 
Bengal. The other thing that he 
mentioned relate  ̂ to DPL CESC attd
the Electricity Board. They have got 
three agencie8 for generation and dis
tribution of power. One is DPL 
which is under State Government 
and the other is Electricity Board 
which is also there. DPL is under 
some other department. The Elec
tricity Board has Santaldih and 
Bandel power stations. DPL is, as 
I said, a separate unit. There has 
to be coordination so that full power 
generation can be made and power 
supplied to West Bengal.

Another point which he referred to 
is about the coal supply. I would 
like to draw the attention of the hon. 
Member to the fact that failure of 
the generating units is caused by a 
variety of reasons. 8 reasons are 
there for the power unit to go out 
of order. One of the 8 reasons is 
the quality of coal that is used. But 
that is a very verji minor aspect. 
There are various other reasons for 
any unit to go out of work. Accord
ing to some of the figures that we 
have collected, as you are aware, I 
may no in*, out that the movement of 
coal was the difficult proposition in 
that region. Now, there is some pro
blems in the movement of coal. That 
is why the coal stocks are low in the 
power stations. Otherwise whatever 
coal is needed, it is available at the 
pit.heads. It is the question of sup

ply. But the supply cannot be done 
by me. It is only the railways which 
are to move the coal from the pit
heads to the power stations. In 
spite of all these things, we have 
been supplying the coal with whatever 
wagons are available to the require
ments of these power stations. No 
power stations are closed or power 
generation affected for want of coal.

(Interruptions)

I am telling you this with whatever 
figures are available with me. (In
terruptions) And with regard to the 
loss of industrial production and other 
things, I take this opportunity to 
dispel from the minds of the hon. 
Members of this House that it is not 
because of the failure of power gene
ration that the country is losing 
thousands of crores of rupees on in
dustrial production. It is wrong. 
Power failure is not the only reason 
for the loss of industrial production. 
Tho power consumption in any indus
try ranges between 6 per cent and
10 per cent and according to the 
figures that 1 have, if the production 
of power of a 100 megawatt is lost 
for 24 hours in a day—no industry 
works all the 24 hours and only a
few industries are working—the loss 
of production due to failure of power 
will be only about Rs. 50 lakhs. That 
is all for a 100 megawatt. If it is 
1 megawatt, the loss per day will be 
only Rs, 20,000, Some wrong impres
sion has been created in the country 
that because of the power failure, there’ 
i>s a loss of industrial production worth 
at out Rs. 4,000 to Rs. 5,000 crores. 
It is absolutely wrong. As I told you, 
in Calcutta, the total shortage per day 
ranges between 50 megawatt and 200 
megawatt. The highest shortage was 
about 200 megawatt. If this highest 
shortage takes place, that is, per day 
for the whole 24 houts, the loss wilt 
be Rs. 1.0 crore, if the industries ruit 
all the 24 hours.

DR. SARADISH ROY: I* it a small 
amount?
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SHRI p. RAMACHANDRAN: Even
ladBt year, that is 1977-78, in the entire 
country—we have collected informa
tion from the industries also—the loss 
in the industrial production for want 
of ipower is not more than 200 crores 
of rupees: I can assure this House 
that these are the figures. • (Interrup
tions) It may be due to various 
reasons . . .  (Interruptions)

MR. CHAIRMAN: Let the hon.
Minister complete his reply.

(Interruptions)
SHRI P RAMACHANDRAN: I am 

prepared to answer any question. I 
am trying to remove the misconcep
tion in the minds of the people that 
the loss in the industrial production 
is only due to power failure. That is 
not the cnse. That is what I arr. try
ing to explain. There may be lack 
of supply of raw materials, there may 
be transport problems, there may be 
various other reasons. But why do 
you say that only be^m**'' of power 
failure, the entire industrial produc
tion is lost in the country. That is 
a wrong misconception. I want to 
remove that misconception.

PROP. DJJLIP CHAKRAVARTY 
'Calcutta South): The figures are

also not correct.

SHRI p . RAMACHANDRAN: May 
be. i would like to take the correct 
figures if you give.

PROP. DILIP CHAKRAVARTY: 
Regarding jute factories also, if there 
is no power supply, there will be a 
loss to the tune of Rs. 1,700 per ton 
per day. The jute industry produces 
about 5,700 tonnes of jute per day. 
This is only because of the loss of 
power. You can varify this.

SHRI P. RAMACHANDRAN: If
you are prepared to furnish the 
correct figures, I would also consider 
them.

The other point that wag made 
Wa* about the non-sanctioning of new 
Projects in West Bengal. As I ex
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plained earlier, you have got 1300 
megawatts of installed capacity in the 
West Bengal Electricity Board, DPL 
and CFD. There are also other 
schemes sanctioned. For Kolaghat, 
three units are sanctioned. There is
0 pending unit in DPL as also Bandel. 
These units were sanctioned 6-7 
years ago, tout you have not com
pleted them. What is the shortage 
of power today in West Bengal? It 
Is not more than at the worst days 
300 megawatts. Today if these units 
are commissioned, your installed 
rapacity will go up by another 500 
to 600 megawatts. Where is the ques
tion of shortage? Ii told you last 
time in the House that if required, 
vfe will not. stand i*n the way of 
sanctioning more units, provided you 
have got enough resources for it. The 
units isanctioned in 1972, 1973 and 
1974 in DPL and the Electricity Board 
have not been completed. What is 
the use of my sanctioning new 
schemes. If you commission these 
projects and still prove that there is 
shortage of power, the Central Gov. 
ernment will not stand in the way 
o{ sanctioning new projects. The 
machines are already available in 
DPL, but the civil works are not 
completed. What have I to do? It 
\<? the State Government’s responsi
bility: they have to commission the 
projects. We can commission thermal 
power stations elsewhere in 4 years, 
5 years, or 5J years, w h y should we 
take more time in West Bengal. It 
is not that I blame anybody, but it 
is a question of realising th ’ res
ponsibility and seeing that siippages 
are avoided and schemes are com
pleted in time.

DR. SARADXSH ROY: Even if
these ^ e  units are commissioned, at 
the end of tb* 6th Plan, there will 
be shortage of power. The on-going 
projects should, therefore, be com
pleted as proposed bv the West °engal 
Government. The fault doe# not lie 
with the present Government . . .

SHRI P. RAMACHANDRAN: You 
ere free to criticise the past Gcvem.



APRIL 12, 1979 in West Bengal 296
(CA)

295 Unprecedented 
power crisis

(Shri P. Ramachandran]
ment; it is your privilege to do that 
sad you have already devoted enough 
time in criticising the past Govern
ment. I have no quarrel with you on 
that. My point is that the Central 
Government will help you in sanc
tioning more schemes provided you 
complete all the on-going schemes on 
time and still if you find that there 
is shortage of power, definitely we 
will see that new schemes are sanc
tioned.

DR. SARADISH ROY: In reply to 
West Bengal Government’s proposal 
for sanctioning extra power units, 
the reply from the Centre was that 
Tarakka was coming up and that they 
would get power from Tanughat in 
Bihar and Chuka in Bhutan. The 
point of the West Bengal Government 
is that they would not like to depend 
on power from Bhutan etc. to meet 
their requirements.

SHRI P. HAMACHANDRAN: They 
will get power from these sources, 
but in spite of that if they still want 
some projects, we will consider that.
I have not said ‘No’. The only thing 
is that Government will see whether 
by sanctioning new schemes alone 
your problem can be solved or by 
operating the existing units to the 
best capacity possible.

AN HON. MEMBER: We want
power from you.

SHRI P. RAMACHANDRAN: That 
is all right. We will try to give you. 
That is why. we are trying to get 
some power from Orissa. I have al
ready talked to U.P. friends; and we 
are trying to get some power from 
U.P. From there, it will be supplied 
to Bihar; and from there, we will see 
that some power from DVC is trans. 
ferred to West Bengal. We are mak
ing arrangements in this respect. I 
have deputed one person to go to 
Calcutta. He has already left. So, 
all 'these things I have done. So, I 
am tryfng to do whatever is possible 
to see that Calcutta is also helped.

But, unfortunately, if machines are 
failed, we cannot help it. Even to 
put back those machines, it takes a 
longer time. That is why, we havt 
established certain norms and some 
poin's for the State Electricity Board 
to follo ;r so that these machines an 
be put back into operation. I think
I have tried to cover all the points.

DR. SARADISH ROY: There is a 
break-down of the Chanderpura 
Power Plant.

SHRI P. RAMACHANDRAN; When 
a new unit is commissioned, after a 
couple of days, it will be taken out 
for examination to see whether all 
parts are functioning properly. It is 
only in that way that it was taken 
out, because it generated power. After 
a few days, it will be taken out to 
see whether it is working properly 
or not or anything has gone wrong. 
Then o n ly  it will be put back into 
operation. It is in that context that 
a new machine is taken out.

* r r p , feirsft $  ft sr^r arf
ef»T i  1 faita iKwrarT fa w  fo, nnrsn 

;srsnnr t o t  1 1 w  *  s i t  #  r n v f t a  *reft 3ft 
 ̂ sraw 1 jfpsppfrr jt fsrarsft f  cTJft srrft 1 

fsRT sjfJjwrqr £ 1
sfT JTff fezf f  ^  *r arfs sanranr s j w t *  

r 1 1 spr-
jrrcvTTfy T O  £  3 ? #  «TT f 'F T O  'T **i

(TT̂ rrMW i\ TO t  f3RTV 
3 1 1 sfomrt * yPR xxtk

^ ! t t  t  S fssrsfr Ir f  > 3 vr*  i ft  
srs 1 1 ?r»r* t  «rrc> f̂«?T5r ^  sptot I  ?ft 
sfr»ff w ssnrft ^ r'T T  «ft $  tm r
t o t ? r f m w t «  sfnr?ft 1 v g r v r n f  
H f«r3T5ft wgi 1 1 ?r?t w r p r t

arrsflf gtfw er
ftn * ar^t fararcfV ?r$f fasf 1 1 farsrsfT $  

<n*ff % v t  «TTjft fwmx 1 1 1% til m w r  
j f f f  <rr T?r |  fsrarefr ?r$r |  \ 
vNt sjT5sr*?r «P5raRTT 3 $ 1

3ft 3TWR fTOT TOT | f*P VWVm VT

$ ?rt a nt #  *r^t w  f  vwirta 
«pt *r*T5rar sr^f» |  ft

arft it iw  'TmT, sftonc trnn:, sitct ŝr*fr 
, m  *wr imft % & nm ^

ft TPi- fS *** r_#>---- ft ># »..»• • • ...... ,-‘-iHHtjTj <pWT IWWI 'n Vff flllTtFWW



297 Unprecedented CHAITKA 22, 1901 (SAKA) in West Bengal 298
power crisis

% ? wgt sR?rr * n % ,  arr|
w? ^  farfiw f t  * m w  ftrf H f f i  % »
*r?spftv *raft 'i r t w f a n  $ a p g t —
“ f a j B  h r  sr*rrar *w f t  sr*jai w w r n f f  
wt <m ^arer t p r t  i t t v r  ?wt tt®*t fiRatft titi 
ift a>r*ff ^ $  f w m o ; f t ,
w M  f t  m  sw u i^iw t o  — <s«rr « k  *r f « r *  

swarrct ^ r w  *ft  t  f t  arc $  
•pfffa f ^ ? r  v  s?«nar* « r k  farcrcwr tit 
f ip ftn r t t ^  «pt $1  w f  r «Ptirfr w r f  aft

Tft !«WPt 5TT«T5TT fwfr g# $ I J® 
ftn tfB JI 11 * ? t  ?ft®«ftol3rtTo apV f a f a F ^
$ i *rs<i afeft # q f*r qrrar s rH  ®: «rt£<fitf?rart
a m *  q w  T5# gp f  1 * f  %*r v?t $' 
f a x  1 1 * m t  <n€f t f k  #>re«T «fT a^apr 
vtct ^ fwj I

14.00 hrs.
aftaaftfasr^ * P f t f  ? «rf *nrra *  r a f  w$£t 

«R t I «m  «r? £2TT*T 1$ ? ^  $ fft 7m  
<ftt«prfrrat «Pt titf m l ^  % t f  srft fa tft  

w t  * t  araf ^ f  ^  *  ?

T̂fT W*F ajfalHir *PT 53T3P6T I f®
fe a rt^ r f  i ^ r  f^*rhpqr $  srfb *r ft  v t  arcsn; 
5Fr T#I?T I 91£ ?T?t I 1 TO®!? I
*rf *fi ?pt f a f a r f t   ̂ spy |—

DR. SARADISH ROY: On a point 
of order. The Chief Minister of West 
Bengal is not here. Can he criticise 
him, in his absence.

*ft atarfaf tit *rfon: *?t ̂ rr sfr 
«ft# t  w  *Ttirf ^  1 1  v t f s r r M
* r U  « m r t (  ^  f r  3rmt 1 1  t 2 [ f W t
^  &  t  >
s t t  I ?2TO ^  ?T|t ^  11 ^m vtw gw  
*zm »r?if 11 êt *t?i* % TO it

^̂ NTlTsft # arr^r ̂  11 t?t *m?t ^ 
n y n j t  ^ *n  T f t  |  | ^
finnsft & wont €&> ^  ?t?ft 1 1

STT# apffTSV ^  | :

*W !ni> ftl^p Vrii VT iftr
$nfT5R #|?nc ?t?rr, ir t v th r v  ?W«ft 
^ WT tnRFTRHV <J*pTWPT ^ ^MR ?T̂ f
?̂tt «rtx tfwt ̂  fwWw f^?r wmf 

«  *«r «n»T w«r*r *r̂ lf wr m  
"ft tit 1 w 8 r  #  ^ o r  qrtflF f t  w w r  i

^  W ? R I 'SVGffl # h  W T  *TTT T m  T O P C  «Pt 
a nt ^  « m % « p < R T  sj^nnr «w

^  | r t w .:|  w f c  f r t  f  tn«rt5t aft M t i r d  t

farvNt # vt t gf | R̂fafir
*TR vtt WHiyft ?

*f'*T5 arPFTT vnpn'g" fk> v4vn9f
? ?w t arv? % tw n r f tr  f  ?ftr t  w  ^
T® ?

it?  ft«rf?r aprm ¥ t  arf?r ^  %w ^
fanrafT tit «P*ft a rr w r  a R t f t  t » fawaft tit 

»ft r̂aft an T t̂ 1 1 1  ’stprt ^it^tt
g ft? w nr ^?r 3  I w f t  «ntar 
*rn^?r Tft | far?r^T ff#*rpsr*wlf ?t t f t

u  . .

■. WŴWr- l»- — *
A  ^  aft 3TT?RT f  # #  

tit irtws .tit «nr? ?r ?> ®rr ??t«b ŝft n » a tf  «FTm  
t  ^ n f t  5tst? % jtt W TTfasNft ^  *rsr^ %■ 
fifitffft aPT iJWIH ^ T  I  5*r *TC *fTT^
j t t t  *rfa? w i w  irarr ,sn^ ?ft W 'W T waTT^t 
ĝ rr *jH flTTVt ersgramt ̂ it i

SHRI P. RAMACHANDRAN: I do 
not know if the hon. Member has 
iput any question. He is trying to 
say something about the functioning 
of the West Bengal Electricity Board 
and inter-union rivalry. As I said 
earlier, the Central government will 
try and help the needy West Bengal 
if there is any opportunity to help.

sft *vn ( s to r )  : ' r f w f t  w*m tit
spnrr *rr f a s #  ^  srrcr ?r arĝ r ar?r garfur w r
STT T̂T $ I ®: *T^ «TT SPTT «nft 'FTI
WRT«n i arfr ^rsnsft «m

»rsrr| i vr afrnr «rf>;-3TOr?t*m |, sftor 5'<it 
?t »rm  ̂vtr*. tt ajfs??TRT t̂rtt ti
m «rr «r^t ^t v$ 11 ?̂ 5T, w*r?rr*T, TTTarr# 
m f ?  war t  W I » n t f  w n f t m w t  

ft? aî r w  *tit* w t  q^ft m  11 vwr 
aftr fR>?r ftwaft «ft y rt trftsnftf iitw f t  

apiT-| ̂ ft>q a^yw aHt |f^T ̂  RTff fapwafV 
trarrarr aft ^ t  «w ^aV*r awt «reft 

% f ,  far^?r ?W5 <rt

amrEftfr^^firq: ^antf a t^  *5* * 
SrfwrfcPS ^  ^ m  a lt^  f  q$ftr?T# 

«^t ̂ T?r 11 spttti apt aif fawr jhctt 

apx f  ? (wwwai). ’FfW W sifw< 
?ft qap 4tfen ^rrl aft,̂  »  v f w   ̂
ift< <rw arf vtifflH v fFv fw t* 

r̂tEt ^ »n̂ am*t m  # fN«nr #  4 «rPw ?Wt 
tit w  '4^W0r va$ #  arf ̂  *r*f» 
tit m  ?pf m m t  #  ^  i
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SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): How .many times, 
the Chief Minister has already met. 
Look here, he is supporting me. You 
do not know the eography.

tt srrtcT 
$  ft> 7 ftr*r fwr 1 ^
foTff«r?r<TT 10 5 ^ ft *  w i H o t farxtft wrrft
V̂ TTtT̂ iRTT’TftWt I’tfFTT#5̂  5*
fc«rf?r ireer-wrer ft  Tft % 3ff z ft  ff «rfiqr̂  ffsff 
*  *?rr f a #  x h x  ip r t  w m  *fgft f o #  fa 
itnWr rr*rir fâ nrr | srr ftrw* fâ rr* *t 
5s* *n#t m * stftw mu ?^ftt
fW*rr fa  *  <s?n *r$r *p^ tt i

it 1 *r $re*T «P m m  *r *n? ̂ crnrit **r ̂ t t  
f  fa *r? ssfa fa*rr m m  % wffa tftS
arja1 wxi r w? m^wmx *r*fre faT f w  

stt Tfrr 1 1 T sr-mrr ^ * t t  f  fa  37 
to 2*ff % ^  ^ r̂ĝ r ferr srr |,

30 zrtrz ^  ^snfr*rf *r mz ft*rr *rm 1 1 
faff ftp? WtCT fa  tft°<ft«» (tjffo ) wft 
•Ft̂ famT ft  t I

SHRI KRISHNA CHANDRA HAL- 
DER: North Bengal is far away from 
Calcutta. (Interruptions)

eft HP* ftfl5 : iff f^mC farm 3 art *#- 
<srrfoff % ff*reH f, f, nx spttfffjflf 
itfk qnwrrarf ut jfsstt #fa?r ^oqtotnro 
>p ijsjt »r# srnra? f  fa T t'^m r qrsarr st 1 
A STRUTT fa apt€|-5T % | m m
$ 1 fft°'ft° (^tr°) t o t  f̂rT Tnrver &t
<rftrw*r «nmr totr *jsr ff^ r | if *r? 
?w5T?rT «rr,

SHRI KRISHNA CHANDRA HAL- 
DER: He speaks irrelevant.

«ft ?rw : I am telling the facts.
^ ?r> ¥tnffm «n %#oq>* 

^ 0  q& 7T wim t  f̂r?r vmr ^
^  SPTT ft; ST5TC % ftr?rft nfmft |

1 1 srnr (^ » )  ^
vm c ^  ?$ t ft; Ttnft »r?i? £ t o  ^  
|Nr% twr ft nf ?, 1 # znr m*m (f f% 
c’tamt»f3f% ^^5RTTWTTT^«ft «wr?r̂  
P̂f T̂ lr I «|pa< FT3T̂t »pr WFZ 1T1»?»T eft 

«nft wr ¥fr % i (wrrsrm) Tr̂ fcw, t̂rr
7 5 i^pr ?ft^ wwf # # f i r mn #  
f?r?R' 28 Ttt? T̂T § I

1 3 0 0  r̂̂ rrarrg fin r a t 
far. aT*r?rr so «p*t g f  j w  25 
fanrsfr ?r»ft | — farcr w r?  f t :  *er ^w?r
25 <nsfe sr?ff ^  fffff T?rr 1 1 it? trv i f j  
ar«T «rartrer | » w?rar | ft? *r$t vx  
fW fH  fa r  v *  &  s rtf ftr?r% w $  v t  tsr îm ^  

3t?t «rff?rm fa r  ? t, ^ ^ r r f r ^  w * * r i  $ ,  
fflfo«fto*rrto (tf f fo )  f f r v r r  ^  ft? 

ft«rf?r % irTTor f a r  | » f f w r r
qf?^rfft ^Tfrsr £  *rr«r «rn r ^  ^ f t  i  w R r  
f t i f f  5F> 3nr?r ssrftnrrr Trfjp? 1 f f f  ffl^r 
*ft 'f fm t o  % firo: f f t o T t o ^ r l *  ( ^ * r ° )  
ffrspR  w  *r? <Tf*nr 1 1

?rsr <tt ftrsr^t aft «Kffl | f %. s w  ^r^rr 
^rflr^t ^  r $  wrff *rnrfffJTf <tt ^ f r r  itpc 
to 1 1 $ ?k 3n r̂r m^rr | % qf^fft 
#»rr5r % ff forift vt ̂ tferff n wr vtt-vtZ 
ff»r |t r  «JJTT t  fft i  w tftr fftoqVofflf o 
(^ffo) wta ^ff^t ffT r̂rr ff*rnr?rr ff fairer 
^ceft 1 1 (w w ff )

<5ft v**t * *
ffra eft?: 7* 3tt-7f wrf̂ rr ? f% mft fffar?ilf ^ 
ffirrfff 3  i?r$ ~z*rtzK ^  «ft
^  t  wft t r ^  ŝ ct̂ ; fft ?Tjfr f  1

«ft ffnj, ft?5 : ^  staffer ffT^rn: v t wrrf 
^ r r  srr îTT % ft? ^ft^rtfr *  'rp=r % srfH ftf? H t 
•jTrr ̂  1 ar? %■ff'ff 7?rr «r»r̂ r | fp 'ftffffr
fVtrr ft> TT«rT ̂ ?n r v t ^  ^ f
*fiTWT ff F*nftrT ftr̂ r ̂  I ^ ^  ff?T ^ 
ffranrr ^  ftr Jftrt « jv  T e f  ^ t  ffT frrr  |  « f k

ftffft ssftT *TTff Vt ffTVTT f̂fT IT t  3̂ *1 
f f t ^  f  I

5ft farar % *f^r ^  ft* ^  t?t f f T V R  T f t v f t  
gfirrsrvtfanir^^ift i ^ftrH^Tsr^f ^ftoiftonTfo 
vr *nWfe I, r̂srftr qlVanft anrw ^  
wr|o (crffo) ^  »rar^fg| i aw qnff ?Nw ^  
:3T*T f̂t*ff ^  H ili ?ft ffTVTCt *TT ’3T*rff
fff^m ^  arm J>tt ffffw ^  ?nflf «n#t
t i

^ T T T ^ffTS TJH TlT^ ^ ftTW ITR ft f f ^ W ^ P
f f f f T ^ ^ s r ^  j r t f f t ^ f f m % wmff f t  w  
ffffff«r ftw ^ fr^rr *rz ?ff*Pt «rft̂ r»Jt f  ffnr 
W t  ?rrft? ^  ^  arrefr ^  ft? ^  «rr
*r^ *fars w f  ?rraT, argt ^  t o r  ^  ?t wr*r 

f̂f arrt ^ artf vnfqr̂ t 
Tff f»m  ̂ ffT̂ in: % wf
!Tff ftnrr i ftrff ?n  ̂ ^
fffff m?ft |  srVc snrc* ^  ftrq <t.n|yi'| r

w f  qft »Tf ? ?r> t v *  ^  ip?
n̂TrTT I



Srcr srw *r$ | ftr faff  % ot*
Sf tw  Fsntft vt tfirar ter f«r $ iftT 

fw fw r  fî nuR  | ?pc$

%ST 3 fiw*  TPRff 3 $RT ftpspsft VI titt 
w ro  #  «tar*3T fc f̂ nr̂ «ptt«t  Trwrf 

vr  tftor srar-«n??r ft *r**i t  t*r f«r?n:  $

iftt  VS AT? V TT5IT f,  aTFRT  ĉTT

|  fv *rnr «p> ̂ arr gr?r apt ̂ rtf  Ir  snfr  Ir 

smr̂rft %  tm % gr*r ?rtfj w  *rnrrr *f*$
% f̂rtr snrni qft vlffwrftr ter ¥t $  t farc[

*ht tit tfm r vm v *tpt3 $ ?

cftfnr im ar??r v% | fo  s*rr?T
aRrrr ̂rt rrrrirrf̂nF  tT̂rr̂ ̂ f?rrr fapn w zx 
*iz  tfzftnwrrgrr, fam  vrfff
*t sfr* if m* |tr, mi «PTt *ttot  *rro

5̂TT$f ? WTfar3*TnT>«TcTT<TT̂(Tm%fa 

VY* apprt WTf̂PTrT % 30* *fi  t I fTPT-T WtT

*f»T*T%  irm fn «srtr w ifw i Ir sttt •t̂

 ̂ ®pt ?nrf t* «p *ft% 11 ?*th  sftr 

t̂ptt 11 ??rf?iT[ A ̂ff̂rr ’stt̂ wt $ fa> TrrrFrfvrqi 
yjW'f TfWrft t*n*r  sr̂tt «Ft   ̂ fir**

**rr tfrf snr ̂ r  w it ?st  $ «rh sst t| 

f  wt *? *wrr $ ?

SHRI P' RAMACHANDRAN:  Mr.
Chairman, Sir, I do not know what I 
should answer to the hon. Member.
He was mostly  talking about the 
political aspect of the West Bengal 
Government about  which I do not 
think I am inclined to. answer any
thing.

With regard to the Chief Minister, 
there was no  difficulty in  getting 
facts from him. Whenever he comes 
to Delhi, he contacts me and when
ever I go to Calcutta, I talk to him.

SHRI NATHtJ SINGH:  But he has 
no time to talk to you.

SHRI P. RAMACHANDRAN: There 
is no difficulty in getting in touch 
with the Chief Minister or any other 
Minister. As a matter of fact, if there 
is any problem to be solved, I always 
get in touch with the Chief Minister 
or his representative.  Let there be 
no confusion about it.

The other thing is about the func
tioning and the  performance of the 
Electricity Board. That I We already 
plained. We are taking all neces
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sary steps to. see that these machines 
function properly. We are trying to 
give them all assistance by sending 
our experts.

The third thing was whether other 
States would also  suffer because of 
this th.rig. Today, we are very con
fident that the power position in the 
country, by and lirge, is comfortable. 
It may be that in some pockets, the 
power position is bad but still the 
power position comparatively, by and 
large, is very comfortable in whole 
of the country.  So, let there be no 
fear about it.

«sft  : rfter uw  ^^r  «rm,

enrfrrfo* *w*r «wt  3®r  | srk w

 ̂   w   *»r v srr*  f  ®

i

SHRI P. RAMACHANDRAN:  Al
ready enough monitoring machinery 
is there. They are going into all 
these (problems in  various  places. 
Electricity is in the Concurrent List 
and the State Governments are res
ponsible for generation and distribu
tion of power. So, the Central Gov
ernment comes in as licencing ...

: *> *rr?r Sr *rr v? tM **
qft 3i+*r  $ farcr  Ir flfafa  % wlr
«r̂t ̂  snmfhr  ?

SHRI  P.  RAMACHANDRAN: I
think  I  have  already  answered 
enough.

wt*ft  mrrom  rniwr  («r̂ T?t)  _■ 

r̂w% iTftw,  *rT!T*ft*r 

 ̂ «n̂ tm r wr??rr f  i  ̂   ^

| wr mvm €1
tnrwf  ftnftr  | ifrt im -

«r«r $ *wr  | i A’ lawwr

f Pp ̂ tr fanâ vrrfWr̂r sr t^

M w   nfrr%  «r̂  $t   ̂ ̂

%m *  ft*#  i  "jsrnrf<n:wt w  

wr  «r?fNrr  PfWT, m  «***

ff'1' ftfT t

f  wft iR»m fa ***&

#  60 $mre,  #  40
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{sft m w r *TRPfTj
SWWT *t ft

«P*r 5̂ T Tcfjft fasitft ffT f*RT 3TT«? I 
I3*ft fcnreft erttrrf ^ ft*nft$^flt #<nifaT 
T$*fr, 3ft wnt sfa 5«f ft nt $, *nrfr fort 
f't *raf ^ ppt̂ stt f>n ? *r*ft *r?rt 

% «pfT | fa finrti * *r # .
ScTHR <TC aptf «?TCT jTflr'Tf Tft
I i ^  *? iff *PT 5f5 5rT9̂  Jwt i
finrcft %m * ft, sftrwrft ^ t t f t  tfr 
arro jni <T¥?TF?n | < f^ ft  TfsnTTfft
*ttjt ’sicT |ft Hff |  i FrffTtr jja t aft

'em irtjrvr i *rat «ft # ̂ t t  snfcTT 
g fa<r?| $*ft5ra HftTfffT =5T%q i 5ftf53Fft
«  vrw h t t w  m  ft vn | i 5f t % 
fira ^fT % fa  s fc  l s m r t a
TO OTtir 55 Tftf ?ft f*T TÔ Tt *>t snst
T R jfr w  l f «  §  W^TT apt Sf?T TOT ?T
^rfcmr i *T3T^ w n p rc r  f ? ? r m  q r  * r ft  t ,

5 *t*t w,rM 3*rrt 1 i wr *nft tt v* 
TT̂ -Of 5FT cpa5?PT f=wm ?

W*ft SJi<T* «F® 5fT W> fatf ?TIrfrif5W
* w jt | *i t r m  | fa
wgt sft irf;m# % w r  if *<r%i t i m 
4  5 f  s t f h t  W 3 T  i  %  sfirr m r s ^ f  5  5 f i  

tftfqsi* | jtt ^  at ̂ wt arm jrt |
fVff 4t *rn«i Tmrcspr «  ?t*R?
f̂t tft JTfsr? gf | ?

3'*mtsfttin? *ft3TFRT witor g fa wror 
t*ft fsrf^vw *t wt?r' 5fi *r*rt, t  ^ t r  
f t  iTiflf , W T *T<T w  t i )  3 m r  f w i  f?F t

*fjff srosrft^nft f ?
ŜT ^ SfTrft § «rk spt m̂ ttB ftfft f, I

^  5rar̂  t̂ fnTT̂ rir f% ’jtr
t ? ^
*T̂r *f 4‘ *Tf ĤfTT jrtf m p 5ft tR 

aft f«TSRJf *p*ft ft Wt I, ^  t̂ fT 
«pt# m  ^Rt  ̂ ^ ft  tffa-m
sritm vx Tit |, jmcft?T *TOm # Pr̂ r *r 
«mr ?ft ?̂ft cTTmf̂ pp 5*nT«rr f  
fSRT̂ ifVRSTR WVVlTm*?t *Pt Tt?pft
f*m flC? ? T̂ sft*ftqf
ft n̂n | 5f # sr?sft f> ?r̂  * i
fS#fmr*rrr«WT m 5̂i ^|f ? ^srm 

5? jfcmft fwr cftĉ Tf̂ w efk'rrfsrfR
# t'5^rt#sR 5ft$if fftfaftr 5rt»Tf#̂ t 

vjlt 5ft H flft «fT*r ?R5 «P f̂TTJ ft 
fwtt H mti 11 «rrr m?w%P r̂t 
*tp*m !5Tf̂  f  Pp f̂ Rw fv 5ft fanrcrt 
mmz. fr ? ?rm 5f tft m$-'

f̂̂ t ^5i?rvt | ?ft v s tw t 
'rfww «fTm | ? f w  w?wt vt 
5?n̂  *̂ t f̂ ri i

SHBI P. RAMACHANDEAN: Not 
many new points have been raised. 
He has only referred to implementa

tion of the suggestions m&ie by the 
Central Energy Ministry. We have 
advised the Electricity Boards to 
implement those suggestions and some 
of the Electricity Boards are 
implementing them in Calcutta also. 
Today our Member has gone there. 
We will look into the whole problem 
and, if necessary, advise them as to 
how best the suggestions could 'be 
implemented for better performance 
of the power units.

Regarding the DVC, it will defi
nitely give them power and it will 
improve the performance in another 
two days. If the performance is 
improved, more power would b® 
available and it will be passed on to 
Calcutta.

He has referred to Bihar and said 
that we are trying to take some power 
from Bihar. We are not taking away 
any power from Bihar. We are taking 
power from UP and Orissa, which 
will pass through Bihar. I have not 
said that power would be taken away 
from Bihar. In fact, I had a telephone 
talk with the Chief Minister of Bihar 
and 1 had discussions about the power 
position in Bihar, which has. improv
ed. So, I am in constant touch with 
the Chief Minister also.

About the labour problem, I think 
my other colleague will answer if 
there are any problems about labour.

*ft toto *f?rr srm (tort) : *$h $ $5
S ’RITSft #  'P T O  H S ifu f l %  HT5 T O

qrr rtupftsrsft |  i 5 f  3ft fairsft ^
|  5 f  tn r r  f o r  Sur 3  f * * f t  *  f t a f t  

w t  3  ter ft srrtft $  i w f  a finrcft snft
^  W  SfTTft | I <ifii f̂t *n??r 
? ^ t  $  s f t ^ t ^ r f t ^ s r a c T T f >  i f ^ ? r W  #  

f*r .̂ rtw vcjti n  ?ft w h 1 
5rf spfT « n  %  art q f ^

^  T O R  «ft 5 f  jp f in r f*  V * #  C # S T  t w f t

«ft wTf # ^ »r<t̂  ^ert !T r̂1
? )  ’f f fw r  *tt i js f t  t r g r f i  <n: *ft»r « w r  f ,  

s m w t # « f n r r * r s r  i r t t - f q u m m  % m t  

5T 3 *  s n r ^ R  v ? c

sfflr ft wm  t  * 5«*w wsft i ^
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afr fawr m f*r# *i$r Iw  » 
ar*mr <n€f 1 f *  aft *rfrrf *5t
tra fw  arot it, Prow, w t  flrfr 
5*r tft*r fapwft vra f*r f w  ^ mar f*rrt: 
aft fafaHT j f  3TOt tru trtfr *T3t 5  Stqf -  
tftsrf «pfiw*rr vre ^  t |  t> $ 
tjraff î p ainrt $ i t  * t vrn ^  ̂  ^rTrr 
*m war ift ft  $  art trar #  $ «t  *rasft 
«ft \ SfT STTRW 3 ■aWT aftf faffi «Et fâ TT «nf¥
1 1 «Tfnr ?fr»H *w t wrcift, *rtft*r «n: «ft*t 
zttht *rrc*ft, ar vi jpra *m  srretft 
<TO <ftf «PT qTJft & f**rcft •Tift 1 1 t f ^ f*1 
,«rr?cTT | aw t o  3?r«fr fsn? fan3f?ft ^ « * in w  
sriftf f t  antft $ aw to  wfatf v  v ^ rt tftr 

tTRTCf 3 vitehrsf <PT ^TfTOT w«c ft
1TRT I aw TO fwapsft aft qnft Ŵ t
Tftft |  s to t *^*m r vrS w ftaR  ft 
arm ^rff#  1 fa ftra fi, *rwrCi «Vr swtt-
fa ff «f fSTJWt * 2  WWT T«ft t  I * *
to  S*r wfwansft tftnrft | w u r r e ^
JPT̂P aRW flSTT f  fa? 3fSf TO *?T
$rt fro t* *(k ^ f ta m ft I  faranrttf 
nw to  fotft *ft wi f̂t *r q?nc **ftprr
=3T5TH ^t ft , TOT *TCft # t * R
'R*?rft to  ^  fc v r  if vPflr vxar | <dtf$ 
f̂ rtr ITFT *lf 'TTSRft nrn# $ 5zTTX I  fv 
tr*n: »fewHT $ ftttr w  *Pt finrsft 
sift ant̂ It ? fcr w  aft t$ t flw fr & 
fwror, sthtt, srafiwr nr tpt vifroar |' 
s ir  ^tffsrs^fV #!tt *n%

?rt f>TRr # «f*t ^tr«Ft«tf f̂ ar̂ ft 
%nz 5Prr ^Rr»RfiT^
JPT̂ '* T̂T# ^ f ^  *̂TR I  ? J*V<ft$TTiff
wm  | »

fwarcft ^  »rw^ $ * ft <n: «rt-««t? f l  
I  1 «wt «rajf Tft |  w  ’pt arrr ^ 
srcrr =3̂  f  1 wWt *arf h i ^ r  vt Ppcrt 
’JWR' I, fsprsr# î r arwR f, 
«rf '•fttrrr 1

^ n jN f *rr art ^ 5®ftr  fvrs % w r  
T̂ t |, mi î bt tanzrar *?t Jnrf % 

fwr | *tt gtrvreff # vtf orrnt ?̂rr ft »rf 
<ft, |, strr ?̂r *p> wtT^t
I *n vt?T «p̂ t ^  $, <tt «mr
^ ^ t  «TSf I

«ft*hr ^t wvm. wfcfi vtshp ^  $ 
firsRft w w  vt êttx̂  ^ fiinj 
1m  «pw ^nffr m, wr*rf
? ttfPS’T ft  ^  «WT>a»f |ftr

* wrtor m  ? wt ot *i?t
w  | ?

’TflT W?TT t  f*F «ff t *Ft HXVR fWŜ V 
«rfr <raro ?#ftFcff??cSt ^ wft?r 
TOT *Tf*ft «fr, KTOT ft(m t W i fTT

wrm ’srifrft «ft, wft 
«f«r?r fiw *? ^*tt ’"TT̂ efr «Pf «fk  v r  *  wt?: #  
^?ft# anrtf ̂ nfar ^ v t amr^t «ift trVtan^
fnfsr t  «Pt anreft »ff ftwT «rr fv
WPT ^ v ifh rtv rw t, WT*Tf I ' f  ^ . .  (w r*  
<nfn). .  : .  t o  v  wti t  ww 4 m t ft% arr
^ft t  l ^  ?ft «Pf?TT % fa> fafflfft
arp?fy r̂sTTftarnj g?m^<r«©T $ tfft 
A imsptTO^f^ srt«tw £*rr 1

SHRI P. RAMACHANDRAN: I can 
assure the hon Member that the 
Energy Minister hag neither an a^  
conditioner, nor uses! at any time any 
air conditioner.

«#t w m  w x t mm : itft faranrft v  ?t^t
I, ?W *ff5Rt f?Tt? ITZTT >f^R- W?? WT

1 ?to Htffirr ^«Ffr | ftr *nrnr ^  
«mnr tr?n: vinfnT v n  ap?r <pf 1 o t t  % 
^ r  far^T « m  | ^frr^^rfapff 1 ^  
ŵrapt faspn wrff^ 1

SHRI P. RAMACHANDRAN: As
to the steps that are being taken in 
view of past failure to add enough 
capacity in the country, I would like 
to inform the House that since inde
pendence the addition to the installed 
capacity was only aibout 22,000 MW. 
We want to correct it, and add more 
capacity. That is w hy in the last two 
years we have added roughly 5.000 
MW, and we propose to add another
1 5 , 0 0 0 —16,000.

wwr w h  : aviw *pt arara
*if ^rff | fo f*r  ftnrsft anpT tf 
r̂t«r tri^NM «ft5? xft ^ 1

SHRI P. RAMACHANDRAN: I am 
only trying to explain that the crisis 
in the country with regard to power 
will be solved as soon as we complete 
many of the schemes that are on
going. In three years we will have 
enough additional capacity in the 
country which would solve the pro
blem.

He raised the question of man-days 
lost. I think I will not be in a posi-
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tion to answer the point and it does 
not concern me at the moment.

About sabotage, we have drawn the 
attention of the State Government to 
take preventive action against likely 
sabotage occurring in other places. We 
can only draw the attention of the 
' State Government. I do not think we 
can do anything more than that.

vt mm hw :  *rr
ft $,  m ft ?

SHRI P. RAMACHANDRAN:  If
there are sets imported from, Poland, 
we always take their assistance if 
necessary. There  is  no  problem. 
There is no question of refusing any 
assistance given. The only thing is 
that every country wants to sell its

i. Shri Mohd. Shafi Qureshi  .

■2. Shri Sakti Kumar Sarkar 

Shri Govinda Munda .

4. Shri Mohan Bhaiya 

V Shri F.P. Gaekwarl 

6. Shri Annasahrb Magar

Is it the pleasure of the House that 
leave as recommended by the Com
mittee may be granted?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN:  The Members
will be informed accordingly.

14.35 hrs.

COMMITTEE ON PUBLIC UNDER
TAKINGS 

Forty Third Report

SHRI JYOTIRMOY BOSU  (Dia
mond Harbour): I beg to present the 
Forty-third Report of the Committee 
■On public Undertakings  on  Action

1979 Decisions taken by Price 308 
and Procurement Policy for 
Rabi cereali 1979-80 Market
ing season (St.)

power unit. But we have to take 
into  consideration  various  aspects, 
and since we have enough indigenous 
capacity, there is no need for im
porting power plants. There is no 
question of any other assistance given 
by any other State.

14.33 hrs.

LEAVE OF ABSENCE FROM  THE 
SITTINGS OF THE HOUSE

MR. CHAIRMAN: The committee 
on Absence of  Members from the 
Sittings of the House in their Tenth 
Report have recommended that leave 
of absence be granted to the follow
ing Members for the periods mention
ed against each:

.  32nd February to ath March, 1979 ' 
(Seven ill Session).

.  19th February to 15th March, 1979 
(Seventh Session).

.  20th February to 9U1 March, 1979 
(Seventh Session).

.  19th February to 18th April. 1979 
(Seventh Session).

26th February to «ji.st March, 1979 
(Seventh Session), 

igf.h February to iBdi April, 1979 
(Seventh' Session).

taken by Government on the recom
mendations contained in the Eleventh 
Report of the Committee on Extra
vagant Expenditure on Guest Houses 
incurred by Public Undertakings.

14.S6 hrs.

STATEMENT  RE:  DECISIONS
TAKEN  ON  PRICE  AND  PRO
CUREMENT  POLICY  OF  RABI 
SEREALS  1979-80  MARKETING 

SEASON

THE MINISTER, OF  AGRICUL- 
. TURE  AND  IRRIGATION  (SHRI 
SURJIT SINGH BARN ALA):  Sir,
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with regard to the price and pro
curement policy for wheat for the 
1979-80 rabi marketing season, Gov
ernment have taken the following 
decisions:

(i) keeping in view the need to 
maintain the incentive for securing 
increased production of wheat, it 
has been decided to fix the pro
curement price at Rs. 115 per quin
tal;

(ii) the Central issue price „ of 
wheat is to be maintained at the 
present level of Rs. 130 per quintal;

(iii) free movement of wheat 
throughout the country is to be 
continued and the whole country is 
to be treated as a single zone for 
this purpose; and

(iv) the procurement of wheat 
will be by way of price support 
operations and as such no formal 
targets of procurement will be fixed.
Government are conscious of the 

fact that their support price policy 
will have little meaning unless it is 
backed by adequate and extensive 
purchase arrangements in the field. 
However, this is a matter in which 
the major share of responsibility rests 
on the State Governments. The Cen
tral Government will continue to
make all efforts to remove bottle
necks in laying down an extensive 
network of purchase system by the 
public agencies in the country and 
will render all assistance to the States 
in this respect.

•ft aronjraro ftiwnft in?):
q g f a r f .5ETWTT S R T  •FT

3ft 115 ̂  f W  TOT
t far^ £ i faura

w w  tar a ft |  f t
IT W  t  W  140SW

fa vet anr* 3

14.37 hrs.
STATEMENT re: CORRECTING RE

PLY TO STARRED QUESTION NO.
431 DATED 22-3-1979.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): Sir, In reply to the above 
mentioned Starred Question, a state
ment giving the requisite information 
was laid on the Table of the Sabha 
on 22-3-1979. The statement, inter- 
alia, contained the list of posts of 
Category ‘C’ in respect of which 
recruitment rules have already been 
finalised. Certain discrepancies in the 
statement due to clerical mistakes 
have since come to my notice.

I now place on the Table a revised 
statement giving the correct informa
tion.

Statement
(a) to (c). Recruitment Rules for 

the following posts of category ‘C’ in 
the Lady Hardinge Medical College 
and Smt. Sucheta Kripalani Hospital, 
New Delhi had already been finalised 
in 1973: —

1. Medical Record Technician
2. Technical Assistant
3. Laboratory Technician
4. Laboratory Assistant

The administration of the Lady 
. Hardinge Medical College and Smt. 
Sucheta Kripalani Hospital, New Delhi 
was taken over by the Government 
with effect from 1-2-1978. Recruit
ment Rules for the post of Bursar in 
category ‘C’ were finalised in June,
1978.

The Principal of the Institution has 
prepared draft Recruitment Rules for 
27 categories of postg in Group ‘C1 and 
referred the same to the Director 
'General of Health Services in October/ 
November, 1978. These were return
ed to the Principal for recasting them 
in. the prescribed proformae. The 
recast Rules were received by the
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D.G.H.S. in February, 1979 and are 
under examination.
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Draft Recruitment Rules for 30 cate
gories of posts in Group ‘D’ have also 
been prepared by the Principal and 
referred to the Director General of 
Health Services on 17-3-1979.

These Rules would be finalised in 
consultation with the concerned autho
rities as soon as possible.

14.38 hrs.

PERSONAL EXPLANATION BY 
MEMBER

DR. KARAN SINGH (Udhampur): 
On the afternoon of Wednesday, 4th 
April I was presiding over the Select 
Committee on Air Pollution and was 
therefore not in ihe House when my 
esteemed colleague Shrimati Akbar 
Jehan Begum read out her carefully 
prepared speech. When I came into 
the House after the Select Committee 
meeting I was told that she had done 
me the honour of making copious 
references to me in the course of her 
speech. I called for the record and 
found that apart from trying to rebut 
my political views which she is, of 
course, fully entitled to do, she has 
thought fit to cast certain grave asper
sions upon me. For example, she 
says: -*it is well known that through
his financial resources he is recruiting 
teenagers to burn property, pelt 
stones, stop students from going to 
colleges and schools.” I leave it to 
the House to judge as to whether it is 
appropriate for one Member to accuse 
another of such anti-social activities. 
All of us in this House are expected 
to be responsible citizens, and I have 
personally held positions of the high
est responsibility both in the Jammu

and Kashmir State and at the Centre. 
It is, therefore, absurd and malicious* 
for the lady member to have 
made such a mention regardihg me 
on the floor of this House in an 
attempt to defend the authoritarian 
regime over which her distinguished 
husband presides.

14.39 hrs.

ADDITIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL IMPORT

ANCE) AMENDMENT BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to move 
for leave to introduce a Bill further 
to amend the Additional Duties of 
Excise (Goods of Special Importance) 
Act, 1957.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Additional Duties of Excise (Goods 
of Special Importance) Act, 1957.”

The motion was adopted.
SHRI ZULFIQUARULLAH: I in

troduce** the Bill.

14.40 hrs.
UNION DUTIES OF EXCISE (DIS

TRIBUTION) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to move 
for leave to introduce a BiU to pro
vide for the payment out of the Con
solidated Fund of India of sums equi
valent to a part of the net proceeds 
of certain Union duties of excise to 
the States to which the law imposing 
the duty extends and for the distri-

* Published in Gazette of India Ex traordinary Part II, Section 2. dated 
12-4-79

**Infcrf >duced with the recommendation of the President.
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butioh of those sums among those 
States in accordance with the princi
ples recommended by the Finance 
'Commission in its report dated the 
38th day of October, 1878.

MR. CHAIRMAN: The question is:

“That the leave be granted to 
introduce a Bill to provide for the 
payment out of the Consolidated 
Fund of India of sums equivalent to 
a part of the net proceeds of certain 
Union duties of excise to the States 
to which the law imposing the duty 
extends and for tfte distribution of 
those sums among those States in 
accordance with the principles 
recommended by the Finance Com
mission in its report dated the 28th 
day of October, 1978.”

The motion was adopted.

SHRI ZULFIQUARULLAH: I in
troduce the Bill.

14.41 hrs.

ESTATE DUTY (DISTRIBUTION) 
AMENDMENT BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to move 
for leave to introduce a Bill further 
to amend the Estate Duty (Distribu
tion) Act, 1962.

MR. CHAIRMAN: The question is: 
“That leave be granted to intro

duce a Bill further to amend the 
Estate Duty (Distribution) Act, 
1962.”

The motion was adopted.

SHRI ZULFIQUARULLAH: I in
troduce! the Bill.

14.42 hrs.
MATTERS UNDER RULE 377 

(i) Reported term ination  o f  services
OF CERTAIN CIVILIAN EMPLOYEES OP
Indian Navy W orking in  A ndaman
AND NlCOBAR ISLANDS.

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): With 
your permission, Sir, I wish to raise 
the following matter of urgent public 
importance under rule 377:—

I have received information from 
my constituency, Andaman and Nico
bar Islands that the Flag Officers, 
Eastern Command, has issued orders 
to terminate 125 casual/temporary 
civilian employees in different cate
gories having services from 6 years to
6 months working in Indian Navy in 
Andaman and Nicobar Islands. I also 
understand that no reduction or wind
ing up of any Naval units occurred to 
cause such large retrenchment. If the 
said order is implemented, it will result 
in throwing 125 Chilian employees and 
their families to open street.

In view of the above report-I would 
like to appeal through this august 
House to the hon. Deputy Prime Minis
ter (Defence) of India Babu Jagjivan 
Ram, to kindly consider sympatheti
cally the cases of these unfortunate 
civilian employees of Indian Navy 
working in Andamans and to kindly 
intervene to refrain from such retren
chment immediately.
(ii) E n q u ir y  in t o  t h e  averted  t r a in

ACCIDENT AT BHARTHANA STATION ON
A p r il  10, 1979.

SHRI MUKUNDA MANDAL 
(Mathurapur): Sir, under ruie 377, I 
wish to raise the following matter:—

On 10-4-79 I was travelling by the 
Rajdhani Express from Howrah to 
Delhi and the train was full carrying 
over 400 passengers.

Before the train could reach Tundla, 
few miles ahead of it, near Bharthana

•Published in Gazette of India Extraordinary, Farh II, Section 2, dated 
12-4-79.

flntroduced with the reeommenda tion of the President
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[Shri Mukunda Mandal] 
station, at about 6.00 a.m . in the 
morning, we were all awakened by a 
very severe jolt and we were about to 
be thrown out of our seats. We dis
covered that the train had a very 
narrow escape from a serious accident. 
On the same track on which the Raj- 
dhani was running, there was a 
stationary train waiting at Bharthana 
station and the collision was almost 
inescapable. But for the presence of 
mind and the pluck of the driver of the 
Rajdhani train, the train was brought 
to a halt just 20 to 25 yards behind 
the stationary train waiting at the 
Bharthana station thus, hundreds of 
lives were saved.

In this conection, I request the Rail
way Minister through your good offi
ces to (a) institute a thorough enquiry 
immediately and fix responsibility, 
lb) formally and officially appreciate 
and reward the driver and engine crew 
of the train and (c) a statement giv
ing factual details may please be 
made available on the Table of the 
House.

yft gfto TOf (ar/reRT ): T̂T trap 
«̂rpsTT am j m  ft 1 3 7 7 $

'5ft ■3’i l 1' 3fTrT ^ <3f 3T3?
1 1 rftfcrer JTarisrir $ tfinsr t  t

f  sTfrrc t̂ tt

T far* ?iftv ,̂t T*t?tt to t i
s '̂l̂  3T> tfTWr 5̂T?TT S, ^  t  jft

*n*rf*sr<r *r?rt tc ^  f  1 fim
?T T̂P-T̂TT 3T5PTT jTUT ^

*r^  «r?T =sfrfktr 1 377  $
tRWiS art <BTIH *Um I  T*Pf?T
ytg $ faq 3ft ITT 3Tft rpr

1

MR. CHAIRMAN: It is not neces
sary. The report will g0 to the Minis
ter concerned. Please take your seat.

Mr. Vayalar Ravi.
(iii) R eported  c r is e s  i n  C oir I n d u s t r y  

in  K e r a l a .

SHRI VAYALAR RAVI (Chirayin- 
kil): I stand to raise an important 
matter of public importance under 
rule 377.

Coir industry in India is a small scale 
cottage industry. Labour intensive

nature of this industry, which employ*
over half-a-million people, invests tbifr 
industry with special significance, 
particularly in Kerala, where the 
industry is mainly concentrated. Even 
though the internal consumption and 
marketing arragement in India have 
improved considerably over the last 
few years this Industry still continues 
to depend heavily on export. The 
growth and survival of their industry 
is inextricably bound with its export 
potential and performance. The export 
of coir and coir goods brings us a 
foreign exchange to the tune of Rs. 24 
crores a year.

But the export of the coir products
is (suffering a set-bacik due to the 
shortage of raw.material in Kerala, 
due to some important factors, this 
needs the immediate attention of the 
Government.

Kerala produces 3443 million husks 
out of 5837 million of the total pro
duction in the country. Yet, Kerala 
suffers the shortage of husks for the 
coir industry, which n-?eds only 1600 
million husks.

The total production of the coir 
yarn is 1,26,800 tonnes and the coir 
products are 29,300 tonnes. The 
demand for the coir products are
very high and the industry is unable 
to meet the demand even though
higher price is being offered by the 
foreign countries.

The inability of the coir industry 
in India and the failure of the Coir 
Board to meet the demand of the 
foreign buyers is creating a threat 
t© the Indian markets abroad. Some 
other coir producing countries are 
enthusiastically jumping into the 
market to fill the gap which ultima
tely ham the interests of our 
country. It affects half-a-million
people employed in the rural areas.

The immediate problem is the acute 
scarcity of the raw-material of fibre 
and the coir for the coir product. The 
availability of the fibre can be 
ensured only through the availability
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of husk to the co-operatives and 
other fibre producing centres. The 
export of coir yarn adversely affects 
the production of coir goods which 
keeps a heavy demand abroad. 
Further export of coir yarn is dis
astrous to the employment of people 
engaged in coir products and its 
export.

So, may 1 demand immediate 
attention of the Government to the 
problem of the Coir Industry and the 
implementation of the Sivaraman 
Committee Report after discussing 
with the concerned. I demand imme
diate ban on the export of coir yarn 
to protect the coir industry from 
further ruin.
( iv)  N eed  fo r  a n e w  W a,g e  A g r e e m e n t  

for S t e e l  in d u s t r y  W o r k e r s .

SHRI ROBIN SEN (Asansol): 
With your 4kind permission, Sir, I 
wish to make the following statement 
under Rule 377:

The present attitude of the Steel 
management has become a matter of 
serious concern to all. The last four 
year wage agreement for steel workers 
has expired on 31-8-78. The agree
ment had kept provisions for fresh 
discussion for new agreement one 
year before the expiry of the agree
ment. The steel management had 
deliberately ignored the provisions 
and called the meeting of the National 
Joint Consultative Committee for 
Steel Industry only on 28th July 1978. 
The workers’ representatives have 
submitted the Charter of Demands by 
the middle of August 1978 and urged 
upon the management for a quick 
settlement. The demands were, 
inter-alia, need-based minimum wage 
on the basis of the recommendations 
of the 15th Indian Labour Conference, 
full neutralisation of the rise in cost 
of living index, revision of scales, 
incentive, bonus, pF rules, retirement 
age, introduction of shift-allowance, 
enhancement of leave facilities, edu
cational facilities, medical facilities, 
housing facilities abolition of contract 
system and absorption of contractor

labourers, etc. The management has
given only verbal assurance of a 
quick settlement but is actually resor
ting to dilatory tactics to settle issues. - 
The Steel management and the Steel 
Ministry have lost ail credibility as 
they have gone back from their pro
mises to implement the Study Group 
reports. The said Study Groups have* 
given unanimous recommendations 
that include recognition through 
secret ballot and that was accepted 
in the plenary session of the Steel 
union representatives under the 
Chairmanship of Shri Biju Patnaik 
himslf. It was never împlemented. 
Rupees 35 lstkhg have gone waste, The 
present negotiation also has come to a 
deadlock because of the Steel man
agement’s anti-working class attitude 
and the Bureau of Public Enterprises 
pulling of strings from behind. The 
Government’s assurance not to inter
fere in the negotation has been flou
ted and the reasonable demands are 
being rejected on BPE’s instruction.

. The situation is grave and unrest is 
being invited in the industry by the 
anti-worker attitude of the manage
ment and the Government. In these 
circumstances, I urge upon the gov
ernment to avert a confrontation and 
help to bring a peaceful and nego
tiated settlement without any further 
delay.
(v) A bso r p t io n  o p D ep u t a t t o n ists  in  

food C orporatio n  of I n d ia

PROF. DILIP CHAKRAVARTY 
(Calcutta South): Under Rule 377 I 
would like to raise a matter of urgent 
public importance relating to 5000 
employees of the Food Corporation of 
India. It. is a matter of such an urgent 
public importance- and I am hapny to 
note that the Minister of Agriculture 
himself is here.

The story of the sufferings of 5,000 
employees serving the Food Corpora
tion of India on deputation for the last
12 years need to be told to the Lok 
Ss'hha in the hope that their legiti
mate grievances may be removed by 
the Government of India and parti
cularly by the Ministry o f Agriculture.
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[Prof. Dilip Chakravarty]
By an agreement executed between 

the Government of West Bengal and 
the Food Corporation of India dated 
26-11-1906, 5000 State Government
-employees (Food and Supplies Depart
ment) joined the Food Corporation of 
India on 12-12-1966.

In the agreement in clauses 9A, B 
and C, there was a clear provision for 
•eventual absorption of the deputatio- 
nists by the FCI but the FCI is yet to 

"take any decision for their absorption.
The direct recruits who came in 

F.C.I. in 1969 as Grade III employees 
have by  now become Assistant Man
agers by promotion; on the other 
hand, the 'State Government deputa- 
tionists from West Bengal have 
remained in the same grade and post 
since 1966. Now they are a little 
more than 4000 in number, the rest 
having retired.

In 1966. the work-load (storage 
capacity) was around 1.5 lakh tonnes, 
but in 1978 the storage capacity in 
West Bengal region alone has been 
raised to 13 lakh tonnes. Moreover, 
the F.C.I. has constructed buffer 
godowns with capacity of 2 lakh 
tonnes and in A.R.D.C. Programme.

Tlie F.C.I. have undertaken pro
grammes to construct godowns having 
5 lakh tonnes capacity within 1980.

According to storage capacity, the 
job guarantee which is often being 
claimed by the F.C.I. from the West 
Bengal Government does not arise. 
Incidentally, in 1973, 2000 casual 
labourers were absorbed in F.C.I. 
without any job guarantee. But 
nothing was done for these employees 
who were taken from West Bengal. 
But the case of absorption of the 
deputationists was, it is learnt, not 
effected by the F.C.I. on the plea of 
job guarantee.

In ell other States, except West 
Bengal, F.C.I. maintains its own staff
ing pattern and norms. Introduction 
of the same in West Bengal will in
volve immediate employment of ano

ther three to four thousand persons. 
But strangely the staff strength in 
West Bengal has decreased from five 
thousand to four thousand odd due 
to retirements and deaths and ihare 
has been no fresh recruitment.

F.C.I. issued a circular No. 1/7/73- 
EII dated 19-6-74 (Para 7/(3) of Staff 
Regulation 1971) wherein they stated 
that persons taken on deputation for
3 years, in any circumstances, to 
Class I, II and III employees should 
not be extended beyond five years. 
This is the circular of F.C.I. and 
they .ere violating the terms of their 
own circular. But strangely in West 
Bengal, the deputationists are work
ing as such for nearly 13 years now 
without any benefit of promotion, 
scale or deputation allowances.

From the above, it will appear that 
•by not absorbing the deputationists, 
the F.C.I. is violating not only the 
terms of agreement entered into with 
the Government of West Bengal on 
26-11-1966 but also has thrown to 
the winds its own circular of 12-6-74.

The benign attention of Shri S. S. 
Barnala, our Minister of Agriculture 
who is here now—I am thankful to 
him—is drawn to the plight of these 
employees for an early redress of 
their grievances.

(vi) Situation' in  Jamshedpur

fiwnwt sronr *mrr (*tctot ) :
mnqf?r snrar ” srfor
12, 1 979 tnj W? T O a r r c f

tc ^  1 ftra fafrr
Trstr farsr

tqitaq : n't srnj'T
SHF* *FT fclT $ :—

“UNI correspondent from Jam
shedpur reported that he saw six 
bodies. They are lying at one 
place and thev are being carried 
away by the police. In addition, a 
doctor’s wife told him that fix; 
bodies were lying in her com
pound.”
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f’wffflr *rnif<v t o t  ftvr WRir$r 
w*r * 'pppel'vr*r ̂  ^
m fwr w
| %ttx im mrinlfa «pt
#5TT *  ^fiprr^RT | I «RTcf: Vftiff
*¥ srnhf) cwnrr jwt  ̂ fftr srfcr ht 
anr«lrtr«PT vpn? aw 1 Sir $  
m # zftftx sTT̂ qftgrsftft *5t**r inrors 
f w f t r  « f t r  ^  f*r*n*r •pt surra 
fkwt$fif*tn¥t vrtRPf farftr# wpt *fj hvrt

Wt’T̂ RtTT Ii fWT *TPT WHT
j  fruflrawr wr*n: «w*t $ wppftw
w w f «pr qw ?nw <rn§f fhMhiPt 
*[k *hvr̂ x »hW)i nirinn# fa
vt m**vrfin> rtffU d fa rm  fw t  1

MR. CHAIRMAN: Mr. Yadav, you 
should have stuck to the statement 
which you are making.

14.54 hrs.

DEMANDS FOR GRANTS, 1979-80 
—Contd.

M i n i s t r y  o f  A gricilture and Irriga
t io n —contd.

M S . CHAIRMAN: Now, we take up 
further discussion and voting on the 
Demands under the control of the 
Ministry of Agriculture and Irrigation. 
Shri M. A. Hannan Alhaj.

SHRI M. A. HANNAN ALHAJ 
(Basirhat): Mr. Chairman, Sir, I rise 
to support the Demands for Grants 
of this Ministry.

Afforestation activities should be 
undertaken in right earnest One of 
the basic responsibilities of the Gov
ernment is to ensure adequate pro
duction and availability of food to the 
people all over the country. The 
Government should undertake dyna
mic programmes to increase produc
tion. The price stability and distri
bution are the two important compo
nents of this policy. Export and 
storage are the new elements in our 
food economy, High yielding varie
ties, multiple cropping have increased 
Production of food, fibre and indus
trial raw materials. But there is ttfft 
need for research and extension effort

availability of the required inputs, 
and economic incentives.

Ii need for taking concerted 
efforts for the preservation of various 
species of wildlife. The number of 
National Parks, wildlife sanctuaries 
and zoological gardens in the country 
should be increased. The Himalayan 
flora and auna is fast dwindling. We 
should give urgent attention to this 
aspect. The State Governments should 
be given more financial assistance for 
the efficient management of National 
Parks and sanctuaries.

Our national animal, Tiger, needs 
special protection. There is alarming 
decline in its number. The Govern
ment should provide intensive pro
tection to the different habitats where 
it thrives:

14.59 hrs.
[ S h r i M . S a t y a n a r a y a n  R a o  in the 

Chair]

Regional rural banks are a new set 
oif institutions sponsored jointly by 
Government of India, State Govern
ments and commercial banks. These 
are being established in areas where 
the existing institutional structure is 
inadequate and potential for agricul
tural development is good. They have 
a special responsibility for financing 
weaker sections of the society. The 
number of regional Rural Banks 
should as be increased. These banks 
and their branches should advance 
more money to small and marginal 
farmers, landless labourers and rural 
artisans, and to all the districts sad 
the areas where the existing institu
tional credit structure is inadequate.

Pulses are one of the main ingre
dients of our food preparations. 
Pulses have a prominent place In our 
diet. Our country has a large vege
tarian population amd therefore pulses 
provide the main source of protein. A 
,Cf*nbiaatfc%of pulsesand cer^ta 
promotes a balanced diet
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[Shri M. A. Hannan Alhaj]
15.00 hrs.

The increasing prices of pulses are 
causing us concern. The supply of 
pulses is not keeping pace with the 
demand. The reduction of pulses has 
been more or less stagnant. There is 
need to evolve a strategy so that pro
duction of pulses may get boosted in 
irrigate^ areas, and (there may be 
Improvement of yield in unirrigated 
areas. .Our {scientists should (wocrte 

out for various regions a number of 
crop-mixtures which are suitable and 
profitable. The technology should ibe 
demonstrated in different agro-climatic 
regions on different pulse-crops. A 
recent entrant into our *pulse map’ is 
soyabean, which is an excellent source 
of protein. Soyabean has been found 
to do well in many dry-farming 
regions. Food technologists and 
nutritionists have to work for its 
increasing acceptance by the people.

Sir, it is a fact that we have been 
able to increase our food output. 
There is need to achieve a measure 
of stability in production. There is 
need for building up a food security 
system, in which no child need go to 
bed hungry. If hunger is a curse, 
malnutrition among children can be 
equally vicious in its effect. This can 
be fought effectively only by giving 
a big boost to pulse-production pro
gramme and popularising innovative
and cheap recipes----- using pulse as a
major ingredient. Such recipes can 
well be included in the Child Nutri
tion Programme.

The West Bengal Comprehensive 
Area Development Project (CADP) 
Scheme is in the doldrums. The pro* 
ject once considered sound financially 
is being spoon-fed on grants and 
subsidies. There has been complaints 
of wrong sites for installing the tube- 
wells. The former management went 
out of their way in appeasing the 
ntral elite. Rural Bengal has under
gone a vast transformation as a result 
of scientific methods of cultivation

introduced under the Indo-Germaa 
Fertiliser Educational Project. Where 
mono-cropping was once the rule, 
now, small and marginal farmers 
today are able to harvest two and 
often three crops a year. This has 
naturally brought prosperity and a 
sense of well-being in its wake, but, 
along with these are manifest some of 
the inevitable problems of the tran
sition. Fertilizer is the costliest is 
the package of inputs that encourage 
modem cultivation practices. Under 
our land reforms, the progress has 
been slow and distribution of land 
has not been satisfactory.

It is my submission that the State 
Governments should be persuaded to 
take up the task of land distribution 
more vigorously. The Centre should 
provide increased financial assistance 
to the States, so that the allottees of 
land, who are normally members of 
the weaker sections of aociety, may 
take up productive agriculture. Since 
all the States have now legislated for 
security Sof tenure steps should be 
taken to see that the interests of 
tenants are protected. There is a 
need to give special attention to con
solidation of land holdings which is 
the key factor in promoting agricul
tural development. There is also an 
urgent need for updating of land 
records for effective implementation 
of land reforms and expansion of 
agricultural credit. With these words
I conclude my speech, Thank you.

•SHRI S. R. A. S. APPALA NAIDU 
(Anakapalli): Mr. Chairman, Sir,
while participating in the discussion 
on Grants for the Ministry of Agri
culture and Irrigation, I would like 
to suggest a few things for the kind 
consideration of the Government.

Thuogh agriculture has been our 
main occupation throughout the ages, 
we have not been able to produce 
the grains we have needed. Happily, 
for the last two years we had very 
good crops for various reasons. Urns 
we are in a comfortable position now.

*1be original speech was delivered in Telugu.
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In our country 80 per cent of the 
total population lives in villages. Their 
main occupation is agriculture. In the 
Budget proposed this year, the Gov
ernment has not done any justice to 
the farmer. The amount allocated to 
agriculture is very meagre. Many 
people speak of Shri Charan Singh's 
budget as the Farmers’ Budget. But, 
unfortunately, these people are not 
realising that our Chaudhari Sahib’s 
budget is in no way beneficial to the 
farmers. There is an increase of only 
one per cent in allocation for Agricul
ture. It clearly shows that there is 
no major benefit done to the poor 
farmers. The farmers are paying all 
the taxes like all others. But the 
facilities they are receiving from the 
Government are nil. The children of 
farmers have no schools in villages 
where they could study. Neither the 
State Governments nor the Central 
Government are doing anything in 
this regard. I am very sorry to say 
so. Even a farmer of this country 
finds it difficult to go up for educa
tion. He has to face many problems. 
There are no educational facilities at 
the village level, not to-speak of the 
conditions in the remote villages. So 
in spite of these injustices done to 
him, the poor farmer is carrying on 
his work very faithfully. He is going 
on producing more and more only to 
aerve other by starving himself, 
If we have reached self-sufficiency 
in the production of foodgrains, if 
we have comfortable food stock* 
today, it is only due to the toiling of 
the poor and selfless peasant of this 
land. He is solely responsible for the 
progress we have made in food pro
duction. If you think that just by 
removing excise duty on fertilizers, 
you have done a great favour to the 
farmer, you are sadly mistaken. On 
the other hand, the investment on the 
land has increased. The cost of the 
agricultural labour has also increased. 
So, there is an increase in the cost of 
agricultural products. But, unfortu
nately the return a fanner is getting 
la very poor. Some times he w&l not 
even get bade the amount he inverted.

The profit that an industrialist gets 
on his capital is in no way comparable 
with the investment on agriculture. 
Every one knows it very well.

We must have an increased food 
production to meet the needs of the 
growing population. The Govern
ment are thinking of converting the 
dry land into wet land. There is a 
proposal of the Garland canal. The 
Government says that there are some 
difficulties in implementing it. I ' 
request the Government to implement 
as soon as possible the scheme. Then 
there is a proposal pending before the 
Government of linking Ganga and 
Kaveri. I do not understand what 
the difficulties are in linking the two 
rivers. I therefore, request the 
Government to take active interest so 
that this dream comes true. The 
Andhra Pradesh Government in 
consultation with the Orissa Govern
ment to sanction the Po’rtvwftm Bar- 
ram Barrage. 11 this is taken up, we 
can divert the Gcdavari waters from 
flowing into the sea. Thus wc can 
irrifiatf; a vast area and bring that 
under plough. I request the Govern
ment to sanction the Polavaram Bar
rage scheme immediately. Similarly,
If the waters of the Brahmaputra are 
connected with Godavari waters trta 
the rivers Ganga and Narmada, it 
will help us to irrigate large areas 
which at present are thirsting fox 
water and are lying fallow.

Sir, let me also bring to your kind 
notice the sad plight of the sugaracne 
growers. A farmer invests about 
Rs. 2000 per acre but the return he 
gets is very poor. For the last two 
years the sugarance crop in Andhra 
was infested with red rot with the 
result that the yields was very poor. 
Thus, the farmer has been experienc
ing a heavy loss. I request the Gov
ernment to come to the rescue of 
farmers, by providing the pesticides, 
etc. so that the crops of farmers are 
protected against these diseases.

The Government have undertaken 
the Food for Woxfc programme. Unde**
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[Shri S. R. A. Appala Naidu]

tins programme they are distributing 
wheat; but, Sir, all of you are aware 
that people in the South do not con- 
siir.ie wheat as their staple food. They 
ei\i rice. It would be better for the 
Government to give cash or the food
grains they eat, i.e., rice. I request 
the hon. Minister to kindly note down 
my suggestions for implementation.

With these, words, I thank you once 
again for allowing me an opportunity 
to participate in this debate.

WWt TW 1WWIW ($anwre ): tffir* 

«5tot aprar $ ft* %nrw arr «ptst
aft « i c t ^ r r r w r *  «tt Sari*
vt %m trT af*nn*?r % i atfhsr 

srvtfta* mrr* $
»t*«t $ 1
TTfJT $ I 13FTTJT
•FT h%\i 3c*TRFT *ft f̂ T T O R  ^ SfTO 
fcUTT I I 12*Rjnr 60 5rra-^

fv*n *r*rr i t  irtrt wt sft 
?rsff «tt fa*rr n̂crr i

1977 5R» 3ft®RT3T «FTqft trCWfTcT ?ffiT 
«*r ar̂  *fta«r f f w  t  i fqrr tfeftsrr*
?r |!*r h *ra»*rrfa*?TT5T wfa: faacnrnr ^  xpat- 
%ftpn *t wr *pmr fonr % \ iptt̂
*T5t «RPT *T KRTTT ift TO «rrft ft I

*  WTCT TRT OT3T $ T̂ST* *
t  I IFfft % 3TO tfT«r #  ^TSR1
s w n sr *p t f o n ? * r  » f t  wonrcrr f w  »ptt i 

,pnc# ssr fararr w  fara# 
a »*ft  a a i t  Tnjrcr f*r? ft  i agp*r f o r e  
t| i vw $ iptrt afoprr vt •vrpit *rt  ̂
flSRTfr f t  giqr *FTW vr p i  f̂ FHT Mfcr vt

I 1 % a n <  ^  wwr vt a $ p n  *P»T I a N i l  28 
,fl(W VfinfCRT fimf 1st
fcjfr, a# aaft*t fir*rrf $ iRPfw in imflr i 

% fimrrar ▼ ftn? *ft an^w aarn̂  
f  * ̂ f4f #$g*f flwwt wiffin ̂  \ in̂ Nr 
•w *irr?r fterr w|, ifrcirw tit wrrar fhw, 

^ mtw qfon
fsvnr vî hpr, tnr̂ aRr vnftn ftrvro 

vnf̂ jT, ?far fift? Hcfi'm ^<6,
| f  ^  ^ fiww mfrm
frfe arnrr i w l
lifWf wr ’rft <tftr ^  t̂t’t  ?n«r SijiflT vr ^  
ftvrff ft^T i ffioH wrrtf fm  ^  w  
*? frw  ift v iw  fw  % yz tit ^
x p t t *  ,̂ P{ (?iw ^  ^  *f?r nfsr .flf̂ ww i 
Wfrh « « f ' i  '«ft ^  WWW t  w

f«#  «?)• fWHf «Pt TTfff fiffNt I ffft w Slf 
m  stpfIs «hwrfwt aft J :a?n5t w  |
& tp T  $  f^TO qr art ^*IV ^
a*r«Ffr 5f?r # ftrefrfo *r? *i?rr «T»r 
gm 11 m̂?nr ^  <*t gtf l f t t  «nft cw f® ^  
?rt*rt «ft *rk a# vrf^f *rr ftwre >r  ?r x

a w  ’pt Tmni ^  r̂fta- wt f̂f ^  ?rc?5,
•ft ?rr>5 *rf | f̂ ro1̂  ftirr vmft ?rfw *rga 
HfjpTRr i

^ *ra %m yy ft ^  ^  m fn  | 
wwi flTwrr ornr ftwPTT’•rnprr j  i i960~6i 

ftww »n 
w ^ w n n p fV  212 i«m  

<ft i fv^pff ̂  irorm ̂  ^  wrfWt
<*, |, aq<FT̂  | ^
ifrtii 1ftr itnWRT HTVPft 542 ’PT? 2 W t , l  
«mr $  n m  •? frrmr «nc 1 9 7 6 -7 7  ^  trv 5rw 
?ft f f V l 2 . 2  4 3  t  l ? V T ,N W  574.7  

«*nfr 54.2  
^  n  af»FT 2263.7 W  g f « T ft  
<n̂ 3rf*r*ff *pt ^  48srfimsr « f i w ^  f^rrr
^  *lẐ iT 'Tisfty Vf̂ TIRT ’Tf
srK ^  fiTsrrw ^ v tw   ̂—vnrrsr ^ vnrrrer 
P̂r ?pr =Enf f^ ft  zm **i , ?nr ^  ^  

$—3*r*P t?rc> sr̂ T >pV r̂̂ rfsa ^  «*rw
qir ̂ r̂ n: sr̂ rr n̂rr ?ft srfir sirfacr  ̂ ?tri 

ssnf ?rm ^  <mpmr ^  | i aft wrf^v
?̂ ?iT«r *rm  finrT | « tr «rrr tt#’̂  
m «rrro Tm fo ^  *rr* ?rr| tft vm 
r^t |, <rr®r *ft v ft  ?ft * i  f t  *rff i *r? v m fi  
$  26 ffT’sr ^  wr?r vztv %t tftmrx
x $  t  i | ftr 3 ? m ft  wfcc
WWm^’f f t ^ ^ ’sft^rf t « r t^  im  ?w fW
% Fft*T ’sft ®JTRT $, fT’RTT
wvS f€r nrf ^
flit ^ * W  *FT̂  JTM t  ^ t  ir^T «RW 
l|t « fW  t  afcT fwrsr t̂BT t» ^
^ r t v t ^ r  ^ ft  m ift«ft»r f ,  
w?H*St w w  a?  arrift | %ttn w  v * 
nwrftt «rc 1 2  ^  nt<mra fl̂ <r t ,
w G m  t  i?tf ^  a #  ptn | \ afT.prr «#*  

i^t j w i r  *  *$

nwr | aft 1% 4 «r» s i?  4 w t e  fnrr 1 1

w f f ’TfJntt^Tafy « r c < J w f^  v p  
W t A 4 W » ^ r h t f t ? s , 6 y<tf ^  

f  fWtTVT #  4 flfT W t 4 BRttV *RtW
.fipnrr t  i

afftflTf TW ̂ >T aft b 'W f
*  m  A *  ?*.

m *  w ■*rr ,s*n*T W w a  w a w  w  vn r atjlr (
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25m 26«W ^«ft |#^1S55
m 1956  *? «nt ^  »tercr *  70 tpt *%wrr
WSVK 44«T»r^'^|l^Wrt?ft 3?R!ta fWTT 
t »

fTRTwfif nfta* : tsrmnmr aft, st*r faf^r* 
are* *&£#£ arm f, stn t o n  *nr«r 
« ?

«rt nmrmr «mwwwr: ?rt «rft *[*
#■ iW  1 1

WHWfff «^Hw : srrr ftnc IR* (Htwt) 
*pt *fcr *ftM 1

«rt Ttmrn *nft (fWxsr) : wywfli 
qgrtv, 4‘ faterc to t t  ft? fiftr tit* fir«nf 

if ijflf t  w w  f  1
w?r v*r tot 1 1 #9ft aft *ft f  tftr *»rf

vrm $ f* *«w sr*r
4 *ft «ftt «J<?I*4I TO# I

irowfir *ntom : *rt *m ^  ^
<1*118  ̂ i

15:22 hrs.

STATEMENT RE: SITUATION IN 
JAMSHEDPUR

THE MINISTER OF HOME 
AFFAIRS (SHRI H. M. PATBL): I
wish to make a brief statement on the 
bituatiofi in jatftshedpur. The Home 
Secret kry had been in touch with the 
Government of Bihar in regard to the 
tension that had’ developed ixi- Jtatti- 
shedpuT corisequferit ujkrtr a <&ANte 

the rotate of Rtatttfvtrtni 
precision. The district" autfeoMUes 
lift’d riot4 agreedto a route insisted 
upon: by'1 the’ organisers «nd this pft>- 
cefcsfori was not taken on the Rantna- 
vatiii day. Some preventive arrests 
Ms been made.

Day before yesterday, an agreement 
was, reached whereby the procession 
would have, by taking a slight detour, 
avoided certain sensitive spots. When 
the procession was taken out on tho 
11th, trouble unfortunately broke out 
near this sensitive area and this soon 
escalated; The police had to reflott

to firing on a number of occasions. 
There are reports about private fire, 
arms having been also used. There 
were a number of incidents of arson, 
and stabbing.

Curfew was imposed and the Army 
was called to aid of civil power in the 
evening. The Army is now patrolling 
in Jamshedpur*

According to information received 
on telephone from the Stata Govern
ment, 80 persons were injured and 
only one charred body was recovered. 
According to information from other 
sources eleven persons have lost their 
lives.

We are in constant touch with the 
Bihar Government. Two Ministers of 
the Bihar Government, Saryashri 
Shaukar Prasad and Zabir Husain 
have reached Jamshedpur yesterday 
evening. The Chief Secretary, ttie 
Home Secretary and the IG of Police 
of Bihar have also left for Jamshedpur 
today morning for an on-the-spot 
study of the situation.

According to another telephonic 
information received at 2.15 P.M. 
from Bihar Government, the situation 
deteriorated when curfew was 
relaxed today. There have been 
several incidents of arson and police 
had to open Are on a number of 
occasions. The situation in Jamshed
pur is very tense. Additional reinfor
cements are being despatched.

We are keepingin touch with Bihar 
(Sovemment, and will se® that sill 
necessary assistance is made available.

•ftswtor (*qfrJTT): my*
flwi ntwfl ffefr irf fsfR awtu 

W l{?T»rW qsr
ftttf *r urnpr rnfa irfan
1 1 *fofr # ift | ft?

*if vrTSwnnii îri % cjy vr vrew 
1 1 wgt 3 qfrr n$ *>«rr<. qfan1 
1 1 $*r f a s t f  40 a r m  %  # ‘W w

1 1 «rr, iflr yfrpw
wmttf *r»fv 1 ^  fagx 
& *rrf viir *w*?4a 1
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DEMANDS FOR GRANTS, 1979-80 
—Contd.

Mi:,‘1st,*y of Agriculture and Irriga
tion—Contd.

*mrrfa : f t  smrwre 1 
*sra xm mw*m (tarrr) : aanrfa 
arft ?rv srtfr arfoa ft  ^mfssr «pt 

fTRps 3aa fro# T f̂m, ?n f̂ a ft& 
^  £ O T  t — W f 3 T ft |  1 * a f a t ?

*T̂ t rT̂ 3T? ?̂ fr | SPTT3T ̂ t 
t  3ft sifa f t  I, »TT5fV tftfta SFT SfaTT 3fBRT 

i  I
vnt *r£t a w ’s n ^ f a p T t S ’w # ® :  

?rr5T vr> r i ,  f ^ r w r  a r  a t  T ta r s t a f  « p r t
w ra T  fm m  t , st ^  * f t a t  fâ r ottt ftraren
§1 3W ̂ n^n: arm ft  SsreR «rt a?T <n̂  
a t  s r a  s rfa  « r f ^ r  g - w f * *  wt s re a t ^  1 1

4  ̂ (VTrftfW <RT# # aja cTWPW f t  ■ 
r̂fvrvr ft  fa w£t fasr art fa $atf fir a ataf 

f t  ŝr faaar tom  |, #f^r # wraf wrt 
«ft a$f ftrar (f fasaftrtf *fa»rf«fa$sr 
faaaT faaaT 1 1 ftrf a  w  f t  tftoa wm 
mrerr ftzx  srfo wrfar # f r a  § a r c  S a  a  
q v  s r m t  v t  v r m  ft * *  fmm t  1 
safari awrc# *a a*a ft  anft tftflr % aiaa 
m% fftfTO a$ *t 1 1 a ai^ar g fa asft 

* m  w *  a  aanf fa  jraTT Sir 3  $a <tft 
vm wi| 1 tu  mm I fa aras «rra !w «r $ 
wra-*rrcr sftaa ftat 1

$art ?̂r *f ara «rpf*fV f t  ^  $rera | 1 
1ft gft a s * r f t  I ,  « h r  t o r  w v t
q t r r C T T  j t  ^ f i r q  i ffa r  4 % # ^ r a r | - ~  

^  f s r o v r  < n ^ T w r ^  s srTW TW T^ n R rr 
i  i tt ^  w f t  ws ftsft, xft* WOT 

^ srre tffer aw¥ ̂  ^rrr
»rN1 $  *N f f t  % m  *( <|stt ^  ft 'mn | 

«f5Tftm^s>TPrrt [ wSfirtf«if!r 
vt 1 1 t o t r  Swwm t  ttw iv  

vjft ft  w?r f̂lr | «fk w  at? wW ftRE»fir 
* t ' « f t r  « r t r r  « r i  W t  % — «fht: v% m m  
ft  ^  I 1

♦  « r w ^  a n r ^  't j v  :5 trTJT t w ? tt  1̂ p e r f f v  
m  ^  %  T O R  w ^ t  VK w h f t  *IT  *R$f I 

w ? r  « n ^ r  ^  w  «rr ft?  w  l i r  <st « p n #  ^  f t r q  
m  s f r t f  ^  ^  < m W r m i  ^ t  * n t  »
1 5  < T T f  — *TTtre WRT5IT— O T  « T T ^ t  I

w  vtm f t  M  ftx  *riw t ^  foem  u f k  f E R f r ^  
<  w  « n r n n  ^ t  ^ ? n  ( 1  v r  a w  #  * *  f r t  
* T  » f t  ^ r  ^  |  »

V R W f i l  * l f t W  : W R ifiW ^ a in R T  w M H I i f T W  
* r t r ^  P r  ^ ? f t % . i

15.29 rfas.

COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTION 

Thikty-fist Report
f t  tw ftww «naaia (^rtft^) : awrrfa 

aftwr, 4' srvarv *^1 g :—

"% irf ?TVT ĥc-ffX̂ TTt ¥8RVf #
am a'¥wf a«i«t afafa »  3W afâ flpr 
a, ft n irtw, 1979 aar f  sr^a 
f w  *wt «tt, a^aa | 1"

MR. CHAIRMAN: The question is:
“That this House do agree with 

the Thirty-first Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 11th April, 1979.'J’

The motion was adopted.

15.30 hrs.
RESOLUTION RE: BAN ON COW 

SL AU GHTER—contd.
MR. CHAIRMAN: The House will

now take up further discussion of the 
following Resolution moved by Dr. 
Ramji Singh on 2 March, 1979:—

“This House directs the Govern
ment to ensure total ben on the 
slaughter of cows of all ages and 
calves in consonance with the 
Directive Principles laid down in 
Article 48 of the Constitution as 
interpreted by the Supreme Court 
«5 well as necessitated by strong 
economic considerations based «& 
the recommendations of the Cattle 
Preservation and Development Com
mittee and the reported fast by 
Acharya Vinoba Bhave from 21 
April, 1979.**

Shri Nathu Singh may continue his 
speech.

f t  *<i fa| (tftet) :  a*n*tfal*^m, 
fJnwftwTT aar «rr fa «wff «w*w 

I  fa aror # ftqm m  $t \ waamr af
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fa *IFT TO<d ̂ TOfTO $—TOTcT f 3TPT *TW 
TO •TTfTT  *rfTT 11

g»ft  ftrer *0$  * fa  qff
fWwr. . .

q«r *rmta wiFr :  %  ?sr
M  | 1

*ft *rrj f*n? :  %>: f̂rar  *rrar
*th% f *th  sptf  qsrrsr ;r$r $  srfa:

TOT#  3RT *f Wf TOT $ $£  9FTTO to| ?ft

*j$f  ĝxnr >rff % #fit *fr ̂rt  <flr 
1

*T?j ̂?T TOT t *f?t H  ’TO n?t ̂ wr 
«rt ̂  §*t crt *TTf*nfT̂r  TOronsff  *rr*T 
ar?r farrow 1  #fan  $ srro *inrarr g 

fa *rfe ’HT'T fft̂sr <n: 'TTSRft ?n$f  ?ft tot 
fV$WM # sjgror  TOromfr *> to*t to<t 
faTSTTO? -r̂f *R?r 1 .... tot sffa ?f?r # 
*rnr ŝtot  tr ...  (wrarsn’T ) ...

5?% ̂rnr TOcrf | $&fro? *far t̂t j 1  *tpt 
to A' totot jj 1  wrr <fV 5ft to*t 

qniTT3»w 1

wt ̂  w tkt to fa tot *nj arĝrer 

$ fofa to xmrc *n£f $ 1  jf®  ^
WH  t  fa iHvuPwto ft TOTOTTtff  ̂to*t 

§ EfiJ ’T̂ffT ̂ I A' fTTT Vt '3<JI$<'JI 

TOg*l 1 f*f»*Vi*««M (Wni  t '

if  1857-58 %  ifrjgwr  *n£f JTO + <<0'

ft 1  tost %■ $ *r* # if f ami#  ?hr
TOft tft1 ’fl̂ TT W  if  jf  I  f*T ^

to snmr # wrr 'rr̂rr jf 1 tftv «pm 
WIHRTT ftRTJPT 

*nw*f WIĤ wrt w ippr *f̂f ̂rr, ft?rr 
l?r smflf % ysnr ormr «m  «rrf̂r  ̂
**mm if tgujfctt wwr | fwr »f ̂

^  r—*itj ̂ip’prpw
i| fiptr vi <ui fv-—-i»ftypT ffgf 1   ̂ftfftî
■ % *r?t fjw *n̂.( i  f*rr̂ n̂f. vfingrv
# wgwi ̂yir  *r?t *fT  *?tff W <nw¥
♦ ̂ r jw   ̂ w ̂ wtr  JtBT
WTT <TT ifrc #5Fr  ®*TT ̂  W*ff WiT WPT 

' W l fW  V̂ IT «TT I # *flf WVH

vpf. w<t4f 4t art ipp ajir  ̂ \iw4tfinr f 
■I-1  îpr 1# wf wt*r f»rft iRHfra
w f f  f tw fr ft 1... (w «w )~ .
1ft far ̂   1 ♦ &r ̂ WIW! wnswr
j(»  VlR1 ft  VN W  SCRT JUT ̂  t̂pFfilSWFT

w  f w ̂  rjftnt ft »mr  | «fft f
<mr  j t t o w  g t  i857 ̂ î1%

*6t wjffir wm% wt ww *fV v$ ,to» toto 
fm if *$tto ftra-

WrOm m wm$mr \  #

‘i ̂nr »n? «ftr ̂  vx $ fa mx  * &
 ̂maprmf v   ̂vtfw  ert

wrr ̂ qfar <ft writf \

180 4 cPFTR̂f
f%TJ, f̂srqt ̂   ̂  ̂ w?f it fur

faw sRin # sr̂vrf *pt urmsr istnr, r̂ft ■  vr
jnnTWJT  !?f#iT  iftprr  ft’ffT 1

w % ̂ nrr 5ETFT   ̂ ^
t 1  t̂t̂ arr̂R, pit- <wn: ft

SRfV  ̂qrnTR TOTt f*Ptr  i? I  ^

sro# «ft yk
hTwhrt fcîpp, 'ffcr  to»t  jftf’T  TO$nfhrt 

TOTO TOW TPTf ntsft  TO5T SlfTfC  TOT̂ft, 
finNFPTf?r «?r  «pt srm ̂sf «t ww  vt 

n̂t’TT fa   ̂  ̂fa *ft5?*TT
vs ft?fr  TOf̂ 1 JTft fa ft  %

25-1-1925 ’FT  TOT̂  ftWT | fa —

"̂ TR^ 5̂ITfTOr,ft'?:«TT̂TSrTO  RTTTO 

5TV5T %■ ®>CT  | »”

jn’ft it  *Kt irfir̂ w* ̂ *»

 ̂ it|r
*TRT t I   ̂̂rar ̂ H*[TOT ifhRVT wVt jtjst 
 ̂   ̂»rK vtf  w | 1”

<mrr% *R|tTO,  # f̂nrrt  tôit jto 

*n*RT ̂1 TT̂f*fin‘es>î  # f?̂i ̂ w*tw % 
fat TOTO»f   ̂I  far <Tg w  TOcTT  tfa f̂ 
*«fyftr<g> >̂T SPPT  I, firrfvv TOWT | »|̂  

?HT*f $  ̂ WRTT fa  ̂ Wff t ?

flurrfir  v̂ tro, ?rj?r w$ M  vft fa  ̂ 
WTftnir TOW ̂   ̂% ?tott ip wfav
E ft TOtjroi f srfaflf Ir fa» vn ?r«wr

irFr,»nflf, TO«r$TO i ft ĵrr yc# Ir tir 
vt 4tot?t ̂ rtt $ I  fâ f *rw fcr ft 
?>ft  ̂  *rmr to  ̂ r̂ro tô t j( i

wto%Hr ̂r̂ro, nr fcr # &t zt witf 
90 tow <nj f 1  *r5 tott «ffpw f̂f fiwi 
wnr qffwrrt̂ tm
Tfr j 1 f*rrt ̂*r f forcft *| <wt*r f

2243 'V’Of w# ft up* $ft t  ^  
zvrff fTO3ft̂ T^TO^̂ tft|«ri 1560

wd* wJ ft ̂ 1  ,rwr  tot ̂ ito aft w*
rfrtfr t TO 14 ?TOT 6 ft wrdf TOft ti#t 

| I it zftfi f ft**K TOW ftj#   ** 

W   wrfasr  xtrorrx:  fa«Rn  |,j#  

f 10-u ?tot qfar ̂ w c

qi$qm % «t-?N frot ft t* f ̂  toVmw

ft TtTOTTT faTOTT | I * WT *m Jl ̂
fâr TOrot fimQvmtfaftwnf*** 
 ̂  TOiPwr ̂fes  spWPr ̂IWf I
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KY
f  XT̂ PETH % HT5TT f  I THRHH

mwt swrfqfanr ^  ftR»PT 
<TĤ«T wk urarfer t  1 ^  ^ ’**[ ^  r̂nwr
# *ftT yff JTRff *T *fr WT# f  l «f?t «R T̂TTf 
•TfXVTT 'TT fMr I f%T 4% *P$
t  ftf VS »  5* Wftv ^WR tfTOT ? <RT 
f*r% nt 5WT in ^  *t <ft '̂r *3 ?rr5r 3

^  vr# tt art si** twt t  ĉr 
HTfaT I $5T*ntfV 

It ttfGnr ^ 1 mwwt <ttr *¥ 50 srw 
$ 1 $ar ^  6 msr 50 fprrc f  1 5*
w  wrrarc «rrtf $*nr »̂r 3 ^mvr *t
vtty ffw $ 1 ?pq| %■ f*r f*ranr *r *0*1
■tflra <nja*r thnnx qnw f  1 <nnc vr^ 
% fWT fT9£ Ttft ?fr <T5<H ^ imm <TT Wt*ff 
*t «ft 0*«tk  Pwr t?t | s*r*t «nnr 1
3FWft *nNST T̂faPTTCt w  9TflFTT WIT q̂ HT I 
«PR V* Wl# # S5F̂ % ¥T ^ »ft fWT TO
wk *fc i  ?ft p r  <rNr »nit *  st **?t? aWf 
vt xŶ rrr * qrtfir 1 jsftrq; *15 WRpnr fit 
*NW mfVV Wt®T %■ tfl1 itf *RI *1$ fVTT 
arr *pk?tt «F«ffP*r f«% «nfW ?jw r irt r̂rtnn, 
^  vt fare ’Tfff £ 1 $>t *ft*r
sjfir «r# 225 WiTtf *T q>fo*TS3TT OTmtf T̂?T
$ i 5*r <roprf vt tot ^  eft srre, *rtvr,
||̂  f^T WcTT  ̂ I ^  225 ^nTf 
«Pf ?PP?TT  ̂ I ?TT»r at 5*T ffTT
trawrr 'Tt 96 46 r̂rar vt ^9 *pt w * x
f»r «nma vrjr % trvt ernmr »ft srar
*r Ĥ »t «ft tr̂ ; r̂r̂ r *̂r <pt ftr#nr 1
wfH fiwn v x  w  ar^ % ^»r ®Pt enf<rr
TNfir 1 ,PT *pt ^  ^ n r
m m  orraT | «nt # # ^tht Trpr jj
ftp f*rrt T>5 3ft 22 *fSTtf 90 ?TTsr f  
«iHr 5*rvt ^ t  sr ?ft fsr ?̂rft 5̂V

f̂fTJTTP!r*R wvft 
C i *nt tnpTr fv «ft ?pm w*t % f«rft
Wr inf*np 5ĵ n*r ijtm «pwr »nff
f l  tfWWI g’ ftff *rfif ’ft f̂UT W  JT̂ f tff
vi w n  •rfcntnr R̂r% «rf f  1 (

m a i  YASANT SATHE (AJcola): 
Mr. Chairman, Sir, this Resolution 
which has been brought by my friend, 
D>r. Kamji Singh, is of great import
ance for the whole country for more 
than one reason. I will not deal with 
this subject from emotional angle
although it cannot be denied that 
human beings are emotional people. 
It cannot be denied that man lives 
and is willing to die ior emotions. 
Why do we eulogise the concept of 
motherland if we were to say that 
after all land is land, earth, moun

tains and trees? Why do you call it 
mother land? Why do you want to 
die for the whole concept of a mother
land? Because man is emotional, lives 
by emotion. He is willing to die for 
a flag. Why does one die for a flag? 
After all, it is a piece of a cloth. 
Therefore, to dismiss the emotional 
aspect as irrational is to make it very 
cheap. Someone feels that although 
there is no religious sanction in terms 
of killing a particular animal, yet he 
takes shelter under a region and says: 
“Because it is permissible in my 
religion, therefore, treat it as a reli
gious sanction and protect my religious 
right.” But when other people have 
been feeling so emotionally strongly 
for centuries on a particular issue, you 
want to dismiss it lightly by saying 
irrational Therefore, I will not go 
into the question of emotionalism.

The consensus of the whole debate 
that I have been listening to for the 
last three sittings is that let us take 
a pragmatic approach, a scientific 
approach and consider it partly on 
economic basis. It is agreed that cow 
plays a very important role in the 
economy by providing milk and bul
locks which are even today the major 
support of our agrarian economy both 
for transport and cultivation and 
which cannot be replaced. Therefore, 
having accepted this, people- say “let 
11s protect the milch cow, let us pro
tect the calf which wfli become either 
a cow or a bullock*’. As far as this 
is contented, the** is owertft agwe- 
ment. Or this point We all broadly 
agree; even the progressive frtend 
who has been waxing etoqtfent in IBs 
House on the economic aspect, agrOes 
that only the old, useless cows 
should be allowed to be slaughtered, 
because they are otherwise a burden 
on the economy. So, the whole argu
ment is that section of cows which 
are old, sick and useless, they alone 
should be slaughtered.

What will be the percentage of such 
old cows? My hon. friend; th  ̂Minis
ter of Agriculture, will give us the
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iacts, if he has any, But I have been 
talking to some of our friends, who 
know about agriculture better. The 
useful period of a cow’s life is between
10 to 12 years. I am also told that 
the moment it stop milching, it sur
vives hardly two or three years more. 
Therefore, the percentage of such 
cows would be hardly 10 to 15 per 
cent of the entire cow population.

Are we going to say that 80 per cent 
of the cows, which are milching and 
good, should be properly looked after, 
but the rest 20 per cent should be 
allowed to be slaughtered? The 
Supreme Court has dealt with this and 
I am coming to it presently. Here 
the difficulty is that you do not have 
birth certificates stamped on a cow. 
You cannot starve a cow because next 
morning it is going to be slaughtered. 
Who is to certify it? How can you 
say that a cow is 14 years old? Who 
has to determine it? In any case, it 
becomes arbitrary. That is why it 
was argued that if you seriously think 
that cows should be protected, then 
you may consider how the burden of 
this 20 per cent can be reduced, But 
do not kep a loophole. Because, 
the moment you keep a loophole, peo
ple will take advantage of it. Because, 
if you go to a slaughter house in Cal
cutta or Kerala, you will invariably 
find that it is the young one and the 
calf Which is butchered because the 
butcher wants to have only the one 
which sells. . .  (Interruption*). I am 
thinking of the society as a whole and 
what should be our responsibility 
white speaking ia Parliament When 
you want beet whose beef will you 
h*ve? WiH you have the beef of a 
decrepit, skinny, ricketty, diseased 
coW7 No, people want the beef of a 
young cow or a good calf. Go to 
any slaughter house and you will find 
this is the position. Therefore* how 
do you protect good cows unless you 
have full cow protection?

Then, take the economic of it.
Let me <juote here what is the eco

nomics of the cow in the country. It 
was stated:

“The cow gives milk for food, 
bulls for draught and manure for 
agriculture. In India, where a large 
section of the population consists of 
vegetarians, there is a huge shortage 
in the supply of milk. Therefore, 
cows and other milch cattle are of 
great value to the country. Nearly 
95 per cent of agriculture is depen
dent on bullocks. Because of indis
criminate slaughter of cows there is 
a growing shortage of bullocks. 
Today a pair of bullocks costs 
Rs. 2,000 as against Rs. 200-260 in 
1967. At the turn of the century 
they cost only Bs. three. Now, you 
can’t even hire a pair of bullocks 
for Rs. 30 per day.”

“The Indian farmer is at a severe 
handicap because of this”, they ex
plained. “There are 40 crore acres 
of land under cultivation. To 
switch over to mechanised farming 
we shall need five million tractors 
against which we have only 31,000 
at present. To make these tractors 
we will need 30 million tonnes of 
steel and our annual production of 
steel is hereby 4.5 million tonnes. 
The capital expenditure estimated 
would be Rs. 14,000 crores. We will 
also need 40 million tonnes of dif
ferent fertilisers. Where are we 
going to get these from and at what 
cost? We have 40,670,000 tradition
al ploughs and only 79 million bul
locks....**

MIC CHAIRMAN: You may please 
conclude1 now.

SHRI VASANT SATHE: I have to 
make a clear statement. No one has 
spoken on this subject at length,

"We need 81.3 million bullocks. 
Where will they come from if the 
cows are slaughtered indiscrimina
tely? Don’t you see how you are 
devitalising rural India, how you 
are neglecting the crying needs of 
rural India for milk, bullock power, 
manure and methane gas when you 
indulge in indiscriminate cow
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slaughter? By destroying the cow 
population you are destroying the 
poor. We don’t \want to impose 
anything on you we are trying to 
save our people.”
This is from Sunday issue on Cow 

Slaughter of 11th February 1979, at 
page 23.

Now, you consider the economics. 
It is all right. There are the cham
pions of cow slaughter. But where 
is the cow slaughter? In big cities 
like Calcutta? Who gets the benefit? 
I am thankful to Sham Babu for hav
ing reminded me just now. Does the 
man in the village get the benefit? 
The man who sells the cow, does he 
get the benefit of the slaughter? No. 
Does he get the benefit of the skins or 
horns or the bones? No. The man 
who buys and sells it to the slaughter 
house, it is that person in the urban 
area who gets the benefit. By this, 
how do you help the rural economy? 
How are you helping the poor even 
by slaughtering the cows? Therefore, 
this argument that we are doing it for 
the benefit of the poor people is fal
lacious. I do not want to make this 
a political issue. I know my friends 
from the Leftist parties have been 
championing this cause and making as 
if it was a political issue because in 
West Bengal and Kerala they have 
different political parties.

SHRI C. N. VISVANATHAN: In
Tamil Nadu also there is a different 
political party. (Interruptions).

SHRI VASANT SATHE: Then it
sayst

“I don’t want this issue to become 
a Communism vs. non-Communism 
issue” , said Vinobaji in reply to my 
written question as to why he wish
ed to impose his will on the Gov
ernment of West Bengal and Kerala. 
**I am not against the Government. 
We are not in the Opposition, why 
should we be against the Govern
ment? I have nothing against 
Communism. All I am asking is

that enactment be made within 
limits laid down by the Supreme 
Court.” Vinoba is a man of few 
words.. . One realises as one sits 
before him that words are so un
necessary when one talks of one’s 
convictions. He continued: “The
cow is to rural India what electri
city is to urban India. The ban on 
cow slaughter is a secular, cultural 
demand.”

The Supreme Court having dealt 
with all the arguments said:

“The cow soon became the back
bone of the Indian economy as it 
turned agrarian and began to be 
considered an object of wealth and 
veneration. The court also found 
that the quality of our cattle was 
poor and their number large. There 
was a shortage of milch cows, breed
ing bulls and working bullocks. It 
realised that though the cattle stock 
must improve and unless cattle 
were a drain on the nation's cattle- 
feed resources, a total ban on the 
slaughter of all cattle would severe
ly disrupt the trade of butchers and 
merchants in skins and hides. Sec
tions of the poor would be deprived 
of whatever little animal protein 
they could afford. When it comes
to milk, the she-buffalo is preferred. 
The. breeding bulls and working 

' bullocks are economic apimals arid 
; need no protection. An age . , $ki- 

straint was difficult, to impose and 
often animals were brutally maimed 
id get tltem & certificate for slaugh
ter. Considering all this, thecourt
concluded that (i) a total ban on 
the slaughter of cows of all agee, 
calves of cows and she-buffaloes, 
male and female, she-buffaloes and 
breeding bulls (cattle as well as 
buff alow as long ag they are milch 
and draught cattle) was reasonable 
and valid,

“ (ii) a total ban on the slaughter 
of she-buffaloes or breeding bulls or 
working bullocks (cattle or buffa
loes) after they cease to be capable
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of giving milk or breeding or work
ing as draught animals cannot be 
supported as being reasonable and 
in public interest.”

Therefore, what is the position? Beef 
eating is not stopped. Why are you 
raising a hue and cry that somebody 
is deprived of beef? Bullocks can be 
butchered, beef is available, buffalo 
beef is available. So, it is not that 
beef is not available. All that is be
ing said that because it is not possible 
to make a reasonable classification, 
you cannot make a partial distinction 
like old, decrepit etc., as that would 
leave loopholes, the present decision 
has been given.

16.00 hrs.

Now only two States remain viz.. 
West Bengal and Kerala. The cows 
go right from Haryana to Calcutta, 
right from all parts of Central India 
to Kerala. That becomes a slaughter 
house. That is why these two States 
must fall in line with the other parts 
of the country. Vinobaji has been 
pleading with the Governments. He 
was reasonable enough. They said: 
“we will implement Article 48 in 
spirit” . It was done in most of the 
States, except these two States. Now 
you ask the question: Why is this 
man threatening? Why is this moral 
pressure? Why should we yield to 

moral pressure? I would like to 
: What was the pressure when 

J&orarjibhal fasted for election* in 
Gujarat? Was that not a moral pres
sure? Our Government yielded to it 
and held elections even in summer. 
People do it for elections.

There is a saying and let me con
clude by saying that. The country 
has worshipped the Raja, the presen- 
tative of the people and the RWW. 
But whenever there has been a clash 
between a Risfti and a Raja It is the 
Baja who hag suffered and not the 
Right', therefore, do everything pos
sible in the hands of the Government

or the country or the Parliament to 
save the life of the modem Rishi 
whom Gandhiji himself accredited as 
his moral successor. Therefore, save 
his life. If you do not do that and if 
he sacrifices his life, I tell you, the 
shap of this man’s soul, moral soul, 
will fall on this Government and on 
the Governments of the two States.

With these words, I conclude.

SHRI NARENDRA P. NATHWANI 
(Junagadh): The question of total 
banning of cow slaughter has not crop
ped up suddenly in this House. The 
debate has gone on for a considerable 
time and I would like to be as brief 
as possible. There are two aspects to 
this question, one is religious or senti
mental and the other is the economic 
aspect. A question, therefore, arises, 
what should be the correct approach 
to this problem? I think the Supreme 
Court’s decision in Quresi’s case 
(reported in AIR 58 Supreme Court 
at page 713) furnishes the answer.

But before I refer to this case, let 
me remind this House of the provi
sions of Articles 48 and 37. It is very 
necessary to stress the relevant provi
sions of Article 48. Since the Consti
tution came into force, Article 48 has 
been there. It reads—I read the rele
vant part—

“The State shall endeavour to 
' organise agriculture and animal 

husbandry on modern and scientific 
lines and shall, in particular, take 
steps for preserving1 and improving 
the breeds and prohibiting ■ the 
slaughter of cows and calveB and 
other milch and draught cattle/’

So, thig is the specific instance given 
of developing animal husbandry on 
modern and scientific basis. One of 
the specific directions given is to take 
steps for prohibiting the slaughter of 
cows and calves. In express words, it 
enjoins the States to follow this policy.
I refer to Article 37. Of course, these 
are Directive Principles. They cannot 
be enforced in a court of law, though 
as the House knows, the opinion has
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^changed from time to time regarding 
the construction of Directive Princi
ples. But I do not want to go into
that Let us read Article 37:

“The provisions contained in this 
part—Part IV—shall not be en
forceable by any court, but the 
principles therein laid down are
nevertheless fundamental in the
Governance of the country...

“and it shall be the duty of the 
State Minister to apply these prin- 

. ciples in making laws.”
Therefore, it does not lie in the mouth 
of any State to dispute this proposi
tion. It is their duty. Maybe, if 
there are practical difficulties in en
acting such a law, they can ask for 
time and they can try to get oyer 
these difficulties. But as the position 
stands, it is obligatory upon them to 
see that these principles are given 
effect to.

Now, I go to the Supreme Court 
case. I have not he»rd any single 
argument from the opposition side, 
that is to say, those who have been 
opposing the banning of cow slaugh
ter, which has not been effectively 
and cogently dealt with and disposed 
of by the Supreme Court decision. 
After the Constitution came into force, 
the States of Madhya Pradesh, Bihar 
and UP enacted suitable legislation to 
ban total slaughter of certain animals, 
ifwhwHng cows. Certain persons 
belonging to the Muslim community 
And the persons doing the business of 
butchers filed writ petitions and the 
matter came before the Supreme 
Court. The arguments were three
fold two of which have been trotted 
out here again and again in spite of 
this decision.

In the very beginning, the Supreme 
Court deals with the question of senti
ment or religious aspect. As to what 
should be our approach to the religious 
and sentimental aspect, I say, the 
Supreme Court has itself given an 
answer on p. 745. It is in these 
terms:-™*

“While we agree that the consti
tutional question before us cannot 
be decided on grounds of mere 
sentiment, however passtionate it 
may be, we nevertheless think that 
it has to be taken into consideration, 
though only as one of the many 
elements, in arriving at a judicial 
verdict as to the reasonableness of 
the restrictions sought to be placed 
under the three enactments.”

So, the Supreme Court was concerned 
to see whether the restriction that 
was sought to be placed on butchers 
carrying on their business of slaugh
tering of animals, selling beef and 
other articles,—whether the total ban
ning of cow slaughter,—had placed an 
unreasonable restriction, was a reason
able restriction in the interest of gene
ral public. The Individuals’ funda
mental rights, citizens’ fundamental 
rights, can be deprived of only if the 
restriction is found to be in the public 
interest. The answer given was that 
it was a reasonable restriction on 
individuals’ rights to carry on business 
in the public interest and interest of 
particular communities, religious 
people and so on

I would like to be very brief—I 
merely want to sum up what the 
Supreme Court considered in arriving 
at the above decision was this. Tftey 
considered the triple role that eft* 
plays in India, it produces mailt ffo  
food; it produces bulls for draught 
and it gives manure for agrftctiltixrti! 
purposes. This b  the triple rbJi 
which the Supreme Court considered 
and the arguments that were advance^ 
by the petitioners in support of their 
contention were taken into considera
tion. The arguments were that beef 
forms an item of food for a large sec
tion of the people in the country and 
that too of very poor people. The 
second argument was that the continue 
ance of unless cowg and other animal* 
would strain the scanty fodder and 
feed resources of the country. They 
also urged that the presence of a laxfce
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number of old and useless cattle had 
a bad effect on the quality of their 
breed also* These were the three 
arguments that were advanced. The 
Supreme Court also took into account, 
before giving their decision, the point 
as to whether the ban on cow slaugh
ter could be restricted to only cows 
which were useful, which gave nr»lk 
and which could be made use of. But 
they pointed out the practical difficul
ties involved; they gave the figures 
and said that, if it was tried to be 
restricted t0 only useless, cows and if 
eows which were advanced in age and 
which had become useless for further 
economic use were to be allowed to 
be slaughtered, then it would leave 
the door wide open for premature 
slaughter of useful cows also.

The arguments given by the 
Supreme Court have been reinforced 
by the recent study of agrarian pro
blems made by experts. But before 
referring to it let me say that at that 
stage, even before the Supreme Court, 
the counsel who appeared for the 
petitioners did not go to the extent of 
suggesting that there should be no 
totaj ban so far as the cows were con
cerned; he did not think it worth
while to advance such an argument. 
Notv, of course, we are arguing this 
point. Let it be argued. We have 
the right, the privilege, the freedom 
of expression. I do not attribute any 
motives. But this was the position 
in 1958.

Acharya Vinobha Bhave’s fast also 
ha« not come up suddenly. As far 
back as 1976, he drew the attention 
of the Government to their failure in 
fulfilling their assurance and declared 
his intention to go on fast. At that 
time the Government of India gave an 
assurance and in pursuance of that 
assurance, the Central Government 
advised four States and the Union 
territory of Goa to pass a suitable 
legislation which was done. Now, I 
ask one Question. 1 have been sitting 
here throughout the debate. I have 
not heard a single Menfber say or 
point out how the prevalance of these 
Acts banning total cow slaughter in

all the States of India except two has 
burdened or caused inconvenience to 
the persons whose food includes beef 
also. Nobody has pointed out any 
such difficuiiy.

Now, in addition to the arguments 
that werp advanced before the Sup
reme Courr, may I point out that, 
recently, '-’tp more ground, a very 
cogent ground, has been added as to 
why there should be a total ban on 
cow slaughter. Not only does it pro
vide manure, but with the recent 
invention of gober gas plant a new 
source of energy has also been made 
available. The other day I was atten
ding a Seminar in Gujarat where 
alternative sources of energy were 
being discussed, and several speak
ers dwelt at length on the immense 
possibilities of availing of this source.

Secondly 1 n ay also point this out 
to the Mergers from West Bengal. 
Recent'y Shri Satish Chandra Das 
Gupta made speech at Calcutta 
where he has? trie-d meet the argument, 
namely, thai thpre were not enough 
fodder and f* eding resources available 
for unless rows. And he has tried to 
meet that argument. I would only 
refer to a rouple of sentences from 
his speech made on 26th February, 
1979 at Calcutta. I need not try to 
point out Shri Satish Chandra Das 
Gupta's Qualifications to speak on the 
subject. This is what he says. He 
calls the policy of the Chief Minister 
a8 a short-sighted one. He says there 
are 1.15 million acres of such type o f 
laterite fallow land in four districts 
of West Bengal—he says 'I am willing 
to demonstrate, and I have demonstra
ted, that these fallow lands can be 
made available for getting necessary 
resources for fodder, etc.* and 
posits out ‘If this fallow is brought 
under cultivation and which can be 
done easily a8 demonstrated by me, • 
very large populattea of cattle 
•be manageable and they will n»t only 
give milk and work but will give theJj?
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'Gobar and urine which have very 
important organic manurial value 
needed for the crops.'

I am, therefore, surprised when 
some members repeated the same 

-arguments which were rejected by the 
Supreme Court—unless they do not 
know the Supreme Court judgment 
-and the present constitutional provi
sions, and I am not attributing any 
.motives. They honestly feel that »uch 
-a step should not be taken in their 
respective States. We have seen how 
far their arguments are sound.

Now, I am referring to Vinobaji’s 
fast, all those steps by four States 
were taken, he has postponed his fast. 
When Again, after some time, he 
declined his decision to go on a fast 
because the rcnnimng two States had 
not been proceeding in that dix'ection. 
TJven aCtor that, when he .waited when 
the re pa rentHtives of the Krishi Go 
Seva Sangh met the Chief Ministers, 
certain assurances were given. One 
of thy assurances given by the West 
Bengal Government was to see that 
the existing legislation and rules were 
strictly enforced because, of late, dur
ing the last 3-4 years, instead of en
forcing strictly whatever provisions 
are there, they were being relaxed. 
Government had stated that they 
would give up the recent practice of 
relaxing the rule whereunder cow 
slaughter in individual premises was 
'not permissible. West Bengal govern
ment had started giving such permis
sion during the last 3 years. During 
the discussions the representatives of 
Go Seva Sangh had with the govern
ment, the Government had assured to 
see that they would review the posi
tion, but, unfortunately, they did not 
live upto the expectation and granted 
such permission on the night of 11th 
November, 1978 i.e. on the eve of 
'Bakrid day, with the result that such 
a permission was granted, and that 
precipitated the matter because on 
20th November 1979 Vinobaji announ
ced Ms decision to go on a fast from 
1st of January. We all kncnr vma

subsequently when approached, he 
postponed his fast. ~

To-day what is the position? Those, 
who are opposing the total ban on 
cow slaughter say it is not possible 
or practicable or does not seem to be 
justified, ‘but they would take all 
possible care to enforce the existing 
legislation and or rules.*. That is 
what Vinobaji and those who work 
for prevention of cow slaughter are 
told. But, what is happening? It is 
very unfortunate, Sir, I would only 
point this out to you that I have got 
before me Shri R. K. Patil’s statement 
about what he saw there at Calcutta 
in a slaughter House. I have got a 
copy of it, a copy of his statement 
which bears the date lath January
1979. He points out that practically 
the existing legislation and rules 
made thereunder are not enforced. 
Acrordn-!" to him, and he has given 
tho fh'nrfi*. if t!-.p existing rules or 
provision?, nre rjgidly enforced. 90 to 
95 per cf>nt of the cows that were 
slaughtered would have been saved 
from being slaughtered, s*nd hardly 
five to ten per cent of the number of 
cows that came to be killed would 
have been killed.

Even in such a situation what do 
we expect Vinobaji to do? Members 
after members have appealed to him 
but in the same breath at least some 
of them also said this. Mr. Chairman, 
I cannot resist the temptation of 
quoting their exact words. You 
please give a couple of minutes. I 
have taken down verbatim as to what 
these Honourable Members stated. I 
was surprised and pained to hear them 
say such things. Some hon. Members 
referred to his fast as nothing but 
violence in thought, “a national black
mail or as one which would only help 
in embittering the feelings among, the 
communities.” The people who ex
press themselves in such a manner 
obviously forget that here is a person, 
great saint and one of the greatest 
living Gandhians who had served our 
country and our country people in 
many varied ways.



Even then they go to the extent • 
.of saying such things. 1 personally 
feel that these people forget the pro
visions of the Constitution the back
ground of Supreme Court decision 
the situation as it has developed 
from time to time regarding enacting 
legislation for total banning of cow 
slaughter. They also forget the sacri
fices that Vinobaji has made. I feel 
that if at all, there would be an ill- 
will or embitterment of feelings, it 
would be only because of the utter
ances like the one that I have refer
red to.

Therefore, I would urge upon the 
hon. Members who talked in this 
strain to desist from such utterances 
and; if they are really sincere in see
ing that Vinobaji does avoid his forth
coming fast, they should advise and 
try to persuade their respective Gov- 
pvnmonts to take positive and ĉoncrete 
steps at least to bedn with by enforc
ing strictly the existing provisions 
and by formulating a policy where- 
under, total ban can be ensured if not 
now, at least later within a reasonable 
time. You can ask for giving you a 
little more time so that you could 
adjust and try to arrange things 
accordingly. It is only in that way 
that you can persuade Vinobaji to 
give up or at least postpone his fast.

I am concluding by saying one 
thing more. I have heard many voci
ferous voices and many full-throated 
crie8 mine is also one though X have 
not got the lung power. If you really 
want to save the cows from being 
slaughtered, not on the religious 
basis—I am not concerned with reli
gion as such—but if you want your 
economy to be based on agriculture 
and cow. then it is a joint responsi
bility. Vinobaji himself says that. It 
is not only the responsibility of the 
Government but also of the people.
It won't be enough to pass the suitable 
legislation. But, it would throw more 
responsibility on the people, especial
ly o*i the workers end on legislators 
•aft. on the publtcmen in the country
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to see that protection of cows is not 
wasted in the sense that no further 
steps are taken to see that if a cow 
becomes useless, even then, it is look
ed after properly by ensuring proper 
fodder and shelter.

Sir, I thank you for giving me an 
opportunity to participate in thSi 
debate.

MR. CHAIRMAN: Shri Hus Tirkey.
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wt*r tft *mfp £, t  imr ^  ^  <nr t  f ,
^  nsrer $ i t  ?rm tpft »rw vftx nwr 
^rnrnf 3  mre | ‘ i H t  f *  * *
a v  rcw K ftsft $ ?wr w  t« #  f , arc* 
* T * r * 1 1 * f  # *  *?t an?r t  fa  <rtnr 

■|r *m  f r i t  $  faq  t f***  t o t  $  *rcft f «  
if »n* *>t<T $ ? w r % *ft*r 'Tt «rw v t 
*ww *t*nrtt $ nf an*Kl $ fa 
1? fasr an t#  | ? *' ?ft «Ff?rr § fa sfa 
f*r <tt% w r? erf «pt €m  v*r % m<A*i tft ?ft 
1H pPR ^ WPP WT5 *1 )̂  ̂ I
nw tstt %m <mvv< 5̂  vx %, ̂
*rs(t 37T scrnr **n # ?rr arcf *t 3$fl?t tw  *ift ft 

f  1 ¥*t # r*«ri ̂  fat* stpt ^ f a
tft ^rnrr v t w r  ft*fr arrsnf *rr wrr 
tpnrarr $ <ft fyf ?n^^*Troq>tT?in';in?t f t  yrvat
i  1

snr  ̂tsr ir arfer ?ft 'STOT <tt ^st ft̂ n fa 
T̂Tiff ^ f t T ^ f ^ r r a T ^ ^  | , ^ r ^ t  facTr^ ^nrr 

« p tf.^  t  iFr^t*m f t^ m w ^ g T ^ r a - r t j^ F t  
f^T^rrrf ?rt^?t ?rt *fr f  ̂ ft ’pPi ̂ 't mir s t? r

^ f a ^ f r f r r ^  ^ftf 
sift ^t?n |  ^  ^  ^  #?rf «rr strt
^  ̂  ̂  ̂  ̂  ̂  VT ?ITW 5F7T <eft ? 1

*rnrwR,Wffai(?r?R?' fft^rpft f^mTt v tf  
OT»it^mT *tff |  xm t fa?Rt |  [ $5 v n m  |t j  

i a^arrft crrarnrSwsrrf ^ft 
»rrtf «rrwt w t  wttft j f  f̂ nr âmtdV 1

ura htit4 fWWT f̂t crar ^t arwft 
| l  <j|*«W R*»lfrT # ,TfTftqftrtaTi?t » lf t fa
’g w t m * m  < p w  mvk #  wmrn yr»ft <rft
| i  ^'flT'Wlaw^rnj¥t»if«fir?nr
^ f a ^ i r ^ m p r ^ ^ F s m
fnr*r w  *pt5j»t wrt w  ^ P fr  "EfFn̂r

«m^T ?f*W li t  ?ff *tftW <T9RT f t  
WfCTT vn fa?PTT «TT«rKWt?nWT 3TT t f r ^ l

 ̂ v w  fftn w  i f  «rf M *r *ir^ tffiw 
^  fam 1 n m  y f̂m, ^  fa*n 

f a ^ f ^ ^ f t ^ t c i r r f t ^  1 o t t o  m m x 
mtt-*sw?t « ^ r tit ^ r r  «ft $  # c  ^ w  

| ^Hmrarjr fa <*f ^  w *  
W  WlftTTOrW «*nPTT«#^T «?v TW  

WBT  ̂ I

^ t  i f t « n ^ f  mm w v t  « m r | ,  
*rt«rc# «firofc*fais m̂ Rn | «ffag^«*r-

‘T R fn  ’Ttsprerr % \ 1% v tft  $arn5 mflr fft  t?r?n  
^  1 1 S f a *  ^nr f a q  wnrr vn
^  | ?nfr *ff ^Wfft ̂ t̂ R!T ft I sfcHTOTT 
^ « m r % n r?r|?rt  ^ ^ T » m r ^ r a w % # ! i r c  

f o r  <  ^  g j f a  *tb ®t  ŝftgrsf ^r?rr t? r  
m *r*er ^sr ^  ^reft n r^  ^  «irc *pr?rr
'RfT t *rrf »ft 5T7̂
«rr#»rttr ^rrrfer ?r^f $  $ fa ? r  fa ir  q r
«rf v rtn  |  art y q 'v  f  aft *rftar fam ?r |  
^ ra ' V 'r rff  * r t  9 ^  v t q m #
^ f a t t f o r ^ f t ^ n l  f n ^ ^ w ^ j 5PS?n 
^  fanr tm* 4?t srf«RT « r#  i  w
7T «r*R'ffnr*Tf aftfn«fr7r r T ^ f  ? f t ^ r ^  f a q  
JTf snft »rrTt i j i f t w  f t r j  f M t  %ltx u r n
#  fr f a  sarrer fttft i f tr  sft»r *jp r ^ow r  
v m ri*  «Rtw « i^ t  1 t o r  n m v r  
^  aft t fr r c  f t  w it f f a  w * ff  ^  f a t ;  
g w ttfr  Hfff T f  » n rf writ T O R  it #  d k  
1 ^ #  n  ^ ?ft f a #  *FT ^  VnftT ^ f * T
H5̂  1 1 fror ?ft t  wrzx frafair ^ 
anq'tfr sfhc w f f t  v t f  Tfa ^  t o t  $  1

MR. CHAIRMAN: We have already 
taken one hour and five minutes. Tin 
time extended for this was about one 
hour and forty minutes or so. Now 
only 33 minutes are left. Within this 
time, the Minister has to reply and 
the mover will also speak. The time 
has already been extended; only 
thirty-five minutes are left. The 
Minister has to intervene and the 
mover has also to reply.

«ft f i t *  s n w  *r*rf ( * * n r  ) : sn m tn
w$m » ! w  j( w t f f *
?rtvt f w  #  T " ® r  f ir f a ^  wnr 
«rt?r «npr «rn wrr fiWf ̂Pt m *rWr
f̂tfarr 1

f n m %  »rfH«r : u r o r  t  «n<r

The hon. Minister.

SHE MINISTER OF AGRICUL
TURE AN© IRRIGATION (SHRI 
SURJIT KENGH BARNALA): Mr
ChakBiaxi, Sir, there have toeea no 
two -opinions in the House regarding 
th$ rini|K>r«aiiiee «f.:;»<w .̂ \ iA.ll 4he 
speakers from this aide or that side 
and hon. Members from different
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States, though having different views 
on the subject under discussion, have 
emphasised the importance of cow.

There has, however, been some 
differences in approach to this ques
tion. While some hon. Members 
stated that there should be total ban 
on cow slaughter and also on the 
progeny of cow, the other hon. friends 
stressed that there may be a ban on 
slaughter of useful cows, useful pro
geny of the cow, there should not be 
a total ban on the cow slaughter. 
These are the two main views given 
from both sides. Some hon. Members 
have advanced the arguments basing 
it on religious sentiments, historical 
aspectg as also on economic aspects; 
while some of the other hon. Members 
have mentioned about the economic 
aspects of the problem only for which 
reason, total ban on cow slaughter is 
not proper.

When we look into the history of 
this question, it arose mainly during 
the Second World War. When there 
were a large number of Allied forces 
present in India, there was a rampant 
slaughter of animals in the country. 
It became a) matter of worry and 
concern that in this manner, useful 
cows and even useful calves were 
being slaughtered. So, under the 
Defence of India Rules, some provi
sions were made under which cattle 
below three years of age could not be 
slaughtered; male cattle between three 
and ten years of age which were being 
used or were likely to be used as 
work cattle could not be slaughtered, 
cows between three and ten years of 
age which were capable of producing 
milk, other than the cows which were 
unsuitable for bearing offsprings, and 
all cows which were pregnant or were 
in milk could not.be slaughtered. 
This ban was imposed under the 
Defence of India Rules in the late 40s. 
On 30th September, 1946, after the 
expiry of the powers under the 
Defence of India Buies, it was again 
considered and decided that somehow 
in areas where the ban had been 
imposed, it should be continued. So, 
the Government asked the State Gov

ernments to consider the feasibility of 
introducing legislation for continuing 
the restriction imposed during the 
War. In November, 1947, the ques
tion was raised on the floor of the 
legislature and an expert Committee 
was formed to go into this matter. 
This Expert Committee, which was 
called the Cattle Preservation and 
Development Committee made certain 
recommendations in 1948. This has 
been referred to in the Resolution 
also. The main recommendations 
were: (i) the slaughter of all useful 
cattle should be immediately prohi
bited; (ii) unlicensed and unautho
rised slaughter of cattle should 
be immediately prohibited; and 
made a cognizaible offence 
under the law; (iii) Slaughter of 
cattle should be prohibited totally 
as early as possible; (iv) Necessary 
arrangements on the lines indicated 
should be made for the maintenance 
and care of serviceable and unproduc
tive cattle; (v) Gowshala cess such as 
‘Laga’, ‘Biti\ ‘Katauti’ and ‘Dharama- 
da’ should be legalised; (vi) An 
additional cess should be levied for 
raising funds required for establish
ing Go-Sadans etc. and collected 
through the existing collection 
machinery.

These were the main recommenda
tions. Government of India accepted 
the recommendations of the Com
mittee. but in the meantime the Con
stitution of India was also promul
gated, and this matter was taken up 
in Article 48. At that time, in 1049. 
the Minister of Agriculture informed 
the Constituent Assembly about the 
past recommendations and announced 
that the Government had accepted its 
recommendations so far a$ they rela
ted to prohibiting of slaughter of all 
useful cattle, because the recommen
dation was that the slaughter of 
useful cattle should be immediately 
prohibited. So, this was mentioned 
by the Minister of Agriculture in 
March 1949 before the Constituent 
Assembly.
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With regard to the recommenda

tions of the Committee for legislative 
measures. Government of India were 
of the opinion that this was a matter 
which primarily concerned the State 
Governments, as even at that time, 
the power of legislation in regard to 
such matters was vested in the pro
vincial Governments. Nevertheless, 
Government of India prepared a 
Model Bill on the lines of the recom
mendations of this Committee and 
circulated the same to the provincial 
Governments for their guidance and 
enactment of suitable legislation.

The reactions of the State Govern
ments were varied to that Model Bill 
also. Some States passed some legis
lation. Some did not do that. Then 
the Government of India felt that 
some State Governments were under 
the impression that the spirit of the 
Constitution was to stop the slaughter 
of cattle completely. Government of 
India accordingly addressed the State 
Governments on the subject in Dece
mber 1950 clarifying the legal and 
economic aspects. Drawing the atten
tion of the State Governments to 
Article 48 of the Constitution, Gov
ernment of India wrote:

“It is clear from the above article 
that what is really intended is not 
a total prohibition of all cattle 
slaughter but prohibition of slaugh
ter of cows and calves and other 
milch and draught cattJ? only. The 
directive is thus subordinate, and 
in a sense, ancillary to two impor
tant provisions in the Article, viz., 
(a) Preserving and improving the 
breeds of cows and calves and other 
milch and draught cattle; and (b) 
Prohibiting the slaughter of the 
abovp. Milch and draught cattle 
would cover only cattle capable of 
giving milk or of being employed 
for draught purposes or in other 
words ‘useful’ cattle. A total ban 
on the slaughter of all cattle is 
thus not an obligation imposed on 
the States by the Constitution.

Regarding th> economic aspect ot

the matter, a complete bah on the 
slaughter of cattle would appear to 
be wasteful. If enforced, it is 
bound to lead to a lower standard 
of cattle life and breeding in the 
country. The enormous expenditure 
on the maintenance of a large 
number of unproductive cattle 
makes it impossible to provide that 
care and nourishment to productive 
cattle which is essential for improv
ing' their milk capacity and traction 
power. The result is that even the 
productive cattle which are already 
small in number, will gradually 
deteriorate and cease t0 be produc
tive. From the Expert point of 
view also, the problem has consi
derable significance. Hides from 
slaughtered cattle are much superior 
to hides from felled cattle and fetch 
a higher price. In the absence of 
slaughter, the best, type of hide 
which fetches good price in the 
export markets would no longer be 
available. A total ban on slaughter 
is thus detrimental to the export 
trade and works against the inte
rests of tanning industry in the 
country.”

So, this was a letter written in 
December 1950. Thereafter, the 
Government of India made efforts, to 
set up goshala, ctc., because in some 
legislation, it was provided that there 
should be goshalas, etc. But that did 
not work very well; and ultimately it 
was found that it was not possible. 
It was a great financial burden on the 
States’ as well as the Central exche
quer. Then this matter went to the 
6upreme Court. Many of my friends 
had referred to that judgment of 
1953, that is, Mohd. Hanif Quareshi 
and others v/s. Statn of Bihar and 
others. The Article 48 was interpre
ted by the Supreme Court in this 
manner. There are three aspects;

(a) “That a total ban on the slaugh
ter of cows of all ages and 
calves of cows and calves of 
she-buffaloes, male and female,
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is quite reasonable and is in 
consonance with the Directive 
Principles as laid down ;n 
Article 48;

<b) That a total ban on the slaugh
ter of she-buffaloes or breed
ing bulls or working bullocks, 
as long as they are capable of 
being used as milch or draught 
cattle, is also reasonable and 
valid; and—for the purpose of 
this resolution, we are not 
concerned with this observation;

(<:) “That a total ban on the slaugh
ter of she-buffaloes, bulls and 
bullocks after they cease to be 
capable of yielding milk or of 
breeding or working as draught 
animals cannot be supported 
and reasonable in the interest 
of the general public and is 
invalid."

This is the finding. According to this 
finding, slaughter of cows was totally 
banned. Slaughter of progeny of the 
cow, lhat is, ca’ves of the cow and 
bulls and bullocks. :ts long as thoy are 
useful, also was banned. But, accord
ing to (c) it was mentioned that 
“bulls and bullocks after they cease 
to be capable of yielding milk or of 
breeding or working as draught 
animals—they could be slaughtered. 
So, this is the interpretation of the 
Supreme Court on Article 46 ci the 
Constitution. The position is very 
clear. Under Article 48, a provision 
has been made in the Constitution. We 
are bound by that provision. That 
provision has been interpreted by the 
highest legal authority, that te the 
Supreme Court, in a judgment. It 
has not been, later on, in any way, 
revised or reconsidered. That is also 
binding. Sb far as the position of the 
Government is concerned we are 
bound by the provision of the Consti
tution arifl also toy the finding of the 
Supreme Court. So, my position, as 
Minister of; this Department, is that 
according to Article 48, it has been 
provided that cows and calves and 

progeny cannot be slaughtered, 
but the bulls and bullocks after they

cease to be useful, could be slaugh
tered. This is the interpretation of 
the Article 48. Buffaloes are also 
useful as we get milk from them; 
calves of the buffaloes are also useful 
because they are also used for draught 
and progeny purposes; and that is 
why, the Supreme Court has, in part
(b) mentioned that there is a prohi
bition of slaughtering those animals 
because they are useful.

SHRI A. C. GEORGE (Mukanda- 
puram): If the whole thing is to be 
seen in the proper perspective, if the 
buffalo is yielding and is of use, if 
the goat is yielding and is of use and 
if the chicken is yielding and is oi use, 
how do you1, f differentiate between 

God'5 creation? As he was mention
ing as Minister for Agriculture, he 
Lap pot certain views and responsibi
lities. Like that, why not the Kerala 
Government has certain views accord
ing 1o the popular will of the Kerala 
people? The Kerala people are of the 
unanimous view that there should be 
no ban on cow slaughter.

SHRI SURJIT SINGH BARNALA: 
So far as my position is concerned. I 
am bound by the Constitution: and I 
am also bound by the judgment of the 
Supreme Court. I do not give any 
interpretation of my own to this; I 
only go by the interpretation given 
by the Slupreme Court. That is the 
position. In view of these observa
tions, I do not want to add anything 
more. I had meetings with the Gov
ernments of West Bengal and Kerala 
and I had discussion with the previous 
Chief Minister of Kerala also. I will 
discuss the matter with Shri Jyoti 
Bosu even in the present context, 
because a lot of things have been dis- 
cussed in this House and many deve
lopments have, taken place. We also 
visited Paunar recently, Mr. Stephen 
was also to accompany us; for certain 
reasons he was not able to go with 
us. So the leaders of various political 
parties in Parliament and some of the 
ministers also went and had discus

sions with Vinobaji. We are even
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ISbri Surjit Singh Barnala] 
now having some follow up of these 
discussions and we are trying to give 
our views to the two governments. 
That is all I have to say on this.

Timft fti?
troufi «pt 15& <n*nft 5 

fr  f̂ r̂ TTT pr n*
5J!̂ T Tt aî T tftRT *>T T*TI 4% 

*HT# fMfarT fâ TT *IT f*F V 5PR <>W 
?*r tnp snfirv ssfa 3T*srrftra> stjr &
I' tft *5 sr srnrr | #fSR
*3R  3TCT <R f«T fllf«PP ?r f^TR APT#

.$' fft flTTT fa w  'JTHTT $ I +K«f
ftp vR ?fh i flT^uw ^  srnr

48 ^  37 *pi vnremr farm «rr ?ft srar̂  fasr 
f r o  srr̂ ar *ff wim nrif  ̂far 
It fann tot trr fv s75?
^  1 vra f̂K4 fiTftww tiz Trfercft 
9*n̂ T I f̂*T̂3RT <4i*i¥!̂ UdH TTESfl
V—*T?T ŜT | I 5flf5P3[ f  tft'S
mfvv *PTT«r m 1 4 wwi sjttct srw ^  
star T̂f?n 1 $f«F*r srsr prr̂ : ftrar far 
«r$ fora srorcTfop t ___  («rroro)

SHRI C. K. CHANDRAPPAN- Two 
Chief Ministers are going to see 
Vinoba Bhave; he should be persuad
ed.

SHRI A. C. GEORGE: No single
political party including Janat.* Party 
is favouring ban on cow slaughter.

SHRI VASANT SATHE: On behalf 
of the Congress (I) party, we are for 
a total ban on cow slaughter; I say 
this on behalf of my party.

SHRI A. C. GEORGE: Let hij leader 
say this.

VT0 TWft ftflj : vHT̂ *R1'i
f*RRT %*R I $  tft iW r ?

(Interruptions).
MR. CHAIRMAN: When he is

speaking on behalf of his party and 
the Leader of the Opposition is there, 
and he is silent, he is accepting it; 
why do you compel him to say some
thing?

SHRI A. C. GEORGE: It is a dis
crimination based on sex; bullocks 
can be killed, not cows.

SHRI C. K  CHANDRAPPAN: 
Gandhiji was against a total ban.

DR. RAMJI SINGH: I will reply to 
you.
it#  3flr qr $ iw * wgm» qv foft* 1 1

Report of the Committee on the Pre
vention of slaughter of cattle in 
India, 1955, recommendation No. 1 
under item: preventing killing of
cows particularly in the cities of Cal
cutta and Bombay even when they 
had gone temporarily dry. The re
commendation says:

“Wholesale removal of milch cat
tle from the cities and the replace
ment of city produced milk by 
milk produced by animals kept in 
the natural surroundings in rural 
areas is the only permanent method 
of solving the problem of preven
tion of slaughter of milch animals.”

^f^??rsriT*r^*!TT$ff ̂  1 1 ifw w  
wWf $ 5to w$*hFTT «ift »rf t ftp »far«r «rt star 

1 Hmrfa w  $ sit? w
tprcrT* spt | —

Report of the Special Committee on 
Preserving High-Yielding Cattle- 
Recommendation: 1

“In order to prevent the deple
tion of stock of good quality cattle 
from breeding tracts through un
restricted removal of a large num
ber of high-Yielding milch cattle to 
areas outside the States, the States 
concerned should undertake legis
lation for the registration of milch 
cattle and for controlling their 
removal outside the State.”

jwst frfrt *ftx
% jf —

Report of the Cattle Preservation and 
Development Committee:

‘This Committee is of opinion 
that slaughter of cattle is not de
sirable in India under any circum
stances whatsoever, and that its 
prohibition shall be enforced by 
law. The prosperity of India to a 
very large extent depends on her 
cattle and the soul of the country
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can satisfied only if cattle slau
ghter Is banned completely and 
simultaneous steps are taken to im
prove the cattle../’

wwftr W ii wns f̂pnsr
*rro tpfhewt tit | ft* infV *5t  ̂ i

#  w a r n  *i*rr  |  f t r —

Maximum area of land which can be 
cultivated by a pair of bullocks will 
not only depend on work efficiency 
of bullocks

sarcnwr fcfa ffrsmi* *t*t ffa 
I ,  i f t  tftar a m  $  m *  g t  q T # s  t t f f  
i  frft | » fcr mm fc »rwr& i xtfky *rnr *t

«ppn 3 fyypft’ ^ aw,
^ aw f f ^ I  ft*tT I ffTfW T O  W* 
kIH ?T *Tt ^  ^ t W5?
f?WT | —

Chapter VIII Draft Sixth Five Year
Plan—

“Livestock production practices 
in India have been found to be not 
only labour intensive but also
labour distributive and rural in 
nature.”

eft rrsftar *Ft vm  $  ftrq $ m ft in f 
t  i aft

Indian Livestock Census 1966—1st
line:

“Unlike the western countries
where cattle are kept for milk and 
meat, in India they are maintained 
for milk and draught power.
They are also the source of a 
large portion of the manure used 
by the farmers.”

t, vst-frMr*rar $ fr 3* tftirf * vrWtet 
$ wt ftr w f t  fw f̂r gf t »

vwr^Rprrf »«rrr$v* ip from t*r 
i * t  nw mft fc «rt *wisr iro-*r«r 

ift ifiN'W^wrt, <ŵ <iw4>wti w>tg<r 
ftwt | S fpgtnw

^  •tifr'inw r j f i r  iiw  fli»jww taraft «n 
girmn fcilftar «iH**ift«rc*fta sfft ** a** 
11 *rift

f W  F *  m
vm ftvnrw ( i & t n r  w it

C j aift wimrfifv <mw I, xwft unrt % ftnrnr
finer wtf «fiff ( 1  tffirsmr mrr 48 nftr
35#TO f^frVMWT | ftr fW 
?  w n j  T W  W lf ^ C  I a T V T t %  S W F fi?  tft̂ T̂PTT 
t n p r T  p  a ft f t r  3* *  s m r n r m r  t o r r  | —

5th January 1967, assurance is there 
by the Government of India on the 
floor of Parliament.
On 12th March, Shri Jagjivan Ram, 
the then Agriculture Minister gave 
an assurance.
On 18th September, 1976 Shri Om 
Mehta gave similar assurance.
£ *nr WTFTWT$ I fatft STMT XfT I? f (̂ft
w m f m  m P R  q f  a t f f  « f t r  H f  f a  #  w f  1w f t  

*rt»r >pt Tfr gi fwfa f*rr T|)r | fff tjt «rrr 
hw t ’rfVr *ftfrw # »ft
w  * t t  'c tv  9 n tt  f f  «fV 1 fn?*fr*c ^  W R ft  srf^nrar 

ifERnnw f  1 ftnsre
h  f?nr i m  |  f w a  ^  in p r  ^ r r  a rm ?  

<Ft t o t  ^  ? n n  ^ t? ft |  ^  fa n fn r- ( ? z r -
«?n r  ’rreft a ft #  f^rr  «it  ^ a v t  ^ t  w r r

*Ft 4 ' arerrarr g . . .

17.00 hrs.

SHRI A. C. GEORGE: Gandhiji 
said, “The Hindu religion prohibits 
cow slaughter for the Hindus; not for 
the world. The religious prohibition 
comes from within. Any imposition 
from without means compulsion." 
(Interruptions) .

*T° TTOlft fag: q i WTO W ^  |
v t  w t  < t f  i  1 y c r t  aft ? * m « r a T

% *raw «$wrriff qvai «rr ^
ift«r *Fft « t t  5  ̂«ft 1
v t  «Pt^w?r |  ( i s T O f t t )  t « rrrt>  a m #  
wfircr ftr̂ TT f  1 *rtrft
a f t ^ f a r « N r a  ^  w  ^  a * ! 5'®
^  < m r ârsnpnr ^  t  « f t  m  

n W t  a ft  w #  w f f r  f  :

Gandhiji says,
“I have received letters from the 

cow protection societies in Mysore 
protesting against my letter to the 
Mysore Cow Protection Committee 

'̂ appointed by the State. My iettif
• wa*' in answer to a large question

naire issued by that committee. S&c-
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tracts from the letter published in 
the Madras press led to the cow 
protection societies to think that I 
was totally against legal prohibi
tion of cow slaughter under any 
circumstances whatsoever. I was 
surprised to receive this letter and 
I wondered whether in a moment 
of forgetfulness I had said that 
there should never be any legisla
tion against cow slaughter. I there
fore asked for a copy of my letter 
from the cow protection society 

which they have finally sent. As 
the letter represents my considered 
opinion and has been given some 
importance by the committee and 
has caused misunderstandings 
among the public Mysore I re
produce the whole letter below ...’* 
(Interruptions) .

art *5 $ fo nhft aft $ i*j[
•I HA *TRf  ̂I

ffTOSTfatf fPSPT *t 35HT 'Tff ■an̂ rr 
<TT *TT«T$ T3TT $
«ftr tft vt vtj fasr 1 1 *rttfr aft jft gre 
*>fT | ST? TJflW ?T$i flfjRSfaPT
$ I titK »TTSrV sft WT VTT f

1 1 ftpfm aft , «JPm srî r ait
anravm f, fartft # ^
•I({11 3ft fv  id ^ l 9rfV*T 3[tj stvnt
sttttw h nmii wftfa a* *?r ifk *rrt

*t m  Owrr | ft? »fr«TO s'ptt *rr1̂  1 
*t ’ftfarq, #*.5Tfos* tf«rcf?qft$t?ft 

arrf?4 1

aw swnr wt* •pt $ ;—
“ Dear Jyoti, Basu,

You may have learnt from the 
newspapers about Acharya Vinoba 
Bhave’s announcement to go on a 
fast which, in his age, is almost a 
complete fast, in support of a ban 
on cow slaughter, in accordance 
with the interpretation given by 
the Supreme Court. In this con
nection, I wrote to you a letter on 
May 80th, (copy enclosed), in 
which I had explained this position. 
Subsequently, when you w en good 
anoutfh to pay a visit to me at 
Patna, I understood you to say that

the Interpretation give* -Jfey the 
Supreme Court was reasonable and 
that there should be no cti&culty 
in giving effect to it.”

eft qfsV aft qfapra f, aw RfTut
aft fartar aft r | «#k 4*$(r
four *>r t o  *njrr trre f t  ?

wfrn* *rrar t o  fa r s  sr̂ Sf q^?rr sra$err 
w  «fft 4 *  15 «nsr *ft srrt fv ftt  vt 

I  ifft «r t̂ Ht arihr % ftnn |
fa  f^S-wfanr ftrr  vr cr«rr snjsr *nrc>r »F*ft- 
*stft nt-^cirr $  are <jt anm fc 1 »tt$wt 
t o  mx f t  ant eft m
sTTtm 1 **rf?n; *nt *5 
*rr ?£t aRrt spyft t  1 vxpmfpfi ^ »ft- 
f'Jir ^ f?rd ff̂ r v® wr,
apr̂  ift arrvw ^ «r|t 5T*n', ŵrf̂ rcr 

arnr ^ t t  t o  | 1

f̂hflTVT llJ'J Tl̂ [ ^ %
îw *ra *r*t WITT 1 1 v& w  *̂r 5ft mrevrfhr 

»r?ft aft ^ «rr̂ »r # ar*?r wnf?nF?r f  fa ^
ETTTT I I sfwrc «PT aft 

i([l fT?TI |i 1HX9W ft IRT5 ^ W
ufavrft 1 1 eft firfkaH vt a ro  t t  vptc 

wtr fijfjRTR «Pt aft iwt’wr f̂ rnr- 
tnfwr |, ^  frwtwfr «pt *rrr?r f  1 rs# 
irfHV 9VFT ^  ̂ fftT yftfatt
^  ^ftvrx ?r ?ft i  Pp ^ rvt

m*e ?>tt 1

# Jif are* *F̂=n g *ns 
^  WffSp T̂TTT <tor?3T ^
i»n*nre»preTt$*r«fr%^?
f ,  ttnPC T lf eft «ft*T at ĤTT «FT 

0

In the Resolution, alter the words 
“This House directs the Govern
ment," insert the words “to advise 
the States of West Bengal and 
Kerala”
5*  vroft | fftr tar vttw
*rr rwnr # |*r ^

viffr ̂  i?*t^  fWNe rww f*rRv
t o i t  smrtTR ^tt | iftr 
^  *m | i irift ift ^  $, -snfr
»ft «*»}, f̂»*r aft iftr # &m 
gyt fwrtrft m  * to&fi ifk *mx Hm 

wr nr-% irsbtc #  5JT»wt«fvW 
f, vfax ^t ?fr fa r a t e  «t irrter

irtfN «r«i9wrc # «PRt* t  fa 
w%xm «wkK $ r «n ^ «w »r
^twjnffS, tit nv | m t #mr
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iw qwfnr *nrr «pt 
w fm wit*rr( 0 ft *m «&'**!>& Hi * 
$Wt tftor, 5S TO #r fbff # ?> sroror ijffi
IfWW ̂ fp ̂  ifjfisR «Ft 9XVTX *H*f Wqt,
*fh ̂  me 3# t*r ?pp5<t vt  v
v'ti vfemf 1 f»r  *ftr fo|apn*r 
*twtt % qhf ?M *w 11 xftt 

♦w amw € ̂ wr *raft foffcn *m stt 
f 1 c* «rwft $ «t«i  wpN fraf $ sntfm 
1 vpn ftr i fpFr Wwr *pt rnfts'i w ̂ *n*r ̂f 1

MR. CHAIRMAN:  There is  one
amendment by Shri Vinayak Prasad 
Yadav to this Resolution.  I find he 
is absent.  So, I will put it to the 
vote of the House.

The amendment was put and negativ
ed.

MR. CHAIRMAN:  We shall now 
take up the main Resolution by  Dr. 
Ramji Singh.

SHRI SURJIT SINGH BARNALA: 
Since he has mentioned  about some 
amendment, I want to say something 
on it.

MR. CHAIRMAN: There is no am-’ 
endment,  excepting  one by  Shri 
Vinayak Prasad Yadav.

SHRI HARI  VISHNU  KAMATH 
(Hoshangbad): SiT, I rise on a point 
of order.  Rule 345 reads:

“Notice of  an  amenment to a 
motion shall be given one day  be
fore the day cm which the motion 
is to be considered,  unless  the 
Speaker allows the amendment to 
be moved without such notice.”

Now you, as Chairman, have got the 
powers of the Speaker. Anyone  in 
the Chair has got the power of  the 
Sueaker.  Apart from .that, see  the 
wording otf the rule "one day before 
the day on which the motion is to be 
considered”.

MR.  CBA1BMAN:  What is your
contention?

SHRI HARI VISHNU KAMATH:
I have given notice of an amendment.
I gave notice 14 days ago.

MR CHAIRMAN: It is not here.

SHRI HARI VISHNU  KAMATH: 
It is not my fault.

MR.  CHAIRMAN:  There is only
one amendment, by  Shri  Vinayak 
Prasad Yadav.

SHRI  HARI VISHNU  KAMATH:
I am sure the House would agree to 
my amendment...

MR. CHAIRMAN: My  information 
is that the hon. Speaker has already 
rejected one  amendment  on these 
lines.  That amendment was not al
lowed by the Speaker. So, I am not 
allowing this amendment also.

SHRI KANWAR LAL GUPTA: Sir, 
Government can  move an amend
ment at any time.

MR. CHAIRMAN: Under what rule? 
No,  I am not allowing it.

SHRI SURJIT SINGH BARNALA: 
The Mover of the Resolution in the 
course of his speech referred to one 
amendment.  I want to refer to it.

THE MINISTER OF PARLIAMEN 
TAJRY  AFFAIRS  AND  LABOUR 
(SHRI RAVINDRA VARMA): In th, 
cousre of a debate, if an amendment 
is moved, it is allowed by the Chair:

SHRI  C.  K.( CHANDRAPPAN: 
There should be sufficient notice.

MR. CHAIRMAN: Mr. Kamath, the 
difficulty is that sufficient notice  is 
not given.  But if the hon. Minister 
is moving it, if it is the pleasure of 
the House, it can be permitted.

SHRI RAVINDRA VARMA: It has 
happened many times.  Xn this very 
session there was a Private Members11 
Resolution on the  land  army and 
there was an  amendment of  this 
kind, proposed and accepted, and the 
Chair allowed it
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SHRI VASANT SATHB: Sir, on a 
point order. Rule 345 is quite clear. 
It says:

“Notice of an amendment to a 
motion shall be given one day be
fore the day on which the motion 
is to be considered  ̂ unless the 
speaker allows the amendment to 
be moved without such notice"

SHRI K. P. UNNIKRISHNAN 
(Badagara): He has not allowed it 
in this case.

SHRI VASANT SATHE: 
Here what is the whole procedure? 
There should be adequate notice so 
that we all know. But in case the 
notice is short, it is procedural. But 
if the House agrees and if the mover 
moves an amendment.. (Interrup
tions). Here is a question only of 
procedural part. The Speaker has 
the power to condone the period and 
allow.

SHRI K. P. UNNIKRISHNAN: 
He has rejected it already. There 
is no amendment as of now. The 
moment the Speaker rejects it, there 
is nc amendment.

SHRI RAVINDRA VARMA: The
amendment of Dr. Ramji Singh now 
referred to has not been considered 
and rejected by the Speaker.

SHRI K. P. UNNIKRISHNAN: 
It has been considered and rejected 
by the Speaker.

(Interruptions)

MR. CHAIRMAN: If we accept 
this amendement, then other amend
ments have to be accepted. There 
should not be any discrimination 
between this and the others. If 
we accept this, we have to accept the 
other amendments also. That is the 
difficulty.

DR. RAMJI SINGH: It depends up
on the pleasure of the House, Sir.

(Interruptions)

MR. CKAXKMAH: one
amendment has already been reject
ed by the hon. Speaker, I don’t think 
there is any substance In accepting 
this. So. I am not allowing this 
amendment.

(Interruptions)
SHRI SHAMBHU NATH CHA- 

TURVEDI: Whose amendment was 
rejected? Was it Mr. Kamath’* 
amendment?

~MR. CHAIRMAN: Not Mr.
Kamath’s. Shri R. D. Gattani's 
amendment.

SHRI SHAMBHU NATH CHA- 
TURVEDI*. What happened to Mr. 
Kamath’s amendment?

MR. CHAIRMAN: Mr Kamath’s 
amendment is not there at all. I 
do not know. Nothing is before me.

SHRI HARI VISHNU KAMATH: I 
gave notice of it a fortnight ago.

MR. CHAIRMAN: But it is not 
before me.

SHRI HARI VISHUN KAMATH: I 
do not know why it is not admitted.
SHRI SHAMBHU NATH CHA- 

TURVEDI: His amendment is exac- 
ly on the same lines.

MR. CHAIRMAN: But that amend
ment is not here.

(Interruptions)
SHRI SURJIT SINGH BARNALA: 

Sir, this being a State subject, under 
the Constitution we won’t be 
able to enforce this Resolution, so 
we cannot support the passing of this 
Resolution. Under the Constitution 
it cannot be done.

MR. CHAIRMAN: You cannot sup
port it?

SHRI SURJIT SINGH BARNALA: 
We cannot support it. Under the 
Constitution, it is a State subject and 
we cannot enforce it on the State 
Governments.

<Z»tern**itiOn»)
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SHRI A. C. GBORGB: Th* Gov- 
vernment has taken a very correct 
attitude.

(Interruptions)

MB. CHAIRMAN: He says that the 
Government cannot support this Re
solution.

The question* is:

'‘This House directs the Govern
ment to ensure total ban on the 
slaughter of cows of all ages and 
calves in consonance with the Di
rective Principles laid down in 
Aiticle 48 of the Constitution as 
interpreted by the Supreme Court 
as well as necessitated by 3trong 
economic considerations based on 
the recommendations of the Cattle 
Preservation and Development 
Committee and the reported fast 
by Acharya Vinoba Bhave from 21 
April, 1979."

The Lok Sabha divided:

Division No. 14 17.26 hrs.

AYES

Amin Prof. R. K.
Argal, Shri Chhabiram 
Balak Ram, Shri 
Berwa, Shri Ram Kanyar 
Chakravarty, Prof. Dilip 
Chaturvedi, Shri Shambhu Nath 
Chhe&i, $h*i ;chha^a Bahadur 
Dasgupta, Shri K. N.
Dawn, Shri Raj Krishna

NOI& '

Dhurve, Shri Shyamlal 
Dutt, Shri Ashoke Krishna 
Gawai, Shri D. G.
Gomango, Shri Giridhar 
Gupta, Shri Kanwar I*al 
Kamath, Shri Hari Vishnu 
Khan, Shri Kunwar Mahmud Ali 
Krishan Kant, Shri 
Mahale, Shri Hari Shankar 
Malthctra, Shri Vajay Kumar 
Mhalgi, Shri R. K.
Mondal, Dr. Bijoy 
Mritunjay Prasad, Shri 
Naidu, Shri P. Rajagopal 
Nathwani, Shri Narendra P.
Nayak, Shri Laxmi Narain 
Pandit, Dr. Vasant Kumar 
Pradhan, Shri Gananath 
Pradhan, Shri Pabitra Mohan 
Raghavji, Shri 
Ramji Singh, Dr.
Sai, Shri Narhari Prasad Sukhdeo 
Samantasinhera, Shri Padmacharan 
Saran, Shri Daulat Ram 
Satapathy, Shri Devendra 
Sathe, Shri Vasant 
Shastri, Shri Y. P.
Stephen, Shri C. M.
Suman, Shri Surendra Jha 
Swarriy, Dr. Subramaniam 
Tej Pratap Singh, Shri 
Verma, Shri Raghunath Singh 
Verma, Shri Sukhdeo Prasad 

NOES

Alhaj, Shri M. A. Hannan 
*Deshmukh, Shri Ram Prasad 
Pazlur Rahman, Shri 
Kolur, Shri Rajshekhar 
Mahata, Shri C. R.
Roy, Dr. Saradish 
Saha, Shri A. K.
Tirkey, Shri Pius
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MR. CHAIRMAN: Subject to cor- It is unconstitutional.. . (Interrup-
rection, the ’ result of the division tions).
Ayes—42; Noes—8. SHRI M. N. GOVINDAN NA1R:

The m o tio n  w as  a d o v tr d .  Any resolution can be be passed
here.
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17.26 hrs.
RESOLUTION RE: PROCEDURE
FOLLOWED REGARDING PROMO

TION OF A JUDGE.
MR. CHAIRMAN: We now toke 

up the next Resolution. Shri Stephen.
SHRI C. M. STEPHEN (Idukki): 

Mr. Chairman, Sir, I rise to move the 
resolution which stands in the name 
of Mr. Veerabhadrappa and under 
his authorisation, as permitted by the 
Speaker, I move:—

“Having considered the statement 
made by Shri Shanti Bhushan, Mi
nister of Law, Justice and Company 
Affairs on the floor of the House 
on 6th March, 1979 on the circum
stances under which the promotion 
of Shri O. N. Vohra took place 
after the, pronouncement of judg. 
ment in ‘Kissa Kursi Ka’ case.

This House records its displeasure 
over the procedure adopted in con
nection with the said matter/4
This resolution arises out of a 

statement made by the Law Minister 
in this House spelling out the cir
cumstances under which Shri O. N. 
Vohra, the sessions judge, was pro
mote! as a High Court Judge, the 
timely promotion at the conclusion of 
the trial of the ’Kissa Kursi Ka*
case............

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): Sir, I rise on a point 
of order.

Sl-IRI KANWAR LAL GUPTA: 
To my mind, it is unconstitutional 
and it cannot be discussed.........

SHRI K. S. RAJAN: As if the 
earlier resolution was constitutional.

SHRI KANWAR LAL GUPTA: 
Let mo first read out the resolu
tion which has been moved bv Shri 
Stephen, the Leader of the Opposi
tion.

It reads:
“Having considered the statement 

made by Shri Shanti Bhushan, Min
ister of Law Justice and Com
pany Affairs on the floor of the 
House on 6th March, 1979 on the 
circumstances under which the pro
motion of Shri O. N. Vohra took 
place after the pronouncement of 
judgment in ‘Kissa Kursi Ka’ case.
This House records its displea
sure over the procedure adopted in 
connection with the said matter."
Let me read article 241. It says: 

says:
“ (1) “Parliament may by law 
constitute a High Court for a Union 
territory or declare any court in 
such territory to be a High Court 
for all or any of the purposes of 
this Constitution.

(2) The provisidn of Chapter V 
of Part VI shall apply in relation to 
every High Court referred to in 
clausc (1) as they apply in relation 
to a High Court referred to in
article 214 subject to such modifi-

•The following Members also recorded their Votes:

AYES Sarvashri R.L.F. Verma, Dharxn Singh Bhai Patel, Motlbhai
R; Chudhary Atal Bihari Vajpayee, Narendra Singh, Madan Lai Shuklas,
B. P. Manual, Rejendra Kumar Sharma, Shri Gev. M. Avari, Shr*
Krishna Singh and Ram Prasad Deshmukh.

NOES: Sarvashri Ram Awadhe* Singh, C. XL Chandrappan, K. A-
Rigan Jadunath Kisku, Begud Sambrui K. P. Unni Krishnan,
Shrimati Rashida Haqu« Chaudhary, Shri A. C. George.
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cations or exceptions as Parliament the discussion is based on a sub
may fey law prvolde.” stantive motion 'drawn ;n proper
Now, article 217 says: terms;”

“ (1) Every judge of 8 High 
Court shall be appointed by the 
President iby warrant under his 
hand and seal after consultation 
with the Chief Justice of India, tne 
Governor of the State, and, in the 
case of appointment of a Judge other 
than the Chief Justice, the Chief 
Justice of the High Court, and shall 
nold office, in the case of an ad
ditional or acting Judge, as provid
ed in article 224, and in any other 
case, until he attains the age of 
sixty-two wear.”

“Provided that
a Judge may, by vi.nt.ir * under 

his hand addressed to the President
resign his office---- ” and so on and

so forth.

There is a procedure laid down in 
the Constitution in article 217. This 
procedure—as laid down in articles 
217 and 241—has been fully followed 
and has been explained by Mr. Shan- 
ti Bhushan.

Now, if you see the Rules of Pro
cedure, Rule 352 says:

“A member while speaking shall 
not—

(i) refer to any matter of fact 
on which a judicial decision is 

pending;

(ii) make a personal charge 
against a member;

(iii) use offensive expressions 
about the conduct or proceedings 
of Parliament or any State Legis
lature;

(iv) reflect on any determination 
of the House except on a motion 
for rescinding it.'.”
The naact one is very important.

“ (y) reflect upon the conduct of 
Personsin high authority unless

‘persons in high authority' include 
High Court Judge.
If you see the statement which wat 

made by Shri Shanti Bhushan on 
6th March, 1979.........

MR. CHAIRMAN: Mr, Kanwar
Lai Gupta, the Speaker has already 
considered this matter.

SHRI KANWAR LAL GUPTA; The 
Speaker might have considered. Bu+ 
it is for you to rule out my point 
of order or accept it. You are the 
Speaker at the moment. The Spea
ker might have admitted a certain 
F^solution in his Chamber. Later 
on, as has happened many times, it 
has not been accepted by the Spea
ker or by the Chair. So, yoa hav* 
the authority. You are the Speaker 
now and you have to decide here. 
You have got all the powers that the 
Speaker has. My submission before 
you is this. Please see the statement 
of Shri Shanti Bhushan. He has given 
the procedure and what happened, 
or instance, he has said:

“Shri Vohra is the senior-most 
officer of the Delhi Higher Judicial 
Service. The proposal for his ap
pointment as Additional Judge of 
the Delhi High Court was, in ac
cordance with the procedure laid 
down, initiated by the Chief Justice 
of the Delhi High Court. At that 
time there were 20 Judges in posi
tion in the High Court and five ap. 
pointments remained to be made. 
Although there is no legal require
ment to this effect— ”

AN HON. MEMBER: He is going 
into the details.

SHRI KANWAR LAL GTJPTA: 
“Although there is no legal require
ment to this effect, an effort is made 
to the proportion of service Judges 
at one-third of the total strength o f 
the High Court...."



SHRI VASANT SATHE: This is a 
speech under the guise of a point of 
„ . (interruptions)

MR. CHAIRMAN: Mr. Kanwar Lai 
•Gupta, I want to make it very clear.
It has already been admitted by the 
hon. Speaker. I cannot reopen it. I 
Jiave no power at all.

SHRI KANWAR LAL GUPTA: 
fiere 1 do not agree with you.

MR. CHAIRMAN: There is no
question of your agreement here.

SHRI KANWAR LAL GUPTA: 
There are precedents, not one but 
many, where a Resolution had been 
accepted by the Speaker, but later on 
some objection had been raised here 
and the Resolution was disallowed. 
You are the Speaker at the moment. 
■Here my learned friend, the Leader 
jDf the Opposition, wants to discuss 
Jthe statement of Shri Shanti Bhushan 
regarding the appointment of Shri 
Vohra as a judge. He is challenging 
bis appointment___

* SHRI VASANT SATHE: The Man- 
ner of appointment.

SHRI KANWAR LAL GUPTA: 
What do you mean by ‘manner’?

SHRI VASANT SATHE: Don’t  you 
see the difference?

SHRI KANWAR LAL GUPTA* I 
understand what you mean. I under
stand your political motive behind it.

SHRI VASANT SATHE: We are 
saying it openly. There is nothing 
hidden. We are making an open alle
gation, an open charge of mala fide. 
What is hidden in that?

SHRI KANWAR LAL GUPTA: 
That is highly objectionable. Because 
Mr. Vohra committed Mr, Sanjay 
Gandhi, you got offended.

SHRI VASANT SATHE: I am 
not saying that Mr. Vohra is not 
competent to be a High Court Judge.
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We are saying that the manner in 
which he has appoihtad is mala fide 
(Interruptions) .

SHRI KANWAR LAL GUPTA: 
Only if they keep quiet and control 
themselves, 1 will not take much 
time. Don’t lose your temper.

When the recommendation of the 
> Chief Justice of Delhi High Court 
end the Chief Justice of India has 
been received, the proceedings in the 
Kissa Kwrsi Ka case were at an ad
vanced stage and the recording of the 
prosecution evidence was almost com
plete.*
He has explained everything. Now es 
Mr. Sathe says, they want to criticise 
the bona /Ides of the Judge. They 
want to attack his character. My 
question is: if you want to discuss 
the appointment of any Judge here, 
is there any limit? If you want to 
impeach—I can understand that— 
you can bring forward a resolution 
for impeachment. There is a certain 
procedure for that. But, so far as ap
pointment is.concerned, it cannot be 
discussed here and this House is not 
competent to discuss the procedure of 
appointment of a High Court Judge. 
You can impeach by a majority of 
two-thirds. There is provision in the 
Constitution and, to find out a way to 
accuse and abuse a Judge for some
thing which he has done, I think, is 
bad. |

SHRI SHYAMNANDAN MISHRA 
(Begusarai); One feels inclined to 
sympathise with you in your predi
cament because the resolution has 
been admitted by the hon. Speaker. 
But for the Chair, at any particular 
point of time, to take a view that 

; since the hon. Speaker has admitted 
it, so the Chair would not go into the 
points of order raised by an hon. 
Member does not seem to be a correct 
view to take, because, it may well be 
that these points were not placed be
fore fixe hon. Speaker and the points 
raised by the hon. Member have to 
be met and they have to be put on 
record that these things which have 
been raised by faim do not arise pro
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perly in the particular context and 
80 the resolution would be gone thro
ugh. That point of view one can take. 
But the points must not remain un
met. Because the points have been 
made, they have to be met. Otherwise 
if the Chair takes the view that the 
hon. Speaker has already ruled that 
it is in order, that is not a proper 
thing to do in this matter. This is my 
humble submission. You may take 
your own time about this and we can 
proceed with it. But this is not the 
procedure which the House should 
be asked to accept in the matter of 
rulings.

SHRI C. K. CHANDRAPPAN: 
Mishraji, you were not here when a 
few minutes ago the House passed 
by a majority and adopted a resolu
tion which was absolutely unconsti
tutional.

SHRI SHYAMNANDAN MISHRA: 
That view you can take.

SHRI C. M. STEPHEN; The matter 
is very simple. A statement was 
made on the floor of the House. The 
simple question is; once a statement 
is made on the floor of the House, 
whether this House has got a right 
to consider that statement. This is 
the essence of this . • .

SHRI KANWAR LAL GUPTA: 
Statement on what?

SHRI C. M. STEPHEN: Anything. 
A statement was permitted, it was 
shown to the Speaker and a State
ment was made onjtbe floor of the 
House. The question is; whether 
this House must leave the statement 
there or whether it can, if it so 
chooses, consider, even otherwise 
than by a resolution, a statement 
made on the floor of the House. A 
statement made on the floor of the 
House cannot be the end of the 
matter . . .

^ SHRI SHYAMNANDAN MISHRA: 
That, of course, you can do.

SHRI C. M. STE&H1S?: Having
considered that statement. The 
house expresses its opinion. This i? 
all that is done. Having considered 
that statement, the House expresses 
its opinion and this resolution is 
perfectly in order.

(2) Rules 173 and 174 must be 
read together. The admissibility of 
resolutions is spelt out in Rule 173. 
Rule 174 says:

“The Speaker shall decide 
whether a resolution or a part 
thereof is or is not admissible 
under these rules and may dis
allow any resolution or a part 
thereof when in his opinion it is 
an abuse of the right of moving 
a resolution or calculated to 
obstruct or prejudically affect the 
procedure of the House or is in 
contravention of these rules.”

There are two or three stages. A 
resolution is alloted: the resolution 
has come and the Speaker has consi
dered it and under Rule 184, he holls 
that the resolution is valid and ad
missible. He can amend the
resolution. I may submit it for the 
information of the House that the 
Speaker did amend the phraseology 
of the Resolution. He felt that 
certain phrases were to be amended 
and so be amended a certain phraeo- 
logy and he gave the order and then 
the Resolution is admitted under
Rule 174. This was put on the order 
paper in the week before last. It is 
not coming up for the flrst time.

In the meanwhile, if anybody has 
got any objection, probably, he could 
have taken the objection with the
Speaker. Even then I would say
that the Speaker was out of bounds 
at that point of time. Anyway the 
matter has come up after all these 
things. This is a simple thing that 
the statement made by the Minister 
be taken into consideration. Nothing 
more than that. And then the House 
proceed^ to exprcs* an opinion—or it 
may or may not express an opinion. 
But, to say that ifie statement made



fShri C. M. Stephen]
in the House should not be taken 
Into consideration by the House is 
going rather too far. This is all that 
I can say.

Having considered the statement 
made by Shri Shanti Bhushan, the 
Minister of Law, Justice and Com
pany Affairs on such and such a 
date, the House records on the cir
cumstances under which Shri O. M. 
Vohra’s promotion took place after 
the pronouncement of the judgment. 
That was not what he explained. 
This House records its displeasure 
over the procedure adopted in con
nection with the said matter.
(Interruptions)

SHRI SHYAMNANDAN MISH
RA: That was about the manner in 
which he was appointed.

SHRI C. M. STEPHEN; For 
Mr. Mishra's information, I may say 
that two wordings were there origi
nally. The wtord: chosen by the
Speaker was ‘procedure’. There was 
some othor word. He altrred and the 
word ‘orocedure* was put in. It is 
not as if he casually admitted it: he 
considered it in details and he ad
mitted it; he exercised his jurisdic
tion under Rule 174. It is here. It 
does not lie in the mouth of any 
Parliamentarian to say that the 
statement made in this House is 
beyond the arms of the House for 
consideration. (Interruptions). I say 
say that it shall not lie in the mouth 
of any Parliamentarian to say that 
thp statement sb<W not be con
sidered by the House. This is a 
simple thing.

SHRI SHYAMNANDAN MISH
RA: The hon. Leader of the Opposi
tion would have been in a much 
better position to argue his case if. 
in place of the wiord ‘procedure* 
were the words ‘the manner in 
which the appointment has been 
made*; So, the procedure that has 
been adopted in this particular case 
wag strictly in accordance with the 
Constitution.
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SHRI SHAMBHUNATH CHATUR- 
VEDI: Sir, I rise on a point of order.

MR. CHAIRMAN; What 1$ your 
point of order? And under which 
rule you are raising it?

SHRI SHAMBHUNATH CHATUR- 
VEDI: I am speaking about Rules 
173 and 174. What was said in the 
Statement absolutely in accordancc 
with the procedure laid down for the 
appointment of a judge.

Now, if the House, expresses its 
displeasure, it would certainly be 
an expression of displeasure against 
the Chief Justices of the High Court 
and Supreme Court. This is the 
implication of this Resolution. So, 
Sir, the appointment was made par- 
fectly in accordance with the cons
titutional provisions. Now to say 
that the House expresses its dis
pleasure, it means that either the 
Chief Justice of Supreme Court or 
the Chief Justice of High Court has 
erred and thereby displeasure, 
attaches to their actions. Can it be 
said in this manner?

MR. CHAIRMAN: Mr. Gupta and 
Mr. Mishra, all these aspects have 
been considered by the hon. Speaker 
and he has come to this conclusion 
that it may be admitted. And since 
he has already admitted it, I have no 
authority and I have no competence 
in the matter. So, 1 am ruling out 
these points of orders. Mr. Stephen 
you may go ahead.

SHRI SHAMBHUNATH CHATUR- 
VEDI: This is a very had precedent. 
This wag never done before.

SHRI KANWAR LAL GUPTA: 
You are as good as Speaker.

MR. CHAIRMAN- I have already 
ruled out all points of orders> 
Mr. Gupta.

SHRI KANWAR LAL GUPTA: 
Even the Speaker has considered it.

SHRI 3L P. UNNHtRlSHNAN; You 
should give your ruling.



381 Procedure followed CHAJTRA22.19G1 (SAKA) re. promotion of 382
(Res.

MR. CHAIRMAN; T am giving my 
ruling that there is no point of order. 
The point of order does not arise at 
all. I am ruling it out. You go 
ahead Mr. Stephen. (Interruptions)

Once I have given my ruling, you 
cannot question my ruling. Do not 
comment on it.

SHRI KANWAR LXL GUPTA: 
You give your ruling, just now.

MR. CHAIRMAN; I have given 
my ruling Mr. Stephen you go ahead.

SHRI SHYAMNANDAN MISHRA; 
Then, Sir, let us be quite clear 
in our minds that it is a no-confidence 
motion against both the Government 
and also an impeachment of the 
Chief Justice of the Supreme Court. 
Let us take it in that form that this 
is an outright motion of no-confl- 
dence against the Government and 
an impeachment.

SHRI C. M. STEPHEN: When I 
make my submission, you will come 
to understand what I say. The grave- 
men of my charge is that the Chief 
Justice was placed out of the picture 
and the appointment was effected 
without the knowledge of the Chief 
Justice. ''

SHRI KANWAR LAL GUPTA: 
Have you ruled out my jpijjection?

MR. CHAIRMAN: Yes, ruled out.

SHRI KANWAR LAL GUPTA: 
Without giving any reasons? Without 
a polymer your mind?

MR. CHAIRMAN: I have applied 
n»y mind. After applying my mind 
0I%  I have come to this conclusion.
(interruptions) :

,  THE MINISTER OP STEEL AND 
MINES (SHRI BUU PATNAIK): 
He says, you did not apply your 
m*nd. (Interruptions),

MR. CHAIRMAN: The hon.
opeaker has taken all aspects into 
onsideration. He has considered all 

of them.

SHRI BIJU, PATNAIK: It has been 
said that you dig not apply your 
mind; you cannot change it

MR. CHAIRMAN; There is no 
question of my changing. Hon. 
Speaker has considered all these 
aspects in detail I fully agree with 
him. Whatever he has done is 
correct.

SHRI BUIU PATNAIK: But it
was not possible for him to go into 
all these aspects. So, let the matter 
be taken up by the Speaker once 
again. Let it be taken up again and 
it may be that the Speaker may give 
another ruling perhaps. It is a very 
serious matter of propriety.

SHRI K. P. UNNIKRISHNAN: 
What is the hurry. Sir? We can take 
it up later.

SHRI BIJU PATNAIK; The 
Speaker can always review matters.

SHRI K. P. UNNIKRISHNAN: 
Admitting is one thing. Now objec
tions are taken when it is bein® 
moved. That is a different stage.

SHRI SHYAMNANDAN MISHRA: 
And the Chair has to record its 
ruling on the points raised by us.

SHRI KANWAR LAL GUPTA: 
With comma and full stop and sign 
it...

SHRI C. M. STEPHEN: After
having moved the Resolution, may
I now proceed, Sir?

SHRI BIJU PATNAIK: How can 
the Chair say, you go on,—to accuse 
the Chief Justice of Ifidia, to accuse 
the Chief Justice of a High Court? 
How can the Chair allow this thing?
It cannot he allowed. Constitu
tionally it cannot he allowed. (Inter
ruptions). "

SHRI P- RAJAGOPAL NAIDU: 
(Chittoor): Nobody can challenge
the ruling.
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SHRI BIJU PATNAIK; Nobody 

can challenge the constitutional pro
vision governing the functioning of 
the House. Nobody can accuse, ex
cept through impeachment, the Chief 
Justice of India or the Chief Justice 
of a High Court. You cannot do it.

The House is debarred from doing it. 
(Interruptions) .

SHRI KANWAR UAL GUPTA: 
May I make a submission? If you 
want to overrule my point, you have 
got every right to do that. But have 
the reasons recorded and then do it.

MR. CHAIRMAN: Mr. Kanwal Lai 
Gupta, I have already given my 
ruling. I have already. given reasons 
why I am doing that.

SHRI BIJU PATNAIK; Because 
the Speaker has admitted, you cannot 
do it. That is what you have said. 
The Chair said, ‘The Speaker has 
already considered.’ The Speaker 
may, in his Chamber, also review 
the thing. We are only requesting 
the Chair to consider whether this 
may be postponed.

SHRI VASANT SATHE: It has
already been decided; no question of 
postponement. The question of vali
dity of the resolution can’t be 
questioned.

SHRI KANWAR LAL GUPTA: 
Let it be referred to the Speaker. 
Let the Speaker decidfe. (Interrup
tions)

SHRI BIJU PATNAIK; Sir, the 
House may adjourn now. I move a 
resolution that the House may ad
journ because of the seriousness of 
the matter.

(Interruptions)
MR. CHAIRMAN: I have already 

ruled out your point of order.

SHRI BIJU! PATNAI&: T  move 
that the House may adjourn, Sir you 
have to admit it. I have moved a 
formal resolution that the House may

adjourn.

MR. CHAIRMAN: Uxuter what
rule?

SHRI C. M. STEPHEN; This is 
something else. You have nothing 
to do with th isrT ou  please ait 
down.

SHRI BIJU PATNAIK: I move that 
the matter be referred back to the 
Speaker.

SHRI KANWAR LAL GUPTA: 
Sir, there is a formal resolution 
moved by the hon. Minister which 
should be considered.

MR. CHAIRMAN: Under what
rule?

SHRI SHYAMNANDAN MISHRA: 
The resolution cannot be moved 
in the way the hon. Minister is 
moving. I am always trying to take 
a right stand in this. Now, a resolu
tion can be moved only atccording to 
the particular procedure and that pro
cedure ha8 not yet been adopted. 
But this request can be made to you 
that the matter can be KeTd over for 
the consideration of all the points 
that have been raised in this parti
cular context. Now, if it is your 
pleasure to say that the Chair 
means the Speaker and no other 
occupant of the Chair, then of course 
the decision of the Speaker would be 
binding on the House that way. But 
so far as we are concerned, we find 
that the occupant of the Chair at 
any particular point of time is the 
Speaker and we go by that. Now...

MR. CHAIRMAN: Wfien you ac
cept me as Speaker, you accept my 
ruling that I _have ruled out your 
point of order.

(Interruptions)

SHRI C. M. STEPHEN; I have 
already moved my resolution. Don’t 
try to stall it. It has already been 
moved. I spoke for two or three 
minutes. Then the point of <wr<*er 
came up. Therefore, the matter i$



not dosed. Don’t waste time. I have 
already spoken lor two or three 
minutes. (Interruption*)

SHRI KANWAR LA& GUPTA: 
You have t0 apply your mind.

SHRI SHAMBU NATH CHATUR- 
VEDI: I am challenging your ruling.

jg j Procedure followed CHA1TRA 22,

SHRI BIJU FATNAIK: N0 Mem
ber of Parliament can challenge the 
ruling of the Chair.

SHRI C. M. STEPHEN: Nothing
would have been lost if the hon. 
Minister left it at that

SHRI KANWAR LAL GUPTA: 
Sir, there was a point of order.

MR. CHAIRMAN: The point of 
order wa8 ruled out.

SHRI C. M  STEPHEN: Sir, the 
statement made by the Minister on 
the floor of the House has raised 
many issues of fundamental 
character which have got to be con
sidered by this ifouse. It is in that 
spirit that this resolution has been
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moved. IX one! goes through the 
statement of the Minister, it will be 
seen that the provisions of tLe Arti
cle, that is Article 217 of the 
Constitution, whereunder High 
Court Judge has to be appointed by 
the Government were violated . . . 
(Interruptions). An analysis of the 
statement made by the Minister 
will indicate that the appointment 
was in violation of Article 31? of the 
Constitution.

MR. CHAIRMAN: You may please 
continue next time.

17.56 hrs.

BUSINESS ADVISORY COMMIT
TEE Thirty-Second Report.

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir, I 
beg to present the Thirty-second 
Report of the Business Advisory 
Committee.

17.57 hrs.
The I'Ok Sabha then adjourned till 

Eleven of the Clock on Monday 
April 1 ft, 1979/Chaitm 26, 1961
(Saka).
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